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LOK SABHA

August 20, 1973/Sravana 29,
1895 (Saka)

Monday,

The Lok Sabha met at Eleven 0f the
Clock

[MR. SPEAKER in the Chair]}

ORAL ANSWERS TO QUESTIONS

Proposal to Increase Price of Wheat
for coming Year

1.
*¥361. SHRI MUHAMMED SHERIFE:
Will the Minister of AGRICULTUREL
be pleased to state:

(a) whether Government have consi-
dered the question of increasing the
price of wheat for the coming year;
and

(b) if so, the reasons for the same
and to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The prices of wheat will be an-
nounced towards the beginning ot the
coming Rabi sowing season.

SHRI MUHAMMED SHERIFF: May
I know whether the proposed price of
wheat for the rabi sowing season will
be the same in all the States or will
there be any  difference in price in
various States according to the nature

of the expenditure of the agricultu-
rists?
SHRI ANNASAHEB P. SHINDE:

We have just received the report of
the Agricultural Prices Commission
which has recommended the price of
wheat for the next season. Naturally,
the general approach of the Agricul-
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tural Prices Commission is to have
broad uniformity in the country as a
But this will be subject to
the recommendations of the Chief
Ministers because the Government of
India would like to consult the Chief
Ministerg and then come to a final
conclusion about it.

SHRI MUHAMMED SHERIFF: May
I know whether the Government is
aware of the fact that there is a ten-
dency among the farmers to grow
other cash crops instead of wheat as
the Government have fixed a lower
rate for wheat?

SHRI ANNASAHEB P. SHINDE:
These observations are being made
from time to time. I am not contend-
ing that crop shifts do not take place
as a result of the price structure.
But, as far as wheat is concerned, our
general experience is that annually
the wheat acreage is increasing. When
a lot of distortion takes place in the
price structure, then some possibility
of acreage increasing or decreasing is

there. But rabi wheat is a crop which
pays more than the other -crops.
Therefore, substantial ghifts are nst

likely there.

ot aefgg AvEmaie @ T
FT 2Eq g0 fF A & A qC-AE
TS T W agF FTX I W@ £ A
AT AT A A A e, fow H
g% @1 , Waw we aw ¥
TEE FEGA & AT FEq (F aowTr
femfcar &v % 98 &1 gz fafrew
71 fo@ & 9% =1 9aka ot Fgrm =
TF T T FT NTF9A o7 a8 7
SHRI ANNASAHEB P. SHINDE:

The Government will bear in mind the
suggestion of the hon. Member.
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oft qeet WM A ¥ R W
fraffee v & fadr oftweae
s ¥ wreraTd W wiwfafier
wTer ST ifgy et A ET /v R0
wT ¥4 ¥ fod T F1E waw IS
ar |
SHRI ANNASAHER P. SHINDE: As

1 have explained on previous ocea~
sions, there is a panel of farmers to
advise the Agricultural Prices Com

mission. What the hon. Member has
mentioned is a suggestion for action.

ot wew fagr®t @l - woaw
T, 99 I g8 T 41 fr w@ eI
§ gy ad & 4g ¥ g0 @ gfg F
* we g7 faare fipar & 7 welt AR
{ o %7 gae A foar, s A @ N
A AN A A7 wq | Nfew S
AR 74 AT TH ANT T 0w T FW A
a1 FAVET EPN, 9% T WL AT 97 )

weus WEEA . aE AT WA FThh
EAL (O]

st wew g wwda@t WA
aERE T A€ g A A9 # aq
foay & T wen g o Ffw
wara @ 59 o7 fgma s 2 fr oo
foazm 78 421 #97 7 fowm w1 fpmar
aat g@r & ? WY W qar wgey
&1 wrw ¥ fi gfwrrn wfw favafan-
74 w7 1 favafagrm A g & -
1 OFWI ATEH & AT B s
AT & 4% T6 o ¥ AFA AT ¥
Ay avwr7 fyq g ov Iy ey & 7
a1 ¥3 FHvE wy fawdon § 9o
ST 3, ATEIT FR N7 q AT ¥
fa=re o w0 7

slan 4 (W Sew TR wER) ¢
Y AT AT H AE §HT Ay
¥ wg 9 fir Pfreryy T Wi
7Y fdl it g g onfr §, wi
§ 33\ fear wgar § ¥l 1 fa
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W e X Tg® s S ge?
svwaveire A 1 g w1 39 w1 gy Aw
T & TAIA WIT e wefw Y fod
¥ warar Kye AvE S @ g
afrdry 3 wwrdy &, o gEd wy &
qrdr &, I7 9v A A Frar amaar o

SHRI B. R, SHUKLA: While fixing
the price for the last rabl crop has the
Government takén into account the
cost of production as given by the
various Government farms and agri-
cultural universities in the country?

SHRI ANNASAHEB P. SHINDE
The cost of production is taken into
donsideration by the  Agricultural
Prices Commission before it gubmits
its report.

MR. SPEAKER The quesiion is
about agricultural farms.

SHRI ANNASAHEB P. SHINDE:
The Agricultural Prices Commission
consults the State Governments. But
now the position has changed because
a comprehenaive cost of production
formula has been evolved by the Gov-
ernment of India, Wi are receiving
the data under the scheme where a
number of umversities and State Gov-
ernments are involved. I am refer-
ring lo last year At that time the
Agricultural Prices Commission con-
sulied the State Governments and also
the agricultural universities and made
recommendations on that basis.

oY dro dro ¥ & wfg way
o FrAT Wger f Ay A e wv s
o wea ¥ foree g o 0w
v gl Ay & o wf, wiw i
FE WA P w7 vl I v
o d A g w fav gl W feaw
FETRIR §AT R G9 & T o g W
& ar weaquz wvA § o At e
fafrwa wei & 39 & Wy WG X o
#t wawy va@y fE gur g o B
% fasr ) frarr e s & e
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sarer wg Y § @Y 99 A s O
g2 @ # fosy fomr o &%, fod &
I qyErE Ay oy ¥ W wdw Wi
% & 39 guqg A wrm F wpaly #}
oy g% 7

SHRI ANNASAHEB P. SIIINDL.
What the hon, Member is saying is
really relevant and important, We
musi have some elasticity in the price
structure, Even if we announce the
price now before the wheat sowing
season, this will be the support price.
We will leave the option of fixing
procurement price open. And Just
before harvest and procurement we
will announce the procurement price
congidering all the facts in the econo-
my.

SHRI KRISHNA CHANDRA HAL-
DER: Before fixing the price for wheat
at the rabj season will he consult the
kisan organisations and All India
Kisan Sabha, apart from the agricul-
tural universities and State Govern
ments?

SHRI ANNASAHEB P. SHINDE We
normally consult the Chief Ministers.
Any organisation which is interested
in this is welcome to give suggestions
which we will examine,

SHRI KRISHNA CHANDRA HAL-
DER: Are you prepared to have -is
cussion with them before fixing the
price.

MR. SPEAKER: He said that they
are welcome to make suggestions,

SHRI KRISHNARAO PATIL: The
hon. Minister has in the course of his
replv told the House that he is col-
leeting necessary data from universi-
tieg and State Governments. 1 would
like to know what will be the probahle
difference between the support price
and the procurement price of wheat.

MR. SPEAKER: You are going tno
far now. About the probable diffe-
rence, that can srise only when be
announces certain ‘decisions. Every-
thing is probable now.
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=Y WY WA T ag
o 7 § fo o IR A & g
qeT g Y gAT & R W W R
taart ®1 wravg g7 7 faerm & 7
%8 {3 3PA1EA AT & wiRE § A
et a1 agAr g7 a7 w7 & g
®9H ¥ ITH A o 97 Ty 4 &
Toq #3 4T AfE A w0 T
tma ?

SHRI ANNASAHEB P. SHINDE: To
fix the prices on the basis of market
prces will be a very dangerous oaro-
position  because a very large section
of our society are very poor people
with a very limited purchasing power.
The preseat level of open market
prices are almost black market prices.
I concede the point that price stri.
ture or the procurment prices should
be realistic which ghould really in-
duce the farmer to unload their wheat
in the market. The Government rea-
lises its importance. There are many
other factors which affected the pro-
curement this year apart from politi-
ca]l propaganda by a number 0f par-
ties and others. The other factors also
played a role in reducing the market
arrivals.

SHRI VISBHWANATH PRATAP
SINGH: May I know the probable
difference between the purchase and
sale price of wheat and the steps that
are being taken to reduce the diffe-
rence by reducing damages in storage
and economising overhead costs?

SHRI ANNASAHEB P. SHINDE: At
the moment, the difference hetween the
purchase price and the sale price is
only Rs. 2. That means rest of it is
subsidised. As far ag economising on
overhend costs ang storage. ete. is
concerned, that is engaging the atten-
tion of the Government.

o v warn ohd ;& @i wifie-
eyt & ur e, s At & feomdl A
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ag forera Y far worc g ¥ e
& W &% JTET B &Y M
TREH fraT WY g W ST wA
faerar | QiFTa ArEA wfwe oW
geefas arer

They are not responsible to Parlia-
ment. You are responsible to Parlia-
ment,

e Wigder  weawT gF oA
FOT W HgHT A gl 9T—
AT TG §A KT B qaA@T TG
HIX 5 §o WA ST FET qT WG
FqTET ST ST 1§ JrET AvEn
§ f o qoell wOF WA § 99 &
fad framaT & TAgEH ® AWd U AT
HTT I BT FGTRT WA 7 fow § fwaray
1 SR ¥ asde T & 7

SHRI ANNASAHHMB P SilINDE |}
can only say that all of us can be
wise after the event, But the point
is that prices were fixed on the bauis
of recommendations of the APC
which 1s one of the important bodies
of the Government of India. These
prices were fixed much earher at the
time of sowing, not before the pro-
curement season. A lot of develop-
ments have taken place in the mean-
while. As the hon. Memder said, per
haps <ome additional price may have
induced the farmer to unload wheat
& little more,

SHRI SAMAR GUHA: May | kuow
whetiher 3t 1s a fact that the fanle in
prucurement o, wheat was the resul!
of three main factors, that is, firstl;
bscause the procurement price was
much lower than the open market
price; secondly, because the procure-
ment was entrusted to private agen-
cies, not to F.CI, and, thirdly, they
were Importing wheat at a higher
price than it is avaitable in the coun-
try and, if that 18 so, whether the
Government in fixing the price of next
crop of wheat have taken a decision
that the whole of the marketable sur-
plus of wheat will be procured by the
Government which otherwise means,

AUGUST 20, 1978
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whether the Government is going to
introduce levy system aund, if not, how
will the Government fix an assured
price to the farmer so that the pro-
curement of wheat can be made a
success?

SHRI ANNASAHEB P. SHINDE:
First of all 1 would like to put the
record straight because the hon. Meti
ber has made a statement that private
agencies were employed in procure-
ment which is not correct....

SHRI SAMAR GUHA: What have
you done in Bihar?! What about
Orissa? I have written to the hon
Minister. I have dircussed with him,
I have also written to the Pure
Minister. Do not say that.... (Inter-
ruption).

SHRI ANNASAHEB P SHINDE'
The hon, Member is free to express
hiy view  Naturally 1 am bouing .y
observation on the information with
me. The agencies which procured
after the decisfon of take-over were
the Food Corporation, State Civii Sup-
plies Departments and the Cuopera
tives. These were the agencie: which
were emploved for procurement

As far as the other point regarding
marketable surplus is concerned, this
is a suggestion for action and Govern-
ment will review the position before
the next procyrement season and come
te appr nriate conriucion

S qqAT AT HEW - HTY &
Y 5T & fir 70T 22 F0% ThT A
= grrerfy 3o wc gy wfer ¥y 1y
wT &% 7y A4F fawen wgh & A &
ST AT wRen & fr s g & Ay
wvd @ 1 ofr Drgver M oo
T WY R T AR &7 W
%1 w1 Svw A wH

wegw iRy - o AT e
¥ foq Tt § oW ¥ gw fovwe

LI A
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A AART qATE Fq ;WA AeAT
TEEA A g few an Ay a3 o wFfaEy
W E T s 2 safed e E Y
g g9s A1 fAsaer ® 1 q&T AFew
AT H 48 AT6 g W AL g, v 39
A A S ww AR e gdEy #
Fafaer g Ffed s 39 @1 e7me
@y 3,0 areq 6 A oS SRy
T & To Tlo Hlo F faaa A & I F
fe= AT femmr & 7g a0 AT 30fEy fa
FNG A H AZT A 35 A ST AT
ffafas g=E @& I

Heg@w AFIAT ¢ g kA AR
HT AT T4 E,
=

v

Y

DR. RANEN SEN: May I know whe-
ther it is a fact that there is pressure
on the Government from different inte-
rested quarters to raise the procure-
ment price of wheat and other essen-
tial commodities including foodgrains
and that, in order to get higher prices
quite a large number of big landlords
ang big peasants are hoarding their
grains including wheat, and if so, what
steps Government propose to take to
break this resistance from the people
who are hoarding these stocks and
who are pressurising the Government
to raise the procurement price of
wheat and other essential commodi-
ties?

SHRI ANNASAHEB P. SINDE:
The Government would not like to
make any increase in the mid-season
as far as wheat prices are concerned.
Therefore, the question of pressur:sing
does not arise. Even if ‘Government
takes a decision for the next season,
it will be on the basis of merits and
on the basis of the advice of the
Chief Ministers. Therefore, the ques-
tion of any group or section of the
society exercising pressure on the
Government does not arise.

SRAVANA 29, 1895 (SAKA)
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DR. RANEN SEN: What about the
last part of my question, whether s
large number of big landlords and big
peasants are withholding wheat and
other essential commodities and what
steps GOvernment propose to take to
break the resistance from these hoar-
ders?

SHRI ANNASAHEB P. SHINDE:
The hon. Member is aware of thz fact
that Government have already taken
steps and advised the State Goveyrn-
ments to take necessary steps against
hoarding, (Interruptions).

Y ATATANE 9SS . (S, AL,
AT AR F2w ¥ Sy Ag AT FEA
gl 2 98 %49 fawe faw ¥ o1
ZgFded & ql ¥ AT g | g oAl
§ 1€ e F qer e 78 20
ZrEaed ¥ S0 ot forr s @ sEn
FIEE FISE AT SATET Z1AT & A 3 T4
) AT & gt qiT e sar g agt
g T T AT TW FidT T AT Fet
gaFges & af fane shdam & faur
SaT & 27 mar g & | 98 e
T % | 3TN AT H W@ ge I
I Sralad wfhem AF @ gEfes
qFHT FT GHG TAHT o0 § Ty 2
AT AT F @I AT T T THHT H ] |

SHRI ANNASAHEB P. SHINDE:
All these factors were taken into cori-
sideration while fixing the price and,
in addition to that, we will also con-
sult the Chief Minister of the hon.
Member’s State.

s Afwmry fag =few w5
T QAT 8 R St ST 1w fEF w5y
2 ag e W o qeT w9 FE
FT IS F AT WL @I A T8 WY TATT
fror 2 5 27 9T § NEAids yew
T JGET AE AT GHFAT g | TF ITH
AT e Fr FAET AL gEL TTH AqA
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76 9% WraaYeHz s vt & 1 Afina
W &z w1 g HT Y § AT I
agr e & 1 F T wgar § e o
e wig 1L AGH IHE gy
QAT AR & 9T wFT Ao
soAfy ?

At Frga wrT a9y frant Y A R
o A qrew A il e w1 2
@ § 37 €Wt ¥ ora W garfrer W
@A g ? W@ wn w feaa § A
1A W AT EE w7 R ! wwd
¥ fram & sosurer @ @ & AR Ay
gaferg +X W | WA A4 A
gt ATEW & @ ¢ 97 woy feaw Wl
AT AT S At e R Y

SHRI ANNASAHEB P. S4INDE:

Whatever be the level of the interna-

tiona) price, as tar as the issue prices
are concerned, whether it is a locally
procured wheat or imported wheat, the
issue prices to the consumers are the
same. It is true that the level of the
international priceg in the ipteraalion-
al market this year have gone up
very high Dbecause of wurldwide
shortage of foodgrains. It will not
be appropriate to relate our internal
procurement price with the interna-
tional prices though I will gubmit that
we will have to bear in ming these
factors before coming to the conclu-
sion about the procurement prices.

ot wadn oy fox - ofiwaae
srefan sfqua 7 & fearr w1

fefrimzfza & oY woe 38 & A1 m amy
wri vy ?

woay afiaq  Tg wET TeT M
IHRT X

it Iyt ey . AveTo oo
awhy ﬁm&mwimgﬁa
grare i &% fgew dud & of
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ol 1 oY feufir § SeY SRwor
T oA R ST g §
fr s & fad qar agt wer A
dx1 €1, wer AgTRATY W 9E KT AT A4
g Awd ¥ fe wglow =Y qgar sy ?
T W =g #1 arefag ay im% &
forg Gare & ?

SHRI ANNASAHEB P. SHINDE:
I have already mentioned--not for
the current season but for the next
season.

SHRI ATAL BIHARI VAJPAYEE:
Why not for the current season?

SHRI ANNASAHEB P. SHINDE:
The Agricultural Prices Commission
report 1s already there and we will
take necessary action to see that in-
centive prices are given to farmers.

MR. SPEAKER: Shri G. C. Dixit—
not here.

foot o Avrr T A O qw
fear st
+
* 303« qawy fa g Ao
ot fox €< wren
sar wfy s ax T E RN
w4 fw
(%) a7 fedt g qraar fagd-
fra farw fedt & o SeFatan
LA IR CREGE SR AR LI
faaw & A1 & ; A
(w) afz &1, &1 ag q1aAT 9 A%
ary & &1 Jrr ?
i swrea & 7o sk, St W g
(w) @ =

(%) s € 3 33V )

A waw  fay 4d ;w1 AeETTC

%1 Mw § e g ww g g
Wk i e gr g ! witfe ¥
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g TAt § v gE? e S 97
yor & § o e ag v Fear T B
o i way roeTT W g & i fearw
¥ qory IAX w91 a7 & T Avard fear
oy

ﬂ"'oﬁ'(m &Wﬁm"fﬂ
#rerwa wfea &« WA gw Av
7 ey 0§ AT AT IE g
¥ Ay W I X AAAT TEV ATETY
At § FaTT AT | Q7 H1 WA AFAT
oy fxr =toi & v forgpr W )
G WTEL 7 167 AT o ot ar 1
faiy &7 & gz % dead ¥ fom
M qa7 ¥ Areg i, A @ v
fodraong 713 97 I7F AVA FHY WA
frargar d &7 @ oY afAg =@
frsormr o FAT H W oTIX E

woaw wEY o w@Y A A7 AR
AT QY & | JW A0 FV TART WL AR
T TENT AqT - (GETAa )

e fo® TIHF WA 157 WA
¥ Ayt & weft Ars A Dofaadt mae
&ty fer ¥ owreAT A oav fer §
oy 3w far oY g9 T wES -
fafradt & savg ®71 §

N wew fugrt wwdR wIm-
&1 e iy wY Ay feay AT TET A
fRTTNTE Y 7959 TE T & LA
AR Kazr 7o B AT AW T
fr gwr wmr vz @ ¥

@t my fag F FE onem g W
ATTR g 4R TR oW mew

aonw WP T A o &
;f my dw ffdy
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qto sarg fay o AUy A
T go § 398 s wv W #r€ waew
fem o 8 7

W v fay  Twa @ wrw oW
AT ARy T AR TEA E | MU ARy
Wl faay § A v
g

ot fsrec W gufon 9w ww
st & £ e v o gt W AgA #Y
=EFqT *Y U ¥ T qq WAAT A AL
ey # ufaatr g w § seaw
fam o grar 2 o & s Wy
gq ¥T fa o AwrA & AT € AT /4
ReR AR CERCE iR R
T FW F 7 owr v T ¥ I
wiagrfrar w1 w18 ferrar forfy 2 e
fadr 2 Atome s dy gAY § 7

Mo wv far  ferdraqua & art
7 7 forava vt # 3% 97 A7 qEve
farar sy # oY @9 9 ¥ gAY
TTR ¥ W A ATET O A R
IAFT 7AW Y W 2

) Afany fag wiow =139
ey & ATE AT &7 QA frrr
70-75 99 ¥ q@ I 7 gAY A 9
Ffem vt R TR TH ATT TAET- -

st fear WAy sgaeqmw Wt §
§awe o7 7% v osfeqt & o 9
TR T T AT 3T K AF e ?
A1 {IF0T 6 AT AR IERE FAR
gy aen oAy ? § wAEat
g fr A St § A wan aEeg
TR T 7 {47 o7 ¥R 7 Fm
AW R v maniagnae

Wo we fay  x7 v & B
frrrgm 7are o el W ¥ 1 wae
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vy gaew & Afeg F A W foerm % e fear o fe e & et

AP EA ANE | TW IT N A
IR |

ot WO W KT FT Fefl R
Wt W A Y e § e qu ¥ A
fedty 9% wag st W AT A QY
aerd At faar et & afw g, A
w7 3 &7 faqy 77 @1 IEW W
FX T G FW 7

Wto qe faw  ®@ 1065 f3Ta
¥ & 1 QW W gy AT & F
A 38w g | faw b € G mA
ARG R ECIC R Ck L L i e

ol Tegew weAdy Fqywy MR
B ard mFe7 & TEAT & Wi oo A o7
T mITAfe T I
=m g fefady % A f——q Towes
1 ATE 7 Ay F-—AH-AH, AT
Erotde i e - NI St i i L R i
oI A S F, qE A T ARV
afe 3 w1 YT A 1T o b T
forerad w2 1 3fqerw 7 avere
a g oY €0 oFo e FY wafaw ATt
TT W3"7 O 71 ¥ |qT AWM THIA
& fs g ag WY 2B W AT R
w7 arq it forgrad wAt & 1 Frmag
fr adt Amare % owo Yrye ¥ FE A
M F AR TAE I
AT AW 7 AT A G, S A
F o § & 7y av Wiz £ 1 o
9o w9t w7 1€ A 77 § AT A
‘zEd W awam & Tw mw ome
dro & A & #% w€ wrof a7 q77 7y
femr v gr g, i s ag &
G RqY § (qeuTA) 7w
THT F—3IBFT ABFATS W AT H17
2, 9| & vy A w4+ A 8, afea
adgen e MR W ioalg R A

®Y forely ot e # faoger medier
faar o s 77wl oard fedr T,
formr & it wowE & W, A e
srel v gu Rrm s T ¢, wE W QY
% Wi el ot ogw fam oWy
(waaarA)

wo WY fag  wradiw wew W
AT WoWT § | ¥ 39 97 faare w9
(sawarx)

SHRI BHAGWAT JHA AZAD: This
is a wrong question. Members have
not gut permanent cards. They have
got fixed date cards

MR. SPEAKER This is somewhat
a senbus allegation I would request
you {o kindly let at least the Spea-
ker know who are the Members un-
der whose names there are more than
one vard.

SHRI BHAGWAT JHA AZAD Ii
somebody has done it, why should he
pase a general remark on all the Mem-
ber-?

At g w gewelt  wftwT Aea
YT AT npraAa ) B qoaw ah
¥z 7 1 & 77 v g O wv & i
I @IAGFI N AT AZE & AW
& Ay F1 W FAA 0T | 47 oy
¥oaw v oA & Rfew o st wl
T AT wr wEr 0 (Waqr) g A
AT TT A § o st \ e
faar w7 37 ® HA7 AWM NG, a@¥
w1 frmr Jrg, arf dart qdo drgo
¥ A9 97 A 7 A7 97 qu At av
w0 &, W wvowA g over §, 9 AR

-

T 1 (g
Nl Es RGO Twddy - e
WETRE, ¥ WY Have-oag g §, ¥ 6

ST THY §PN | YT AT § TR FAET
¥ A ¥ oAl wwo drae WY W
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firmrar & a7 Y, TEyFEA wE Y@ W
frar w5 T Y £

MR. SPEAKER: ] would request the
hon. Minister to collect the informa-
tion; of course, / cannot ask him suo
maty; but because a gencral allega-
tion has been made regarding certain
Members of Parliament, though names
have not been mentioned, let him
kindly collect information from each
depot as to which MP has got dupli-
cate cards: and we shall gee; if there
i any duplication, we shall cancel it.

Wt wee fagrd awdi - weme
g, e Afm | mfar owedtae
oY qrarew w0 o wE A
wAvE o &, A war feiie o
FTE! T 9 AW FT I Vi W A &7
o ¥ a3 F fAr g
Aa A gEITF 7 ¢ He THe Ty
TN FEZAH AT FT T HAVIAATE

usAw HEEW WA A THo
o qrsadamy A & =2 v
JEA THo Gl 44 7 N WHA
WA |t T urAT T 0T WY mF a7
sTga TWo flo @7 £7 TF TV T 37T
a1 WaE & Qo @ige Y 21
Y £

There are many people who  are
impersonating as Members of Parlia-
ment. So, I think we should be very
careful,

SHRI R. S. PANDEY: An impres-
sion has been crriated in the House
that the cards of the Members of
Parliament have been misused and
milk has been drawn on them by many
people who are using thess cards,
which is very wrong. You, §ir, have
given very correct instructions to the
hon. Minister to investigate.
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That itself, however, means that an
mmpression has been created that all
the Members have been involved for
nothing,

SHRI S, M. BANERJEE: The only
difficulty that arises is this, when the
ordinary people do not get milk®in
the other milk booths, they know that
milk would be available in the North
and South Avenue milk booths arnd
therefore they go there. I know for
myself that sometimes we have to
supply a bottle of milk to the yoyng
children who are not able to get milk.
After all, the people living in the
servants’ quarters are not able fo get
milk for theip children. They are also
to be given milk. The MPs are not
privileged persons. The hon. Minister
must reply to the question that has
been put,

MR SPFAKER- I said in tre be-
ginming itsell that the question wus

a general one, and it had nothing to
do with MPs,

SHRI S. M. BANERJEE: The main
question has not been replied to at
all. Let the hon. Minister rep’y to
the main question.

Blackmarketing in Vanaspatj

*365. SHRI S. C. SAMANTA: Will
the Minster of AGRICULTURE be
pleased to state:

(a} whether even though the prices
of Vanaspati oil or ghee have been
raised by Government from time to
time the yprice is about Rs. 10 higher
than the controlled rates per tin of
16-1/2 kilograms; and

(b) the steps being taken to see that
elther there are no controlled rates
or prices fixed is enforced rigorous-
w2

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Such
reports have come o government's
notice.
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[(b) The State UGovernments have
been addressed in the matter and
requested to take steps for effective
enforcement of the controlled pri-
ces. The industry on its past has
offered to place its entire production
at the disposal of State Governments
for distribution through fair price

shops,

SHRI S. C. SAMANTA: The hon
Minister says that the vanaspati in-
dustry has come forward to hand
over the entire production in  the
hands of the State Governments. May
1 know why this step has not becn
taken as yet and suitable arrangements

made?

PROF. SHER SINGH: Somc States
hke Maharashira have already start-
ed implementing it. I have wriiten
letters to the Chief Ministers of the
other States also, requesting them to
take over the vanaspati produced 1n
their State and have it pro-rata-—witlh
them and pass on the balance to the
other States also and see that it is
distributed equitably in the States at
controlled prices.

SHRI 8. C. SAMANTA: According
%o Vanaspati Control Order. 1947, the
price is fixed every fortnight. If that
be so. how is it that the kind of thing
in my question which Government
have accepted happens, namely that
over and above the controlled price,
Rs. 10 per 16-1/2 k.g_ is being extorted?

PROF. SHER SINGH: As I  have
already admitted in reply to part (a)
of the quertion. we have received such
reports that black market prices have
been charged. Therefore, we wrole o
the State Governments and we have
asked the industry also to see Yo it
that whenever they send it to a par-
ticular district. they inform the (vl
Supplies Officer of that district and
the Colleetor 9f that district. We have
asked State Governments to be vigi~
lant about it and see that not more
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than the controlled price is charged
for vanaspati,

SHRI RAJA KULKARNI: Apsrt
from fair price, are not the prices
being vitiated because of  artificial
shortages that are created? Have
Government received serious come
plaints from the ecity of Bombuy where
vanaspatl is produced but where there
is no vanaspati supplied at all?

PROF. SHER SINGH: As for the
rise, 1t 1s fixed for all types of pack-
ages, wholesale price and retafl price.
All prices are fixed by Government.
It is those prices which are to be
charged. We have requested the State
Governments to  take strict action
against thoge people who charge a
higher price.

-~

T Fsitfto o W werw wEiTg, &
wfa aofioft & sy s ¢ fir wr
oy T & 78 fai fargrad ot #
fiF agr a7 7% T qx Teafy oY A
# ag =% § A Frar Jr B, ey B
frerar syt & 7 .. (a¥xarT)

..... gz A AT ) A AAT w Y
72 & Fo fgmar v A o et
fa war aelt forerad aré § we afy ot
foreras wrd 3wy 7 ov sfy WAl X v
IR W F 7

Mo fe foy 2 Afw § v
forsram ady B ) BfeT & s wwm
mﬁ'ifmaﬂlﬂﬁ# FA F-
qTFAT |

weun WY ;. or vt faw 3 )
qg® iz 77wt fer x e v wrar ey
oy Fvfa o sy Ay ) s

sft wg fead  wouw wrew, g8
awr o i o Pl fie g @
&% wreafn &, wrw B, g & Afew firm-
o ¥ orf aqfer waeqr At &
wirar oy g § e of goere oo
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firdfter zw § 7@ s0 whow, 75
sfrr st 100 wfrwar ¥ B wfaw
Freafes am frr oy & &b i
e § Praifarar zedi W | AraT ag @Ar
§ fr g Sy oy § a€ M ArgE
v F ft §= Say At oy AT €10
o ag wrw frdao 1 74 foqr 9T §
¥ a% f5 wfue forrra o sraway
g & ° oty war wfy famor o A
W|EAEYT WY W !

ho WY fag: ¥ fadewr fom
aregfa & arv & aqifE g &, ey
& qre ¥ e AT T fawg W @
gz ot b 7 oo A Y wifo
' WM EN A @ am & fag A7
far iy 27 70 sfrae 973 gamEs W
&z AT $1 % W7 97 37 A AR
FT qag A 1 §O e ¥ 76 A A
faavor &7 17 wa 2rq ® faar A
A F AT, ...

Wt Wo qro At 70 gfea &
w1, §z T Wy ol ?

o e fax : ag i fe 30
wfrom O s ¥ a2y § geart v
FET HPr ITF FT S AT AT & W
w7 § et iR ¥ fog ag v fear
o T I WA T | IAE AT
fax o & Wy @A g wE fw
T UIAT |T WS Y GORY &
BT FT ¥, TI57 HORTE TA® faAwor
& XA" ¥ 1 I WY BART W
WP T WY HEETQ 7 7Y foewt & v
fag ot gud a@ fear & e o P
9% qmi N sead 9 v ¥
fi faaar e ag 37 Aok § TN
WACTHIY CATEIRE 7 MY, TR
¥ 1w i oy feferrs o awat ¥
Ty v avfe ag W w g% o
&w fex u¥%
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oy wy fowd ;s wEeT. A
U FT L AT ? AT AU HT 1 AT
ff st 1 8% a7 v o fe fwifa
e Wi AAfew W 5 I dAv
& u% T e §A AT 8 g
fora® o7 famgar £ W faar o w1
¥ wreram ETa ¥ fag o aw
wMRAE?

shto W7 Teg - §5 w7 Frgaw e
fir 7z ¥ oTEr A ¥ A% A I AL
qrxA 7 39 77 9 faw A% gAawr {9
sy forar w2, @l 2 oY

st mo qto waf &1 § oy aw
ax1 § e foad o1 T2 & iy Ao
B AIT T WG § T 9T DI FEA
¥ sarer Fr J &7 oY v 2, e amy
g @ AF g AN T AR A
I}NY U qvETT A o I ETHaATdl
L8

Mo W fwz  wmaw wERY. 71
a7 TTA & A uirE W@ § S
faedt ¥ a1 ¥ Wify Irearr wew WA
& A oot & wiwd A ¥ Ty wreAT
frer A7 wdm ¥ 89 Buw andwE
qrE FAFIAAET FACAA wrae et
argAtaT T & 5w . AR D An-
q@rw & fawrs ¥ Wt Toaee @ g
£ % I im ¥ AR g fewy
#1 Ara ¥ fear 917 34 He-
@y 1z WiT 200 TR e
#1897 FEw § MO =Ry

SHRI DINEN BHATTACHARYYA:
May I know whether it is a faci that
the price of groundnut oil being very
high, the vanaspati manufacturers
are using mustard seeds and a8 a re-
sult of that mustard oil prices have
also gone up beyond the purchssing
power of the people?
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PROF. SHER SINGH:' It is only re-
cently we allowed the use of mwustard
oii in the manufacture of vanas-
pati.  For that we have fixed maxi-
mum hmit of 15 per cent .. (Inter.
ruption),

Impurities in common salt destined
for Deihi Market

+

*366. SHRI P, GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Mimuster ot HEALTEH AND
FAMILY PLANNING be pleas.¢ to
state

(«Y whether 25 wagons of common
salt destined for the Delln  Marhet
(sent by Rajasthan) in July, 1973 hae
been declated as unfit for consumption
by the Central Health Authorit.cs

(b if so, whether the content f
mmpurities in the salt is hazardous to
health, and

t¢r if <0 what action has been fu
ken in this darection?

THE DEPUTY MINISTFR IN THE
MINISTRY OF HEALTH AND FaMI-
LY PLANNING (SHR! A. K KIS-
KU) (a) 44 wagons of common salt
reached Lahori Gate Goods Shed,
Delhy from Marwar Balia railway
station in Rajasthan during the period
18th June to Oth August, 1973, 11
samples were drawn from some of
these wagons On analysis it was
found that these samples do not con-
form to the prescribed standards

{b) No, Sir

(c) Legal action is beirng taken
agamnst the offenders for supplying
Sub-star.dard salt

SHRI P GANGADEB: In view of
the fact that only a few samples
were checked, ang there i3 a possibi-
lity of each salt being kept and sold

AUGUST 20, 1878

Oral Answers 4

general procedure adopted in respect
of other commuodities like besan, ete.
which are also stated to be unfit for
humsn consumption?

THE MINISTER OF HEALTH
AND FAMILY PLANNING (SHRI R.
K KHADILKAR): The Civil Supples
Commussioner of Delhi had been ask-
ed to sce whether sub-standard salt
could be given to des and skins
because it 13 u-cful there and it
could he utiised It i not harmful
for consumption and s0 the question
of its total destruction does not arise

SHRI P, GANGADEB: May I know
whether the Government have puni-
shed or for that matter how many
persons of that have been punished
so far, who were responsible for the
supplv of airticles disastrous to hu-
man health and what are the tape
of measures 1nflicted on thiee cul-
prits?

SHRI R K KHADILKAR It s
correct that it 15 suhstandard salt
but 1t 13 not harmful if it is consum-
ed an dthat 1t 1s not to be conmuned
So far as legal action ic contcined,
we can take action in consultation
with the Deltu Cnvil Supplie Com-
mis.oner  This salt 13 Just now lying
in the railwav shed

Wt s At & el o w oAy
FTAT wrgAr g fr ane &1 A7 W
grit 2 A Tk ol Wt e e od
sqaeqy ¥ & fr 3ot ara g1 g afs
wTTa ww wE Y Ay ¢ v Wl oft
o ¥ o i @ oA ¥ amr @
1T AT W 4 TR B AGI ¢, A6 WY
ait ot 47 ) I w7 6 W srweqr
afr
SHRI R. K KHADILKAR: I will
equire notice 1 have no information

whether there is any agency to check
it at the source when it is loaded.

SHRI R. V. BADE: Have you re-
ceived any complaint that nowadays
salt sold in thte market {3 mixed
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with soapstone and limestone pow-
der? "

SHRI R. K. KHADILXAR: Such
cases have not come to our notice.

SHRI PILOO MODY: May I know
whether it is true that large deposits
of salt are accumulating in Saurash-
tra and other places because of shor-
tage of wagons and this is primarily
responsible for creating the shortage
in the market here? What steps has
this Ministry taken with the Reailway
Ministry to remedy this situation?

MR. SPEAKER: It is a good ques-
tion, but not relevant here

SHRI PILOO MODY: Le! me make
it 1elevant It is by virtue of the
fact that the salt supplies to the cities
are not adequate that a great deal of
impurities are being added to the
salt mn order to make up for the .hort-
tages. Therefore, T want to know
what steps you have taken to get ade-
quate supplies frum Saurashtra and
other places where it is accumulating
for wuant of wagons

SHR]! R. K KHADILKAR: Actual-
ly it has come 1o our notice that there
is shortage in the supplies to the
cities. But go far as impurities are
concerned, nuo complaints have come
to us. But we will keep a watch.

ot wwdx gty aqf & e A H
AT A 8 e e aanar fr ot
i fafqsy rqat & %4 06 07 WY
o ok Afery e oo, W ey
wf, #) gt X Ay T g 7o T TR
e ot WY A37 sqaar ¥ Y T AR
wiT AHY & nf

waw WtT T watT SEE
¥ ¥ fwgr wy, et wnq ool 2
Wi arwr e

SRAVANA 29, 1805 (SAKA)

Oral Answers 26

wAgwm ¥ fog iy o gy * Wiw
¥ anfy frere

*367. =t v fog : war etee
;T qfee e wed vz ama A
307 e

(F) 4T 31 H TT R FEF
A1 7 oY fwr (Afew g9 ¥)
fam w51 afey A § oz e ¢ 7
T9 2T 1 T qF AT AAAAE F
fermr &Y faqy v AT B

13 T arre 77 famy qres
Az TTyima ATy 3T o9

vy 3fz A, A o33 AT T
frrr qeaw afvry qav w1 FrErT
frord w3 oYy o5 T ¥ g
T WA FIR LTS

THE MINISTER OF HEALTH
AND FAMILY PLANNING (SHRI R.
K KHADILKAR): (a) No, Sir

{o) No, Sir

{¢) Usually records regarding lom-
bet pucture—not lumping puncture—
are maintained in hospitals.

SIHRI DARBARA SINGH: 1 would
like to know from the Minister whe-
the: they huve held any regearch on
the subiect and have been able to
find ouy the reasons for this disease.

SHRI R K. KHADILKAR: Unfor-
tunately, the hon. Member has not
taken enough care to get the informa-
tion regarding lumber puncture, Us-
ually for detecting meningitis, parti-
cularly in a child, some fluid is taken
from the lumber for examination.
Beyond thig, it has no ill effect, even
i¢ it is taken once or twice, So, the
question of research does not arise.
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e faiwe el oaw

*369. wt fadelia wr: 7 Aega
Wit qfeqgn @t gg s @ BT
LS

(%) o ¥ ot aF TeTAR fRaw
fearitz et wwdt w7 famio
e aar g ;

(=) otadY gaadiq g s &
frre feeiiter Tt wrew aamd
I F AT § AR

(7) A% fFrafwr & food et &
afragar &Y Faent w2T A% B ) Ay ¢

tage site afcage st (st T
we)- (%) & (7) wAfaT qw 7
T faaror AT qEwr 9% T@v T d o

faarzor

(%) & (%) rshr AT afs-
AT 1-4-1947 & WPy gE 1 T
g (1-4-47) TT ST agfy
¥ o a AT AR Ay FY A
21,440 femnfzr o, &t fr o7 T
FI57 28,819 fFapizT &1 wf £
e fameor & 28.819 fedniizr #
@ 7 et 1 s ey P
Sl o

T A WA-A e WE AR
#97 fF | 07 ZAH AT oA
qzf1 F 17 A% A ¥ fy s afadi
T g7 %% fawfay 73 Y grvgen
1, sfrar ¥4 92 gu A9F & THW,
famr v % avy, famr g & afeq &
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9T 99, AT Wi 1 gefrat @)
5 ¥ ITar & wH Fiwat 7w
LR

qiwdft qaafig dver F o
T Tt qgfa § s 40,000
fasier Y gfg & & wearg fafiry
qsqy, ST gAY W s wify-
wrfd} Y A e g} ) e s
¥ g9 "ry ¥ qfe FT og a5 wwe
g, ag &% amt 9r faix s,
RY~—qt=afY JromT &t 59 g & fody
GYART AT FT 9o o6 e et
w7 vfe, wfes wvdw s oo
s avaen # gl wrafan
o) TiE ganil & ®q ¥ ATAl w1
Wfga w73 & fg faifrr w91

qUET AW ) GEAVEI 1 o
# e gu & T ot wr e
FJ 517 farwr feay o &, 9 f Gfy
fersty far s 5o & w0 |
AT 7 T F Ag AT W Fgd
TQ AT F Fra wvA § AT I A O
a3t § 1 fafvm w1 8w waw
wdr = fw agmry Trommt & faer o
dwais it T g afafom ami
Ay it g Frad gm At Y o
) AT T A% 2T E AN | Saw
af #gr W qrA ¢ v fawd g o
¥ gRAT W TTH T o 3§
T AT € S AT AR dgw
grd gf W frqa o Tt
ggfy, fafeery we & agraw it
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femAted ¥ Trefiw oo o & A frerd 104 farow

W0 TOTET AT W drwAr oy qvaar §oored  wvafar
Ho TRrea® ¥ [ Fes A
wafy i &7 I
1-4-69 Fr 75 qEH]
FEATE T et

1 oivey K307 2299 —_— 2299

2 AR 1190 462 1652 243 fito draroa
frarr A€ F am

3 faBT 1867 250 2117

4 WvERE - 24 24

5 faedl 72 - 72

& Wt - 229 229

7 wATH 1082 270 1352

& gfomer 729 - 729

y femrar@w 398 232 630 306 * felt  dpmr
g faery dr &
qm

10 AW WY w3 s41 - 541 "oy fae ErE
o

11 & 116 317 733

12 W7 g2 2670 - 2670

13 W 2379 382 28A1

14 wfoyge 211 - 211

15 w9 161 - 161

16 dAgv 1306 n90 1996

17 AnmEYy L 110 3 13

18 AT 1363 286 16049

19 damw 148 417 865

20 THAGR 1251 906 2157

2t frrw 62 - 62 dmwrgo fao o
& mu

22 afseTy 1598 31 1749

23 fagey - 200 200 34T

24 THT WA 2328 - 23238

25 afewdt faer 1419 - 1419

o 24000 4819 28819 1352 fflo @

qo fro g0 Famw




31 Oral Answers

st fadity wr  enw W,
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I fro go dwr ) o wx F 0
I At R oyed § 1 a7 fafem ey
F wgar ey Ag) & v adwm oot
¥ fawre o quadfia dramT & wenre
wfaforr a78 o1& Wt o fred o
A T QA F¥ AHE AT AF TH
g 999

wa W frat g odder | T
T &, 3% wifas favrw, ofy frerey
& fa, A qvrae oy mEvT A 7 B
AT ¥ WWTE | F27 97 3gn wafirr
8 for wr s oYy i & faprr i
T wef & 1 A7 & g g £ e arer
R § T 37w fawE P ¥
AT F7 BT 7 LT EL AT WOTHY
a gam A A e 2 fe e ¥ fee i
SEARSSEan i C i i s )
At iaagm S A A ¥
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St qX WT  AFAT AT AT
g4 i 1 37 famior 7 frs® g &7
e R #oeaT 2 Y A% FA VW0 7
¥ Em wrawml & frwir w8 #
fogerea 37 T8 g1 AT 2, 34F -
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wd oefiw vreaet & frd swe slw
AT, wow TR Ay wrew  woere
& wirfnfidt ¥ Prere-fawed

*362. sy ooy wew iflew : wr
aagx Wi afeagn e ag I W
v w47 fis ¢

(%) w1 wor q¥w & qff wir
afga area & zfor gt wor & qay
TN A7 TG TG AV A 97
wisTada 29 WT 30 w7Ad 1971
N IAT qqW, I, W7 92 AT
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() w1 3%t §5% ¥ yun Fadwe
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T Trarag Wit wg foar am
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7 &% faqdy v At ot @ Pk Ay
g wYaunit & fay gvAre a1 fawg
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2 mdsE ¥, e vy ¥
&% 7€ wak wedry o Wt qrafy §
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wfaw w7t & forg srennfemr ot oy
oy ow At qafs  § wfver w3
& g o7 wpet oY Iuaiifirar ¢ fereft
L2 N: m; (m ﬁm)
¥ ag w41 fs fam wawl B oy
T Wit Wfige wek & Fae seenfa fsar
T 47 T X WAy REE Ew Ay
¢ fe sa% vefrg vraant agfa @ wifus
w3 % forg Ferare firar ar wemr & 4 o
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TOTT ¥ FuwT ¥ av qrg Y Ay Ay
§ 1 Fofy oo forir s ot iy Troreret
wifad w<ar #§ At av fdx war €
# fafrw vy & greac srafis
fweltg argwY oY mafraai ofx 4 fam
|YHT B g ¥ qry F agdew
(www fawmm) ¥ Wi farare sua Fag
@ gt At gveT & Sw wdw o
wrt wgfa 3 s w0 & mfve = frar
I wew foawr sron faeia sfeeat
w et oA 32,000 fis Y
ST W it & gw e £ wfR
ITqEAT |

Curds on Free Trade in  Wild Life

tand its bye-products

+384. SHRI M. RAM GOPAL RED-
DY: Will the Minister ot AGRICUL-
TURE be pleased to state:

(a) whether Government have de-
cided to put curbs on the free trad-
ing in wild life and its bye-products,
and

(b) if so. the reasons thereof?

THE MINISTER OF STATE IN THR
MINISTRY or AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir,
but only in the case of wild life
speoified in Schedules I to IV of the
Wild life (Protection) Act, 1872.

(b} For the preservation of wild-
life, .
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Demarcation of Milk shed area of
Delhi Milk Scheme

1368. SHR] INDER J. MALHOTRA
Will the Minister of AGRICULTURE
be pleased to state:

(a) the progress made in regard t¢
thie demardabion of milk-shed %reas
amongst the existing milk  pro.ucts
tactories and the Delhi Milk Scheme
as was recommendeg by the Public
Accounts Committee in its Fifty-
seventh Report.

(b) the presently demarcated area?
for DMS collection;

(¢) whether the DMS have asked
for any additiona! areas: and

(d) the additional areas already al-
lotted or being considered for allot-
ment and findings of studies made?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The Pub-
fic Accounts Committee has not re-
commended the demarcation of the
milk ghed areas. While accepting the
recommendations of the Committee to
step up procurement of milk by the
Delhi Milk Scheme, one of the mea-
sures adopted is to demarcate milk
shed areas among the milk products
factories in the milk shed area of
Dethi Milk Scheme. This is being pur-
sued with the State Governments con-
cerned and the Ministry of Industrial
Development which is the licencing
authority.

{b) The demarcated areas for D.M.
S. Collection in consonance with the
Operation Flood Programme are:—

(i) Meerut, Moradabad. Muzalfar-
nagar, Bulandshaher in Uttar
Pradesh.

(i) Gurgaon, Karnal and Rokiak
in Haryvana.

(iii) Ferozepur, Jullundur, Bha-
tinda, Ludhiana and Gurdas-
pur in Punjab.
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(iv) Alwar and Bikaner in Ra-

jasthan.
(c) No, Sir.
(d) Does not arise
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Scheme to provide special concessions
to dairy in Backward Areas

*372. SHRI E. V. VIKHE PATIL:
Will the Minister of AGRICULTURE
be pleased to state whether Govern-
ment have or intend to have in opera-
tion any scheme to provide special
concession facilities to the Dairy pro-
jects in the backward areas and if so,
the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): Areas for
dairy schemes are selected on the basis
of the milk requirements of the urban
consumer, and the potential of the
areas. Generally. these schemex are
not specially directed towards back-
ward areas, but the mndividual States
do give weightage an. prionty for
development of dairy in  the less
developed areas.

Need to strengthen Green Revolution

»373 SHRI P. VENKATASUBBAIAH:
Will the Minister of AGRICULTURE
bhe pleased to state-

(a) whether the need to strengthen
the Green revolution has been examin-
ed; and

(b) the stepsz taken or proposed to
be taken In this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) Yes, Sir.

{b) Greater attention has been paid
to evolve varieties which are resistant
to pest and diseases, have better grain
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quality to suit consumers’ preferences
and are adaptable to rainfed cultiva-
tion and fit in prevailing cropping pat-
terns in diflerent agro-chimatic condi-
tions in the Country, Necessary steps
have been taken for seed multiplica-

tion and distribution of new varie-
ties.

2. To bridge the gap between re-
search, extension and farmers, a Minij-~
kit Programme of rice has been faken
up from 1971, as a Central Sector
Scheme. Under thig programme, large
scale testing of the newly released and
pre-released varieties is done at the
farmers’ fields and district farms. The
extension workers, in cooperation with
the farmers, gain acquiantar-- *_
the new varieties and the results of
these traials help to make a proper
choice of varieties suitahble for dif-
ferent agro-climatic conditions.

3. Soil and water management tech-
nigques are also being given special at-
tention particularly in the case of rice,

4. In addition to the above measures,
a high priority is proposed for Com-
mand Area Development with a view
to increasing intensity of cropping and

productivity of crops by optimising
use of irritgation water.
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Evaluation of effectiveness of the Re-
search activities funded through
IL.CMR.

375 SHRI P NARASIMHA REDDY.
Will the Mimister of HEALTH AND

FAMILY PLANNING be pleased to
state
(a) whether Government have

evaluated the effectiveness of the Re-
search activities funded through the
Indian Council of Medical Research,
and

(b} if so, the nature and utility ot
these and the amount incurred on them
enguiry-wise during 1872-73”

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R K.
KHADILKAR) (a) No, Sir.

(b; Does not arse

Shipyares to be set up during next
three years

*376 SHRI BIRENDER SINGH
RAO
SHRI MUKHTIAR SINGH
MALIK

Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state
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(a) the names and number of addi-
tional Shipyards which are likely to
be set up in the country during the
next three years;

(b) the broad outlines thereof, and

(c) the funds allocated by Govern-
ment for the purpose?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR).
(a) to (c). Various maritime State
Governments have sent provosals for
eslablishment of new shipvards n
their States. A techno-Economic Work-
ing Group has been set up to evaluate
sites proposed by the State Govern-
ments

Proposals for the establishment of
new shipyards and funds to be allocat-
ed have also been forwarded to the
Planning Commission and are present.
ly under consideration A final dec)
sion regarding establishment of new
<hipyards will be taken after the con-
tents of the Fifth Plan are known and
their location decided in the lhight of
the recommendations of the Techno-
Economic Group and the Working
Group on the establishment of ship-
vard at Haldia

Criticism in Press against International
Mountaineers Meet

*377 SHRI PHOOL CHAND
VERMA
DR LAXMINARAIN
PANDEYA

wWill the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether his Ministry's atlention
has been drawn to the criticism in the
West Bengal Press of the International
Mountaineers Meet held at Darjeeling
recently,

(b) the programmes in which Indian
delegates participated and whether
there were anv programmes in which
Indian delegates were not allowed to
participate, and

(¢) if o, the reasons thereaf”
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THY, DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Government's
attention has been drawn to a leader-
eite appearing in Anand Bazar Putrika
of May 19, 1973,

(b) According to the information
Grade to such primary teachers who
furnished by the Indian Mountaineer-
ing Foumndation, who o.gamsed the
Meet, the programme for the Meet
comprice. seminars/conferences, iilm
shows, speeches, questions and answers
Indian delegates to the Meet particip-
ateid in all these rvents and also reard
papers on various a-<pects of moun-
taineering.

{c) Doeg not arise.

Diecisions taken at India-Pakistan-U.K.
Continental Conference

‘378 SHR! VIRBHADRA SINGH:
SHRI P. M. MEHTA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

ta) whether India, Pakistan and
U.K. Continental Shipping Delegation~
discussed the proposal of freight in-
crease with the All India Shippers
Council: and

{b) if so, what are the main features
of the proposal and what is the out-
come of the discussions®

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR). (a) Yes. Sir.

(b) The original proposal of the
India-U.K. Conference was for a
general increase of 22.8 ver cent in
fre.ght rates from India to UK./
Continental ports. They had given de-
tailed accounts of their expenditure
and earnings for the year ending 30th
Sepltember 1971 and for the period of
16 monthg ending 31st January 1873
‘The All India Shippers' Council vigor-
ously protested against such increase
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in freight rates. After detailed discus-
sion, the Conference has now announc-
ed a general freight increase of 12.5
per cent from India to U.K./Continental
ports and an inciease of 7.5 per cent
in the reverse direction, tioth of which
will be effective from 1-10-1973. They
have also agreed to give concessional
treatment to sensitive commodities,
for which the Conference have request-
ed the All India Shippers' Council to
furnich a list,

Taking over of Konkan Passenger
Services owned by Chowgules

478. SHRI RAJA KULKARNI: wilt
the BMinister of SHIPPING AND
TRANSPOR!I bLe opleased to state
whethe- there 1s anv pronosal under
consideration of Government to take
over the Konkan Passengers Services
owned and overated by Chowgules?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR- The question of efficient and
econormical operation of the Konkan
Coastal Passenger Shipping Services
1= receiving the attention of the Gov-
ernment.

Sen Commitiee report on salary strue-
ture of College and University
teachers

»380 SHRI R. R. SINGH DEO:
SHRI BANAMALI PATNAIK:

Wil the Mimdter of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleusei to stale:

(a} whether the Sen Committee ap-
pointed bv the Umiversity Grants Com-
mission to examine the sslarv struc-
ture of Collere and University teachers
Ras submitted its renort;

(by if so. the imuvortant recom-
mendations and oh=ervations made by
the Sen Committee in recard to the
salary structure of the College and
University teachers; and
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{¢) meaction ¢ ¥hd Gevernment of
India in this reped?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). The recommendations of the Uni-
versity Grants Commission on the re-
port of the Sen Committee in regard
to the scales of pay of teacherg in the
universities and colleges, are being
examined by the Government,

Discrepancy in Number of Permanent
Primary Teachers and Permanent Posts

3572. SHRI ANADI CHARAN DAS:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether the primary school
teachers of Delhi Municipal Corpora-
tion are confirmed after 2-3 vears of
their appointment, whereag the strength
of permanent posts of these teachers
is reviewed only after five years by
the Corporation resulting in the dis-
crepancy in the actual number of
permanent primary teachers and the
number of permanent posts; and

(b) if so. the number of permanent
primary teachers and the number of
permanent posts as on 5th September,
1971 and 5th September, 1972 respec-
tively?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The primary
school teachers of Municipal Corpora-
tion are confirmed after 2 or 3 years
of service provided there is nothing
against them and a permanent post
is available. The Corporation has
also nassed a resolution that posts
created during the IVth Plan period
will be declared as permanent if they
are three vears old. The review is
made after five years.

(b) The strength of permanent posis
as on 5th September, 1871 as well as
on 5th Sentember, 1972 is 10.015 ant
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the total number of teachers confirmed
against them ig 0,710.

Selection Grade to Permanent Primary
Teachers of Municipal Corporation of
Delhi

3573. SHRI ANADI CHARAN DAS:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Selection Grade has
been given by the Municipal Corpora-
tion of Delhi to 15 per cent of the
permanent primary teachers or against
15 per cent of the permanent posts as
on 5th September, 1971;

(b) whether no review of the lists
of permanent primary teachers has
been made after 5th September, 1971
for the purpose of giving Selection
Grade to such primary teachers who
might have become eligible after 5th
September, 1971 being covered by 15
per cent of the permanent posts; and

(¢} if so, the reasons therefor and
the steps taken to review the list of
teachers eligible for Selection Grade
after 5th September, 1071?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Selection grade
has been given by the Municipal Cor-
poration of Delhi against 15 per cent
of the permanent posts as on 59-1971.

(b) and (c). Necessary steps are
being tuken by the Corporation to re-
view the list of teachers eligible for
selection grade after 5-8-1971.

Breach in Central Civil Services (Con-
duet) Rules, 1964 by staff of Delhi
Milk Scheme

357¢. SHRI MOHANRAJ KALIN-
GARAYAR: Will the Minister of
AGRICULTURE be pleased to refer
the reply given io Unstarred Question
No. 7112 on the 16th April, 1973 re-
garding the application of Central
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Civil Services (Conduct) Rules, 1064
to employees of Delhi Milk Scheme and
state:

() The particulars of cases of
breach of the Central Civil Services
(Conduct) Rules, 1964 and other Cen-
tral Services Rules and Regulations
relating to Class III staff and those
since promoted from Class IIT to Class
II—the rules breached and also tl}e
designation of the staff concerned in
respect of which action had been taken
or is proposed to be taken during the
year 1972-73; and

(b) the outcome of the disciplinary

proceedings initiated against these
officials?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
The required information is being col-
lected and will be laid on the table
of the Sabha shortly.

Issue of licences for seiting up Vanas-
pati Ghee/0tl manufacturing units in
Delhi

3575. SHRI MOHANRAJ KALIN-
GARAYAR: Will the Minister of
AGRTCULTURE be pleased to state:

(a) whether there is anv proposal
under consideration of Government {o
issue licences for the setting up of
vanaspati ghee/oil manufacturing units
with a capacity of 100 tons and above
in the private sector in the Union
Territory of Delhi;

(h) if so, the broad outlines thereot
and the stage at which it stands; and

(¢) the names of partiec who have
already applied and the action taken
on their applications?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.

(b) and (¢). Do not arise.
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Belection for Austrian Government
Scholarships

3576. SHRI NARENDRA SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether candidates for Austrian
Government Scholarships, 1973-74 have

been selected without holding inter-
views;

(b) if so, the reasons therefor and
the procedure ang criteria followed
for selection of the candidates;

(c) what are the names and quali-

fications of the candidates selected;
and

(d) whether any steps have been
taken to ensure that a uniform pro-
cedure for a selection under the vari-

ous foreign scholarships schemes is
followed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Candi-
dates have been selected for the
Austrian  Government Scholarships,
1973-74 by the Selection Committee ap-
pointed for the purpose on the basis of
scrutiny of the application forms sub-
mitted by candidates. Normally short-
listed candidates would have been
called for a further interview, but
owing to shortage of time selections
had to be made this sear through
scrutiny of application forms. as other.
wise the scholarship offers would have
lapsed.

(¢) Statement attached.

(d) A uniform procedure has been
evolved for the award of scholarships
offered from abroad. The offers are
advertised and candidates are invited
to submit applications., which are
scrutinised by a specially  appointed
Selection Committee. Selected candi-
dates are invited for an interview,
whereafter the decisions of the Selec-
tion Commiitee are finalised. In case
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of scholarship offers of a highly specl- from the institutions partieulstly con-
alized nature applications are invited cerned with the subject.

STATEMENT
Ser-
ix.ql Name of candidates, Qualifications Subject
0.
Mineral Prospection, Exploration and Mining
1 Shri V. K. Bordia . . . . B.Sc. Engg. (Mining Minlnf andg
¢ ) Exploration.
2 Shri V. N. Pandey . . . . B. Engg. (Mining) Do.
3 Shr P. S. Murty . . . « M.Sc. (Geology) Geology
4 Shri S. S. Rattan . . . . M. Sc. (Geology) Do.
& Shri Raj Narain Singh . . M.Sc. (Geophysics) Do.
6 Shri P.V. Vishwanath . . . M.Sc. (Geology) Do.
Medicine And Surgery
7 Dr. K. K. Agarwal . . . . M.S.{(EN.T) Laryngology and
Otology
8 Dr. S. K. Ml . . . M.D. (General Medicine) Neurology
¢ Dr. R.S. S. Kothari . . . . M.S. (Opthalmology) Opthalmc  Me-
dicane and
Surgery
. V. N. Si . . . . . (Opthatmology) Opthalm
10 Dr ingh M A o c:g_ P ology
11 Dr.(Km.) K. Karve . . . M.D. (Pediatrics) Pediatrics
12 Dr. S. Govindarajan . . . . M.D. (Radio-Diagnosis)  Radiology
13 Dr. Puran Prakash . . . . M.S.(Gen. Surgery) Surgery
Hotel Managemens and Tourtsm
14 Shri P.O. Cherian . . . . Diploma in spcculned Hozcl manage-
otel management.
Womn; m Plaza Hotel,
bay.
Expcmme shove 2 years,
15 Sri Arvind Sagar . . . . . Diploma in Hotel mana- Do.
ent ,
orking in Hotel Oberoi
Intercontinental,
Experience above 2 years.

Diploms in Hotel msns- Do.

hri N. K. Piplaad . .
16 Shri ﬁmem, Catening  and
utrition.

Working in Hotel Ashoka,
ore.
Experithce about 2 years.
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Seri-
al
No.

Name of candidates
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Qualifications

Subject

17 SriP. K. Mukherjec

18 Sri M. B Patel .
]

19 Km. S. R. Badiwala

20 Sir V. Albugquerque

1 SriD. Bhargava .

Toursm

Diploma in Hotel Ma:n:h Hotel Management,

gement Cateri
nology and App

trition.

ted Nu-

Working in Food Cater-
ing Institute, Lucknow.
Bxperience about 6
years.

Diploma in Hotel Mana-

ﬁtment and Catering
echnology.

Wurking in Indian Hotels
Co. Ltd.

Experience about 2

Diploma in Hotel Mana-
gement and Catering
Technology.

Post Diploma Course in
Hotel-management.
Working in Taj Mahal
Hotel.

Experience abowve 2
years.

Diploma mngme(l:‘l‘\im-
gement @ ering
Technology.

Diploma in Specialised
Hotel Management.
Certificate in Restaurant
and Counter Service.
Craftman  course in
Hotel  Receprion and
Book Keeping.
Working in  SUN-N-
SAND  Hotel
Experience above 2
years,

M. Se.

Working in India
Tourist Development
Corporation Unir,

Ashoka Hotel,
Experience 3 years.

1o,

Doy

Tourismn
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Insiitutions visited by “Commities for
Status of Women

3577. SHRI D, P, JADEJA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) names of the institutions the
Committee on the Status of Women
in India has visited since its incep-
tion;

(b) whether 1t has also visited Girh
Kalyan Kendra which is being mana-
ged by the Cabinet Secretariat; and

() if so, the result of the findings
by the Committee in respect of the
women workers and crafts teachers,
in Girh Kalyan Kendra, New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) A statement
showing the names of the institutions
visited by the Committee on the Sta-
tus of Women in India is enclosed.

(b) No, Sir.
(c) Does not arise.

Statement

Names of the Institytions visited
by the Committee on the Status of
Women in India.

1. Mahila Ashram, Karnal, Har-
yana.

2. Industrial School, Karnal,
yana.

3 Kasturba Balwadi Centre, Mandi,
Himachal Pradesh.

4. Ashram School, Bastar, M. P.

5 Welfare Centre for Families of
Policemen, Bhopal, M.P.

8 Nari Niketan, Bombay, Maha-
rashtra.

7. Tambaram Services Home, Mad-
ras, Tamil Nadu.

Har-
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8. Guild Service Complex for Des-
titute Women and Children, Madras,
Tamil Nadu.

9. Nirmala Niketan, Bombay Maha-
rashtra.

10. State Home for Destitute Wo-
men Mashobra, HP.

11. Bal Ashram, Mashobra, H.P,

12. Mandi Higher Secondary
School, H.P.

18. Shiksha Mandir Worli,
bay, Maharashtra.

14. Maharashtra Sehakara
Bombay, Maharashtra,

15. Harijan Sewak Sangh, Delhi.

16. Saraswiati Sakhi  Sangham,
Darya Ganj, Delhi.

Bom-

Udyog,

17. Shri Mahila Griha Udyogni,

Bombay (Maharashtra).

18. Dadar Bhagini Samaj, Bombay
(Maharashtra).

19. Industrial Cooperative Society,
Bangalore (ancillary unit of LTI
sponsored by C.S.W.B.) Mysore.
Ali-

20 Kanya Pathsala, Jawan,

garh Distt, U.P.

21. Junior High School for Boys,

Jawan, U.P

29, Village Primary Schools for
Tribals between Chitrakoot and Jag-
dalpur, M.P.

23. Burjees School, Bilaspur, M.P.

24, Girls Higher Secondary School,
Rewa, M.P,

25. Higher Sccondary Schooi o
Girls, Hoshangabad, M.P.

26. Convent Higher  Secondary
School, Itarsi, M.P.

27. Department of Adult Educa-
tion (Extension), Univer<ity of Rajas-
than, Jaipur.
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Centra] aid to Kerala for Setting up
Collective Farm in Kerala

3580. SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE be
pleased to state:

ta) whether the Gowvernment of
Kerala has sought the asmstance of
the Central Government for setting
up State owned or collective agricul-
tural farms 1n that State; and

(b) 1if so, the facts thereof and the
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE): (a)
The Government of Kerala have not
sought any specal assistance from
the Central Government for the
establishment of any collective farm
or State owned farm,

(b) Does mot arise.

Forest cleared n little Andampus
for settiement of Nicobar Isiand and
Revenve derived therefrom

3581. SHRI VAYALAR RAVI: will
the Minister of AGRICULTURE be
pleased to state:
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(a) whether Government have
cleared 6,000 acres of forest in the
Little Andaman for the gettlement of
Nicobar inhabitants; and

(b) if so, the total quantity of tim-
ber collected and total amount secur-
ed out of it?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
The information is called for from
Andamans Administration and will
be placed on the Table of the Lok
Sabha.

Non-availability of Cargo facilities at
Cochin Port

3582. SHRI VAYALAR RAVI: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that there is an acute congestion of
goods at the Cochin Port due to the
non-availability of cargo facilities to
exporters resulting in  considerable
shorifal] of exports from that port;
and

(b} M so, what are the reasons for
this acute shortfeli of cargo facilities
and the steps taken by the Govern-
ment to meet the situation?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (&) and (b). During
June, 1973, there were two strikes at
Cochir. Port, one by the Steamer
Supervisors/Stevedore Foremen and
the other by Dock Labour, which re-
sulted in delay in shipment of export
cargo and congestion in the Port. Al-
most all the accumulated cargo has
since been cleared and there is no
congestion in the Port now for want
of cargo handling facilities,

Natlonal Seminar on Agro-Services

3583. SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:
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(a) whether a National seminar on
agro-services was held in the month
of May, 1973 in New Delhi;

(b) i so, whether it was decided
{o have package services for far-
mers;

(¢) if s0, whether Governmer.t had
accepled this suggestion., and

{d) the other suggestion made by
the seminar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir

(b) The Seminar had recommend-
ed that besides custom hiring work
wiath farm machinery, the agro ser-
vice centre should serve as a retailer
for sale of inputs like fertilizers, spare
parts, pesticides, fuel and lubricants,
seeds, etc,

(¢) The recommendations of the
seminar are under examination.

{d) A statement showing other
mmportant suggestions made by the
Seminar 35 laad on the Table of the
House?

Statement

Summary of other recommenda-
tions of the Seminar on Agro-Sexvice
held on 18th and 19th May, 1973;

1 As a promotional measure, en-
trepreneurs may be exempted from
the payment of sales-tax and income
tax for the first five years,

2 State Agro-Ind. Corporation
should undertake survey and evalua-
tion of the performance of Agro Ser-
vice Centres,

3. The Cooperative Agro Service
Centres Scheme in Tamil Nadu and
Orissa should be studied in depth.

4. The criteria of selection should
lay emphasis on personality. rural and
mechanical aptitude, agricultural



59 Written Answers

background and rural adaptability of
the prospective entrepreneur.

5. Facilities with regards to equip-
ment, teaching aids, staff, recurring
expenditure of the existing training
facilities and future guidance should
be augmented. The training schedule
should be supplemented with
the training on business management,
rural psychology and education ex-
tension shoulq be selected to meet the
requirements of entrepreneurs.

8. The present limit of Rs. 2.5 lakhs
loan to an Agro Service Centre by the
Banks for the purposes of subsidy on
interest may be reviewed to bruug it
at par with the credit limit of Rs. 75
lakhs applicable to small scale indus-
tries.

7 The period for the commence-
ment of repayment of loan may be
extended from 6 months to one year
to two years from the date of the
loan and the period of full repayment
extended from five years to seven
vears by all banks,

8. The bank should be jiberal in
respect of margin, guarantors and
other securities to be obtained from
the entrepreneurs and wherever ne-
cessary. these may be dispensed with.

9. An Agro Service Centre should
be provided with at least two tractors
and priority allomtent of Indian made

tractors should also be considered for
Agro Service Centres,

10. The reduction ip import duty on
imported tractors should be consider-
ed by the Government.

1. A uniform policy in all the
States towards charging of road tax,
sales tax, etc., be framed.

12, The 'Agro Service Centre gshould
be recognised as retailer for the sale
of inputs like fertilizer, spare parts,

pzticidea fuel and lubricants, seeds,
e

AUGUST 30, 1878
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Utillsation of Assistance given by
UNICER

3584. SHRI PRABHUDAS PATEL:
Will the Minister ot EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the 30 Nation Execu-
tive Board of the United Nations In-
ternational  Chiidren Emergency
Fund in May, 1978 approved fresh
assistance of dollars 4.2 million for
the) last year of the Fourth Plan for
a range of gervices for Indian child-
ren;

(b) if s0, whether the amount has
been forwarded to the Indian Gov-
ernment; and

{c) to what extent the Indian Gov-
ernment have utilised the amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir.

(b) and (¢} This assistance is be-
ing utibsed in accordance with the
detailed plang of operation. It is ex-
pected to be fullv utilised in 1873-74.

Steps to improve forest wealth of
Gujarat

3585. SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the forest wealth of
the Gujarat State is in a very poor
stage;

(b) if so, the reasons for the same;

(c) whether the State Government
has requested the services of the ex-
perts to look into the causes of the
poor State of affairy in the forest
wealth of the State; and

(d) if so, what kind of assistance
Centre is considering to give to im-
prove the forest wealth of the State?
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THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE

(PROF., SHER SINGH): (a) Yes,
Sir.
(b) Good forest areag have been

lost on account of irrigation projects
for submergence as well as for reha-
bilitation of affected persons. Other
contributory factors are: unauthoris-
ed cultivation on account of accute
land hunger ang illicit cutting of trees
by Persons residing in and around
forests due to the meagre forest area
in the State.

(c) The State Govt. has not reques-
ted the Centre for the services of ex-
perts to look into the causes of the
poor state of affairs in the forest
wealth of the State,

{d) Does not arise,

Acceptance of figures of operational
costa presented by delegation of India
U.K. continenta] conference

3586. SHRI DHARAMRAQO AFZAL-
PURKAR. Will the Minister ot
SHIPPING AND TRANSPORT be
pleased to stater

(a) whether the Indian Shippers
have declined to accept the figures
of operational costs, presented by the
delegation of the India-UX. Conti-
nental Conference, with All India
Shippers Council; and

(b) it so, the broad outlines there-
of?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) and (b). The Al
India Shippers Council did not accept
the figures of operational costs pro-
vided by the Conference because of
the following reasona:

(1) They felt that estimation of
casts are revenues should be
based on the round voysge of
vessels and not on single one-
Way voyage.
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(2) The replacement allowance
sought by the Conference at
current value of their assets
should not be allowed. Dep~
reciation only at book value
should be allowed.

(3) Capital allowance claimed at
121/2 per cent of the written
down book value of the ships
also should be allowed only
for owned capital and not for
borrowed capital for which

the actua]l interest paid
should be the determining
factor.

(4) The currency adjustment fac-
tor of 11.11 per cent should
be based on the actual in-
crease in costs which is ex-
pected to be lower due to the
realignment of currencies.

(5) The Suez Surcharge should
be reduced from 13.5 per cent
to 115 per cent

After consideration of all the points
raised by the Shippers in this region
ie, India, Pakistan, Sri Lanka and
Bangladesh, the Conference at its
meeting on the 30th July, 1973 at
London formally announced at 125

r cent general increase in the India-

/Continent Trade, the Currency
adjustment factor being retained at
11.11 per cent,

Under Ground Water in Mysore

3567 SHRI G Y. KRISHNAN: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the area of land in Mysore for
which even underground water is not
available for irrigation purposes; and

(b) whether Government propose
to take steps to provide irrigation
facilities for that area of land?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{PROF. SHER SINGH): {a) The area
of land in Mysore for which under-
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ground water is not available for irri-
gation purposes would be known only
after ground water surveys have been
completed by that state,

(b) The Governmert ot Mysore
which is responsible for the develop-
ment of State water resources is tak-
ing steps to provide irrigation faci-
lities to the maximum possible extent,
subject to the availability of water
and other constraints such as finance
ete,

Transfer of share/enrolment of new
Member of Cooperative House Bulld-
ing Soclety:

3588. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there is any legal bar
to the transfer of shares of a Co-
operative House Building Society or
to the enrolment of new members
in place of those who leave the Co-
operative House Building Society by
surrender of their shares; and

(b) if so, the main implications in
regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(ay and (b). The question whether
there is any legal bar to the trans-
fer of shares of a Cooperative House
Building Society or to the enrolment
of new members in place of those
who leave the Cooperative House
Building Society by surrender
their shares, will depend on the pro-
visions of the respective Cooperative
Societies Acts and Ruleg in various
States, as also the provisions in the
bye-laws of individual cooperative
house building societes in each State.

Expenditure on Arzlam Farm,
Keralg

3589. SHRI RAMACHANDRAN
KADANNAPPALLI: will the
Minister of AGRICULTURE be plea~
sed to state:
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(a) the total planned expenditure
on the Aralam Agrieultural farm in
Kerala; and

(b) the total expenditure incurred
so far?

THE MINISTER OF 8TATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEBR P,
SHINDE): (a) It was tentatively
estimaled that the setting up of the
Central State Farm at Aralam, Kera-
la, would require an investment of
Rs. 4.7 crores, including the cost
of acquisition of 12,000 acres of land
estimated at Rs. 30 lakhs. This in-
vestment on the Farm was to have
been spread over a period of five
Years,

{(b) The total expenditure both
capital and revenue during 1870-71,
1971-72 and 1972-73 (Provisional) is
Rs, 70.69 lakhs, including an expen-
diture of Rs. 18.42 lakhs incurred on
the acquisition of 7408 acres of land
so far,

News item in the ‘Navbhatrat Times’
Re: Foreign Material found in ocold
drink

3500. SHRI SAT PAL KAPUR:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether recently some foreign
material has been found in a bottle
of cold drink as reported in the Nav-
bharat Times dated the 26th Juiy
1973;

(b) the name of the Bottling Com-
pany concerned;

(¢) whether in the past alsg this
Company has been fined and if so,
the particulars thereof; and

(d) the strict steps proposed to be
faken to ensure that such foreign
material is not found in future and
that strict sanitary conditions are
observed in the Bottling factory?
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PHE DEPUTY MINISTER IN THE
MINISTRY OF BEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) Yes.

(b) Delhi Bottling Company (Pvt.)
Ltd.,, Najafgarh.

(¢) Yes, The company was fined
Rs, 2000/- on the 22nd June, 1973,

{d) The Bottling company has been
instructed to improve its hygenic
conditions. Further inspections will
also be carried out. Prosecution in
the present case has been launched
against the Firm.

Scheme for Unemployed Doctors for
Rural Areas

3591 SHRI SAT PAL KAPUR:
SHRI C. K. JAFER SHA-
RIEF:

Will the Min'rter of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether Government have de-
cided to send unemployved doctors to
the rural areas; and

tb) if so, the progress, State-wise
regarding the implementation of the
Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K
KISKU): (a) and (b). With a view
to providing medicel and health care
fTacilities to the people in rural areas
by mobilisation and deployment of
qualified medical practitioners from
different systemg of medicine, it is
proposed to introduce a pilot health
scheme for rural areas as an expen-
mental measures in 30 sub-centres of
Primary Heslth Centrea on random
basis.

Resvganisation of Jawaharial Nehrn
University

8593, BHRI ARVIND M. PATEL:
Will the Ninister of EDUCATION,

1533 L83
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SOCIAL WELFARE AND CULTURE
Be pleased to state:

(a) whether Government propose
to institute a Coramission for the re-
organisation of the Jawaharlal Nehru
University; and

(b) if so, the salient features there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
No, Sir.

(b) Does not arise.

Sale of Properties Belonging to
D.D.A. under occupation of Refugees
from West Pakistan in Delhi

3593 SHRI ARVIND M. PATEL:
W1l the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government propose
1o sell land/property belonging to
D.D.A. in S b: Mandi and Paharganj
m Delhi under uccupation of refu-
gees from West Pakistan for the last
20/25 years to the occupants on lease
basis so that they may construct
houses according to their need;

(b) if so. when the final decision
i~ lkely to be taken; and

(v) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The information is being collected
and will be placed on the Table of
the Sabha

Primary Bdueation in Calcuita

3584. SHRI MADHU LIMAYE: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to state the steps the
Central Government have taken to
achieve rapid improvement in toe
position in regard to the Primary
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Egucation in Calcutta, the sad plight
of which was pointed out in J.P.
Naik’s Report of 1965?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): Primary Education
is mainly the responsibility of State
Governments. This position not-with-
standing, the Ministry of Education
sanctioned, under the scheme for
viding employment to the educated
unemployed and expansion of ele-
mentary education, grants amounting
to Rs. 17.30,500 during 1971-72 and
Rs. 84,03,000 during 1972-73 to the
Government of West Bengal. The
physical targets of the scheme were
as follows:—

1971-72  1972-73
i) No. of primarv
3210 )l reacaers 4,100 4,000
i’ No. of Inewpecrors
of school 32 32
iin Ne  of work
expericn.e teachers 124 124

(av) No. of caildren supp-
lied free text-books
an: stationery

(v" No. of ¢hildren
supplie | mud- {av
meals

1,20.510 1,20,510

1,20,510 I1,20,§10

(vi, No  af class rooms
sanctione { 670 670

These programmes will also be
continued under the Scheme during
1078-74 In addition, under ‘The
Half-a-Million Jobs Programme' ad-
ministered by the Planning Commis-
sion, 3,680 teachers had been sanc-
tr ned to West Bengal for 1973-74.

Hoiding of Majority Shares in Indian
Potash Limited by Public Sector
Undertakings/Co-operative  Societies

3595. SHRI LUTFUL HAQUE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether public sector under-
takings and Co-operative societies
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ompbinediy hold majority shames in
Indian Potash Limited;

(b) whether Government propose
to make Indiap Potash Limited a gov-
ernment comy; subject to audit by
Auditor General of Indis: and

(c) if so, the broad outlines of the
proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) and (c). No such proposal is
presently under consideration,

Plan sent by Rajasthan for improving
Economic Condition of Desert Dis-
triets in Rajasthan

3596. SHRI NAWAL KISHORE
SHARMA: Will the Muuster of AGRI-
CULTURE be pleased to state:

(a) whether Government of Rajas-
than have sent a detailed project de-
velopment plan to the Central Gov-
ernment to improve the economic
conditions of the desert districts in
Rajasthan; and

(b) if so, the rnames of those Dis-
tricts and the amount of assistance
proposed to be given by the Central
Government for the purpose?

TiI® MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
No, Sir. However, under the Drought
Pione Areas Programme which co-
vers 10 districts—Banswara, Barmer,
Bikaner, Churu, Dungarpur, Jaisal-
mer, Jalore. Jodhpur, Nagaur and
Pali—in Rajasthan, schemes have
been sanctioned op the basis of the
project reports prepared by State
Govt_ and an assistance of nearly Rs
13.31 crores will be made available
for the period 1970-71 to 1973-74.
Under the Desert Development Pro-
gramme, which covers the Barmer
and Jaisalmer districts, schemes with
an estimated cost of Rs. 117.28 lakhs
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have been sanctioned. The BState
Governmant have also formulaied in-
tegrated development for the
Besrmer and Jodhpur under
the Drought Prone Areas Programme.

Criminal case against Execuflve Di-
rector, National Agro-Industrial
Cerporation, Delhi

3597. SHRI AMBESH: Will the Mi-
nister of AGRICULTURE be pleased
to state:

(a) whether the Central Bureau of
Investigation (Crime) Ambala Divi-
sion, ig investigating a crimina]l case
against Executive Director, National
Agro-Industrial Corporation, 32, Basti
Harphoo! Singh, Delhi and President,
All India Rural Youth Congress; and

(b) if zo, the nature of crime, re-
levant sections of 1 P.C. and result of
investigation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
{(a) and (b). Yes. Sir. The case is
stil] under jnvestigation.

Loans advanced to Agriculturisty of
UP, for purchase of Fertilizer and
Tractors

3598 SHRI B, R. SHUKLA: Will
the Minister of AGRICULTURE be
plcased to state:

(a) the amount of loans advanced
to the agriculturists in Uttar Pradesh
by the Department of Agriculture for
the purchase of implements like trac-
tors and fertilisers which have fallen
due but have not been paid by the
loanees in the State;

(b) the amount ot loan granted by
way of taccavi at the time of distress
and yet t{g be realised; and

(c) the amount of outstanding
taxes of large holdings?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (c). Information is being col-
lected from UP. State Government
and will be laid on the Table of the
House when received,

Working of the Orissa Commercial
Transport Corporation

3599. SHRI VASANT SATHE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news re-
port appearing in the ‘Hindustan
Times' dated 16th July, 1973 under
the caption “Down the sorry trail of
ore trailers”; and

(b) if so, what js the reaction of
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir.

(b) The Orissa Commercial Trans-
port Corporation ig under the control
of the Government of Orissa, The
information required is being collect-
ed from the State Government and
will be laid on the table of the Sabha,
as soon as it is received.

Good Results achieved by Colton
Research Projects

3600. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether cotton research pro-
jects have yielded good results;

(b) if so, whether encouraging re-
sults in cotton production have been
achieved in 18 centres run in 10
States by the Cotton Development and
Research Association; and

(¢) what was the additional peo-
duction of cotton by these centres in
compaerison to the year 1071.72
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Tgmmﬂ ST4
(SHRE: Asﬁ&a ’é%% x):

(), Yep, Sir.

(b) and' (c). During 1972-73, the
cotton development projects of Indian
Cotton Mills Federation, Cotton Deve-
lopment and Research Association
were in operption in 13 centres of 9
major cotton growing States, It has
been reported by the Association that
the increase in yield under the pro-
ject areas as com to adjacent
area is 38 to 124 per cent, Data on
additional production during 1972.-78
as compared to 1971-72 in the pro-
jects sponsored by the ICMF Cotton
Development and Research Associa-
tion have not been tampiled by the
Agsociation.

Decline in Areax under Tobacco Culti-
vation in Andhra Pradesh during
1992-13

3601. SHRI M. KATHAMUTHU:
SHR! Y. ESWARA REDDY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there has been a dec-
line in the area under tobacco culti-
vation in Andhra Pradesh in 1972-73;

(b) it so, the extent of decline;
(c) the reasons therefor; and

(d) the steps taken to step up pro-
duction of tobmeco in the Statey

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI ANNASAHKB. P. SHINDE):
(a) to (c). The All India Final Esti-
mates of Tobacco for 1972-78 have not
yet become available and as such it
is not pomsible to fuimish precise in-
formation in this behslf. However,
according to the preliminary esti-
mates made under AN India, First
Estimates of Tobacco for 1972.-73,
the sres iIn Andhra Pradesh
was estimated to be 199.2 thousand
hectares. Compared to the corres-
ponding. estimate of 2153 thousand
hectares in 1971-72, this shows & fall
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of 161 thousand hectares or 7.5 per
cent:’ The' decline it area iw weport~
ed to Be due to drought at the time
of sowing.

#4) Besides the riecsssary assistanon
being provided to tobacco growers
under the Tobacco Extension Schemes
to nprove the yield and leaf quali-
ty of. tobaoco through adeption of im-
proved technology, a Centrally Spon-
sored Scheme for the development of
Virginia Flue Cured Tobacco in new
light soil areas is being implemented
in Andhra Pradesh. Under this
scheme, the farmers are given tech-
nical guidance and provided with in-
centives in the form of subsidies for
pesticides, hand-operated sprayers,
seedlings, construction of barns, dig-
ging of wells and installation of
sprinkler irrigation units,

Proposal regarding Representation of
Trust Nominees in affiliated colleges
of Delhi University

3602 SHRI BIRENDER SINGH
RAO: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether there is any proposal
in the University of Delhi to make
the representation of the Trust Nomi-
nees in the affiliated Colleges ineffec-
tive by reducing their number to an
insignificant minority; and

(b) if so, the salient features of

the proposal?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): {(a) and
(b). At its meeting held on August 2,
1878, the Executive Council of the
University of Delhi approved amend-
ments to Statute 30 of the University
relating to Governance of Colleges,
The amendments inter-alin provide
that every College or Inatitution shall
have a regularly qonstituted Manag-
ing Committee consisting of 12 per-
sons by the Executive
Council of which three shall be re.
presentatives of the Trust respensibie J
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Tir miintéinkyg the Coliege/Iaatitu-
Woh <

The proposal of the University has
Been submitted to the Visitor recent-~
Yy for spproval and is under exami-
nation. .

Tuw ‘for punithing nfulieraters of
Foodstufls ss manufacturers and
Whole BSale Dealess

8608. SHRI DEVINDER SINGH
GARCHA:
SHRI DINESH CHANDRA
GOSWAMI:

Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Citizens' Central
Council of Delhi has recommended to
Government to make laws more strin-
gent and penalties more deterrent
against aduiterators of food-stuffs as
manufacturers and whole-sale dea-
lers, as has been done in USA,
USSR and UK, and

{b) whether some steps will be
token in this regard immediately as
the law as amended in 1964 provides
only for meajgre punishment which
has resulted in the rise of this heinous
cnime aganst Society?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. KIS-
KWU): (a) Yes

(b) Offenders under the Prevention
of Food Adulteration Act as amended
in 1964 are punishable with imprison-
ment for a term of not less than six
months but which may exténd to six
yecrs and with fine 6f nit JTess thin
one thousand rugisés. The Courts are
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(%) #f 19¢6 Hww JFITAWT
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Steps to Protect Historical Monu-
ments and Archaeelogical Sites from
Unplsnned Growth

3606. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state.

(a) the steps taken by the Govern-
ment io protect the surroundings of
the historical monuments and ar-
chaeological sites from unplanned and
unregulated growth; and

(b) the broad outlines of the plans,
it any, for the next five years for
protection of natural setting of such
monuments and sites?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) As
the area outside the protected limits
of monuments is either under private
ownership or under the State Gov-
ernment, all the State Governments/
Union Territories were addressed in
1971 to set up committees to exa-
mine all proposals for construction/
development, ete. in close proximity
of protected monuments, so that un-
planned and unregulated growth could
be checked. Some of the Stste Gov-
ernments/Iinion Territories have al-
ready set up such committees
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The Minister of Tourism and Civil
Avistion' has also addressed the Chief
Ministers of all the States to ensure
that the surroundings of the monu-
ments are not spbiled in any way,
and the Archaeological Survey of
India is consuited Tn all matters of
construction in the vicinity of monu-
ments.

A model Bill for the preservation
of the surroundings of monuments is
also under preparation by the Town
and Country Planning organisation of
the Ministry of Works and Housing.

(b) The development of 10 archaeo-
logical complexes has been included
by the Depariment of Tourism in the
fifth This includes preparation
of Master Plans, incorporating the
physica] layout of the area surround-
ing the monuments with a view to
ensuring the preservation of their ~n-
vironments and planned development
of facilities

tion to Tamil Nadu due to
Introduction of Prohibition

3607, SHRI S A, MURUGANAN-
THAM:
SHR! BISHWANATH
JHUNJHUNWALA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Tamil Nadu Gov-
ernment has decided to reintroduce
prohibition and requested for Central
Assistance to make up the loss as a
result of introducing prohibition in
the State; and

(b) if 80, what is the Centre's atti-
{ude thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Yes, Sir. The
Tamil Nadu Government proposes to
gradaally reintroduce prohibition in
the State. Their first step i» to close
the Toddy Shops’ fram lst Sept
.m -
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(b) The Centyral Government wel-
comes this decision but is unable to
extend financial assistance. The po-
fley anmounced in 1968 clémrly laid
down that compensation would not
be admissible to those State Govern-
ments which scrapped ibition
after 1st April, 1963, and thereafter
decided to reintroduce it. Prohibition
was scrapped in Tamil Nadu in 19871.

Non-distribution of Sugar ameng
Workers by Bharat Sugar Mills,
Sidhwalia, Bibhar

3608, SIIRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
pleased i state:

(a) whether the Directorate of Su-
gar and Vanaspati have received any
complaints about the non-distribution
by the management of the Bharat
Sugar Mills, Sidhwalia (Siwan,
Bihar) of the sugar quota at rate of
2 kg per worker among the workers
of the sugar mill;

(b) whether it is a fact that this
sugar finds its way into the Officers’
homes or into the biack market; and

(¢) If so, the action taken against
the Management?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.

{b) No, Sir. On receipt of the com-
plaint, an officer of the Directorate of
Sugar & Vanaspati was deputed to
make an on-the-spot investigation, It
wus observed that the factory man-
agement, in consultation with the
workers' committee of the factory, is
distributing the monthly gate sale
qguota of sugar as under:i—

(i) 1-1/2 kg. of sugar per month
to each worker on the rolls
during the month as certified
by the Labour Wellare Ofi-
cer of the factory.

#ii) for running a canteen situat-
ed withis-the factory premi-
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ses for the benefit of the
workers, where ten and coffee
are served at very cheap
retes, and

(ili) to meet the requirements for
marriages and other ceremo-
nies of the family and depen-
dents of workers.

(¢) The factory has. however, been
advised {o distribute the monthly
gate sale guota equally amongst all
the workers on the rolls of the fac-
tory during the month.

Memorandum gubmitted to Lt. Gover-

nor, Dethi on affairs of Delhi School

Teachers Cooperative House Building
Society Limited

3609. SHRI MUHAMMED SHE-
RIF¥': Will the Minister of AGRICUL-
TURE be pleased to state:

{(a) whether the Managing Com-
miltee of the Delhi School Teachers'
Cooperative House Building Society
Limted, Delhi have submitied a me-
morandum to the Lt. Governor, Delhi
about the affairs of the Society;

(b) if so, the main points raised in
the memorandum; and

(¢) the action being taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a! A Memorandum from a few mem-
bers of the Society stating themselves
as members of its Managing Commit-
tee was received by the Lt Governor.
Delhi,

(b) The main pointg raised in the
Memorandum related 10 the lay-out
plan of the land of the Society, ge-
neral body meeting and elections of
the Society, hindrances in the furc-
tioning of the Society and squancer-
mg away of its large funds by some
persons calling themselves its office-
bearers. non-production of the records
of the Society before the Enquiry
Officer, ete.
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© {e) Sidée an enquiry into the con-
stitution, working end fnwnial posi-
tion of the Soclety ¥ in progress, the
Memorandum has besa forwarded by
the Delh: Administration to the En-
quiry Officer, with a request to look
into the points raised in the Memo-
randum, during the course of enquiry

Setting up of Mooniit Garden Close
to Taj at Agra

3610 SHRI MUHAMMED SHE-
RIFF Will the Minister of WORKS
AND HOUSING be pleased to sfate:

(a) whether Government have de-
cided to lay moonht garden close to
Ta; at Agra 1n the near future, and

(b) .t so, the main features thereof
and at what cost?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA)' (a) »nd
(b) The information 1s bemg ccl-
lected and wall be laid on the Table
of the House.

oYt daia ater & wyet © faabe
& fad wow Tiw ® fenj Frow oY
i gy
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Built up Yiouses/Plots for Shep-
keepers of Andrews Ganj Market,
New Delhi

3612 SHRI M RAM GOPAL RED-
DY Will the Minister of WORKS
AND HOUSING be pleased to state

(a) whether the scheme to provide
built up houses/plots to the Andrews
Gan) Market, New Delhi shopkeepers
has been finalised; and

(b) it so, when the plots/built up
houses are hkely to be allotted to
them?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AF¥FAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Not
yet.

(b Does not wites.
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Tasew’ Biuls fr Aokrews' G
Mariet, Now Bolki

3813, SHRI M. RAM GOPAL RED-
DY: Will the Minister ot WORKS
AND HOUSING be pleased to state:

(a) are there any schemes with the
Government to make ‘puccs’ roads
for Andrews Ganj Market, New Delhi
to improve roads leading to adjoin-
ing the Market and also to improve
the gite in general with some basic
civic amenities, in view of its being
locationally in a véry disadvantage-
ous position; and

(b) if so, when this scheme is like-
ly to be implemented?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
there is a proposal to make pucca
roads for Andrewsgan) Market. There
15, however, no proposal for provid-
ing any other amenities.

(b) The work of providing pucca
roads will be taken as and Wwhen
funds become available,

Expenditure on F.CL

3614. SHRI M. RAM GOPAL
REDDY:
SHRI PRABODH CHANDRA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the expenditure of
Food Co: tion of India has been
shooting up year after yedr,;

(b) if so, the ressons therefor; and

(¢) the remedial measures contem-
plated?

THE MINISTER OF STATE IN
THE MINISTRY OF AG

(SHRI ANNASAHES P, BHINDE):
(@) to (¢). The expesditure of e
Fosd Cerporstion of InWth o viifknis
items of cost has increased vk the
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sibilities of the Food Corporation «f
India. However, the Corporation has
been making constant efforts for re-
ducing its operational costs.

Imported Machines lying out of use

3615. SHRI S C. SAMANTA: Will
the Minister of EDUCATION, 8O-
CIAL WELFARE AND CULTURE be
pleased to refer to the reply given to
Unstarred Question No. 6612 on the
#th April, 1973 regarding the North-
ern Regional Institute of Printing
Technology and state:

fa) whether costly imported ma-
chines are lying out of use for want
of accommodation and are rotting;
and

(b) if so, the action taken in the
matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) N2
equipment is lying out of use and
rotting for want of accommodation n
the Northern Regional Institute of
Printing Technology, Allahabad. How-
ever, photosetter equipment is under
erection,

(b) Does not arise.

Scheme to Combat Drought by Locat-
ing Sub-Surface Water Deposits

3616. SHRI P. GANGADEB: Will the
Minister of AGRICULTU‘RE be pleas-
ed to state:

(a) whether Government are consi-
dering a scheme to combat drought by
jbeating fub-surface witer deposits

(b) if so, the nature thereof;

(c) whéltier prefence ot subdurfacs
water can be debicied Trom discoldou-
rations catised by change in air tefn-
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perature and pressure near the ground;
and

(d) 1 so, whether any such detec-
tions have been made 50 far?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
{PROF SHER SINGH): (a) Yes,

(b) At the Central level, the Central
Ground Water Board is conducting
groundwater investigations and sur-
veys in various parts of the country
for the assessment of local ground-
water resources. Priority is being
given 1o chronically drought affected
districts. It has been decided {o pre-
pare special district-wise reports of 54
such drought-affected districts. Some
of these repoOrts have already been
prepared and sent to all concerned
authorities and the remaining ones are
under preparation. These reports
spell out the possibilities of further
development of groundwater resources
in the concerned districts.

A special project wag taken up a
few years back with UNDP (SF)
assistance and under this partg of dis~
tricts Jodhpur, Jalore and Jaisalmer
in Rajasthan were surveyed. Another
such project is at present going on In
districts Mehsana and Banaskantha of
Gujarat and districts Bikaner Jhu-
jhunu, Sikar and Nagar of Rajasthan.

Special groundwater surveys have
recently been taken up in district Os-
manabad of Maharashtra and d-strict
Mehboobnagar of Andhra Pradesh for
the assessment of groundwater resour-
ces, particularly to meet drinking
water requirements. Thege surveys
are being conducted by the Central
Ground Water Board in collaboration
with the National ‘Geophysical Re-
search Institute,

The Union Department of Agricul-
ture has also impressed upon State
Governments the need for setting up
their own ground water organisations
for detailed investigations and surveys
im all parts of thelr f{ferritories. A
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schoine foz plewiding Central Anencisl
assistance fo- ftedes 10 26t P such or-
ganisations iz aiso under considers-
tion,

(¢) The Central Ground Water
Board is not aware of any such scien-
tific method.

(d) Does not arise.

Reorganisation of Working of Nstienal
Akademice

3618. SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) whether his Ministry is re-orga-
nising National Akademies;

(b) if so, whether the reorganisa-
tion scheme includes preservation and
consolidation of the existing forms of
art in the fields of music., dance and
painting;

t¢) whether setting uvp of i eum
of art and culture i1n each Di-trict,
establishment of theatres at National
and State level is also one of the
schemes of the Ministry; and

(d) if 59, the broad features theieof”

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SIHRI
D. P. YADAV): (a) The Reviewing
Committee set up under the Chairman-
ship of Shri Justice G. D. Khosla, have
made certain recommendations for im-
proving the working of the Akademies
and for a suitable pattern of organisa-
tion. Government invited the Akade-
mies to let them have their comments
These have been received and are
under consideration of the Govern-
ment.

(b) The preservation and consalida-
tion of the existing forms of art in the
flelds of music, dance and painting are
the normal activities of the Sangeet
Natak Akadesat snd the Ialit Kala
Akadem|.
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¢) and (d). Such programmes are
uuih)r considirntion under the Fifth
Mve Year Plari sthemes.

Funetiong of Agricultural Prices
Comuistion

3610. SHR1 P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) what are the functiong of the
Agricultural Prices Commission; and

(b) whether any change is to be
made in the composition of the Com-
mission?

THE MINISTER OF STATE ‘N THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHERB P. SHINDE): (a) The
functions assigned to the Agricultural
Prices Commission are as under:

1. To advise on the price policy of
agricultural commodities, part.cularly
paddy, rice, wheat, jower, bajra, maize,
gram and other pulses, sugarcane,
oilseeds, coit?n and jute with n view
to evolving a balanced and integrated
price structure in the perspective of
the overall nceds of the economy and
with due regard to the interests of the
producer and the consumer.

The Commission may also suggest
such non-price measures as would
tacilitate the achievement of the objec-
tives set out in 1 above.

2. To recommend from time to time,
in respect of different commaodities,
measures necessary to make the price
policy effective.

3. To examine, where necessa;y the
prevalling methods and cost of mar-
keting of sgricultural commodities in
different regions, suggeet measures to
reduce costs of marketing and recom-
mend falr price marging for differpnt
stages of marketing.
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4. To keep under review the deve
loping price situation and to make
appropriste recommendations ag and
when necessary within the frame
work of the overall price policy.

6. To keep under review studies re-
lating to the price policy and arrange-
ments for collection of information re-
garding agricuitural prices and other

related data and suggest improvements
in the same,

6. To advise on any problems relat-
ing to agricultural prices and produe-

tion that may be referred to it by
Government from time to time.

(b} The Commission consists of a
Chairman, a full-time member and a
rnembers-secretary. While the Chair-
man is at present in position, the ques-
tion of appointing other rmembers is
under consideration.

Progress in supply of Milk to first 28
big Cities

3620. SHRI INDER J. MALHOTRA-
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No. 9360 dated
7th May. 1973 regarding demand and
supplies of milk in first 20 big cities
and state-

(a) whether Government have drawn
up phased programme of meeting the
un-met requirement of 66 per cent of
milk and also the increaging demand
on account of increasing population
and alsc of cities other than 20 big
cities, during the next three four
years;

(b) the detailed progress of the
various schemes to stimulate milk
products with special reference to All
Key Village Schemes, Crosa Breeding
Scheme, Yeed and Fodder Development
Programme;

(c) the progress of intensive Cattle
Development projects in the couatry;
and
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(d) whether .there is any proposal
to encourage investment in milk-poten-
tial areas by mationalised banks and
what is the position in case invest-
ment have been made by banks?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF SHER SINGH): (a) Yes, Sir.

‘The Government have drawn up a
phased programme of increasing milk
production through special emphasis
on cross-breeding and consolidation
and expansion of the on-going pro-
grammes such as Intensive Cattle
Development Projects, to meet the
increasing demand resulting fromn in-
creasing population. The production
of milk in 1973-74 is expected tu reach
a level of 23.5 million tonnes. Within
the financial allocations that are likely
to be made available for development
of Animal Husbandry and Dairing
during the Fifth Five Year Plan period
and taking into account the technolo-
gical possibilities, a target of produc-
tion of 30 million tonnes of milk by
the end of the Fifth Plan is tentatively
suggested. Since 80 percent of our
milk production is in rural areas, con-
siderable emphasis is being «‘ven to
revitalise milk production through co-
operative efforts and encouraging the
Small and Marginal Farmers and Agri-
cultural Labourers to take um milk
production. As the gestation period of
any dairy marketing structure is fairly
long and it takes time for the pro-
geny to reach milk production stage,
substantial increases imn milk produc-
tion could be realised over long periods
only.

In consonance with the development
of milk production in the organised
sector, it is also contemplated to con-
solidate the present dairy plants
located in 20 big cities in urban
dgreas- arid ~ wherever necessary ex-
pand them. It is also 'envisaged to
cover such areas which de not have
the processing facilities 'at present.
The exact number of these will be
available after the finalisation of the
present ‘series of discussions with the
States on draft Fifth Fiwe Year 'Pla
programmes,
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(b) The progress of schemes referred
to stimulate milk production is zZiven
in the tfollowing paragraphs:

Key Village Scheme.—The Key Vil-

lage Scheme envisaging all aspects of -

Cattle Development such as improved
breeding, better feeding, disease con-
trol, feed and fodder development,
management and marketing covers a
breedable nopulation of 10,000 cows/

she buffaloes in a compact and conti- -

guous area. There are at present 560
Key Village Blocks covering about 5.7
million breedable cows/she buftaloes.
Under these Blocks, 105 urban A.L
Centres and 47 Extension Centres have
been set up. Annually, on an average
63 lakh scrub bulls/undesirable young
male calves are being castrated, 98
lakhs of innoculations carried out
against common contagious diseases.
In addition, 63 lakhs fodder root slips
and 1.53 lakh Kgms of fodder seeds

are being distributed besides construc- -

tion of 204 silo-pits, per annum on an
average.

Cross-Breeding ., Programme —-The
Cross-breeding programme is at pre-
sent being undertaken in the Intensive
Cattle Development Projects linked

with milk supply schemes, areas cover-
ed by Key Village Blocks and the Pro- -
jects being implementeq with foreign -

collaboration such as Indo-Swiss and
Indo-Danish. For implementation of
the cross-breeding programme in tkese
areas, 3,344 exotic animals of different

breeds have been imported so far. The -

Indo-Swiss Project at Munnar in
Kerala has been .in progress since 1963
and has made significant impact in:
developing cross-breed cattle suitable*
to conditions prevailing in that area.
An Extension Celtre has also been set
up at Peeramedu and Intensive Cattle
Development Project Alwaye. The
base farm under the Indo-Swiss Pro-
ject in Punjab has been set up at
Patiala and the exotic animals hive

beel imported from Switzerland as per

Agreement. The Frozen Semen Bank
has ‘also been set up at Patiala. The
work under this Project has been pro-
gressive as per- schHedule. Under the®

g8 -

R N e
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Indo-Danish Project, a base farm has
been set up at Hessarghatta (Banga-
Jdore) with 90 Red Dane heifers and 11
. bulls imported from Denmark. Exten-
sion work has been taken up in four
Talukas around the Centre. Sub-Sta-
.tions of the Project have been set up
~at Munirabad and Kudigee. The Irdo-
German Project in Mandi (Himachal
Pradesh) is also making valuable con-
tribution towards development of high
_yielding cattle in that region.

Teed and Fodder Devetopment Pro-
-gramme.—During - the Fourth Plan
period, -significant development has
taken place in the field of feed mixing
industry. The estimated number. of
feed mixing plants including those for
poultry feed is 184 in 1972. The esti-
~mateqd -production of livestock fecd in
1972 in 52 Plants registered with the
Compound = Livestock Feed Manufac-
turers Association of India was of the
order of 3.7 lakh tonnes per annum as
against an installed capacity of 9.9
.lakh tonnes. Besides these Plants,
“there are 132 feed mixing Units in 1972
under Intensive Poultry Development
Projects, Cooperative Sector etc. with
an installed capacity of 12.7 lakh
“+tonnes.

"Fodder development activities have
“‘been taken as part of the Intensive
* Cattle Development and Key Village

Programmes. In order to meet the

requirement of high quality seeds, 22
fodder seed production farms are ex-
pected to be set up by the end of the
Fourth Plan in different States. Seven
Regional Stations for forage wproduc-
tion and demonstration are also being
set up under the Fourth Plan one each
at Hissar (Haryana), KXalyani (West
Bengal), Ankaleshwar (Gujarat),

Mamidipalli (Andhra Pradesh), Ala-
" madhi (Tamil Nadu), Shehama (Jam-
mu and Kashmir) and Suratgarh (Ra-
jasthan). The high yielding varieties
- of seeds will be multiplied at these

regional stations for distribution ‘to
* various State Agencies as well as to
progressive farmer,

SRAVANA 29, 1895 (SAKA)
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(c) The Intensive Cattle Develop-
ment Project covering a breedable ©9o-
pulation of 1 lakh cows/she buffaloes
envisages all important aspects of Cat-
tle Development such as controlled
breeding, adequate feeding, effective
disease control duly supported by
rural dairy extension activities and
management and marketing® of milk
in a planneq and coordinated manner.
There are at present 58 Intensive
Cattle Development Projects covering
a breedable population of 66 lakhs
cows/she buffaloes. Under the scheme
45 semen Banks, 270 Regional A.IL
Centres and 3754 stockmen Centres
have been established. On an average
annually, 13.69 lakhs animalg have
been bred by A.L. 3.69 lakhs sorub
bulls and undesirable youang male
calves castrated, 101.37 lakhs :innocu-
lations performed against common
contagious diseases. Besides, 48.378
fodder demonstrations plots have been
organised on cultivators iand. 89,480
quintal fodder seeds distributed, 243
chaff cutters and 46 silo-pits subsidis-
ed. In addition, 1,791 milk cooperative
societies have been organised.

(d) Yes, Sir. Commercial Banks do
advance loans for milk prodiuction
schemes whenever such schemes arg
prepared and found feasiable. Under
the Integrated Cattle and Dairy Deve-
lopment Projects being planned for
implementation during the Fifth Plan,
it is proposed tp encourage investment
in milk potential areas by Nationalised
'Banks.

The vpositlon regarding the precise
investments made so far by Commer-
cial Banks is being collected and this
will be placed on the table «f the
House, whep received.

da F TH F FW = W facge
wfedl st =7 A=

2621, =N AT A7 e
T I |15

7 T g a7 7 # T
w3 fa
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(%) werr ey o wefy & wrow weark

¥ wdt (W) feagr dudd W
wiz w fear &,

(@) afx gr. ar dar ot it &
aftorrasy T dfigar B e
{21 &% 91T g @A e, Wi

(7) awR g6 w4 # gL &
Fframsrrd?

el Hawy & wve st (st
wwraige dto femd): (%) &7 (W)

gerf, 1973 & W AW faege
oy, A e o R} fEzifaar

fargz ot avad v sl gz
FT, TE TAT A f7A & fAm g
@ wit dt 1 wad § Qe e faen
1 &7 dav w07 & fog fee @ ag
woATE w7 o7 fegfr § qure gam 20

Ex-MP»> And Ex-Minpisters occupying
Flats

av22 SHRI MADHU LIMAYE wiul
the Mimister of WORKS AND HOUS-
ING be pleased to state.

(a) what progress has been made 1n
securing vacation of the Government
quarters occupied by ex-MPs. and ex-
Ministers since the days of the Fouith
Lok Sabha;

(L) what 1s the present position 1n
respect of Ex-MPs. and Ex-Miusters
occupying Government quarters,

{¢) the names of ex-Government
Ofticers of Class 1 category who have
nct vacated their quarters even after
transfer or retirement and are in un-
authotised possession of quarters now,
and

AUGUST 20, 1978
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(d) what steps have been taken to
secure eviction/vacation of persons
mentioned in (b) and (&)?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) and (b). At present,
one ex-Deputy Minister and six ex-
MPs are occupying Government ac-
commodation. Of them, the ex-Deputy
Minister and two ex-MPs. are in occu-
pation of residences since the days of
the Fourth Lok Sabha. The other
four ex-MPs. are in such occupation
trom dateg during the current (Fifth)
Lok Sabha. The question of regula-
risation or allowing further retention
is under consideration in the cases of
five ex-MPs Eviction order has been
passed agawnst the ex-Deputy Mimster
but his physical eviction stayed tilk
31st August 1973 In the other case,
the wi'ow of an MP has been re-
questeqd to vacate the accommuodativa
pliotied to her husband before s
death

(¢) Allotment of general pool ac-
commoedation 3, mrade ty elhgible Gov-
ernment servants in accordance with
their  eatitlement for different tyres
which is ditermined on the basis of
their emolumen' | and not on the basis
of the Cla s ot posts held by them.
No statistical data in respect of «fficers
belonging to Class I service are, there
fore. available

{d) #Persons, who continue in un~-
thorised occupation of general pool
accommodation, are dealt with in ac-
cordance with the provisions contained
in the Public Premises (Rviction of
Unauthorised Occupants) Act, 1971,
Under the Act and in the interest of
natural justice, adequate opportunity
is required to be given to an .nauthd-
rised occupant before he is Aually
evicted from Government accommoda--
tion
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(w) afx gt, oY o¥ wET W wyr
wigt ¥ sire gordy faeft dter A et &,
15

(1) I F A F el
wat AT IF T At FRw B 2wy
ge faeelt wge & < g2 & forg mramTe
;T FHIE FTET L A R 7

Frarfor s enane st (ot wiwt qug-
ww et ): (%) i () faey e ey
4 gy afea faar § 5 g ot ot wvamsy
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e & &1 3w ge ¥ fan fvm,
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TR e, sl vl weit fer
e i § ¥few afowge gino
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. {w) wfkg @ ey o
?:fmw&m,ﬁﬁgzmwm

fwgr oty ofoegw oo ¥
mﬁ(ﬁ'{ﬂ'o wto W):
(%) v (¥) - & @, f=-
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fregn witc ofcmgr e #

wwogy wWwt (s gRo #o WAT) ©  Offers of Russian Tractors to Farmers

(%) ¥ (7) W gam I &t Lower Price

wRW FOFTT { uwfaa #Y ar Y § W 3627 SHRI R V. BADE Wil the

X 9T IR AWT 929 v @ feur  Mibister o AGRICULTURE be pleased
| to state

(a) the names of foreign countries
from which tractors are imported,

oy, 1973 W fowelt afcwpr  fovae
w xg gien § wX wd wfedt &
qfcarrdt WY surveen

(b) whether Russian T-25 and
Harsha T-25 Tractors are being offered
to farmers at a much lower price than
3626. &t qwww wmy :  wqr  the imported price; and
Mayx sive ofogw 7ol 77 ¥

T wa fm e

(c) if g0, the reasons for giving
such concessziong to Rus#ian Tractors?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE): (a) GDR,

Rumania,
Poland, Yugoslavia, UK. and West

(%) w1 9 9w, 1973 ¥y fwit
fogr fm st qw plem 3 @
wfrray ¥ e €Y 7€ whreafz g A

sy aqr q A R gt ¥ Germamy
w7 ¥ v flt oo w7 ¥ guear (b) No, Str.
frar vt &, W (¢) Does not srise.
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Report of Suger Indusizy Enquiry
Commission

3628. SHRI E. V. VIKHE PATIL;
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Sugar Indusiry
Enquiry Commission has finalised and
submitted its report to GOvernment:

{b) if so, whether the Report ic a
unanimous Report or some Dissenting
Note has been appended to it; and

(c) what are the broad features of
the recommendations of the majority
and minority report, if any?

THE MINISTER OF STATE iN THE
MINISTRY oF AGRICULTURE
(PROF., SHER SINGH): (a) The
Sugar Industry Enquiry
hag not yet submitted final report. It
has, however, submitted two interim
reports on (i) sugarcane price policy,
stabilisation of cane supplies to sugar
factories and (li) rational and effi-
cient organisation of the sugar in-
dustry.

(b) and (c). Some of the main re-
commendations contained in first in-
tennm Report, 1wz, basic leve of
recovery for cane price and cane price
fixation on full proportionately b:sis
ulready sland implementied. The re-
maining recommendations are under
consideration in consultation wxith the
concerned Departments of the Gov-
ernment of Indla and the State Gov-
ernments,

The recommendations made 1n the
Serond Interim Repurt which is a
voluminous one, deal mainly wilh the
question of nationalisation of s.agar
industry They are under exami-
nation of the Government As soon
as decisions are taken thereom, the
Sabha will be informed.

Instrstotiong on 'Wages given to Work-
ers Engaged for Bcarcity Relief 'Works
in Maharashiry

3820, PROF. MADHU DANDA-
VATE: Wil the Minister of AGRI-
CULTURE be pleased to state:

1583 184,
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(a) whether the Central Govern-
ment have instructed the Maharashtra
State Government to discontinue the
increase of 50 paise in the daily
wages of workers engaged on scarcity
reliet works;

(b) if so, whether the Maharashtra
Government have requested the Cent-
ral Government not to insist on the
discontinuance of the wage-increase;
and

(¢) if so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN THE
MINiSTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
State Government has taken the
decision to discontinue the increase
of 50 paise in the daily wages of work-
ers at Relief works in consuliation
with the Government of India.

(b) and (c¢) Do not arise.

Remission of Loan given to Farmers
of Drought Affected Areas

3630 SHRI E. V. VIKHE PATIL:
Will the Mumster of AGRICULTURE
be pleased to gtate:

(a) whether Government are aware
that agnicultunsts who had tiaken
loans from Banks/Government and
Financial Institutions are not in a
position to repay them due to conti-
nuous drought ‘conditions and other
natural calamities,

(b: whether Gorernment have cone
sidered or are considering any scheme
of giving some subsidies/remission in
loang to such aguculiurists in drought-
affected areag for increasing agricul-

tural production- and

(¢) if 50, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes Sir.

(b) and (c). There are no schemes
as such tor giving subsidies/remission
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in loaus to such pgriculturists o
drouhgt affected aress. The State
Government can consifer remdasion of
Goavernment loans in deserving cases.
There are provigions in the coopera-
tive system for conversion of short-
term loang granted \n the areas affect-
ed by patural calamuties i{nto medium
termn loang in suitable cases. Com-
mercial banks alse consider reschedul-
ing the repayments period in deserv-
ing cases.

Discovery of pre-Hisiorio Plcture
Gallery near Bhopad

3631 SHRI P VENKATASUBBA-
IAH Wil the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL~
TURE be pleased to state

(a) whetiher a pre-historic picture
gallery depicting the artistic achieve-
ments of the stone-age man has been
discovered near Bhopal,

(b) if so, the saheni features there-
of, and

(c) the lLight it is expected to throw
on the history of India®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROFF S NURUL HASAN) (a) Ex-
plorationg since 1967 and excavations
in 1972 and 1973 have led to the dis-
coverv of a%out 630 rock-shelters at
Bhimbetka, District Raisen in Madhya
Pradesh Of these, as many as 500 bear
paintings on the walls and ceilings,

(b) The paintings, which are 1n red,
white, and green colours, depict wld
ammals, hunting scenes, dances, capa-
risoned horses and elephants etc. Pre-
Imuinary study has indicated that the
paintings showing wild animals, hunt-
ing scences, ang dances, etc., are the
oldest of the group and would seem to
belong arcording to the excavators, to
the Mesolithic Period which could be
placed chronologically around 10,000
BC Some of the paintings seem lo
have been executed in the early his.
torical period

(c) The discoveries, when fully exa-
mined and studied, are likely to throw

AVGUNY 20, 1978
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(%) stay ot v aforar (2o we)
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Proposal for Stodents to work en

Agricultural Lapd and uadergo

Military Training for being eligible
for Academic Degree

3636 SHRI BIRENDER SINGH
RAQ: Wili the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
[URE be pleased to state

(a) whether the Government of
India have received any proposal to
the effect that students should also be
asked to work on agricultural land for
one ytar and also undergo military
training for ope year for being eligi-
bie for an academic Dexgree, and

(b) it so, whether this has since
been examined by Government and it
so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). There s
a proposal before governent to make
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National Service for a specified period
as a pre-condition to the award of first
degree. No final decision has been
taken on this proposal.

farsty wft o ek ¥ vt sy sferdt
€T YT W

3637. st gw war wwt : v fn,
Trrray waTer it gegte welt og AT WY
T w4 fie

(¢) = 37 (9w W2W)
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20 qorrf, 1973 & W o foull ¥
st @ wfgwm opfw #
FraTE) ¥ q2 ¥ a ¥ ¥ e
a& et & 1 afy, v AR X A
gaardY § s 1o, 1973 Wy W
A § 175 #9 "ATOTH 2 ¥ WA
fadrdy | wreh A de &7 "ra
395 ¥ wiftw wrwa o frar T
q1 10 SYfREY ¥ U WY Y QAT
% wmefmrowirgfaa d 15 W=
§ET EWT AT AT FT FAar 4T )

Alr Conditioned Rooms of Sealer
Officers and Ministers

3639. SHRI R. R. SINGH DEO: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether attention of the Govern-
ment of India has been invited to a
report appearing in the ‘Hindustan
Times' dated the 7th May. 1073 about
the air-conditioning of rooms of senior
officers and Ministers, and

(b) if so, whether the Government
of India has studied this report and
if s0, reaction of Governmen{ there-
to”

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA) (a) Yes

(b) The Government, afier careful
con<uleration have accepted that Cen-
tral air-conditioning, whuch s most
economica] and satisfactory arrange-
ment, 3 necessary in order to promote
eficiency It has been decided to
undertake airconditioning of multi-
storeyed office buildings in a phased
manner subject to avallabllity of funds.

Reguest from Bibar fo increase
Monthly Quota of Poodgrains

3640. SHRY CHIRANJIB JHA: wilt
he Minister of AGRICULTURE be
pleased to state:

(a) whether the Bihar Govermment
has recently urged the Centre to
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rawse Bibar's monthly guota of food-
grains from 50,000 tonnes to 1,50,000
tonnes to meet the crisis and ensure
supply to the affected population: and

(by it so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Yes, Sir. The State
Government asked for 1,350,000 tonnes
for August 1873,

Bihar Government was initially
allotted 40,000 tonnes of wheat from
the Central pool for the current month.
This allotment has, however, been in-
creased by 5,000 tonnes, Besides, the
State Government has alse been autho-
rised to purchase 10,000 tonnes of
maize from Punjab on state to state
basis.

College of Nursing, Delhi

3641. SHRI N. TOMBI SINGH: Wwill
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether Government are aware
that the teaching staif of the College
of Nursing, Delhi is dis-satisfled with
their pay structure, which is pot at
par with the other College sunder the
Delhi, University.

(b) if 80, the steps already taken
or being taken to remove the grieva-
nces of the teachers;

(c) whether representatives of the
teaching staft of the Nursing College
were enabled to plead their case with
the Pay Comumission; if nol. the rea-
sons therefor;

(d) whether Government are con-
sidering the upgradation of the College
In respect of service conditins of the
teachers and other employees upto
the level of other Colleges under the
Delhi Univerxity; and

(e) it so, the particulars thereot, if
not, the ressons therefor?

.THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Yes,

(b) The demand of the teaching stafl
of the College of Nursing for giving
Delhi University scales of pay was
considered by the Third Pay Commis-
sion who have recommended that in
view of the recruitment, qualifications,
duties and responsibilities the demand
of the teachers of the College 13 not
justified. The recommendations of the
Pay Commission is under considera-
tion of the Government.

(c) It has been mentioned by thé
Commission in Para 18—Chapter 2 of
their Report (Vol. I) that they had to
be selective in inviting unions and
associations of employees for discus-
gion keeping in view the desirability
of giving different occupational cate-
gories adequate opportunity for pre-
senting their views and the time
available for the purpose. The repre-
sentatives of the teaching staff of the
College of Nursing were not called for
ora] evidence.

(d) and (e). In view of the fact that
the matter has already been carefully
considered by the Third Pay Commis-
sion, no such separate proposal ia at
present under consideration.

Abolitlon of System of Examination
under Universities and Secendlary

3642, SHRI N. TOMBI SINGH: Wil
the Minister of EDUCATION, SOCIAL
WEILFARE AND CULTURE be pleas-
od to state:

{(a) whether Government are con-
sidering the abolition of the present
system of examipations under the
Universities and Secondary Boards,
particularly the system of awarding
marks to fix the grades of the exa-
minees;

{b) if s0, when such an abolitior is
lkely to take place, if not, whether
Government are aware that the mark-
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ing system has put the students to
serious difficulties when they change
Universities, which have different
standards of marking;

(c) whether the University Grants
Commission is examining the difficul-
ties arising out of the different stan-
dards of examination in the same
grade by different Universities; and

(d) if so, the basic features of the
steps taken in this behalf?

THE MINISTER OF EDUCATION,
'SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(d). A statement is attached.

Statement

‘The Ministry of Education and So-
«ial Welfare had appointed a Working
Group to examine the reports of the
various Committees on Kxamination
Reform set up by the ‘Government,
bnlversn‘y Grants Commissicn, Inter-
Umversny Board, etc. The Group '1n
‘its ‘final report ‘entitled “Examination
Reform—a Plan of Action” has sug-
gested some important general prin-
ciples on which the new or the desi-
rable pattern of examinations must be
based. The Group has also made im-
portant recommendations for improve-
ment o. examinations conducted by
different types of Universities and
:also ‘for examination at the Element-
ary and Secondary stages. Some im-
portant issues like Internal Assess-
ment, Marks and Grades, National
Examination and Question Banks have
‘been discussed. The report of the
Working Group has been circulated to
all the State Governments to take im-
mediate steps to implement these re-
commendations with necessary modi-
fications as may be necessary to “siit
local conditions. The University Grants
Commission has generally endorsed the
recommendations made by the Group
and has circulated them to the Uni-
versities and Colleges for their guid-
ance. The Commission hag also  ap-
pointed an Imnlementatlon Committee
on Exammatxon Reform. to_take steps
1o xmvﬂement' fhese ° ‘récommendations.
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It is hoped that implementation of
examinaticn reform along the lines
suggested by the Group and the Im-
plementation Committee will help
considerably in putting the examina-
tions in proper perspective.

Unauthorised Expenditure by Mani-
pur, P.W.D. 7

3643. SHRI N. TOMBI SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased te state:

(a) whether the Go6vérnment are
aware that the Manipur P.W.D. over-
spent a huge amount of money during
the last financial year without proper
sanctions and procedures; and

(b) if so, whether Government will
fix the responsibility and punish the
wrong-doer?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
The information is being collected and
will be laid on the Table of the House.

Requirement of Nurse Training
Schools in the Country

3644. SHRI N. TOMBI SINGH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether Government are aware
that the number of Nurse Training
Schools in the country is far short of
actual requirement particularly in
the North and Eastern regions of the
country;

(b) if so, the steps taken in this
behalf:
(c) whether the States of Uttar

Pradesh and Bxhar have- moved the
Centre for spemal a551stance in respect
of opening more Nurse Trammg Cen-
tres in their regions; and

(d) if so, the results thereof, and
state-wise figure of availability of
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Nurses ugainst thelr respective re-
quirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. KIS-
KU): (a) No. There is not such short-
age.

(b) Does not arise.
{c) No.

{d) .Does not arisc. State-wige fig-
ures of requirameng and availability
of nurses are being collected and will
be placed on the Table of the Sabha.

Inconvenience caused to Studemts of
BJLU. by Mansgement of Boys
Hostels.

3645. SHRI N. TOMBI SINGIH: will
the Mimister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to siate:

{a) whether Government are aware
of the inconiemences caused to the
students of the Bamaras Hindu Uni-
versity by the Management of the
Boyvs Hostels in respect of messing and
that cne of the reasons for not hold-
ing the examinations 1n time is the
smgd difficulty, and

th) i so, the <tep. being taken iIn
this behalf”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN)' (a) and
(b). Information is beng collected
and a statement will be laid on the
‘Table of the Sabha in due course.

UGC Pamel to suggest Remodial
Measurey against mass copylng
and use of unfair means

3646. SRI G. Y. KRISHNAN:
SHRI DHARAMRAO
AFZALPURKAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether ihe University Grants
Commission has appointed a panel
jointly with the Inter-University Board
of India and Ceylon to suggest re-
medial measures agsinst ‘Mass copy-
ing and use of unfair means in uni-
versily examinations’. and

(b) if so, the salient features there-
of and the time by when the report is
likely to be submitted?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. S. NURUL HASAN): (a) Yes,
Sir.

(b} The report of the Panel is like-
ly to be finalised during the next six
months.

Setting up a research base in xeed

3647 SHRI G. Y. KRISHNAN.
SHRI C. K. JAFFER
SHARIEF

Will the Mimster of AGRICULTURE
be pleased to state:

ta) whether there is any proposal
under the consideration of Govern-
ment for a strong Research Base in
Seed Technology and also the need
for training technical personnel at the
national and international level, and

th) if s0, the main features there-
of”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No
fresh proposal on the subject is at pre-
sent under the consideration of the
Government. However, the need for
a strong research base n seed tech-
nology and for training of fechsiteal
personnel therein has been recognised.

(b) Seed technology which deals
with varioug aspects of guality seed
production has been considevéd an
important subject. Taking this fact
into consideration, the Indian Councit
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ol Agricultural Research established
a Divisienn of Seed Technology at the
Indian Agnicultural Research Institute
in 1868, The main objectives of this
new Division are to provide a strong
research base in the broad ares of
seed technology and to develop faci-
lities for post-graduate training.

Short traming courses in seed test-
g for seed analysts from State Seed
Testing Laboratories are being con-
ducted by the Central Seed Testing
Laboratories, Division of Seed Tech-
nology, JARI. The National Seeds
Corporation, in collaboration with
LARI, is also conducting short cour-
ses for in-service candidates and pri-
vate seedsmen in various aspects of
seed production and processing.

A limited number of staff memebrs
from various organisations have heen
trained abroad in cocperation with
various agencies and organisations.

Fixation of Procurement and Selling
Prices of Wheat and Rice

3643. SHRI SHANKERRAO BAV-
ANT: Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) who fixes the procuremvent and
selling prices of wheat and rice, the
Central Government or State Govern-

ment,

(b) whether these prices are dif-
ferent 1n dufferent regions; ang

(c) if so, what are they at present
and how have they been changed since
March, 19737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). While the procurement prices of
wheat and rice and their issue prices
to the State Governments from the
Central Pool are fixed by the Central
Government, on uniform basis the sell-
ing prices for the consumers are de-
termined by the respective State Gov-
ernments These selling prices how-
ever vary from State to State

(¢) Two statements indicating the
procurement and issue prices of wheat
and rice are attached (Statements 1

& II).

Statement

Statement showing the procurement and fssus prices of wheat

(Rs. per quintal
Variety Procurement price (Tssue price)
Indigenous RED . . . . Rs. 7110 74 Re. 78
Indigenous Common white snd other
Mexican varieties . . . . Rs. 76 Rs. 78
Specifie.] Superior vaneties Ras. 82 Rs., By**

oran m——— o

*Fixed on 29-3-1973
#Pixed On  39«8-1973.
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Statement IX
Statamens shoving the procurement and issue prices for standard varicties of rice.

(A) Procurement prices

%0. Name of State ﬁfmrt:g:rd variety of m;ee;n:ﬁf)prme

1 Andhra Pradesh . . . . . Akkullu 833
2 Assam . . . , . . Winter Sali —

3 Bihar . . . . . . Coarse 9525
4 Gujarst . . . . . . Sathi *90: 09
S Huyam . . . . . . Begmi *91- 80
6 Keala . . . . . . PalghatMama 85-88
7 Madhva Pradesh . . . . . Gurmatia *86- 30
8 Maharsshtra . . . . . Coarse 83-00
9 Mysore . . . . . . Coarse (Row) -
10 Orissa . . . . Common —
11 Punjab . . . . . . Begmi *91- 80
12 Rajasthan . . . . Suthersaul —
13 Tamil Nadun . . . . . Kattaisamba —
14 Uttar Pradesh . . . . . Grade III 92:02
1S West Bengal . . . . . Common 91:a0

¢ Inclusive of cost of gunny.

(B) Issue Prices )
Issue price
(Rs. per quintal)
Medium . . . . . . . . . 112-00
Fine . . . . . . . . . 130° 00
Superfine . . . . . . . . . 128'00
Superior . . . . . . . . . 150° 00

Nora:—There has boen no chenge in the prices since March, 1973,
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Lmiu of ban on mvem! d‘
CoRiee m
3649. SHRI D. P. .r‘Am:.m Will the
Minister of AGRICULTURE be plealed
to state: . .

(a) whether Government is aware

that the prices of coarse grains have -

‘gone up in Gujarat State;

(b) in view of the fact whether Gov-
ernment will consider to lift the ban
‘on’ movemént of coarse graing in the
‘country; ahd

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) and (c). There are no restric-
tions on the movement of Rahi coarse-
grains, Restrictions, however, exist
on the movemeni of Kharif coarse-
grains. The position is being reviewed
by the Government.

British Empire emblem on building of
‘ndian Institute of advanced studles,
Simla

3650. SHRI D. P. JADEJA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whethier Government are aware
that British Empire emblem is still
affixed on the building of Indian Insti-
“tute of Advanced Studies, Simla; and

(b) what steps Government are tak-
ing to remdve the emblem?

THE MINISTER OF EDUCATION,
_SOCIAL WELFARE AND CULTURE
(PROF. & NURUL HASAN): (a) and
(b). A British emblem iz engraved in
_stone on’ th¥ outer facade of the main
entrance of Rashtrapati Niwas, Simla
‘which houses the Indian Institute of
Advanced Study.’ It
Ao remove this emblem and replace it

'77; mmm e am
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Recoveey of Beautification, Levyaml”
vxnmmmm

3651. SHRI BHAGIFIATH BHAN-
WAR: Will the Minister of WORKS
AND HOUSING be pleased to ‘refer to '
the reply given to Unstarred Question
No. 2774 on the 2nd December, 1970,
and state:

(a) whether the agreements execut-
ed with the Co-operative House Build-
ing Societies in Delhi will be operalive
from the date of handing over of
possession of land to the Societies ir-
respective of the actual date of execu-
tion of the agreemenis and the rights
and liabilities of the Societies will
commence from the operativé date of
the agreement;

(b) if so, whether it is justified to
impose Beautification Levy and Village
Re-development charges only from
those Societies with whom agreements
were not executed by the Delhi Ad-
ministrat.on. particularly, when the
delay was their own;

(c) whethe: the Central Government
propose to direct the Delhi Adminis
tration to review the cases; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a) and (b). The Co-
operative House Building Society
which is allotted undeveloped land by
the Delhi Adminisfratidti executes a
licence agreement for entering upon
the land for the purposé of survey, pre-
paring a layout plan and development
of the land as per’ the satictioned lay-
out plan. The Beautification Levy and
Village Re-developiiéiit’ Charges are

_being recovered from thbse societies

with which the licence agreements vm-e
HPRY: arter U dite of" Sasol, a,.
orders levying these ehm -



Kx7 Weitten Anpwers  SRAVANA 29, 1895 (SAKA)

(@) and {d). In view of (he above
pasition, the question does not arise.

“Ambntiion of Kendriys
s i B

3653, SHR! BRAGIRATH BHAN-

WAR: Wil the Migiister ot EDUCA.

TION, BOCIAL WELFARK AND CUL
TURE be pleased to state:

€a) whetber Govertiment propose to
‘extend to the teuchers of the Kendnya
Vidyalaya Sangaihan the same ameni-
dles (buch as housing and medical
tacilities) us are available to the other
Central Government employees m New
Delhi;

(b) it so, the date from which the
same are to come into force; and

(¢) 1if not. the reasons therefor?

THE DEPUTY MINISTER IN THBR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI}
D P YADAV): (a) No, Sir

{b) Does not arnise

(¢) The teachers of Kendriya Vidya-
layas are not entitled to medical treat-
ment under the CGHBS8. and allot
ment of Government accommodation
from general pool. However, they
are entitled to re-imbursement of
medica] expenses in accordance with
the C.C.S (Medical Attendance) Rules
and House rent allowance in accord-
ance with Central Government orders
in force from time to time

Posts of Gemeral Manager in Govern-
ment of India Presses

3633. SHR] M. KATHAMUTHU
SHRI M. KALYANA-
SUNDARAM:

will the Midiiler of WORKS AND
HOUSING be.pleesed to state:
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graded because of non-availability of
ehgible candidates;

(b) f so, why the posts have not
been fllled up on direct recruitment
basis which is permissible under the
relevant recruitment rules,

{c) whether ad hoc appointment to
all other posts ineluding Joint Divector
(Printing) have been made; and

{d) i so, why such appomtments
have not been made in the graae of
General Manager?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SIIRI
OM MEHTA) (a) The post of General
Manager in Minto Road Press has
been kept 1n abeyance and & temporary
post of Manager Grade-I has been
created This post 1s held by a
Manager Grade-I The K S. Roy Road

Press has a post of Manager Grade-l
only

(b) According to recruitment rules
the post has to bhe filled up by promo-
tion failing which by direct recruit-
ment. The question of promotion 1s
under consideration If the promotion
method fails, the other method of
direct recruitment may be resorted to.

(c) Several posts in the Managerial
Cadre have been filled up on ad-hoc
basis

(d) The question of ad-Roc appoint-
ment 18 under consideration.

Pilot Intensive Rural Project on um-
employment

3654¢. PROF. NARAIN CHAND
PARASHAR: Will the Minigter of
AGRICULTURE be pleased to state:

(a) whether Government have fon-
mulated the Pilot Intsnsive Rural
Project to collect the data on the
problems of unemployfrieht -and its
dimension In its extent and pattern;

(b)it:.dthebmndoumnuotm
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(c) the names of the 15 selected
blocks alongwith the names of the
States 1n which they are located where
the project would be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
Yes, Sir. A Pilot Intensive Rural Em-
ployment Project (PIREP) has Lbeen
launched in 15 selected “locks in 16
States. The project aims at ultimately
providing suitable manual employ-
ment to every one in the age group of
15--59 years who may be in need of
employment. PIREP is ,n attempt at
full employment on an experimental
basiz in selected blocks. When the
project is fully implemented over a
period of three years, the cost of the
endeavour and also the nature and the
extent of unemployment in the select-
ed blocks will be known The data col-
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lected and experiente galned in the
imaplementation of the project will
help ir' framing suitaBle rural employ-~
ment policies, PIREP is a three year
project, During the first year an ex-
penditure of Ra. 10 lakbs per block on
an average is envisaged. All the per-
sons offering themselves for employ-
ment are expected to be provided em«
ployment in the third year. The en-
tire outlay on the project is to be met
by the Central Government. Besides
providing employment the project
aimg gt imparting new gkills to some
of the workers employed on the pro-
ject, The project will also result in
the creation of durable assets.

(¢) A statement showing the names
of the 15 selected blocks alongwith the
names of the States in which they are
located is placed on the Table of the
House,

Statemtent

State Name of Block Name of District
1. Andhra Pradesh Shadnagar Mehboobnagar
2. Asu.m Pechim Nalbari Kamrup
3. Bibar. Musahri Muzaffarpur
4. Gujerst Talsla Junagarh
s. Himachal Pradesh Sadar Bilsspur
6. Jammu& Kashmir Keller Anantnag
7. Kerala . Thiritala Puighat
8. Madhys Pradesh Alirmypur TD. Jhabua
9. Msharashtrs Karanja Wardhs
10. Mysore Harihar Chitardurga
11. Orism Aska Ganjam
12. Rajasthan Bukhis Batswars
13. ‘Tamil Nadu Maungapur South Arcot
14. UusrPradesh . . « e Bamdih Baflia
15. West Bengal Nayagram Midnspur




t31  Written Answers

Committes of CABE on prehiem of
mnrest among studeats and teachers

3@55. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be plessed to state:

(a) whether Government have set
up a Committee of the Central Advi-
sory Board of Education to examine
the problem of unrest among the
students and teachers in pursuance of
a Resolution passed by the CABE at
its annual meeting in  September,
1972;

(b) it so, whether the Comrittee
has held any meeting so far to con-
sider the serious problem in view
of the mounting unrest in the educa-
tional field; and

(c) if not, the likely date by which
the meeting would be held and the
reasons for not holding any meeting
s0 far?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). The Central Advisory Board of
Education has set up a committee to
examine the problem of unrest among
students and teachers. The prepara-
tory work of the Committee is being
completed and a meeting of the com-
mittee is being convened soon.

Suspension of studenis union of AM.U.

3656 PROF. NARAIN CHAND
PARASIHIAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased 1o state:

(a) whether the Students Union of
the Aligarh Muslim University has
been suspended or de-recogmised by
the University authorities;

(b) it a0, the date on which the deci-
sion to suspend or de-recognise the
Union was taken;

(¢) the period for which the Union
has beent suspended or de-recognise;
and
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(d) {he date by which the suspen-

. sion and de-recogmition would be

vacated so as to restore the democratic
participation of the students of Ali-
garh Muslim University through the
Umon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): (a) to
(d). On April 22, 1973, the Vice-
Chancellor of the Aligarh Muslim Um-
versity ordered that all the activities
of the Aligarh Muslim University
Students’ Un:ion shall remain suspended
with immediate effect till further
orders.

Procedure for recoguising a product
as ‘drug’

3657. PROF. NARAIN CHAND
PARASHAR: Will the Mnister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the procedure followed by Gov-
ernment in recogmsing a product as
a ‘drug’; and

(b) whether the defimtion of the
term drug' 15 consudered compre’en-
sive as well as definitive and exact by
the Government so as to include all
genwine products used by the Medical
profession as drugs and preclude the
possihulity of anv other product which
might be exploited for being a drug®

1HE DEPUTY MINISTER IN THE
MINISIRY OF HEALTH AND FAMI-
.Y PLANNING (SHRI A. K KISKU):
(a) The policy adopied 1 deciing
whether a particular substance can be
deemed to be a ‘Drug’ as defined in
the Drugs and Cosmetics Act, is to
determine whether it v teing used
for the diagnosis, prevention, treat-
ment and mitigation of discases on
buman beings or animals. Such other
substances (other than food) as noil-
fied by the Government from time to
time, which arve used to affect the
structure or any function of the human
body or intended to be used for the
destruction of vermin or insects which
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cause diseases in human beings or
animals are also deemed to be ‘Drugs’.

(b) Yes, The deRinition is compre-
hensive enough to include all genuine
products used by the medical profes-
sion as drugs and precludes the possi-
bihity of any other product being ex-
ploited as a drug.

Assistance for construction of bridge
over river Dam at Sadar Ghat
near Wil

3658 SHRI SOMNATH CHATTER-
JEE Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government have been
approached for financial asistance by
the Government of West Bengal for
the construction of the bridge over the
river Domadar at Sadar Ghat near
Burdwan, and

(b) if so, the quantum of such assist-
ance asked for and sanctioned by the

THE MINISTER OF STA'1E IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B RANA).
(a) and (b) Yes, Sir. The proposed
bnidge, estimated to cost Rs. 130 lakhse
1s intluded 1n the proposals submitied
by the Government of West Bengal for
financial assistance under the Fifth
Plan as part of the Central Aid Pro-
gramme of State roads of inter-State
or economic importance. This will be
given due consideration while flnalis-
mg proposals for the Fifth Five Year
Plan keeping 1n view the availability
of resources and interse priority of
various similar scheme submitted by
West Bengal and other States for such
aguistance Ag the PFifth Plan is still
in the preparatory stage, the question
of sanctioning any amount for the
proposed bridge at this stage hag not
arisen.
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w1 s wfere § | W ARNTET A R W
¥ for v srgraey &% W Wi ST
ariw aft ¥y § « oo gfe waree
(wreperfurs fawr fawrr) & “hw oftw
I E0 THUTNNE AUE 6 TRAT
wrcew ot & forer ¥ smefar yrefior ot 3
TR gt fafaw s & farg
vy et € wy wwly § 1 v femly



125 Writen Awswers SRAVANA 29, 1805 (S4KA)

€ uwr aoey A gla w7 fier wr
L

oy et X v gl
warE-twe 3 A ¥ e A domT
& wotr foefie wwaR W
TS g g8 vyt ® gfconft & fag
e & frator ¥y, A7 waEg Ao
1973~-74 & fag wy g W
50 WA I € ofr s WAk &)

wiwlt & |7 & Ter gre ¥ AT

3660. oY wiswy sy qraw
war fowrr, et weRaw wiYT wepte
TR g arA N g FA fr

(%) war avt & @ & WA
¥ v oy o o uf § v ¥y fed
off ang fav s £,

(&) w1 A % fawy w9
¥ qEy 7TV QT W A B Wy TR
et § wEA O AT 8, W

(w) afe g, & ew 549 & IR
T T wrandy Y v vy g ?

fom, aw wraw ik qesfa
oy (o quo qEw gw) : (%)
N, e g ¥ A e ) o
& o g BIed 7 wTow g A%

(w) oz (1) vvdwr (%) &
INT WY @A g4 N AE) IIAT)

Request to sugar imdustry io reduce

free sale price of sugar

3661 N. K SANGHI
V MAYAVAN
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(a) whether despite substantial in-
crease in production, the open market
price of sugar far from registering
any reduction, has recorded increase
during the last four months,

(b) whether he had appealed to the
industry while addressing the annual
general meeting of Indian Sugar
Manufacturers’ Association to sizably

reduce the price of free sale of sugar,
and

A}

(c) if so, what has been the reaction
of the industry and its corresponding
effect on price and what other steps
are being contemplated to bring down

the price of sugar by Government of
their own?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULURE
(PROF SHER SINGH) (a) The over-
all availability of sugar this year did
not increase 1n smte of increase in
production due to low carry over
stocks The open market prices have
since July, 1978 been ranging between
Rs 330 and Rs 380 per kg as against
the prices range of Rs 332 to about
Rs 400 per kg during Apnl-June
73

{b) Yes Sir

(c; So far there has been no cor-
responding effect on the prices

The Government propose to con-
tinue the policy of partial control in
1973-74 and the efforts to increase cane
production, both gquahty and gquantity-
wise apart from acceleration of com-~
mussioning of newly licensed factories
As a result of these measures, the total
production in 1973-74 is likely to be
around 42 lakh tonnes agamnst about
387 lakh tonnes in 1972-73 season It
is expected that with the lmplementag
tion of these measures, the open mar
ket prices will be maintained at a
veasonable level. The essential re-
quirements of theé people will as hither-
to be met by levy sugar, which will

Will the Minigter of AGRICULTURE  contipye {0 be sold at p fixed price

be pleased to state: .

throughowt the country.
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Rice subsidy given to Kashmir and
other Stades

3662. SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether rice supplieq by the
Centrsl Government to Kashmir 18
being sold for Rs. 40 per quintal and
since when this price is being main-
taned,

(h) at what price rive is being sup-
plied and what 18 the element of sub-
sidy given to 1t and how does it com-
pare with the subsidy given on rice
supplied to other States; and

{(¢) whether Government propose to
bring about parity in this matter and
it so, their reaction in this regard?

THE MINISTER OP STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The selling price of rice in Jammu
and Kashmir is Rs. 40 per quintal for
lower income group in Jammu and
Srmagar eities, Rs, 50 for rural areas
and Rs. 80 uniform for higher income
group in cities and rural areas. This
price is being maintained for the last
three years.

{b) and (c). The issue prices charg-
ed to the State Governments includ-
ing Jammu and Kashmir and the ele-
ment of subsidy contaired therein
are the same throughout the country.
The present jssue prices are Rs 100
per quintal for coarse; Rs 111 for
medium; Rs 120 for fine; Ras. 128 for
superfine and Rs 180 for superior
varieties,

The sale of rice to consumers 1is
being subsidized by the State Govern-
ments and as such the guestion of
bringing about parity in this regard
oes not arise

Application of Prevention of Food
Adulterstion Act

3663. SHRI N. K. BANGHI: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:
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(a) whether the Prevention of Food
Adulteration Act is applicable all over
India;

(b) it so, whether some State Gov-
ernments have restricted the applica~
tion of the Act in their own States:
and

(c) it so, the names of such States
and the grounds on which such rela-
tion was sought and granted by the
Centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Yes.

(b) and (¢). The requisite informa-
tion 18 being collected from the State
Governments and will be laid on the
Table of the Sabha.

Inquiry into smuggling of manuscript
of Ghalib to Pakistan

3664. SHRI 8. A. SHAMIM. Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE he pleased
to state.

(a) whether 10 an.wer to Starred
Question No, 1496 on 30th Julv, 1971,
the Minister had assured the House
to conduct an inquiry into the circum-
stances leading to the smuggling of &
rare manuseript of poet Ghalib in his
own hand to Pakistan, and

(h) it 50, the result of the enqguiry”

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. 8 NURUL HASAN): (a) and
(b). The police was assked fo inquire
Into the matler. Positive results have
not yet beer obtained and the tnquiry
is atill in progress.
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Discontinsance of presenit formula of
Haking sugar-cane price with percomt-
age of recover:

3665 SHRI 8 M. BANERJEE: Will
the Minister of AGRICULTURE be
pleased to state

(a) whether the present formula of
linking sugar-cane price with percent-

sge of recovery is being discontinued,
and

(b) if not, the reason for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF SHER SINGH) (a) No, Sir

(b) This 15 being continued to pro-
vide an incentive to the sugarcane
growers 1o ensure improvement m
quality of cane as determined by
sucrose content

However, under the policy of partial
control, almost all the sugar factories
are paying hgher prices than the mum-
mum cane price which has helped to
augment sugar production

Review of the present policy for re-
taining Government quarters by
empioyees who bave built thelr
own houses on Government
Loan

3866 SHRI RAM BHAGAT PAS-
WAN Will the Minister of WORKS
AND HOUSING be pleased to state

(a) whether Government are review-
ing the present policy of allowing those
Central Government employees to re-
tain government quarters who have
constructed their own houses or pur-
chased ready-built flats from the Delhi
Development Authority with the ad-
vances granted by Government,

(b) if so, whether Government are
aware that if the policy is reversed,
a lot of hardship will be caused to a
number of such low paid allottees of

loans and in meeting their connected
1583 LS5,
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expenditure such as House Tax, ground
rent and insurance premium as it will
be 1mpossible for them to rent out
portions of small fiats ané houses, and

(c) whether before arriving at a
decision, Government will make a
survey of such cases®

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) Yes,
8ur,

(b) and (¢) Al relevant factors
will be taken into account before com-
ing to any decision mn the matter

Growth of cooperative credit

3667 SHRI RAM BHAGAT PAS-
WAN Wil the Mumster of AGRICUL~
TURE be pleased to state

(a) whether the growth of coopera-
tive credit has retarded to a great
extent ‘and

(b) 1L so the reasons for the same
and steps proposed to be taken to ac-
celerate the growth?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) Statewise figures of short and
medium term credit advanced by co-
operatives 1n 1968-69 (year preceding
the commencement of the Fourth Plan)
and in 1971-72 (last vear for which
figures are available) are given 1in
statement attached Ten States maz.,
Assam, Bihar, Mampur, Meghalaya;
Nagaland, Orissa, Rajasthan, Tripura,
Uttar Pradesh and West Bengal are
operatives in 1968-69 (year preceding
dit Out of these, there has been
retardation in the case of Assam,
Onssa, Rajasthan, Uttar Pradesh and
West Bengal,

(b) The main reasons for the re-
tardation/slow rate of progress in
these states are the existence of a
large number of small and wesk pn-
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mary societies, the high level of over-
dues, poor coverage of rural families
at the primary level, low level of
owned funds of the societies and cen-
tral banks, low level of deposits mobil-
ised by these institutions and failure
to adopt production-oriented lending
policiles. Remedial measures already
initiated as part of the Fifth Five
Year Plan include reorganization of
primary credit societies to form gtrong
and viable units, rehabflitation cf weak
central cooperative banks, more liberal
contribution by the State Governments
to the shave capital of these institu-
tions and improvement of the manage-
rial efficzency of the societies and cen-
tral banks. In addition, the working
of the cooperative credit institutions
in West Bengat was studied in detail
by an expert team of officers of the
Reserve Bank of India, Central Gov-
ernment and the State Government
The Tearn made a number of impor-
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tant recommendations for rehabilitet-
ing the credit structure in West Bengal
and Attioh on those tnes
has been initiatedl by the Stite G
ernment. Similar sfudiés ‘dre being
undertaken in other weaker states. A
Master Plan for development of the
cooperative credit structure in Bihar
and Uttar Pradesh was #lso prepared
and submitted to the state governmaents
by the Reserve Bank of India,

As the major problem faced by the
cooperatives in these states is the
inadequacy of resources and high
level of overdues, the Fifth Five Year
Plan Working Group has recommended
the provision of additional loan assist-
ance by the Central and State Gov-
ernments for augmenting the resources
of the cooperative institutions and to
enable them to achieve a 20 per cent
annual increase in short-term advances
to farmers.

Short and Medwm-term Loans advanced by cooperatives

(Rs. in lakhs)
State'U Ts . 1968-69 (P:m:;l:‘l )
(1 (2) (3)

1. Andhra Pradesh 2589 2875
2. Assam 287 116
3. Bihar 1250 1560
4. Guarat . 6526 525
5. Haryam 1218 1928
6, Himachal Pradesh 128 472
7. Jammu & Kashmur . 289 318
8. Keraa 2048 3500
9. Madhya Pradesh . . 4036 $653
1o. Maharashtre 9357 11050
11. Manipur 17 28
12. Meghalayn . N A N.A.
13. Mysore . 3247 4363
14. Nagaland . N.A, 18
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(2) 3)

e -

x5, Orisss 1130. 1070
26. Punjab 6195 6139
77. Rajasthan PR 1456 974
8, Twmil Nadu . 4373 5778
19. Tripura 14 77
30. Uttar Pradesh 5450 5125
21, West Bengal . 579 s27
22, Union Territories 1 1851

Ali-India 50397 60143

——. o o= . 2 o, g s, 1 v, sl 2l ettt

Starvation Death in  Trans-Jamuna
Villages of Maja, Allahabad

3668. SHRI RAM BHAGAT PAS-
‘WAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government’s atten-
tion has bgen drawn to the reported
4 starvation deaths in trans-Jamuna
villages of the Meja., a sub-division
of Allahabad; and

{b) if 80, the measures Govern-
ment had taken to prevent starvation
in the area?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The State Government of Uttar
Pradesh has reporied that no deaths
due to starvation have taken place in
the State,

(b) Question does not arise.

Write off of Land Revenue In UP.

3660, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of AGRI-
CULTURK be plesssd to state

(a) whether land revenue which
was recoversble from farmers has

been written off in ag many as 23
districts of U.P. State; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) and (b) It is not correct that
land revenue recoverable irom
farmers has been written off in 23
districts of Uttar Pradesh State.

Irreguiar Supply of Wheat to Feur
Mills in Bombay

3670 SHR!I NAWAL KISHORE
SINHA- Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have 1a-
cetved  certain complaints about
irregular supply of wheat to Roller
Flour mills in Bambay;

(o) whether due to this irregular
supply of wheat, the roller fiour
mills have not been able to produce
maida for suply to bakeries and as a
result all the major biscuit and bread
manufacturing units have downed
shutters;

(¢) whether the general public has

to face a lot of difficulties due to this;
and
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u§d) the steps taken to ensure re-
gular mdnormalaupplyotwhntto
Roller Flour mills there?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). Yes, Sir. The =Roller
Flour Mills in Bombay had complain-
ed to the State Government about
the irregular supply of wheat by the
Food Corporation of India, Non-
supply of wheat to the Roller Flour
Mills had resulted in the Roller Flour
Mills not producing maida as schedul-
ed for supplying to bakeries and Bis-
cult manufacturers. Due to this rea-
son the Parle Biscuit Company; the
Britania Biscuit Company and the
Shalimar Biscuit Company were clos-
ed during July, 1973, for cne day,
four days and four days respectively.
The supply of wheat to the Roller
Flour Mills has since been resumed.

Correspondence Courses at
University Level

3672. SHRI NAWAL KISHORE
SINHA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the number and names of
States where Correspondence Course
is in force at University level;

(b) whether Government
pose to introduce Correspondence
Courses at least in one of the Uni-
vergities in each State; and

(c) if so, the main features there-
of and the time by which these
courses are likely to be introduced?

THE MINISTER OF ERUICATION,
SOCIAL WELFARE AND CUL-
TURE (PROF. S§. NURUL HASAN):
(a) The Universities of Andhra and
Sti  Venkateswara (A.P.), Bombay
(Maharashtra), Delhi (Union Terri-
tory of Delhl), Himachal Pradesh
(HP.), Madurai (Temil Kadu),
Meerut (UP.), Mysore (Mysode),
Panjab (Union of ‘Chandi-~
gorh), Punjebi (Panjad) and Rajas-

AUGUST 20, 1978

Written Asswers 136

than (Rsjasthan) have started
Correspondence Courses in oertain
under-graduate/post-graduste cour-
gos.

(b) and (c). It is for the universi-
ties to introduce Correspondence
Courses. The University Grants Com~-
mission, however, gives upto Rupees
five lakhs for g period of four ysars
to a university for the
Correspondence Courses at the
under-graduate level.

The Commission i8 of the view that
extension of these courses should be
supported in those universities which
want to intrcduce them through the
regional languages. The Commission
also proposes to extend the program-
me during the Fifth Plan period to
areag not yet covered. The Standing
Committee of the Central Advisory
Board of Education has also recom-
mended that at least one University
in every State should introduce Cor-
respondence Courses.

Death due to Drought in Bibar

3673. SHRI NAWAL KISHORE
SINHA: Wil] the Minister of AGRI-
CULTURE be pleased to state:

{a) whether some deaths due to0
the drought have been reported
from the state of Bihar quring the
last two months;

(b) if so, its break up district-wise;
and

(c) the assistance provided by the
Centre to Bihar for giving reliet to
drought affected persons?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINOE):
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() A Central Study Team has
visited the State from the 12th 1o
16th August, 1978 for an on-the-spot
study of drought situation in the
State, Necessary central assistance
will be provided to the State Gov-
ernment in the light of recommen-
dations made by the Central Team.,

Black Marketing in Wheat Bran

3674. SHRI NAWAL
SINHA:
SHRI TRIDIB CHAUDHURI:

KISHORE

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the attention of Gnv-
ernment has been drawn to the
widespread practice of black mar-
keting in wheat bran, a controlled
commodity, licences for which are
alleged to be sold at the mill gates
to the flour mills producing the bran
which ig rolled fine in the Mills and

mixed with fine Maida and also
Atta;
(b) whether Government have

drawn the attention of the State Gov-
ernments who administer the wheat
Jicences and asked them to take pic-
cautionary measures; and

(c) whether some cases of wheat
bran scandal have come to the notice
of Government, and if so, the parti-
culars thereof and the action taken
against the persons involved in 1t?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
{SHRI ANNASAHER P. SHINDE):
(a) and (b). Some cases of black-
marketing and unauthorised disposal
of wheat products have come ‘o the
notice of the Government, The Stale
Governments, who, as licencing
authorities are competent to take
action, are already seized of the
matter.

{¢) In West Bengal, 70 cases have
been registered with the police for
the alleged blackmarketing in' wheat
bran; and 37 persons have been
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arrested in this connection, These
cases are under police investiga-
tion.

Allocation of Nitrogenous Fertiliser
to Maharashtra and its Actual
Delivery

3675. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total allocation of ifitro-
genous fertilisers to Maharashtra
during February to July, 1973 and
the actual deliveries of such fertili-
se1s for the said period;

{b) whether Zuari Agra Chemical,
Goa has not fulfilled the target of
promised delivery, whether such
possibility was brought to the notice
by Government of Maharashfra at
Zonal Fertiliser Conference held at
Bombay on 8th March, 1973;

(¢) whether the plea of the State
Government to allocate from pool
additiona] quality to make up the
Zuari shortfall has been rejected and
if so, the reasons therefor; and

(d) whether Government  will
allow the shortfall to be carried
over so that the non-availability of
adequate fertilizers may not ad-
versely effect the agricultural pio-
duction?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHR1T ANNASAHEB P. SHINDE):
ta) A total quantity of 70160 tounes
of Nitrogenous fertilisers in terins
of Nutrients, was alloited to the
State during the period Feb.-July,
1973. The State received an appruxi-
mate  quantity of 52,554 tonnes «f N
during the period.

(b) Yes, Sir. M/s Zuari Agro-
Chemicals Goa, have not been able
to supply fertilier< ag per their com-
nut nents due {o some techniea! pro.-
lems, resulting in the delayed start-
up of the Unit. During the West
Zonal Conference on fertilizers held
at Bombay on March 8, 1973, the
State Government of Maharashira
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had expressed doubts about the
ahility of M/s Zuari Agro Chemicals
to go on stream, But the commit-
ments of the Zuarl Agro Chemicals
taken for the purpose of plaoning
were based on the firm estimates,
given by the manufacturers and the
Ministry of Petroleum and Chemi-
cals,

(c) The Government of India_have
not been able to accept the pleas of
the State Government to make up,
from the Pool the shortfall by Zuari
Unit because of the limited supplies
available with the Centra] Fertiliser
Pool.

(d) Since the Kharif, 1973 season
(Feb.-July) is slready over, no feriu-
lizer will now be supplied to the
State, against the Kharif 1973 require-
ments. However, the requirements
of fertilisers of the State, for Rabi
1873-74 have already been assessed in
the West Zonal Conference held at
Bombay on July 26 and July 27,
1973 and efforts will be made to en-
sure that the fertiliser requirements
of the States for the season are fully
met.

National Highways in Mabareshtra

8676. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether a separate highway
wing has been created by the Maha-
rashtrag State Government to deal
exclusively with the National High-
ways;

(b) the amount of expenditure on

the National Highways in Msha-
rashtra during the year 1972-73;

(¢) whether the works are con-
tinuing in full swing during the
current year;

(d) the amount asked for by the
State ‘Qovernment for these works;
and

AUGUST 20, 1073
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{e) whether Government

io sanction the full momwm

for g0, that the works may not suffer?

TRANSPORT (SHRI M. B, RANA):
(a) Yes, Sir. There is a separate
Chief Engineer to deal exclusively
with National Highway Works in
Maharashtra,

(b) The  expenditure incurred
during 1872-738 is reported to be as
follows:—

Ra,
Original Works— 1386.00 lakhs
Maintenance &
Repairs— 123.00 lakhs

(c) Yes, Sir. The works are re-
ported to be in progress.

(d) The State Government had
proposed a provision of Rs, 2100.11
lakhs for Original Works and
Rs 182.34 lakhs for Maintenance and
Repairs for 1873-74.

(e) An amount of Rs. 10.50 crores
hag been provided in the budget for
the current year,

Increase in Cropped Area to Ment
Target of Grain Production

3677. SHRI BANAMALI PAT-
NAIK:
SHRI B. K. DAS-
CHOWDHURY:

Will the Minister of AGRICUL-~
TURE be pleased to state:

(a) whether over 100 mifllicn hec-
tares increase is in crop
area to meet the target of 115 million
tonnes of grain production by 1973-74;

(b) if so, the broad outlines of the
proposal; and

(c) the area proposed to be
brought under cultivation State-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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(BHR1 ANNASAHEB P. SHINDE):
(a) to (¢). Ageinst the coverage of
12221 million hectaras during
1971-72, the total area under food-
grain is projected to reach the Ilevel
of 12825 million hectares during
1073-74; out of which 81.25 million
hectares are planned for the current
kharif season and 45 million hectares
during the rabi season.

The broad outhines of the program-
me are:
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(i) expansion of area under high
yielding varieties; and

(ii) concentration of efforts in
selected areas that have
greater potential, but where
high yielding varieties have
not yet been successtully
adopted,

The State-wise break up of area
targetted under foodgrains during
kharif 1973 is given 1n the enclosed
statement., Similar break-up for rabi
season has not yet been finalised

STA'EMFN1

Projections of Area under foodgraint during Khartf, 1973.

State/Union Terntory}

1. Andhra Pradesh . . .

2. Asam}

3. Bihar, . . . .

4. Gujarat . .
Haryana

6. Himachal Pradesh

7. Jammu & Kashmir . .

8. Kenla . .
9. Madhya Pradesh

10. Maharashtra

1. Mampur

12. Meghalaya

13. Mysore

14. Nagaland

15. Orssa

16. Punjab

17. Rajasthan

18. Tamul Nadu

19, Tripurs

2~ Uttar Prudesh

{In lakh hectares}
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State/Udion Territory Total area

21. West Bengal . . . 4846
22, Arunachal Pradesh . . . . 0-60
23. Dadra & Nagar Haveli 0-01
24. Delhi . . . . o 18
25, Goa, Daman & Diu o086
26. Maizoram . . 001
27. Pondicherry . 036

812-44 Or say

_milhg;.z}secum.

Demand for Increase in Quantity of
Sugar being Supplied at Fair Price
Shops in Delhi

3678. SHRI RAMKANWAR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the quantity of sugar per head
being supplied through the Fair
Price Shops in Delhi;

(b) whether there is a growing de-
mand that this quantity is not enough
and therefore there should be an
upward revision of quantity of sugar
for the consumers; and

(c) if so, the reaction of the Gov-
ernment of India in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) 900 gms
per head per month.

(b) Yes, Sir.

(¢) Levy sugar is being allotted tu
all the States on a ration basis after
toking into consideration the 1971
census population factor, the pattern
of consumption during 1967-68 and
1968-69, when the difference between
the price of levy sugar and free
market sugar wag significant and the
availability of sugar stocks. Due to
limited availability of sugar stocka
it has not been possible to increase

the quantum of monthly release of
levy sugar and hence the monthly
quotas of the States including Delhi,
could not also be increased.

Provision of Special Ward for Em-
ployees of BH.U, Hospital

3679. SHRI PILOO MODY: will
the Minister of EDUCATION, SOCI-
AL WELFARE AND CULTURE be
pleased to state:

(a) whether there is any demand
to provide a Special Ward for the
employees of the Banaras Hindu
University in the Hospital situated
mside the University Campus and
to give them free medical treatment;
and

(b) if so, what action has been
taken in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): (a) and
(b). Information 18 being collected
and a statement will be laid on the
Table of the Sabha,

Resoiution by Executive Council
regarding B.H.U. Press and Hospital
Employees

3680. SHRI PILOO MODY: Wiil
the Minister of EDUCATION SOCIAL
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WELFARE AND CULTURE be
pleased to state:

(a) whether those who are serving
in the Banaras Hindu University
Press and the Hospita] in the Uni-
versity Campus are not being ireated
as technical persons;

(b) whether a  Resolution ~as
passed by the Executive Councili to
treat the BHU Press employees on
par with the Delhi University Press
employees and to give such bencfits
to the Hospital employees ag are
‘being given to the employees of the
Maulang Azad Medica] College,
Delhi; and

(¢) it so, what action has Deen
taken to implement this resolution?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. S. NURUL HASAN): (a) to
(¢). Information is being collected
and a statement will be laid on the
"Table of the Sabha.

Legal Cases about BH.U, in Courts

3681. SHRI PILOO MODY: Will
the  Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether the Banaras Hindu
University is involved in about 100
legal cases in varioug Courts of the
country and majority of them are
between the University and its em-
ployees including Class 1V em-
ployees;

(b) if so, whether any recommen-
dation that the Vice-Chancellor
should arrange to form a Committee
to settle such cases and that wher-
ever possible, some compromise
should be arrived at o settle the
disputes, was made; and

(¢) if a0, what action have been
takep in this connection?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

Written Answers 146

(PRO¥. 8. NURUL HASAN):
(c). Information is bein
and a statement will be
Table of the Sabha.

(a) to
collected
d on the

Prejodices and Predilection about
Kashmir in Regional Geography Text
Books for Public School

3682. SHRI VASANT SATHE: Will
the Minister of EDUCATION, SO-
CIAL: WELFARE AND CULTURE
be pleased to state:

(a) whether Government are
aware of the prejudices and predilec-
tion about Kashmir in regional
geography  text-book for Public
Schools;

(b) if so, what action has been
taken in the matter;

(c) whether Government are con-
sidering restructuring of Text-books
Committees and effect necessary
improvement in their working; and

(d) if so, the steps taken /proposed
in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) to (d). One text
book cn Regional Geography publish-
ed by the Oxford University Press
and imported from Malaysia was
found to be in use in certain Public

Schools. The book had some objec-
tionable passages concerning
Kashmir,

The book has since been
withdrawn by the Publishers. A
crash programme of review of text-
books used 1n the Public Schools
and other unaided English medium
schools has been undertaken by the
National Council ot Educationaj Re-
scarch and Training. The text books
used in such Schools are not pres-
cribed by State Text-books Boards.
The Council of the Indian School
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Certificate Examination to which
somne of the Public Schools are affi-
liated is being requested to examine
thelr procedure for prescribing text-
books for their schools,

Change in Small Farm Management

3683. SHRI M. M. JOSEPH:
SHRI R, V. SWAMINATHAN:

Will the Minister of AGRICUL-
TURE be plessed to state:

(a) whether any change in gmall
farm management wag urged by the
Director of I.C.AR.; and

(b) if s0, the main features there-
of and the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Director General of LC.AR.
has been advocating the development
of gooperative management of some
of the operations of small holdings in
cr?s like rice, jowar, sugarcane, etc
under conditions where only such
crops like rice, jowar, sugarcane, ete.
farmere to adopt effectively practices
like scientific water management,
fertilizer application and post con-
trol.

{b) It iz the policy of the Govern-
ment of India to promote the growth
of agricultural Co-operatives. The
Indian Council of Agricultural Re-
search has also drawn up a Scheme
for providing training to agricultu-
ral and veterinary graduates for
enabling them to act as catalysts in
bringing about collective endeavour
in a village or water-shed commu-
nity in areas such as water man-
agement, drainage, pest control ete
This Scheme of training will be
operated m a manner that will pro-
mote the effectiveness of the assist-
ance provided to farmers in the
areas covered by the Small and Mar-

ginal armers Agencies.

AUGUST 20, 1973
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Sarvahitiari  Cooperative  House
Bulldiag Soclety Itd, New  Delhl

3684, SHRI M. M. JOSEPH: Will
the Minister of WORKS AND HOUS-
ING be pleaséd to siate:

(a) whether a piece of land measur-
ing 23.27 acres situated in Zone F-2,
Bahapur, East of Kajlash (South
Delhi) was alloiteq to Sarvahitkarl
Cooperative House Building Society
ltd, New Delhi in the year 1961-§2
and if so, at what rate;

(b) the causes of delay in develop-
ment of the land and approval of the
lay out of plan by the Delhi Adminis-
tration; and

(¢) when the plots are likely to
be given o the memberg of the soci-
ety and what would be the probable
cost of developed land per sqg. yard?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA)- (a) The
allotment was made in 1963-64. The
amount charged so far is about Rs.
5.60 per square yard.

(b) The Society did not submit a
proper lay out plan showing owner-
ship/lease hold right for the eatire
land. The plan of the Society did
not also fulfil the Master Plan/Zonal
Plans regulations in regard to com-
munity facilities.

(c) Aliotment of plots will be poOs-
sible only after the land has been
developed by the Society in accord-
ance with the approved lay out/ser-
vices plans, It is not possible to indi-
cate the cost of development which
will be incurred by the 8:-fety itselt

Suspension of Elections to Delhi
School Teachers Cooperative House
Building Soclety Ltd.

3685. SHRI M. M. JOSEPH: Will
the Minister of AGRICOLTURE be

pleased to state:

(a) whether the Delhi School
Teachers Cooperative House Build-
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ing Society Lid, Delhi had requested
the Government to depute a senior
Officer fiom the office of the Regis-
trar, Cooperative Societies, Delhi t0
supervise the elections of the Society
held on 20th May, 1973;

(b) if so, whether Government
had deputed any Officer for the pur-
pose and jf not, the reasons therefor;
and

(c) whether the elections took place
as scheduled and the resulis were
communicated by the Society to the
Registrar, Cooperative Societies,
Delhi, and if so, the names of office
bearers elected?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) A request was received from one
person claiming himself to be the
Joint Secretary of the Sociely that an
Inspector may be deputed to super-
vise the election fixed for 20th May,
1973.

(b) Since an enquiry into the con-
stitution, working and financial posi-
tion of the Society has been in pro-
gress and the membership list is
disputed, the Society was advised by
the Delhi Administration not to hold
any election at this stage. The ques-
tion of deputing any official did not,
therefore, arise.

(¢) The wordiag of a telegram re-
eeived in this connection by the Regis-
trar, Cooperative Societies, Delhi
administration, is reproduced below ;-

“Unanimoug elecifon of Delhi
School Teachers’ Cooperative
House Building Society
(Stop) No polling on twen-
tieth May (Stop) List of
elected office-bearer and mem-
bers follows.

Kanti Swarup Sharma, Becre-
tary, Delhi Schoo] Teachers’
Cooperative 154 Hnri Na-
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gar Ashram, New Delhi-14’.

House Remt Allowang, to Employees
of Department of Tnching Alds

3686, SHRI M. M, JOSEFH: Will
the Minister of EDUCATION, SOCI-
AL WELFARE AND CULTURE be
pleased fo state:

(2) whether the employees of the
Depariment of Teaching Aids
(National Council of Education Res-
earch and Training), New Delhi are
being paid House Ret Allowance at
the rate of 15 per cent of pay where-
as the employees of other Depart-
ments of N.C.ER.T. also stationed at
New Delhi are getting House Rent
Allowance at the rate of'25 per cent
of pay on the plea that the office of
the Department of Teaching Aids is
not lozated in  the main bwilding of
N.C.ERT. at Sri Aurobindo Marg;
and

(b) if so, what steps are being
taken by the Ministry to grant House
Rent Allowance at the uniform rate
to all the employees of N.CER.T. to
remove this anomaly?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR!
D. P, YADAV): (a) and (b). On the
development of the NLE. Cam; at
Mehrauli Road (Sri Aurobindo )
the various Departments of the
Nationa] Institute of Education which
were scattered all over Delhi -were
shifted to the N. .E. Campus. This
caused considerable inconvenience to
the employees, particularly the jow-
paid employees, as n.o cheap residen-
tial accommodation was available for
them in the nearby localities and
they could also not get Government
accommodation. The employees of
the Departments shifted to the
Campus were therefore allowed
House Rent Allowance at 25 pey cent
of pay. This concession is, however,
allowed only to such staff ag was
recruited upto 12-5-1871.
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2. The employeegs of the Depart-
ment of Teaching Aids which is situ-
ated in Indraprastha Estate and the
Central Institute of Education which
is situated in the Delhi University
area (campus) were continued to be
paid House Rent Allowance at 15
per cent of pay as their residential
accommodation was not disturbed by
any shifting of the office or place of
working as in the case of N.LE, and
Secretariat Staff.

3. The staft of the Central Institute
of Education have moved the High
Court of Delhi on this point through
a writ petition. The orders of the
Court are awaited.

Pilot Land Colonisation FProjects

3687. SHRI A. K. M. ISHAQUE:
Will the Minister of AGRICULTURE
be pleased to state.

(a) the names of the States in which
the pilot land colomisation projects
will be set up,

{b) the major consideration for
pilot land colonisation in a particular
village/area of a State, and

(c) the target date fixed for opening
ihe fiist plot land colony?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH) (a) The Gov-
ernment of India are examining the
possibilities of taking up pilot pro-
jects of Gainful Employment through
Land Colonisation, for which sites
have been tentatively selecled in the
States of Andhra Pradesh, Bihar,
Haryana, Maharashtra, Oussa, Rajas-
than, Uttar Pradesh and West Bengal,
for the time being

(b) The major considerations are —

(i) Willingness of the State Gov-
ernment concerned to imple-
ment the pilot project;

AUGUST 20, 1878
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(1) Availability of about 1200
acres of land in compact
biocks;

(11) Possibility of reclaiming the
land with mimmum effort and
reasonable cost.

(c¢) The State Government concern-
ed have been requested to draw, up
detailed concrete schemes for execut-
ing the projects on the sites selected.
Such schemes are still to be received
and further examined.

Appreciably amount of Lead found
in Gulal, Sindoor, Surma and mormn-
ing sample of drinking water
from a Tap

3688. SHRI A. K. M. ISHAQUE.
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state.

(a) whether the aitention of the
Government has been drawn to the
fact that ‘Gulal’, Sindoor, Surma and
a mormng sample of drinking water
from a tap are contaiming appreciable
amounts of leag which can poison the
blood and cause or contribute to bramn

damage,

(b) whether the people of industrial
or urban environment are at risk be-
cause 1ndustrialisation 1s associated
with higher levels of lead contamina-

tion, and

(c) 1t so, what steps have been
taken by Government to prevent this
health hasard®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K XKISKU)
(a) The attention of the Government
had been drawn to the press reports
which appeared in March, 1873 in re-
gard to the harmful effect of ‘Gulal’,
Sindoor and Surma and the high level
of lead 1n samples of drinking water

(b) and (¢) A pilot <tudy to esti-
mate the lepd levels in soll and air in
selected marked areas of heavy vehl-
cular traffic hag been carried out by
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the Indian Council of Medical Research
in Ahmedabad. The study has shown
the presence of lead in samples of air,
soil and urine of the persons studied
in varying degrees. Further detailed
Investigation ig in progress at the Na-
tional Institute of Occupational Health
Ahmedabad.

Scheme to increase the Yield of
Groundnut

3600. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether shortage of groundnut
o1l has been the main cause of decline
in the production of Vanaspati Ghee
in the country;

(b) if so, whether Government are
considering any scheme to increase the
yield of groundnut,

(c) 1f so., whether Government
would consider inclusion of Jaipur and
Sawai-Madhopur Districts of Rajas-
than under intensive cultivation pro-
gramme under this Scheme, and

(d) 1if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE (SHRI
ANNASAHEB P. SHINDE): (a) The
decline 1n the production of vanaspati
was brought about partly by the steep
fall 1n the production of groundnut oil
during 1972-73 and partly in the inade-
quacy and high prices of imported oils
for meeting the shortfall. The severe
power cut in many of the States was
also a contributory factor,

(b) The Centrally Sponsored Scheme
for Maximising Production of ground-
nut is already operating in important
groundnut growing States, with a view
to increasing the yield of groundnut by
sdoption of intensive cultivation mea-
sures both under assured rainfall and
Irrigated conditions.

(¢) The Centrally Sponsored Scheme
for Maximising Production of Ground-
nut is operating in Rajasthan since
1968-80. The scope of the scheme has
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already been extended to Jaipur and
Sawai Madhopur Districts of Ajmer
Division from 1072-73. This scheme
is being continued during 1973-74.

(d) Does not arise.

feeoht aficagn forey ot et % ow &t
O R & e

3691. WY Wt wWi§ : WT
Tagw ST qftagw soft 77 @ o
Fur w47 5 ¢

(¥) =t faeely afage fomr &
TR qAY AT AWy a| X grfady
& 937 797 A  fAY Faw gF
gearwr € fawdr oifed W aga
uyfaar & &;

(&) =7 wreg & wey Ty ¥ &)
TR, UF T F TG AT AT JAE
Ja & far @ &, Wi

(w) oft g, @t % FoU W
§?

W s ofceger wweew #
ey w0 (sft gwodfio vem): (W) ®
(7) : $o a9 ¥ o= Y q9T AR
frmr s faorfrac ) 3o wt
¥, 9 1970 ¥ arw wOR af §, & IX
&1 9y, TF T AR T I § wife
TA® a § Faw aw § gagw Av
¢ 1w TR ¥ e Fnit & am @
T Aot & wfear § o

wir yfw & wnfer oy st oy
wor®t Wit ¥ 9 "o W
i & fidln fed wt & s

3692. sit wraesit Wit : W Ty
wal og T ¥ 3o 534 fe .

(%) w woere 7 wiaal, vt
wwnfal ), fad o wdt ol
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¥ fortwr Ty & T @ woar g qOwTC Wt
fia¥ ; Wx

(w) afe gy, oY &7 'y & -
AT frar safr & wire fiveon faev
WAT STE TN G FORrew ear g ?

it wwow ¥ owa Wl (ol
qoerfm do fe) : (%) o adr)

(a) wex & 7+ g5a1

qTeTT Wt O Af ax s feomt
o gfwarg wire Foamd

3693 oY wiw W Wik : mT
oY 7l ag a9 A ¥ w9 e Ay
* 9% A & TLIETr ) T
T g wva & fafwe osa ¥ grEc
WY @ g 9T A FER WY 74T -
gfeeng war famd 9 § ?

git awrem ® wow T (s
werstfgw o frd) ¢ g SEEw
| WS § frwmal w1 gaww, W,
aaefa, §idve Wit e @ FoF
WRAEE TQ[E T agW W e
Ivasmat T fit W gu, Frafeee
&0 g geart o o @Y § 1 fafww
T T 3T feam B g g
uR SR %8 eI § —wdy
g & wftforr ofegs wwre ¥,
woft, 2 W, v wew Wik s
Far vl wA ¥ gfagla F@T
WTTT WOsTT & g sifse Wk o
Tt & fag sfurnfa & e & @
gt T srangA W deer wr W
W Y § aifw o feara wfenfa
¥ Az A § 3% Fi§ wraEy ok ¥
TraragreaT ff 9T A% )
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wrfieerdt ol § e wheivdtd
wT woer Wt e

3604. WY NAWNE  SwW W
s adt ag Tark oY yor w O} fir

(%) w1 I waEw grT fed
™ weEE ¥ SEET wTiEarer s
¥ wgerr wfafaay & wrdwew agt
< fyaare feqfr & wpea adt §,

(¥) =1 % wNET ¥ Awm
& dat ¥ a@ i & guedw e
Fermrra may & wafes wgoit w fenfeqy
Y fagr mn fewrr war §, grafe @
ey Iy Ay Fair oy § et o vy
¥ wifenfadt 3 wor rofe &1 W
fear § 3% fewrd & 92% amw & T
wTET 747 § WX §9 F6TT I g
# q2wr g a7 gr &

(7) g7 ar¥ ¥ feafa #1 qare
¥ fog qrady quadla drwar§ gwnta
¥ GTHT ZRT W G qE A
w1 @ § afe mfgar g7 el
AT & AT AR T AH WY

(w) wuv qraay gwaeia g &
vt et dw & fog weerdy
fa & o § g6 fawre Fma a@ ey
W?

gy AMWT X W AW (W
wvoege Yo feR)  (w) =fw
RaWT gra wfsy wegw Ay g
AT TR Ty, e SR (shergaw)
fagre (Frpp), woa w2w  (awrrwr
7gr war) e I@Er (Ao Ay
sz & wifeandt fewre wfvwey
afegtom & o & wgerd €1 w1 gEtse
s R Ao fer iy owmw
o ¥ gl gfomr We W
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wgerld gl & wrdeor W
s Wiy amT ) werE 7w A&
g & B wio wtw & g X
% frQwm agerdy fow ¥ frdrm
wdsrrenr & i Ageryt /A, waiy
WO WY AT, oY & JIH & faroery
Jqr FeWen wEqwr &7 umgfa, S
freitfiray qur sgrovlt gror enfeardt
w0 w7 W fel A & A o
Sa §, Avqw wfwer qer i g aerfy,
W agE-d wiErd qa ¥ ager
Hraraiedl & ¥ € 757 vy ¥ Wi
IR WITHTT ®) WA AYT FCAT
T WY wravawar ¢, arfs 393 wfs-
fedt ®7 gravEwaT W QU s
& o o % ward) wear om W% )

o7 2 #y famrfon ) aww
17 a8 § f& mifrnfadr €1 agraar &
o aga wias geamy & o 7 9
ag | gafem giafas agwrt, g
At ger-meEm wrfanfag 1 $Tw w
g % € IR wTrEwEar €1 W ool
Jwrq 3yew wvr wifgd waky wew
q WAKIAIN J]AEH N AG7T TN
= qq w7, Faawy agelt w9aq
7R % ool & # ol 8, Prmaar
I oyl fqafea wom, Wy a7
(A aqr Y I 7 fagwa, wifz |
ZA At * Ayl drafaat &
& gfaes ¥ wfowew & v 2,
AYT-HE 4 FTE, ANGATF T ¥ F1F
T G &, 7 I8 Fopar arar afegd
TR qAT3T ¥ qx iy ey oy
wifed o wg swmr oy f5 vl
T S wr S quea ¥ fad
war S 9% Fvie Ay fsar o awan
SR GEGGERC Lo o i
faq agerQ Warafe F s A F T F
fwexa fasifoR *t &
(w) wsm@a e & wferfaay
¥ forg <l w§ wear 98 g % vk
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sAufygar ¥ geidar a7 1§ Ay a@
#T & 1 awify, 5a% g7 wifend) faem
wfasxw sfemm & & o8 & w1¢
¥ o o H ogwgr 8 5 R
& WA ¥ TR ¥ g FqgE /17
i & aAiaans ¥ s 19
aEedr fras =g & gfzafes g
ek af wrafngt s fgara i war
g ®Y 7€ 47 | ¥7 g & qr (@)
¥ ffeafega foem & w0 #1 gem
W AT A AALWTE 78
gfafoaq 5771 & fm fr g7 ol &
wfzarfagt #1 qava g7 fae A AR
uifearfady w1 I1% fau ward of
agwry et & fqvaa sew
AT 7%, WA TR F wgA A faforz
fam it WY § o

(a) aradi @rvr % wifEEY
TR § wEF qamafedr #1 garfsy
T & g7 ¥ wd) 9% wfaw e
ag fzan v 7 §ufy,  wEfee
wifearn, fawrq wfqaw  ofrdsEy
FEATRIAAIFVTN F] 5T TX
& a1 ¥ gauw o & fawifoa £t
#1771 717 F77 7 WA A AT WA
At AT R F R A ¥ Afy
fafosra w<8 & fag Ivapi @aT |

(7) 37 «¥ ¥ qrad gy
qixT & fag gerwr v W wfAT w0
gy fear mar ¢

Development of Agricultural Mauodis
in Madhya Pradesh

3695 SHRI DHAN SHAH PRA-
DHAN
SHRI RANABAHBADUR
SINGH.
Will the Minister of AGRICULTURE
ve pleased to gilate

(a) the number of mandis which the

Centre has sponsored under the deve-
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lopment programme thiz year in the
Stiate of Madhya Pradesh;

(b) whether the Centre has also
been requested to expedite a Rs. 23.60
crore Mandi Development Scheme
submitted to it for gecuring a world
bank loar. to provide 108 agricultural
mandi¢ in the State; angd

(c) if so, the broad outlineg thereof
and the reaction of Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)'
(a) On the recommendation of the
State Governments, two Mandis, name-
ly, Ujjain and Raipur in Madhya Pra-
desh have been considered for assis-
tance under the Central Scheme for
the development of regulated markets
during the vear 1972-73.

{b) and (¢). The Madhya Pradesh
Government had prepared a Project
for the development of 106 warkets
with a total outlay of Rs. 23.8 crores
for assistance from the World Bank.
The Goavernment of India have after
an examination of the Project advised
the State Government to revise the
report along certain lines. The revis-
ed report from the State Government
in awaited.

Teachers Cooperative House Bullding
Society

3698. SHRI VARKEY GEORGE- Will
the “mster of AGRICULTURE bLe
pleased to state:

(a) whether there is a provision In
the bye-lawg of the Delhi School Tea-
chers Cooperative House Bullding
Soclety Lid., Delhi to coopt members
of the Managing Committee, if anv
member resigns during the course of
the yesar;

AUGUST 20, 1073
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(b) it so, the facts thereof; and

(¢) the date on which this provision
was made in the bye-laws of the
society?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNABAHEB P. SHINDE)r
(a) No, Sir.

(b) The actual facts would be known
after completion of the enquiry already
ordered by the Delhi Administration
into the constitution, working and
financial position of the society.

(c) In view of the reply to part (a;
of the Question, part (¢) of the Ques-
tion does not arise

Reduction in Fifth Plan Qutlay in
respect of Adult Education

3607 SHRI VEKARIA: Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state’

(a) whether Government propose to
make reduction in the Fifth Plan out.
lay in respect of Adult education;

(b) if so, to what extent; and

(c) how 1t will affect the adult edu-
cation programme®

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D
P. YADAV): (a) to (2). A total outlay
of Re. 50 croves was proposed to the
Planning Commissfon for the schemes
of Adult Education, The Plannmg
Commission is formulating the Fifth
Plan and the precise outlys for anv
sector /sub-sector like Adult Eduestion
have not yet beern finalised. There
fore, the question of reducing/increas-
ing outlays for Adult Education does
not arisé at present.
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Bdvontign Dolegntions Semt Ahwend

3698, MW
SHR! ARVIND M. PATEL:

Wit the Mrhibter of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleklba to

the number of nducationnl De-
uan fbris wéirt Abtbad during the yeats
1-72 and 1072-73; and

(b) the number of delegates in ucil
Delagation with names and State to
which they belong?

HE DEPUTY MINISTER IN THE
nggtig OFf EDUCATION, SOCIAL
KD IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): {a) and (b). A statement of
Educational Dele~ations sponsored by
the Mimistry of Education and Social
Weltare during the years 171-72 and
1072-73 1 laid oh the Table :f the
House {Placed in Lidrary. See No.
LT-5442/78).

~

3699. SHRI RIA
SHRI Xg%m M. PATEL:
1 the Minister of EDUCATION,
L WRLFARE AND CULTURE
be pleased to state:
(a) whether Government gre con-

Reorganisetion ¢f Goveinniént
Masbhnils

sidering to reorgenise the Govern-

ment Museums tn the country; and

(b) if 0, the salient features there-
of?

THE DEPUTY

IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE

mammormmﬂs%
DPY V): (a) and (b). Govern
ment haya under congideration
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Schems o, &Lﬂl and Water Polin.

3700. SHRI C. K CHANDRAPPAN;
SHKI BHANRER DEO
SAVANT:

ig the Minister of WORKS AND
ﬂS{! ING be pleased to state:

(a) whether any schemes have been
prepiretl o fight air and watet pollu-
tio In big citles in India; and

(b) it so, what are the main feas
tures thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). Yes. The Central Bill for the
Prevention of Water Pollution was
introduced in the Rajya Sabha in
1969 and is expected to be passed
shortly. The Bill for the control of
A Pollution 1s being examined by
thig Mmistry in consultation with the
concerned suthorities and will be in-
troduced in Parliament as and when
finalised. The Bill on the
and control of water pollution en-
visages the setting up of Central and
State Boards for the enforcement of
the provisions of the proposed enact-
ment,

Effect of Cut in Current Year's
Budget on Rural Health Scheme

3701, SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{a) whether the cut in current
year's budget on health programmes
will affect the rural health acheme;
and

(b) if so, in what manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. XK.
KISKU): (1) Ne.

(b) Does not arise,
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Payment of Staimp Duty 3o DDA for
Mulil-Storeyed Finty

8702. SHRI P. M. MEHTA:
SHRI R. V. BADE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether alloitees of flats in
Multi-storeyed buildings constructed
by DDA are required to pay stamp
duty for getting the flats registered
in their own names, if so, whether
the same amounts to about Rs. 3,000
or more for a Middle Income Group
flat;

(b) whether Government are
aware that the high rate of stamp
duty causes a lot of hardships to such
allottees and will be a great jmedi-
ment in the housing programme of
Government; and

(c) whether the vartous Welfare
Associations of DDA flat allottees
have represented to the DDA and the
Government  against charging of
heavy stamp duty and requested for
relexation in its payment for the
flats and houses constructed by Gov-
ernment agencies and alternatively
for charging the stamp duty only for
the cost of land on which the multi-
storeyed flats have been constructed?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.
The duty is levied at the rate £ 8
per cent ad valorem.

(b) and (¢). Representations were
received from Welfare Associations
about the hardships caused by the
stamp duty. The question of waiving
the duty or charging it only in res-
pect of the cost of land was taken up
with the Dethi Adminisiration, which
did not, however, agree {o the propo-
eal,

AUGUST 20, 1973
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Assucintion of Federntion of Aft Endlia
Fooldgrain Dealers Amociation In

Procurement of Foodgrelns

3708, SHRI P. M, MEHTA:
SHRI P, A, SAMINATHAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Federation of All India
Foodgraing Dealers Association has
urged the Government to associate
the trade in the task of procurement
and distribution of foodgraing under
a system of levy according to which
50 per cent of what they buy may be
handed over to the Government at
the fixed procurement price and the
rest may sold in the free market;

(b) 1f so, whether they addressed a
communication in this regard to the
Prime Minister;

(c) if 80, whether the Ministry has
examined the recommendations; and

(d) if so, the final decision taken?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) Yes, Sir,

(¢) and (d)., Under the “State
Take-over of wholesale Trade in
wheat” scheme, procurement of
wheat ig done through the State Gov-
ernments, the Food Corporation of
India, State Marketing Cooperative
Federations and other public agencies
designated for the purpose to the
exclusion of the private trade. ihs-
tribution is channelised through
public distribution system,

LCAR. as a Wing of Ministry of
Agriculture

3704. SHRI P. M. MEHTA:
SHRI R. V., SWAMINATHAN:

Will the Minister of AQGRICUL-
TURE be pleased to state:

(a) whether one of the recommen-
dations made by the Enquiry Com-
mittee on LC.AR. is that JL.C.AR. is
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to be made a Wing of the Union
Ministry;

12

(b) if go, whether Government has
accepted this recommendations;

(c) the other recommendations
made by the Committee; and

(d) what steps are being taken to
dmprove the working of the 1L.C.AR.?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir, The ICAR. Inquiry
‘Committee have recommended that
the Indian Council of Agricultural
Research should be converted into a
Department of Agricultural Re-
search and Education under the
Ministry of Agriculture,

(b) to (d). The Report has already
been laid on the Table of the House
©on 3rd August, 1978. The Commit-
tee have suggested some radical
changes in the present organisational
set-up of the Indian Council of Agri-
<ultural Research, Decisions on the
recommendations have to be based
on 8 detailed study by the Govern-
ment of India in the overall context
of the organisation and management
of scientific institutions in the coun-
try. The Cabinet have, accordingly,
asppointed a Group of Ministers
under the chairmanship of Minister
of Agriculture to examine gll aspects
of the matter to énable decisiong to
be taken on the detailed and compre-
bensive recommendations. On the
advice of the Group of Ministers,
-decisions on some urgent matters
have been taken. These were an-

SRAVANA 25, 1895 (SAKA)
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Central Aid to Housing Cooperative
Societies formed by Ceniral and Biate
Government Employees

8705. SHRI B. K, DAS-
CHOWDHURY:
SHRI R. N. BARMAN-

Wil the Minister of WORKS AND
HOUSING be pleased to state.

(a) whether his Ministry can
directly help Housing Co-operative
Sacieties formed by Central and State
Government employees to construct
their own houses in districts, towns
and cities; and

(b) if so, the rules and procedures
of the same and the amount of invest-
ment to each cooperative society on
loan basis and its terms of payments®

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS~
ING (SHRI OM MEHTA): (a) and
(b) At present, there is no such
scheme urder which this Ministry
can directly help Housing Coopera-
tive Societies of Central and State
Government employees, Such assist~
ance under the social housing
schemes, wherever admissible, is
sanctioned by the State Governments
who actually implement those
schemes

Funds to States for Minor Irrigation
Progiammes

3706. SHRI B. K. DASCHOW-
DHURY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Ministry haes any
scheme to provide more funds to
States where minor irrigation pro-
grammes aré far below then some
other States; and

(b) the progress of minor Iirriga-
tion in all the States in the country?

THE MINISTER OF 8TATE IN
THE MINISTRY OF AGRICULTURE
{(PROF. SHER SINGH): (a) No, Sir.
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(1) Stajowiee pingress_af minor irrigation programme in the eobhtry
is given in the attached statement:
STATEMENT
(000 hectares)
i:‘b _ Nurte of Stiée mw W
196970  to-
(ancicipated »
%. Andhra Pradesh . 400° 00 199° 44
2. Assam 140° 00 161+ 30
3. Bahar 800°00 8420
4. Gujstat . $00+ b0 4410
5. Haryana 290° 00 280 o0
6. Humachal Pradesh . 10° 00 12- 56
7. Jeihnu & Kashmir 607 00 24 48
8. Kerala . 8o' 00 78" 50
6. Madhys Pradesh 620 00 446°00
10. Maharashtra 600° 00 433°00
1. Matipur . 17:00 14- 30
12, Meghnaiasys -~ 10° 00 7°94
13. Mysore 220 00 188 oo
15. Nagaland 8- 8 7-90
15. Onssa 100° 00 10800
16. Pumab 600- 00 g58- 00
17. Rajasthan 300° 00 303° 5O
18, ‘Tumil Nadu $00° 00 420° 00
o1. Ttiptirs 4-00 10° 40
20. Uttar Pradesh 2400°00 2048 00
231, West Bengal . 250- 04 34 60
Toa} States 7869+ 80 6630° a2
Towi U. T. . 3308 Yo7y
All Indua 7903+ 86* 6660° 79

——— e Pt it

- -

’Mh&’l‘ﬂi&kmﬁbﬂn&h&u

ol e o SR 3% & m% w-mw

proved anll fhe eres
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Ban o Movement of Feritliser Pro-
duced at Sindrl tg other States

8707, SHRI B. K. DASCHOWDH-
SHRI R. N. BARMAN:

Will the Minister of AGRICUL-
“SURE be pleased to state:

(a) whether fertilisers like Am-
monium Sulphate and Ammonum
nitrate produced in the Sindri Ferti-
lisers Factory in Bihar ig banned to
some States like Andhra Pradesh
and others;

(b) it 30, the names of the States
where such ban is in force and the
reasons therefor; and

{c) the rpasong for any such ban
on movement of fertilisers from one
State to another?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTU-
RE (SHRI ANNASAHEB P SHIN-
DE) +a)ang (b) No There 13 no
ban on movement of fertiiser from
tertiliser factories, However, prior-
1ty in rail movement from fertiliser
factories can be given only i1f the
fertiliser 1s moved within a nationa-
lised distribution zone approved by
the Minstry of Agrniculture and the
Raillway Board The rationalised
dustribution zone for priority move-
ment by rai of fertiliser from 8Sindri
factory has been laid down as fol-
lows:—

West Bengal (BG), North
(BG/MG), Onssa (BG), Madhya
Pradesh (BG), Andhra Pradesh
{Coastal areas. vir, Waltair upto Nel-
loge).

(c) As stated sbove there is no
tan on movement of fertiliser from
fertiliser factories Even the Fertili-
ser Movement Control Order restrict-
ing inter state movement of fertiuser,
exempts from its purview the move-
ment of fertiliser from factories by
the manutacturers, However, for get-
{ing priority in rail movement, cer~
tain rationalisation is expecitad to be

Bihar
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done This 1s essential to make the
best use of the transport capacity by
avolding cross and longlead move-
menjs and helps to ensure quick
and adequate movement of fertiliser
as well as avoid unnecessary adverse
effect on the movement of other
esgential commodities.

Rural and Urban Drinking Water
facilitinn

3708. SHRI B.. K. DASCHOWDH-
URY: Will the Minister of WORKS
AND HOUSING be pleased to state
whether his Ministry has any scheme
to provide drinking water facilities
m village areas and also to const-
ruct water works for the supply of
filtered water in semi-urbapn and also
rural market areas where there is
conglomeration of good number of
persons?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA):
During the Fourth Plan there
13 a provision of Rs. 125 crores in the
State Plans for implementing water
supply schemes in the village areas.
Judged by the trend of expenditure,
it is expected that by the end of
Fourth Plan, an  expenditure of
nearly Re 200 crores would Have
been spent for rural water supply
schemes which will include an  ex-
penditure of Rs. 34 crores under the
Central Government  Accelerated
Programme of Rural Water Supply.

Water Supply 15 in the State sec-
tor and it is for the State Govern-
ments to decide the inter-se priority
to implement schemes for semi-urban
and rural market greas etc.

fereit & wewrnet # fawst wr
we

3709 Wt wrea toyg wiger . wr
e wite afcere Pofe it oy

W W P w3 e
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(%) wr o7 e yark 1973 ®
it & freoflt & wreael ¥ fagy Wt
i g ;Wi

(@) afx gf, a1 swwT Qfirdt a3
r YWY vt W1 % Ak ¥ W wig-
wft & ot & e faqer & qwmw W
Ofe} a STy qF ?

ey wte afeny vt s
# Juwht (Wt go B feew) . (W)
T (w). wgr aw ¥ awerdr
TEIATAT AT FHEIAN W} fafew
weRTH ¥ §EeH §, gwAT §ew
frarr ¥ af &1

famlt & ga wewaTSY & A ¥
et qqreite W & ww )

farwew
e UR- L

(%) s g1

(w) fret i aweat F1 AT
Y @ ggr sfE afgsw gfey
WX wgerqet s ¥ few R @
& WA aret wwRdt  faoet 3
sreqr ff | gAY wW Wl § g0
FraEd 2 &Y o€ ff

faforgn weqore

(%) <t &

(@) (1) & weqary § faoreht
¥ fog uw Atz ¢ foml frfafas
Y W faorely Y S & vy faoeft
 af —

(1) g-tww

(2) v do 7 wrwr T

fawrer (fafirear)

(3) waewrafies (q80/q90)

(4) qwu gXW  (qe qwE

aiege ﬁ'o)
(s) 360 wuie aTwr waT™
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(6) wwaidw

(7) wmem  fdet——gedt
wfyw (9o geE o)

(8) wmtum  fedee—awd
frweht dfaw (qeo o
)

(9) wvifomd

(10) Wxwedr agehr wiwer
daqweRt  and Gt sifoe
(7o quedto)

(n) fosr fawrt W ¥9 FaeT
¥ feoslt ot & ot 8, ¥ gOw
oA o wiveraferar € ot § 4

faforw woeit & forg ‘wrew ot ot
T

3710 st QRo Qwe gwit: wT
wft 7ot ag aard & g1 w3 fo

(%) T 2 axt ¥ o) ¥ fafww
wae ¥ fog wa aw firad goerd g
st eqrfea fed o §, o

(=) Fw ¥ @« avm gfw & g
7 3%, wo frad) § W wels T
¥ I g & ok wfa & s
w?

wie swrem & o Wy (s ey
agudte ) . (%) mr o ot ¥
warfia fod v & oot wnt awy
A% I af wEew & atw o
femr T ¥ —

wq  wrd wramy  vf ok wee
"o

1. @A T, T, L AR K
(M) W, weY, W"
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1 2 3
oift, 4, A,
oo wrfe
2. €W o q&,  qw,
(afrerre)  arorT, R, {-
W, T, WEOw
e
3. wifiarart  qzaw, w9, A, qTEt
(wew) xearfr |
(w) & sl ¥ wWaw g A
aur iy avg ow X ATy —
wTH w7 AT o s iy s
(T #)
1. AT (qATH) 2746 2500
2. ¥y (afusmre) 9811 8000
3. wifarard 5000 4500
()
17,557 15,000

1969~70 ¥ 31-10~-72 A% qTA
QT & yAET FfT S 151,138,000
et Yuy wafaw 4

erweama & Hirenw w1 fewre wei &
firg wregforar & mefet egraen
W w ww

3711, QMo QR o et : W
ﬁﬁﬂ!“ﬁﬁﬂﬁﬁﬁ:

(%) wur awswrr & Areary wy
fwre vk & fag wree & wredferar
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¥ asIaY qgEar 3 w1 swOw feur
§; o

(w) afz g, a) fgw gerTf ix
W 94T ¥ wgi ww gwerar wrw g

§?

iy wowren # qvasish st weer
afgs @te fe® ) : (%)
Tweq & e wr fawe v &
oy el forar & el wgrae & folr
wf v Y fe ) anfy,
wrefaar qorr { faefla qar aweiey
wgraT AWT AW Joy AW WA
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(@) sw & = s=am

warr weare fasrar 3% eepgfen wifr
e srpgten wifew wnfir i safierdt
@ ford ot w7 urenw

3712. st @0 quo guft : wv
fowr, wow www it wepla
HET Ug I ¥ T 6 v

(%) 1970-71 & wwrr w=mw
fowrr & wergfee wifed W W
gfaa sfew sofady & =uferY & fog
ot o, Y N AW § fead oz wrforr
& vt g%t s & g oy ax wqygfee
arfa WY wepgfe anfes anfar & fearr
sfie frge fg g, Wi

(=) FTHTC T @ WL 67 Ay
gar w0t w1 frae g 7

foom witv oy weaTer Sty
war  Gewf e Towl Wit
wefey bew ) ¢ (

(%) ger AT ok §.—
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Functioning of Aralam Farm,
Kerals

8715 SHRI VAYALAR RAVI:
8HRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of AGRICUL-
"TURE be pleased to state.

(Asbwhethnr Government have
noticed the reports in the dally
“Malayata Manorama” dated the 13th
July, 1973 regarding the Aralam
(Kerala) State Farm,

(b) if so, the reaction of Govern-
ment thereto, and

(c) whether the Director of the
Parm threatened the smid newspaper

of discontinuing of further adver
tisement®

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P
SHINDE) (a) Yes, Sir

{b) Government of India are look-
ing into the complamnts regarding the
management of the Aralam Farm
in the State of Kerala

(c) Information 1& bemng ascertain-
ed and will be placed on the Table
of the Lok Sabha

Uniform Legislation for Tenants at
Will and Share Croppers

3718 SHRI BHOGENDRA JHA

Will the Minister of AGRICULTURE
be pleased tg siate

(a) the States which have got ten-
ancy legislations guaranteeing .ecu
ity of tepure and protection from
eviction of share-croppers and ten-
ants at will and the steps being un
dertaken to implement provisions
paticularly the prevention of evic-
tions,

(b) whether steps have been or
ate phoposed to be
dinffors legislation and their execu-

SRAVANA 29, 1885 (SAKA)
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tiong in all the States to the tenants
at will or sharp-croppers;

(c) if gv, the details thereof, and
(d) it not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) Security of tenure and protecticn
from eviction are available to ghare-
croppers and other tenants in  the
Btates m the States of Andhra Pra-
desh, Assam, Bibar, Gujaral (non-
Sourashtra area), Haryana, Himachal
Pradesh, Jammu and Kashmir, Kerala,
Maharashtra, Mampur, Mysore, Orissa,
Punzab, Rajasthan, Tamil Nadu Tri-
pura and West Bengal, Share-cropping
ts not allowed in Madhya Pradesh
and Uttar Pradesh Action is be ug
taken by the State Govérnments to
implement the provisions of law and
safeguard the interests of share-crop-
pers.

(b) to (d) The polhicy with re
gard to tenancy reform has been laid
down m the Five Year Plang to bring
about a measure of uniformity in the
existing tenancy laws The Gov-
ernmerits of India 18 vigorously pur-
suing with the State Governments
for its speedy and effective imple-
mentation

Uniform Legislation for Cemiral
Universities

3717 SHRI BHOGENDRA  JHA:
SHRI D K PANDA

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

o
(a) whether there is any proposal
to have uniform legislation for ali
the Central Univermties for further
democratissng and seculansmg e
acadersic hfe while preserving thew
historical characters, and

(b) if m0, the main features theve-
about?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (PROF, 8. NURUL HASAN):
(a) and (b). The Aligarh Muslim
University Act hag already been am-
ended generally on the bagis of
recommendations made by the Gaj-
endragadkar Committee in their re-
port on “Governanve of Universities’
The Amended Act preserves the his-
torical character of the University. It
18 proposed to amend the Acts of the
other Central Universities in the
hght of recommendstion made by
the Committee.

Indebetedness of Peasants and rate
of interest in villages

3718. SHRI BHOGENDRA JHA:
Will the Minister of AGRICUL-
TURE be pleased to refer to the rep-
ly given to Unstarred Questiop No.
119 on 28rd July, 1973 regarding
survey by the Punjab Agricultural
Uuniversity of indebtedness of small
farmers and state:

¢a) whether  approximately the
same extent and intensity of peasant
indebtedness as revealed by the sur-
vey is prevalent 1n varying degrees
throughout the country;

(b) 1t so, whether it is
to declare all loans where double of
the princpal including interest has
already been paid back as null and
void; and

{c) i not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY QF AGRICUL-
TURE (PROF. SHER SINGH): (a)
No study of peasant indebtedness on
an All-India basis has been conduc-
ted recently. Therefore, it {3 not
possible to state the extent and in-
tensity of pessant indebtedness as
compared to the survey of the Pun-
jab Agriculiural University,

(b) and (c). Do not arise.

AUGUST 20, 1073
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(w) o 4§y 11972-73 &
AT G DAy X el e ¥
it wraae agy faar av )

e o S st

faxew

—

afta TTee weToR, T fael g ag 1972-73 § faw fge ToU
HRgias ATSAY §7 @pT wgem A afw |

Lok

ATEST T AR ga A
o€ ufw

(1) fow war afex, wzar o

(2) dureft gw, FaeFryT

(‘1) mw‘tmtaMI

Eit )

— —————

4,000/~ GAET 347 R & fag (weaasy

w a1, T e sfeww  aar
TR WA W §E)

3,000/ Y6 FATHT HAEH! TF T & wa-

wr ¥ forg (St et Y % Wi
Wi W )

5,000/, weren A & fag o



383 Writien Answgrs AUGUBT %, 197 Writlen Answers 184
e wendtfehi grew S & W fewr & far i 2 ol 1 ow wf
o aralf O gy vemwfedt ol wefie o ot qver ol oo ¥

wweerf wreer whawe feady g v & W

3722. ot vrerware mrelt ¢
wiy ot og wak & g w2 fe:

(%) wvowgx ey & fodr
T, T ic W W g @
37 feslt T ow QAT ¥ qu waw ¥
wEmEgmg,

(w) afet g, & e gow FreEaA
q@ NroW 1N ¥ Ty W 9N @
¥ TOT TTEY Y 7 ) 7 708 ) qeard
Y o7 W § We afr @1, A v Ao
FTOO § WK TTHTT X I TN A §T
sE s @ sdadi Ay,

(7) waT gwT  wEE) N gy
aF T &1 foar & Y & fead meard
ey 9 ® ford a1 ¥ 771 UK 91X
frsy & fesd wty frd fag ol &Y
girard § o

(v) afx g, N ear w97
qw g S fHa o & fesa et |

1 e wEd g ?

i siwv & T Wl (.91 Feg):
(%) g

(@) feeht 3w Q9T 1 AW
ey faef & aafw & fod aw
9 qFA FTT, JaHT afcaenTor w
ok I faafea s1 @ sgaleEr
o gur wwaw afgy g 3@ w7
faafor YT fasg ¥aw aft &t §
9T W PY ¥ HEY qon JIHew
e &1 wfey i awf ¥ drr @
Zu * sywfig w0 w7 § e
T w39 qew ol & e,
I g & ) W o ¥ Aew &
Y A7 ff @ TN £ e
& Y ITAT § & e AT € I

T sk & e ¥ oqw W nefw
argwa & ey o 1 fesfr g et &
Fordy avar Wit e iy ot el oY
Wige wo s g ward oo Rroef
wqF ¥ war fore wware ar o w7 farayier
AT wow T wr i

T @t Hre e qar T qaw
arfufea &t gt & feselt gow DT
¥ wawaay weer )t ety & v,
1973 ¥ <o, sfy wg 4 faeeftare
¥ figrra & o qoaré ¥ Y wrereqy
| FEAT w T W T
awr afearad) ¥ wag arem ¥ 9w
fagr a1 fs & aparé oY W, 1973
& it oy i) woark 7 agamE
% & & | N 96T ¥T EHwale aw
feselt grg FroAT ¥ qax waw w@w A
T 3% afY azedr w1 A § =g f;
w$ qY | 7 oTE, &% W B q% T
wTavaE g AT 97 sfE e gy
¥ @ @ 4 TN A A
w@EFATE | wy W oy foody adt ¥
FATAT AT YT 39 q@E F qqq qOAE
% qa1 AT 97, AfE qawr Fwfadr
famay T ogd Argw W gawy Ieam
¥ & frlr e o faer a3y

&R Frew et g Ao #) g
g% T 9T ok & NqH qowg ¥
arx ot o goar ¥ £ 98 1 qafa
TraT A Hrey FE U Ay g fret
& arafioRy ¥ acer g 1 sravaward
gl %33 ¥ wrg ofy # Frwior oY gwer
farw v forgT 91T

(w) sitx (w)  fewslt gy Qo
qw, € Wi T faalf & frmf &k oft 45
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SR ) N wlf B o
sy Wb o ST G W Pt % Ok
flbr wart a1 et g W @ oy
Rl g f oM R omraedd 1 e
wrz & vl ¥ Fil & N e wie
firely ot Fred off af @ ¢« Fawely g
oot o W AR fr ¥ F
wHl §r O dikte ¥ Pl & o 4t
wgar |

Take over of Ropar-Hoshiarpar-
Rodfl as Natimal High-

way

3728. SHRI B S. BHAURA: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Union QGovern-
ment plan to take over the Ropar-
Hoshiarpur-Pathankot Road as a
National Highway;

(b) whether the entire staff for
this road has already been allocat-

ed to be sent to the spot;

(c) whether the work on this road
has been started as funds have not
been sanctioned by Government for
the last many years; and

(d) the steps being taken to
pelite work on this project?

[ ]

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B, RANA):
(8) to (b) The proposas submut-
ted by the Punjab Government for
making new additions to the exist-
ing Natronal? Highway System in the
Fifth Five Year. Plan include mnter
alic the Ropar-Hoshiarpur-Pathankot
road alsy. Dasuya-Pdthankot Sketion
18 already part of Natishal Highway
No. 1A, The req for dec-
laring the remaining road from Das-
uya to Ropar vic Naraing as g
National Highway has been notéd
ahd will bé @oen due ocvnmideration
alcy wAt sindilir other prohosals
received from other States when pro-
posals for the Fifth Plan are finalised

186

m w t:t' avatiable fumds,
~ ity indtvidual pre-
jectd dftiong themsélvey ott an  ali-
india basis Wng the extent to which
ehch toad satisfles the criteria laid
down fir the declarativh of rouds us
National Highways,

Meéanwhile, provision in the Fourth
Plan for grants-in-aid to the State
Government is avajlable for widen-
ing and strengthening the existing
road from Tanda {0 Ropar on the
Tanda-Hoshiarpur-Garshankdr-Batac-
haur-Pupar route. This work of
widening and strengthening this
State road from Tanda to Rupar
could be sanctioned as soon ag some
data called for in respect of certamn
portions and remaining estimates are
received from the State Government
and examined by the Government of
Indlia The question of allocation of
staff at this stage is premature.

Wastage of ‘Kalaldal in F.CI.
dotvn of West Bengal

Go-

-

3724 SHRI JHARKHANDE RAI:
SHRI SAMAR GUHA

Will the Mmister of AGRICUTURE
be pleased to state:

(a) whether it has been alleged
that despite repeated intimations by
the West Bengal Government, the
Food Corporation has failed to fum-
1gate 7500 metric tonnes of Kalai dal
worth about Rs 5 lakhg stored in
various godowns in West Dinajpur,
Malda and Cooch Behar areas in the
State,

(b) whether the whole stock of the
dal 18 likely to lose its food value
it jmmediate fumigation is not done;
and

{c) if o, what sieps have Deen

taken to get the stock fumigated
without any further delay?

THE MINISTER OF STATE
THE MINISTRY OF AGRI
TURE (SHRI ANNASAHEB 3
SHINDE). (a) Kalaidal is in storage
in the godowns of the State Govern-



' 187 Written Amwerg

made by ‘the State Government to
the - Food corpouﬂon Zor the rum.tu
tion of these stocks full co-operation
has been extended by the Corpora-
tion. However, beeuuu of unscien-
tific storage in these godowns, all
the stocks are not.capable of being
fumigated. At one centre where
fumigation - was possible, the sume
has been. done.

(b) and (c). The Food Corporation
ig carrying out alternative possible
treatments to check deterioration.

Allegations of Starvation Deaths in
Banda, UP.

3725. SHRI JHARKHANDE RAI:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there have been alle-
gations of starvation deaths in the
Banda District in Eastern. Uttar Pra-
desh in the last two months;

(b) whether Government have
-enquired into these allegations; and

" (e) it so, the ﬁndinks thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Enquiries in respect of
reports of starvation deaths in Banda
District have been made by the
‘State Government and it has reported
that no deaths due to starvation have
taken place in the district.

- garx weare faewvr grer Tredt &Y
@ nf wrafa

3726. WY TRITOTH wrEery : T
fown, wwrw wetty wYC wephr walY
g qAA WY B v fF qEver swyror
fewrr (%) qro of 1970-71 &
fafam Tt #Y fieady avafr & o
T qwe T ﬁfwﬂ mmﬁv
zmrﬁ"

| AUGUST0, 97 W
ment and its agents. On s request |

m&wiw (Bt w: m
Horw) mmMim,. -
wRifaw Wi . 1870-71
¥ wor 549,86 wrr wi ¥ - S
feq Tg§ | ¥ ¥ ¥ THTARY 45, 37
e W o v ey ey ) .

, o to Oftess, ,
sity of Agriculture and Techuology

8727. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURI be pleased

to state:

() whethet- LCAR. hlw tahu
decision recently -to stop further
grants to the Orissa University of

Agriculture and Technology; and

(b) it so, the reasons thereof and
the reaction of Government thereto?

" THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No,
Sir.

(b) Question does not arise.

Recommendations of Cancer Assess-
ment Committee -

3728. SHRI ARJUN SETHI:
SHRI D. B. CHANDRA
GOWDA;

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarred
Question No. 7711 on the 23rd April.
1973 and state:

(a) whether the recommendations of
the Cancer Assessment Committee have
been examined by Gevernment;

(b) it so, which are the places in
the country where Cancer Research
Centres are likely to be established in
future; snd.

‘(¢) the actlon taken on qtber recom
mendation?

THE DEPUTY MINISTER I3 THE
MINISTRY OF HEALTH AND FAMI

e e
E b
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LY PLANNING (SHRI A, K. KISKU)

still under examination of the Govern-
ment.

Number of Merchant Ships and their
Tonnage

3729 SHRI S. L. SAKSENA- Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) what is the total number of
NMerchant Ships and their total tonnage
that the country possess today,

(b) what percentage of the country’s
shipping needs are fulfilled by this
present tonnage of our merchant-ships,
and

(c) when will our Merchant Ship-
ping be sufficient to fulfil the country’'s
shipping needs and what steps Govern-
ment are taking towards this end?

~—

THE MINISTER OF SHIPPING AND
TRANSFPORT (SHRI RAJ BAHADUR)
(a) As On 1st August, 1973 there are
261 merchant ships of 2762 lakhs
GRT

(b) At present Indian ships carry
about one-fifth of the country’s over-
seas trade total coastal dry cargo
trade and about one half of oil traffic
on the cost.

(¢) Our aim 1s to carry 50 per cent
of overseas trade and 100 per cent of
the coastal trade in Indian ships.
Necessary provision for acquiring
additional shipping tonnage for achiev:
g this aim has been suggested in the
Fitth Five Year Plan which is cur
rently under the active consideration
of the Planning Commssion

Names of Firms Prosecuted under the
Prevention of Food Aduleration Act
in Delhi

8780, SHRI SAT PAL KAPUR. Will
the Minister of REALTH AND FAMI-
LY PLANNING be pleased to state

(a) whether any samples of food
articles like edible olls, ghee and spices

SRAVANA 29, 1885 (SAKA) Wruten Answers
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have been taken by the authorities
concerned in the Capital during 1973,

(b) whether the root cause of poor-
national health 1n the country is the
adulteration| in the essential edible
commodities,

{c) the number of prosecut1ons
launched for adulteration, and

(d) the names of firms prosecuted
under’ the Prevention of Food Adulte-
ration Act during the period as men-
tionel in part (a) above and the
punishment awarded to each of such
firms, and the particulars of those
firms”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY (SHRI A K KISKU) (a) Yes

(b) No.

(e) 107 prosecutions were launched
in Delli from 1-1-1973 to 31-7-1973

(d) A statement 1s laid on the Table
of the House [Placed wn Ltbrary
See No LT-5443/78]

International Mountaineers Meet held
at Darjeeling

3731. DR. LAXMINARAIN PAN-
DEYA Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state

(a) whether an International Moun
taineers Meet was held at Darjeeling
recently and if so, the number of
foreign and Indian delegates who part:-
cipated,

{b) the objectives of the Meet and
the extent to which they have been
achieved,

(c) the total expenditure incurred
on the Meet and the broad break-up
thereof; and

(d) the nature of programme held
during the Meet and thk\c::tributxon
made by the Indian delegates therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCAIL WELFARE AND IN THE
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DEPARTMENT OF CULTURE (Sri!
ARVIND NETAM): Statement

The information reghrding parts (a)
to (d) of thd Question, a= cillected
Irom the Indian Mountaineering
Foundatioh, New Deitil, which ofgarts-
ed the Nebt, is as under: —

(a) The International Meet of Mpun-
taineers was organised by the Indian
Mountaineering Foundation at Dar-
jeeling from 14th to 21st May, 1873.
35 foreign delegates and 59 Indian
delegates participated 1n the Meet.

(b) The period of the Meet was 50
arranged that it synchronised weth 8th
anmversary of the Indian Ascent of
Everest, the 15th anniversary of the
Indian, Mountaineering Foundation and
the 20th anniversary of the first as-
cent of Everest. The object of the
Meet was to provide opportunity to
the leading mountaineers of various
countries to meet and exchange views
and experiences under different snow
and 1ce conditions and rock faces
physiological and psychological as-
pects of chimbing, the hazards involv-
ed mn mountaineering and rock chimb-
ing and the latest techniques and res-
cue methods Besides exchange of
views and information, Indigns were
also trained by some of the well-
known mountaineers cf the world

{(c) The Indian Mountaineering
Foundation has stated that the exact
amount of expenditure incurred has
not yet been compiled They, how-
ever, expect it to be a little over
Rs 100 lakh

(d) The programme consisted of
seminars/conferences, film  shows,
speeches, questions and answers.
Indians delegates participated in all
these events and also read papers on
various aspects of mountaineering.

et vt e Wt ¢ & Fivee & g

3732 o wint Feri ¥ -
wirr ot e dftwgd st b wak
w4
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[#) Wi G W o 0
¥ fiowr & Qo @ ov aw woe Wt
LR

(w) @ ¥ VPedarsy gy
A wf v @t 4 Wi

(w) afe wt, & woere Qe
Ty dwferw weg g ?

i dfc ofcipt st % ol
Wb ( dhe e G : (W)
¥ (v) . freh wwk ww ok
THEANT o 3 T{'ﬂﬂg‘(%m
wwx aft 9¢ qw w1 o% Wi s,
1973 # frg Har w1 g oW W
qu & uw Wi & ¥ zz g fead &
o 24 wd, 1973 § g 9T Ay
qrevaT W w3 faar @A G qrevard
TSt 9t e WfEATE & A W9-
fravd o7 & dufens Wi 8 e aaT

(1) wRreRrr-mg-feedt |

(2) frrgd-feraagefe=d |
furargOr-srveft-arordt- it

) g7 sx firc wrra & afiey
sy FTAgT S w7 )

(4) ¥ www qC Enr & whe
waw o Y & gw A
A wwar & wrew gely
wfedy, fr 5 = & wide
&), % fag mfaac-fav-wemar

9. it dc wdir ey Her
W ST & T ey e o
fx & ayw miwe ¥ rfers woly
ek & forg it o ftrid e
wi, fditec o W o ek &
Moty #t & ¥ ¥ ok
qefive SToE WY wowr o |
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3. ot v ardwfor firafor ¥
ww fiear war w1 fis & Sfer sqrt
o¢ 7Y firdhy geaT q wan fad g
Ty ¥ fag W O o Raweht &
wé © 9\ arrey W wfew it
WY wive st gviw ey s Y

4, I ey 9 &Y qrawe B
gfrsmame a3 mfedt Wlvanfaat
N W ol & o & fag 27 e,
1972 Y Q% §arIew dar g ot 7 )
T o0 9X 9 oy ® avdwfTs
fawfr  fawrwr arr il w1 qw
Y W ¥ AT 25-4-1973 ¥
WOEA WY qraTe & fag g A &
Ty 78 S8 T w7 & oft | @y
10 27 a% & Aw9 WL Wi, I i
® qw #Y wfewwew s o, ¥ qrm
W s gfe Ot <y 1 g A9
T ¥ 18 IA, 1973 A% WY TG,
6T waw @ ¥ wyarrfoer a1 ¥ ooy
X g7 37 9T | AW & Ay & qvem
WA [T, 1973 ¥ fael aww qer
A fear ST 1 18 97, 1973 A
9 T 9%, A 7 g O &
forg 3 WAz Wy Ay ak &) @ W
WK we # W ey o o |-
TME O AWM A 4 we fo
Ty (qr qrawd aviz) WY afy
Aoz @ e ¥
AT § G A T AT 9T 3T
¥ ¥t 22-7-73 ¥ whwge & faer
WA R F W, 1973 ¥ wa
T WA O T 9T T g
e O WY gurer § 1 e wido o
o STV T & T g BT
Ty XA AR AT § XA
a0 €0 Qoo I wrad arfed
% @ P ® qvery QIR quw W
T A1 oo B S AW afy @
&Y wrover 3 T wfgy @ Wi wday
T T 9T R A & e el o

g ¢ 1 W Bl dur A e ¥ WA
TEHT T WA arer s et -
v IETAT WA EY X |

5. faviwn) # on awfift afifr
w1 ot waw fray war § oY, e A
¥ arq wg og fawfor w0 fr wmay
fis Iager aar wnfes wifaer wfy afger
avfY qEe(et wY s ¥ TS go WA
ga W gy foar s AT A gq 4
wTEt w1 qafmter fwar oA wear o
A gw W wEeqr W W |
™ afufy A fd A g Fax Y,
gw & firt gg @t & qafwivfaow
oAy TF 7Y 99 & fmior & wwr A,
afafs A femfon ) =@ T @@
§T, WIE TR IR W WY
i

Wt et xiw vl o feftd Wt
e TiEva WAy AT

3733 Tio WEW TN AT
w1 pie 7o ag sy Sr s R e

(%) war s W N IEAT
e s £ PO 1498, 1973 W)
ara &Y 1% & AR

(@) afz g7, @ ¥ et aw g
far A FA T RTHICI ?

pleviwrer & @ Wl (W
w fog) (v) W (@) g
wrft IO WY W { GTRIT WY
15 wE, 1973 ®t €AY I & Iy
o www gwet ¥ AR ¥ @ vt
feird s gk & 1 7 ol wga
& wreoy vl Y wowTe & frarenfi § )
I8 ¢ frol A fY Fedrd W awr i qew
q¢ < femr W
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o mw # qfone fdter & -
24wl o fanifon =y

3734. Wo Wt areraw oty
wqr waresy e e fratom weft
g Ny st fs (W) wn
w7 wqw ¥ qfcare frdvas sdwr
& v Faey w7 fraia o
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(w) ufa g, & o8 T FERTC R
wr wfafwar § 1

wreey it wfione fditom sewrew
# v Wt (sft go o fieey ) : (W)
ARaA wrodwer ¥ falr v ¥ e
fratfeg wd) fied oy § & e
qai 7Ra Wi A A & fay
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T 7Y T AT )

(&) ®av wex 9w FLHIT T qar
wgr § e g awTe OO T 93w

fraffca folr Wiy & 1 w57 29 gTHTR
zara gyawm & fan fretfa o
qqT 1966-67 § Wtk 39 faww A g
Iuwfeq & wredY & gIw F wF

¥ folr & oy Tt e wdT ), W oo A4 frarmgr 1
o  wer wiwm A wew w3Aw N Rk arefaw wen i
fo2 fraifca serumew (srferarer)
Y aaay FRIEY any
(7eay %r)  (ferar &Y )

1 2 3 4 5 6
1966~67 76 507 71,265 4 925 76 190 99 6
196768 114,312 169 492 6,656 176,148 154 1
1968-69 156,268 122679 12431 135110 86
1959=70 197072 107,083 19,013 126,096 64 0
1970~71 223,507 64,755 24,374 89129 99
1971~72 172,602 63,871 '31,077 94,948 55 0
1972-73 429,930 290,791* 27,396% 318,187* 74 0

Seafag
¥) o, @

(@) o =t gz o
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wer ol YR ety e Sverm
ot svar e wer s

3735, sitargemsfigonre:
war pf day g arA M e st i
(%) ng = a5t & i w7
fimerr s gur § W fadet &
s & firr & &1 wmaa foe
§; o
(w) wra AT w7 SFIET qQT
# oy srda Y rEd wle A o
@He?
wiw swrom % 39 sy (st won
afgw @10 fed)) : (%) ¥=
o gafae s AT ¥ wenr
1971-72 § swdw Ny arfofags
e 9T "4 g A A of 4 ) qufy
"R & Jare & v Frafeer 51
A1 7 Ag o7 @ &, awfy sy @
fe At fasma & fau 392 g
aifaa 4@ & seia @ qa S

¥ wafya gemes freafafas @remm -

L wwrfam Jeres (el
=)

197172 13,450

1972-73 18,900

™ AT A & L fadey ¥
grotfra |ars 37 # A fre-
fafex & -~

L1 grr (fd &)

1970-71 99,601
1871~72 80,3111 50,5541
1872-73 24,784

t (vear grf)

(&) 2w & qswg. (1) fafa=r
qrewfer wYT @iy aqr o
¥8 wowds frandt & semaw &
1 w8 (2) wreifr FF | #

P PR o ¥ ar ® a«f @
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ufysfow o o ey 7wy,
T (3) W dat ¢ Traw vy ¥R
% fog wraw v, onfe & g
oy faergAt & wigwfrs v =
wgrar 3T Ay AT # e F fy
W sTREATY fpqr ar AT € 1 xww
warar, fafrr oW & JqmEwws
fafae fogdf, dai mfs ¥ wrra &
afzg fw & wrey AT 2 Freredt wg
# fore ot My 35TY ATE |

oy &t weit ¥ aenfr Y w1 TETER

3736. it arq vm wigeny :
st wii wafr ag aars o s A fe

(%) v @ a5t &, s www

Terfy #7 arfew g e gan,
L5108

(@) v swr wafy & wweafer o
¥ e ¥ qfg g { woar o g€
R afe witg Y A% wav AT
¥ o7 qoeT TATT SR A &
oo sy wrdandfy sromr Y g ?

i shorrer 3 crowrainit (e e Fey)
(%) s
L Fres (A sied o)
1970 5.21
1971 5.96
1972 6.02
1973
(3 ) 2.7
(=) : wreafa & vamea ¥ frok
frr ot & P s wfg 6 o

¥ awfy, o a8 & A WA N
wrd froge svaft 30
arq af 7 oo ® ool ¥
T Wik JTE qFE F fag aeeTe
gra fee Wy el w0 feeor
23 wurf, 1973, € wWw @w
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¥ g wg sarcifer wer dwy 27 &
e ¥ iy s 4w o I R
v g § ety Afagat. 16 s,
+. 1973, % 4% fraR @ Wk e
foors, ¥ & T &, den
T o G 8% wy e difier v )

Tt et wegw w1 e

3737. W Arg. W wfgonc:
way wrage oitx afewpt Wt oy aary
w P w46 B

(%) = sty wory
T GEF T G SR T wrOr
R g A< Y 9 ¥

(w) wr 7g 7 w7 sw qf
were s ¥ WraT I § WAy oo
waaefiy Soft § o AR oy
T § & W wfes T &
e

(%) e Iugifaar ) ey
gR ¥ar wewreRawt foaio e s

e Wt (st gwo dte wam)
(%) & (%) . wwrg-wi-shafgR
fegT ¥ @ aF & wRddl wer o
T, TR AT § N gF e arw §
o wam T wew ¥ @ E @
7t ¥ vt § 1 wearfaE g A oy
ForC 2w W 5w 2w At A
qrayaT § ¢ TA QY Tt § & A A%
2N G ¥ Y g o F wea-
ey ar wfger ager € TS7 wEHL
¥ ¥ sy wbww & dada W
wgraar & faq I9% gaTT wRga semit
¥ govm qw wfie . fear 1
i & g 3Ty a1 W) afer
STy AR T afeiamnil W o
qifos wrefrwandi w1 sara # ol
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Cooperative Sugar Faclory in Maha-

3738. SHRI K. SURYANARAYANA:
SHRI M. 8. SANJEEVI RAO:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the names of the cooperative
sugar factories working or undex
construction in the States of Maha-
rashtra and Andhra Pradesh;

(b) the qualifications of the Manag-
ing Directors or Chief Executive Offi-
cers and their experience in Sugar
Industry or in any other industry;
and

(c) the terms and conditions of the
said officers, if their services are lent
to the Soclety by the respective State
Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) A list
indicating the names of  cooperative
sugar factories already in operation in
the States of Maharashtra and Andhra
Pradesh is laid on the Table of the
House. [Placed in Library. See No.
LT-5444/73). The information re~
garding the names of cooperative sugar
factories under construction in these
States ig being collected and will be
placed in the Table of the House as
soon as it is recelved from the State
Governments.

(b) and (¢). The information is
being collected from the State Govern-
mentlnndwﬂlbephcedonthe‘l‘nble
of the House #8 so0n as it s réceived.
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Agromnent . by Deibkl Mllk Scheme The required information s being

Private Ownod Daivies for collected and will be lai
H“M hgo- d on the Table

373, SHRI NARENDRA _SINGH.
Will the Minister of AGRICULTURE
be pleased to styte:

(a) whethey felnr Milk Scheme have
entered into a Yontract with private-
owned dairies for the supply of ¢ream;

(b) it so, the quantity of cream
being provided fo these dairies;

{c) whether #ydtheremn
that DMS @G 8, not available for

sale in the mafket; and

(d) if so, the reaction of the Govern-
ment thereto?

THP MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir,
(d) Does not artse,

Tractorisation of Fallow Agricultural
land

Y

3740. SHRI NARENDRA SINGH:

Will the Minister of AGRICULTURE
be pleased to-state:

(a) whether ‘the tractorisation of
fallow agricultyral land in all ‘the
States is done by the Central Govern-
ment on the advise of the Sthte Gov-
ernment concerneq:

(k) it so, the work so far under-
taken:

(c) whether in District Panna of
M.P,, the work was t6 be undertaken
on the advise of the State Government
but later on was ‘dbindoned; and

(@) it so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (d).
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Hootel Problesn for Girl Students im
Delhi

3743. SHR1 SUKHDEO PRASAD
VERMA:

SHRI D. B. CHANDRA
GOWDA.:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased io state:

(a) whether there is an acute ho:tei
problem for girl studemts in Delhi; and

(b) if go, the necessary steps taken
or propdsed to be iaken in the near
future &t meet the shortage of hostel
accomm( dation in Delhi?

AUGUST 20, 1093
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THE DEPUTY MINISTER IM THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DPEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The re-
quisite information is being collected
and will be laid on the Table of the
Sabha when available,

Financial Assistance to Voluniary
Organisations for Hostels for Working
Womaen

3744. S8HRI SUKHDEOQ PRASAD
VARMA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-~
TURE be pleased to state.

(a) the names of the voluntary orga-
nisations to whom financial assistance
has been granted during the year
1972-73 for setting up hostels for work-
ing women in the country; and

(b) the total assistance granted to
each of the organmisations and the num-
ber of Hostels set up during the
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b).
Grants-in-aid were sanctioned to the
following organisations for construc-
tion/expansion of hostels for working
women during the year 1972-73:~

Name of Amount sanctsoned
Organtsation
1. Women Graduates Union, Bombay
Rs. 4,00,000

2 Guild of Service Central), Mad-
ras, Rs. 1,23,900

3. Hindu Women’s Rescue Home
Society, Shradhanand Mahila
Ashram, Bombay. Rs. 4,00,000

4 All India Women's Conference,
Bombay. Re. 74,000

- - ——— oo ot o

Reporis on copletion of construction
are awaited.
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Schedule for Arvival of Fowlaralne

3745, SHRI SAMAR GUHA: Will the
Minister of AGRICULTURE be pldas-
ed to state:

(a) the time achedule for arrival of
foedrgains from abroad; and

(b) the other facts connected there-
with?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The foodgrains, that are being
currently imported, are likely to
arrive, in a phased manner from the
nex: month. The arrival schedule
will depend among other things on the
pace of deliveries, shipping arrange-
ments etc.

Revision of National Scholarship Rules
for Meritorious Students

3746. SHRI SAMAR GUHA: Will the
Minster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas
ed to state:

(a) whether students showing merit
for National Scholarship are entitled
to draw it if the incomes of their
guardians are below Rs. 500 per month
andg whether such rules acts as a dis-
incentive to meritorious students;

(b) whether under the present con-
dition of high price, income of rupees
five hundred is very inadequate for the
guardians to meet the educational re-
Quirement of their wards;

(c) whether National Scholarships
rules for meritorious students gre pro-
posed to be revised;

(d) whether all meritorious students
irrespective of the quantum of income
of their guardians are proposed to be
given facilities to enjoy scholarships;
and

(e) if not, whether income limit of

guardians of reciplent of Nation-_
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gl Scholarship is proposed to be raised
te Ha. 3,000 per month?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DX-
PARTMENT OF CULTURE (SHRI I,
P. YADAV): (a) to (e). In order that
no brilliant student is prevented o
ground of poverty from pursuing an
academic career, Government of India
have instituted the Natidnal Scholar-
ships Scheme under which scholarships
are awarded for Post-Matric studies to
students purely on the basis of merit.
cum-means. Under the existing rules,
only those meritorious students whose
parents have an income of Rs. 500 er
below per month, will be eligible for
the Scholarships. A national prize of
Rs. 100 and a Certificate or Merit will
be awarded in heu of scholarships to
eligible meritorious students whose
parents’ income exceed Rs. 500 per
month in respect of the scholarships
for post-graduate studies, there is no
ceiling on income of the parents of the
candidate.

As the Scheme ig mainly intended
to help meritorious poor students, who
would otherwise be udcnied of the
opportunity of higher studies due ta
lack of financial support, it is not pro-
posed 10 remove the restriction on the
income of the parents of the students;
nor is there any proposal under the
consideration of Government to re-
vise the existing ceilling on income.

Wheat produced by F.C.I and Private
Agencies and Transfer of work of Pro-
curement fo Privaie Agencies

3747. SHRI SAMAR GUHA: Wili the
Minister of AGRICULTURE be pleased
to siate:

-

(a) the extent of wheat procured
directly by the F.C.1. and through pri-
vate agencies;

{(b) whether the Government are
transterring the work of food procure-
ment increasingly more to the private
agencies; and
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(c) it so, the facts Iherephpui?, |
THE MINISTER OF STATHENTHRE

MINISTRY OF AGRICULTURE ‘?ﬁm

ANNASAHEB P, SINDE): (a)
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ber bf ‘such corrupt dealers of up&“
tivess'a ,'anil ’

24 e en overns
@ "he steps tak brthiﬁwr;&‘

fhent 1for pdistribirtion of

of 43.61 lakh %torfines of wheatippogyr-: 18 starpity area?

-ed ubto LA Aiigust, 1973, the prp(

ment by the FCT and its agentfes 14
1121 lakh tonnes The FCI hale’jbt
appointed any private individuals/
concerns as its agentd for procure-
ment Some quantiﬁeg vhave, how-
ever, been procured” fhrough co-
co-operatives

(b) No, Sin;
(c) Does not afjse

Estimate of Rice Proeduction in the
country

3748 SHR] SAMAR GUHA Will the
Minister of AGRICULTURE be pleas-
ed to state the estimated production
of rice all over the country during the
next crop?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) It is loo
early to give an idea of the size of the
rice crop during 1973-74 Weather so
far in most rice producing States has
been generally favourable for the crop,
however, much will depend on the be-
haviquyr of ramnfall in the remaiwning
part af the season

Inadequafe -Distribntion of Fertiliger
and Ry effést op ‘Food Production
3749 SMRf SAMAR GUHA Will the

Minister of AGRICULTURE bhe pleas
ed to state

(a) whether food production 1s suf
fering for want of adequate distribu-
tion of fertiligers;

(b) whether due to shortage of ferti-
hizers, widespread black market have

been repo}rta%

(c) it 8d, the steps taken against
such black marketeering and the num-

" THE MINISTER OF STATE IN THX
l‘ggf TRY o:ﬁﬁanibxmq%
SAHEB P SHINDE) (a)
{padDctipy) is dependent on a number
of factors such as rain-fall, 1r on,
availability of the proper inputs, ‘crop
managemént etc Fertiliser is one of'

the ,.varipbles that affect

tura] productior 'During

73 season’ some donsiraint in the aviil-
ability of fertilisers has been experi-
enced in some parts lof the country
However, to the extent that certain
areas are faced with the shortage of
fertilisers other things being given,
the agricultural production in these
areas would not be the same as it
would have been, it adequate quanti-
ties of fertilisers were also available
in these areas

(b) Due to shortage of fertilisesr
some reporis of black marketing in
fertilisers from some States have been
received

.

(c) State Governments have been
given adequate powers under the Fer
tilisers (Control) Order, 1957 and the
Essential Commodities Act, 1955 to
prosecute black marketeers in fertili-
sers Recently the Government of
India, for effecting expeditious prose-
cution of offenders, have authorised
the State Governments to carry out
summary trials for offenders under the
the Fertilizer (Control) Order, 1957
Since 1st January, 1973, 8 cases of pro
secution of offenders for black market
ing have been reported In two cases,
offenders have been convicted by the

Courts Further, in a number of
cases, certificate of registrstion of
.sdealers has been ed pending

enquiry against these dealers

(d) A number of steps have béen _
taken by the Government of Indla, to
meet the needs of fertilisers of the
States facing shortages.
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(i) Efforts are being made to im-
port as much quantities of
fertilisers as possible and
supply these to the States.

(ii) Attempts are being made to
improve the production per-
formance of the domestic
units, manufacturing fertili-
sers.

(iii) Steps have also been taken tu
improve and rationalise the
distribution system by remov-
ing bottlenecks in movement
and by making the manufac-
turers to sell as much quan-
tity as possible, through co-
operatives and State agencies.

Increase in Quality of Rice Allotment
to West Bengal

3750. DR. RANAN SEN: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether cut in rice quota in sta-
tutory rationing areas of West Bengal
is likely to be extended to modified
rationing areas also; and

(b) if so, whether Centre are taking
any steps to increase the quantum of
rice allotment to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). There has been no cut in the
rice quota in the modified rationing
areas of West Bengal. Keeping in view
the overall availability of rice in the
Centra] pool and the needs of other
deficit States, maximum possible allot-
ments are being made to the State
Government for meeting their reason-
ble requirements.

WHO Programme of Research Deve-
pment and Research Training in
uman;, Reproduction, at AJIM.S.

3752. DR. RANEN SEN: Will the
inister of HEALTH AND FAMILY
ANNING be pleased to state:

SRAVANA 29, 1895 (SAKA)
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(a) whether the World Health Orga-
nisation has selected the All India
Institute of Medical Sciences as one
of six Institutions for its expanded
programme of research development
and research training in human re-
production; and

(b) if so. the assistance expected to
be provided by the WHO in this con-
nection?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Yes. The All India Institute of
Medical Sciences is one of the four
institutjons selected for this purpose.

(b) It is expected that s2,00,000 will
be provided by the WHO in the first
year.

Mysore for Higher Procurement Price
for Paddy

3753. SHRI C. K. JAFFER
SHARIFF:
SHRI D. B. CHANDRA
GOWDA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether ever since the Centre
approved the proposal of the Agri-
cultural Prices Commission for fixing
the procurement price of paddy at
paddy at ranges between Rs. 62 and
Rs. 70 per quintal, Mysore has been
pleading for a higher price; and

(b) if so, the reaction of Central
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). It is true that in the Conference
of Chief Ministers held in June, 1973
to consider the Kharif Price Policy for
1973-74, the Chief Minister of Mysore
had asked for a higher price for paddy.

The suggestion will be kept in view
while fixing the procurement prices at
the beginning of the harvesting season.
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Preservation of Adeient Mstwmients

3754. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Mimister of EDUCATION
SOCIAL. WELFARE AND CULTURE
be pleased to state:

(a) whether a large number of an-
cient monuments in the country are
in bad condition;

(b) if so, whether nothing iz being
done or has been done for their pro-
per restoration or preservation and if
30, reasons therefor; and

(c) the steps to be taken for their
preservation?

““THE MINISTER OF EDUCATION
SQCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Due
to inadequate funds, it has not been
possible to undertake repairs to all the
protected monuments.

(b) ang (c). More funds are being
provided during the current financial
year for preservation works on a large
number of mounments. For the PFifth
Five Year Plan, a scheme has been
proposed whereby more monuments
needing urgent repairs would be at.
tended to.

Food Mission sent Abroad

3755. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have sent
some officials abroad on Food Mission;

(b) if so, the specific purpose for

which officials from his Ministry have
been sent;

(c) whether psuccess has Dbeen
achieved in the miasion; and

(d) if so, the broad outlines thereol”

AUGHRT 24, 1678
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (BHRI
ANNASAHEB P, SHINDE): (a) to (d)
No Food Mission has been sent abroad
recently.

Development of Karwar Port

3757. SHRI K. LAKKAPPA:
SHRI DHARAMRAO
AFZALPURKAR:

Will the Minister of SHIPPING AND
TRANSPORT be plegsed to slate:

(a) the reasons why development of
Karwar Port has not been cluared in
spile of Karwar offering nch poten-
tial for developing it into an all wea-
ther port;

(b) whether Government of Mysore
hag submitied all the detals requirel
for clearance in the Ministry of Shup
ping and Transport, and

(c) 1if so, the reason for dslay 11
taking up this project?

THE MINISTER OF BRIPPING AND
TRANSPORT (SHRI BAJ BAHADUR)
(a) to (c). The revised project report
lor the development of Port of Kar-
war, received from the Government ol
Mysore in January, 1973, inter alia
envisages traffic of one million tonney
of export of iron ore through the Poit
by the Minerals and Metals Trading
Corporation, The Corporation, who
were consulfed, bad raised some points
which have since been discussed with
the representatives of the Government
of Mysore. The Project Report has
been cleared by the Mimstry of Ship
ping and Transport from the technice:
angle. After it has been concurred in
by the Minustry of Finance, necessary
administrative spproval will be accord-
ed.

Planned and Integrated Domestication
of Plants Animals, Soil and Water

3758. SHRI R. V. SWAMINATHAN:
Wil the Minisier of AGRICULTURE
be pleased to state.

(a) whether the Director-General
Indian Council of Agricultiesl Re
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seprd Bas sugaested to Government
that for an enhdyiing and profitabls
agricultursl systeit and total elimina
tion of food scarcity, the country has
to go in for a plannéd and integrated
domesgtication of plants, antmals, soil
and water;

(b) it so, the reaction of the Union
Government thereto, and

(¢) the action Government proposc
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
ANNASAHEB P. SHINDE): {a) The
Director General of I.C.A.R. in several
of his addresses in Agricultural Uni
versities hag emphasised the need for
developing technologies which can helo
us to bring about an integrated domes-
tication of plants, animals, snil and
water,

(b) It is the policy of Goveinment
to encourage scentific land and water
use planning through the development
of mixed farming systems.

(c) It i1s proposed to take up several
operational research projects during
the Fitth Plan period on integrated
land and water use planning in a few
selected areas. Ammal hushandry
programmes will also be encouragecd
and steps wull be taken to increase the
efficiency of water utilization and pro-
mote steps for soll conservation. Dur-
ing the current year, integrated pest
control projects in rice and an opera-
tional research project on the handl-
ing of heavy black colton soils in the
Indore area of Madhya Pradesh are
being taken up,

Import of Fertilisers from U.S.A. sad
West Germany to make up the shortfail

3759. SHRI R. V. SWAMINATHAN.
Will the Minister of AGRICULTURE
be pleased to state:

(2) whether in order to import addi-
tional fertiliser from Soclalist coun-
tries to save the foodrrain targets of

Ay

115 million tonnes for 194574, Govern-
ment has approached US.A. an1 West
Germany to make up the shortfall,
which is estimated at 14 lakh tonnes;

(b) if so, whether Government has
felt that even in thege two countries
the import prospecis are not too good,

(c) if so, whether the Union Govern-
ment have felt that there is an acule
shortage of feriilisers in the world
market as stated by the Food Minister:
and

(d) if so, how far it is true?

THE MINISTER OF STATE IN HE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No.,
Sir. The Government of India have
not made any special requests to the
Government of U.S.A. and West Ger-
many for arranging import of addi-
tional quantity of fertilisers. The esti-
mated gap between requirement and
availabibity is much less than 14 lakh
tonnes,

(b) to (l). It is true that there is
ap acute shortage of nitrogenous ferti-
hisers, especially Urea in the world
market.

Bringing down the number of Co-
operative Societies

3760. SHRI C. JANARDHANAN.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's plan to
bring down the number of Cooverative
Societies from 1,70,000 to 1.20.000 has
not succeeded;

(b) it so, the reasong therefor; and

(¢) what further stens Government
propose to take in the matler?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (2) The
Government's objective in the Fourth
Five Year Plan was to reorganiae the
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primary credit’ societies intv viahle
units, A notional target of 1,20,000
viable and potentially viable primary
credit societies for the country was
adopted. Through this target is not
likely to be reached, some progress
has been made and it is estimated that
the number of such societies may be
reduced to about 1,50,000 by the end
of the 4th Plan peried;

(b) The main, reasons for the glow
progress are reluctance of the non-
viable societies to merge with the ad-
jorming societies, the absence of legs!
provision for compulsory amalgama
tion in some States and the orefer-
ence of certain States for continuing
all the existing sociefies.

W N

(e) The State Governments have
been requested to include sperific pro-
grammes for the reorganisation of
primary societies into viable units in
the Fifth Five Year Plan.

Buses for College Students and Hijack-
ing of Buses by them in Dethi

3761. SHR1 SHASHI BHUSHAN:
SHRI D. K. PANDA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) the total need for "ses for

College students in the Capital.

(b) the total number of special buses
for studenis being run at present ir
the Capital,

(c) whether after the opening of the

Colleges in the middle of July. 1973
there have been many instances of the
College students stopping and hrjack-
ing the DTC buses, if so. the {otal
number of buseg hijacked this year so
far and the extent of damage to the
buses; and

(d) the special steps Wpipg taken to
ensure adequate numbey: of , 'special
buses for students only’, to a such
unhappy sltuation in future? &g, .

AUGUST 20, 1978
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mms'ma os',,s;m
MIN n orsméﬁw
- A8
and elhi Traagooi't Cordo-
ration 1s pmsently operating 700

special 4rips for students. G..nera.l
public services -serving diffygent .Jocg-.
ities also cater to the studebts’ By'
and large this meets ‘the reasdnable
needs of the students in the Capital.

(¢) Yes, Sir. The relevant details,
for the period from 16th Julv, 1973
to date, 1n respect of students’ ,pecial
services and general public services
are given below:—

(1) Np..of buses held up—288.

(11) ‘No. of ‘buses hiiackel—24.

¥;

(1) Amount of loss (ue to dam-

age caused to a bus of the
Corporation in July, 1973—
Rs 180

(d) A senior officer has been deput-
ed by the Corporation {o attend nro-
mptly to the grievances, demands and
suggestions received regarding the
special services being operated for
students The Corporation aisn mein-
tains haison with the Delhi Umivarsity
and college authorities The Umver-
sity has deputed its Dean of Students
Welfare to follow up matters regarg-
ing transport facilities for stufents
with the Corporation  He codrdinates
all such demands from: the varous
colleges with the Delhi T¥ansport Cor-
ration Management.

Seaty in Evening Law Centres of
Delhi University

3762. SHRI SHASHI BHUSHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
‘be pleased to state:

(a) the total number of geats in
the two Evening Law Centres of the
Delhi University;

number of eligible
ed for admission
entres;

(b) the total
candidates who &
in both the Law
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{c) the total number of candidates
who have been given admission in
both the Law Centres; Centre~wise;

(d) the number of seats increased
in both the Centres, centre-wise, this
year to cope with the rush of stu-
dents; and

(e} whether there is a proposal to
start g third Law Centre in the Capi-

tal and if so, the salient features
thereof and if not, the reasons there-
for?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(d). According to the information fur-
nished by Delhi University the sta-
tistics in parts (a) to (d) are:—

Centre 1 Centre

No. of scats in first Year LL. B. (including seats increased) . 656 428

No. of Applications received
No. of Students admitted
No. of Seats increased

1,886 1,156
656 428
36 2g

(e) There is no proposal to start a
third Law Centre in the University,
as the University does not have ade-
quate accommodation even for its
existing needs,

g WICTR w1 IR WO AT fewm
wt Pegraat ot eTaT Iaew
wCAR W wa
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Representation  submitted. by the
Woelfare Assoclation of DDA (MIG)
Flats in Rajourl Garden, New Delhi

3765. SHRIMATI SHAKUNTALA
NAYAR: Wil] the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Welfare Associa-
tion of DDA (MIG) flats in Rajourt
Garden, New Delhi have submitted
any representation to DDA/Govern-
ment and if so, the points raised in
their representation;

(b) whether the material used in
the construction and flooring of flats
is inferior to that of the material
used in Sample Flat which is shown
to public for publicity; and

{c) whether the Welfare Aassocla-
tion has demanded that the Govern-
ment should conduct an enquiry by
independent technical persons from
outside Delhi and fix responsibility
with regard to the quality of mate-
rial and fittings used in the flats and
consequently for reduction of prices
of the flats, if so, the action taken by
the Government thereon?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.
The representation has alleged noo1
work-manship and use of sub-stand-
ard material in the construction of
the flats. In view of this it has sug-
gested reduction of the price of these
flats.

(b) No.

(¢) A suggestion has been received
to appoint an impartial agency to go
into the price question, The Asso-
ciation deposited Rs. 25 on the 23rd
June, 1973 for testing of samples of
plaster at the National Test House,
Calcutta. The Delhi Development
Authority had fixed the 10th July,
1973 as the date for collection of
samples -in the presence of the repre-
sentatives of the Association. The
representatives did not, however, turn
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up on that day, The Association was
requested again on the 1l1th July,
1973 to intimate the convenient time
und date for taking the samples.

¥mpact of Family Planning Campaign
on Community-wise Growth of
Population

3766 SHRI SHANKERRAO SA-
VANT: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) what is the population in India
of the Hindus (including Buddhists
and  Jams) Mushims, Chrstians,
Sikhs and Parsees according to the
Census of 1951, 1861 and 1971;

(b) what is the rate of growth of
the population of each of these coni-
munities; and

(¢) how has the campaign of family
planning affected each of these com-
munities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K
KISKU) (a) and (b) The required
information 15 given in the stalement
luid on the Table of the House
"Plared mn Ieibrary., See No LT-5445,
73]

(¢) A statement showing the aval-
able information on the acceptance
of sterilization and 10D, nsertions
by various communities since 1968-62
¢ given in the statement laid on the
Table of the House ([Placed mn Li-
brary. See No LT-5445/731. This re-
veals that the Family Planning Pro-
gramme is being accepted by all the
rommunities.

Continuation of Central Help for
Scarcity Works till Harvest Time to
Mzharashira

3767. SHRI SHANKERRAQ SA-
VANT: Will the Minister of AGRI-
CULTURE be pleased to state:
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(a) whether the Government of
Maharashtra has represented that
Centra] help for scarcity works
that State should be continued till the
harvesting of the Kharif crop;

(b) if so, the reaction of the Cen-
tral Government to the representa-
tion; and

(c) the amount involved in this

extended help?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) State Governmeni has request-
ed Government of India to depute a
Central team for asseasing the need
for giving Central assistance to Ma-
harashira 1n the current year for con-
tinuing the relief works so long as it
Iy necessary.

(b) and (c). A Central Team will
be visiting Maharashtra to make re-
commendations for Central assistance
to the State Government during the
current{ year.

Allotment of DDA Fliats/Plots

3768 SHRI NARENDRA SINGH
BISHT:
SHRI SHASHI BHUSHAN:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
9278 on the Tth May, 1978 and state:

(a) the steps taken io remove the
discrimination, as stated in part (a)
of the question noted above:

(b) the time by which the persons
iIn possession of less than 75 vards
space in a joint house built on 200 sq.
vards would be made eligible for al-
lotment of D.D.A. flats; and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
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ING (SHRI OM MEHTA): (a) to (c).
The matter is under examination,
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Sale of Built Houses on Lease in
Surya Nagar, Ghaxiabad

3771. SHRI NARENDRA SINGH
BISHT:
SHRI K. NARAYANA RAO:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there is g scheme of
the Ghazmabad Improvement Trust
UP for selling built houses on lease
in Surya Nagar, Sector-VII, Trans
Hindon Area, Ghaziabad;

(b) if so, the names of intending
purchasers who have applied to the
Ghaziabad Improvement Trust for al-
lotment of the said built houses and
whose applications are being consi-
dered for such allotment; and

(c¢) whether the housea offered for
sale have not yet been constructed
and if so, the reasons therefor and
the time by which their construction
work will be completed and allotted
to the intending purchasers?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes

(b) A statement showing the names
of intending purchasers is enclosed.
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(c) The housez in question are Si. No. Name
under construction. Construction work . —
was slowed down on account of short- 27. Shri Mahavir Singh.

age of cement and is now expected {o 28 Shri Yogendra K A 1
X ri Yogendra Kumar Agarwa
be completed by the end of October, 29. Shri K. J. Sethi.

1973. Allotment to intending purcha-

sers will be made when the houses 80. Shri Ram Mohan Sharan,

31. Shri Bisamber Nath Trikha.

are ready.
Statement 32. Shri Jagdish Prasad Kaushik,
— - 33. Shr1 Bhan Singh.
S1.No. Name o 34, Shri Harbans Singh.
1. Shri Jan‘rdhan Sharma 35. Shrimati Seel Yadav.
2. Shri Rameshwar Dayal Gupta. 36. Shri S. Pal
3. Shri Ishwar Sahai. 37. Shri O. P. Agarwal,
4. Shri Yogendra Pal Singh. 38. Shri Anil Kumar Chopra.
5. Shri Prem Singh. 39. Shri Bhatendra Nath.
6. Shri Yash Pal Singh. 40. Shri Diwan Chand
7. Shri Mahi Pal Singh 41. Shri Darshan Kumar Pabbe.
8 Shri Kausha! Kishore 42 Shrimati Raj Bhatia.
9. Shri Kalyan Singh. 43 Shri Lakchmi Narayap Pathak
10. Shn Sohan Lai Bhola 44, Shrimati Sulochana Kumari
Bhatia.
11, Shri Ramrikha Mal
45 Shrn Shashi Kant Dixit
12 Shrit R N Tyagi
46 Shri Krishna Kumar Bansa},
13. Shri P. L. Madan
47. Shri Shivnarayan Gaur.
14. Shri Dalip Hajra.
P Ha 48 Shri J. R. Sethi, Major.
15. Shri Bairam. ]
49. Shri K. C, Agarwal,
18. Shri Krishna Swarup Agarwal .
50. Shri Ram Singh.
17. Shri Janak Sukherja. .
51, Shri Onkar Nath Tyagi.
18. Shri Ramesh Chand Goel. . .
§2. Shri Dalip Kumar Sen
19. i Mohammed Afak Siddique.
Shr ak Siddi 53. Shri M. Krishnaraj,
20. Shri Gurucha Singh.
ri Lurucharan £ 54. Shri Satya Narayan.
21. Shri Ratan Lal.
55. Shri Mohammed Juwar.
22, Shri Satendra Kumar Tyag:. R
yag 56. Shri B. P, Singh.
23. Shri Kailash Chand,
' 87. Shri S. N. Agarwal.
2. S8hri Jitendra Kumar Bhargava.

58. Shrimati Mirs Tandon.

26, . @hrimati Renuka Sen.
- @hrimati Renuka Ben 59. Shri Gopal Krishna Kataria.

2. Shri Kailash Chand.
1588 LS8,
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12 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

DEVASTATION CAUSED BY FLOODS IN
VARIOUS PARTS OF THE COUNTRY

MR. SPEAKER: The Calling
Attention—Shr1 Gangadeb.
SHRI P. GANGADEB (Angul):

Sir, I call the attent:on of the Min-
ister of Irrigation and Power......

SHRI BUTA SINGH
On a point of order, Sir.

(Rupar):

1 am not objecting to the Calling
Attention Notice being answered to
by the Minister My point of order
1s Iimited. The flood situation in the
country does not pertain only to the
States that are mentioned in the Cai-
hng Attention Notice.  Under Rule
197(2), you have Lmited the partici-
pants’ number to only five More
than five Members cannot participate
in the Calling Attention Motion My
submission 1s that the States men-
tioned 1n the Calling Attention Notice
are not the only States affected by
floods It 1s a national issue More
than five Members are not allowed
to participate in the Calling Atten-
t1an Motion. 1 respectfuily beg of
you to kindly give an oppoiiunity for
a full-fledged discussion on the flood
situation in the country. This Cal-
ling Attention Notice may be post-
poned Let the Minister lay the
statement on the floor of the House.
There should be a full-fledged dis-
cussion on the flood situation in the
country later on.

SHRI PILOO MODY (Godhra):
The Calling Attention Notice men-~
tions other parts of the country also.
Therefore, the discussion through the
Calling Attention Notice can be on
floods anywhere in the country. My
contention is that just because there
are only five Members, there is no
reason to believe that they will talk
about floods only in their own States.
After all, flood is a nationa] disaster
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and Members can talk about floods
in all parts of the country. Of courss,
that does not rule out a full-fledged
discusston on floods. (Interruptions)

MR. SPEAKER: One at a tume,
not all.

SHRI S, A. SHAMIM (Srinagar):
Thi, does not preclude a discussion
later on, Let the Calling Attention
Notice be taken up.

SHRI S M BANERJEE (Kanpur):
Sir, when Shra Balgovind Verma
made a brief statement on a request
from Shri R K, Sinha, we did say
that there should be & discussion I
am not opposed {o the Calling Atten-
tion I am rather obliged to you for
having admitted 1t But I would
request vou that there should be a
full-fledged discussion on floods. The
situation 18 Very serinus in some of
the States  (Fnterruptions).

SHRI R V BADE (Khargone).
In the Bussiness Advicory Com-
mittee we had decided to fix a dis-
cussion on floods also.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K
RAGHU RAMAIAH) I understand
the anxiety of the hon Members on
this side and also on the other side
of the House Regarding a discus-
sion on floods, I am myself anxious
to find time for it But there 1s one
dificulty where, perhaps, you can
help us. There 15 a discussion on
some other matter on Thursday If
we can persuade the hon Member
to postpone 1t to next week, then we
can have a discussion on floods on
Thursday. I am entirely in your
hands.

o wRe® wqe  (gfzarer)
ag wre wdemw feewnt @) o afs
sreaw gréwgr § Wiy fafe
wigw 3 N 2w feur § ay AW
d wgralg
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Floods

MR. SPEAKER: So far ag the
Calling Attention Notice is concerned,
this 1s already there.

I think, we should not have any
objection {f on some day at the ead
one or two hours are fixed up,...

st vy foad (wisr) : g9 O
a9! off gt qvg s =

' MR. SPEAKER. 1 had mysclf been
touring Punjab in the last two days.
The flood situation there 1s very diffi-
cult and there have been so much of
luss of lite and cattle and crops.
People are facing lot of difficulties,
Speaker 15 also a Member, and I am
of your view that there should be
some discussion on 1t. But so far as
this call-attention motion 1s concern-
ed, give these members the chance;
do not try to take away the call-
attention motion. I have no objection
to fixing a debate on it some day in
the evening in the coming weeks for
about an hour and a half 1 know,
you will never stick to the time
fixed. l.et me see the time schedule
and then I will try to put 1t on some
day, But members wall be given
only five minutes each in that de-
bate; five minutes are enough to give
their suggestions,

SHRI P, GANGADEB (Angul):
Sir, 1 call the attention of the Minis<
ter of Iirigation and Power to the
following matter of urgent pubhe
importance and request that he may
make a statement thereon:—

“Devastation caused by recent
heavy floods in Jammu and Kash-
mir, Punjab, Uttar Pradesh and
several other parts of the country.”

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
Sir, the statement is a long one. We
have aiready given copies to the
members, Would you like me to
read it out or shall I lay it omn the
“Table of the House?
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MR. SPEAKER: Thisg is a very
long statement. This has already
been circulated and members have
got the copies. You can lay 1t on the
Table.

230

DR. K 1. RAO: I lay the state-
ment on the Table of the House.

Statement

A Statement on the flood situation
in the country based on the reports
recewved from the State Governments
upto July 20 was laid on the Table
of the House on July 24 Subse~
quently, the monsoon became active
practically over the entire Northern
India During the week ending
August 8, rainfall was well in excess
of the normal over Assam and adja-
cent States, Punjab and Jammu and
Kashmir. The monsoon was vigorous
in the week ending August 15 parti-
cularly mn Jammu and Xashmur
where the rainfall was eight times the
normal and in Punj)ab twice the nar
mal Heavy rainfall also occured in
paris of Uttar Pradesh. Consequently
floods causing apprectable damange
and, or loss of lives occurred m the
Brahmaputra Valley in Assam, Hima-
chal Pradesh, Jammu and Kashnvr,
Punjab and Uttar Pradesh. The flood
situation in these States based on the
reports received from the State Gev-
ernments 1§ briefly as follows:

Assam

The Brahmaputra and its tributa-
es which had receded below the
warning stages at the end of June
were m floods again i1n the last week
of July, which continued in the first
week of August. The Brahmaputra
rose above the warning stage at
Dibrugarh, Neamati, Gauhati and
Dhubri. The maximum levels attain-
ed were about 60 to 80 cm above the
warning stages. The Pagladiya and
the Manas also rose above the warn-
ing stages by 25 cm and 87 cm res-
pectively.
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The floods affected almost the en-
tire Brahmaputra Valley. The worst
affected sub-divisions were Dhemaji,
Jorhat, Golaghat, Nowgong and Mari-
goan. There was one breach in the
main Brahmaputra embankment in
Dhemaji sub-division and four brea-
ches in the tributary embankments.
The Sighat Jokholabandha road in
Nowgong division breached.
Severe damage was caused to the
newly transplanted sali crop and jute
crop. Preliminary estimates

was

indi-
cate that crops over 17000 hectares
were damaged. 9 human lives were
lost. Detatled assessment of the
damage due to the recent floods is 1o
be made by the State Government
after the floods recede completely,

According to the latest reports, the
flood situation is improving with the
Brahmaputra and 1ts tributaries re-
ceding below the warning stages.

Rehef works are 1n progress Rs 23
lakhs: have been sanctioned by the
State Governments for gratuitous ree
lLief A request for deputing a Cen-
tral Team for assessing the damage
and the extent of assistance required
for rehief and repair works has been
received and a Central Team is like-
1y to visit the State shortly

Himachal Pradesh

Heavy rains in the catchment caus-
ed flash floods in the Sirsa Nallah and
itg tributaries in Nalagarh Sub-divi-
sion on July 25, taking the people on
the banks unawares. As a result, 168
watermills were washed away and
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187 families were affected. 24 human
lives were lost. The State Govern-
ment sanctioned gratuitous relief of
Rs. 1100 to each member of the fami-
ly which lost the bread earner and
Rs. 500 to the families of watermill
owners. An amount of Ks. Jdud
was spent on the relief measures.
Housing subsidy is also being pro-
vided. Measures are being planned
by the State Government for reduc-
ing the damage due to such calami-
ties in future.

Jammu and Kashmir

Heavy rains in the catchment ef
Jhelum, Chenab and Tawij between
August 5 and 9 caused high floods 1n
these nivers. The river Jhelum at
Sangam exceeded the previnus high-
est recorded level in 1959 bv about
4 em. A breach occurred n the
Jhelum embankment upstream of
Kandizhal which led to the inunda-
tion of cultivated areas and disrup-
tion of communications on the Na-
Highway. The nise in the
Wular Lake affected cultivated areas
on the margin. The worst affected
districts were Anantnag and Bara-
muia The redeeming feature was
that the Wular Lake was at a low
level at the time of occurrence of
floods In Jammu, the floods in the
Tawi, Chenab and Ravi caused da-
mage to irrigation works ang roads.
Road communications were disrupted,
Some change of course of the Chenab
in the Chiknore area has taken place
leading to sand casting over tha agri-
cultural lands, Restoration of irri-
gation and road works ig being done.

tional
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64 human lives were lost of which
49 were in Jammu area mostly due to
house collapse.

The State (Government took rescue
and relief measures with the assis-
tance of the Army authorities. Army
helicopters were used in the rescue of
marooned people and also in  air
dropping of food. The relief meas-
ures that have been taken and pro-
posed include provision of house
buwlding grants varying from Rs, 400
to Rs. 1000/-, gratuitous relief to the
families of deceased persons varving
from Rs 500 to Rs 2000 and free
supplies uf ration and medical care.
A Central Team visited the State
between August 14 and 17

According to the latest
tion, the floods i1n the
subsided

informa-
rivers have

Pynyb

Igh flonde 1n the Sutlej aad s
tributaries and the Rivers Ravi and
Beas occurred i the second week of
August aggra-
vated by heavy ramnfall in the plains.
In Ludhiana division the Sutlej erod-
ed the Dhusi bund in a length of
about 1 kijometre which resulted in
the flooding of five villages. There
was another breach in the TDhusi
bund near village Chak Badala The
Raw1 floods washed away flood pro-
tection embankments near Narot
Jaimal 8Singh and Pams Hajiu and
as & result 30 villages were marooned
m Gurdaspur diviston. The floods
and the drainage congestion affected
altogether 510 villages. 13 human
hives were lost,

The situation was
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in the country 234
(C.A)
The State Government with the

assistance of the Army authorities
c¢vacuated more than 17000 marooned
people to safer places and housed
them mn rehef camps Housce build-
ing grants rangming fiom Rs 75 to
Rs. 300 for each damaged house,
cattle grants ranging from Rs 75 to
Rs 450 and special grants at the rate
of Rs 1500 for the families of bread
earners who lost their lives are be-
Fodder
bemmg  provided

ing given grant<s are also

An amount of
Rs 205 lakhs has been sanctioned by
the State
measures,

Government for rehef

The plugging of breaches in em-
bankments has been taken up and the
Army 15 assisting in thus work. The
floods are receding and there has been
considerable improvement in  the
affected areas.

Uttar Pradesh

The fioods in the Ganga, Ramganga
and the Yamuna in the last week of
July affected a number of western
districts  The worst  affected dus-
Moradabad, Rampur,
Shanjuhanpur Hardm, Bareilly and
Badaun The floods in  the Ghagra
and Rapti in the last week of July
and first week of August affeciel the
distiicts of Gorakhpur, Faizabad,
Bast:, Ballia and Barabanki. Heavy
rains in the hills caused damage inm
the districts of Tehri, Chamoli and
Pithoragarh. A  population of 41
lakhs was affected by the floods 45
human hives were lost. Out of these
as many as 20 deaths had been re-
ported as due to house collapse and
landshdes.

mwicts were
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In the Ramganga Project, the 8
metres high bund constructed for
isolating the Power House and stil-
ling basin for facilitating continu-
ing of work on the Power House and

the Penstock during the flood season
A retired

wag scoured on July 25.
constructed

bund was immediately
but this was also breached resulting
in the rise of water level in the
Power House area. Precautionary
measures had been taken by the pro-
ject authorities for evacuating men
and equipment from the area lable
to be flooded. Consequently there
wag no loss of life and most of the
equipment was moved to safety.
After the water level receded, the
affected area was isolated by the
construction of a bund which was
completed on August 7 Arrange-
ments have been made for pumping
out the water and 1t 1s expected that
normal conditions for resuming work
on the scroll case in the Power House
and the Penstocks will be obtained

by the end of August.

In the Bareilly district, piping was
noticed in the Baigul dam on the
night of August 10 and about 48
metres of length of dam showed signs
of subsidence. A breach was appre-
hended. Immediate measures were
taken to construct a ring bund in the
affected length which helped in re-
ducing the seepage. The siti.alion
was brought under control by August

12,
Areas in Deoria district were

threatened by a possible breach in
the Bihar bund near Piprasi on
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August 15 due to erosion by Great
Gandak. One of the spurs came
under severe attack and about 25
metres of the nose was eroded, The
Chairman of the Ganga Flood Con-
trol Commission was deputed to the
site to organise the emergent works
to hold the spurs. It has been re-
ported that the works have been
taken up by the Bihar Engineers
with the cooperation of Ullay Pra-
desh authorities who have made
available the reserve stock of stone
from' the Chitaun: area. Water level
at the site has gone down which has
helped in the exccution of the emer-
gent works.

The State Government obtained the
services of the Army in rescue and
relief operations in the districts of
Moradabad, Rampur and Chamol.

The latest reports indicate that
floods in almost all the rivers are re-
ceding and the situation is improving.

Flood Damage

The detailed assessment of damage
caused by the floods in the States
mentioned above as well ag in other
paris of the country is being done by
the State Governments concerned
Reports received so far indicate that
an area of 54 lakh hectares including
cropped area of 15 lakh hectares and
a population of 93 lakhs were affect-
ed. 238 human lives were lost. The
total damage is about Rs, 46 crores
of which damage to crops is about
Rs. 38 crores.

A statement giving the State-wise
details is attached.
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MR. SPEAKER: Shr: P. Gangadeb,

SHRI P. GANGADEB: Having
gonv through the Minsster’'s reply
which ;s a very long one, I would like
to draw the attention of the House
to some of the perpetusl callousness
of nature and its mamfestation in the
form of floods.

Sir, only a couple of weeks back
we were discussing about drought
and now the turn has come to debate
on floods. Although floods a:e nan-
made, the responsitbility to provide re-
lhiet to those affected by floods rests
squarecly on the society and, the Go-
vernment. We have been witnessing
occurrence of floods of varying in-
tensity in one part of the country or
another, and today 1t has become an
anpual feature causing considerable
hardships and loss of property.

Fvery year over six millions hec-
tares of land are affected by floods.
Loss of property 1s worth about 100
crores of rupecs annually of which
loss to crops alone i1s about 70 per
cent Even this, if T may say so, is
probably an underestinate as official
reports are, at times, not very accu-
rate What we find is that e:ther the
floods or the drought have been keep-
ing us always in the grip of Nature.

There have been, in the current
monsoon season, floods in almost all
the States from Kashmir to Kanya
Kumari Year after year, the same
story 1s repeated. But, this year, it
has intensified itself much more. One
wonders, therefore, what has been
done by the Centre and the State
Governments to prevent the rivers
from swelling? There are horrifying
reports coming in newspapers about
threats of destruction to massive
dams and dykes on the verge of
bursting points. Also the press
speaks of innumerable breaches to
embankments and bunds all over the
country. In today's sapers, we see
that in Rajasthan the bridges had
been washed away and a train is
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marooned and the passengers are
waiting for flood from helicopter,

Naturally, all this has aroused agi-
tation in our minds. Might, I there-
fore, say that many a dams and
dykes would not have been destroyed
if the right quantity of cement had
gone mto theiwr construction? Is it
not time. therefore, to make sure that
the construction work for flood pro-
tection 1s more effectively supervised
so that the tax-payers’ money does
not go into the pockets of the con-
traclors and corrupt officials?

Mr. Speaker, Sir, I now come to the
other aspect. That 1s regarding flood
relief. Sir, 1 can only voice the con-
cern and hardships felt by tae plople
in this regard 1 have witnessed ter-
rible sights 1n my own State of
Orissa which 'had been invariably
visited by diought and by floods and
even by cyclones. This year also we
see the same phght of the people 1n

some purts of the State. To-day, the
recent hornifying flood havoe 1n
Jammu and Kashmir, Bihar and

many a part of UP and also many
other State: have added to the mise-
ries of the mmllions of people. So, it
worries ug to know what sort of re-
hief measures are taken up to ame-
leoratc the hardships of these people?
It is the trained man-power which is
among the most important pre-re-
quinite for the flood relief, as in any
organised activitv Therefore, the re-
cent recurring floods should be suffi-
clent to move the authorities to
undertake miver training works on
the required scale. But, unfortunate-
ly, nothing has been done yet to bring
into shape a permanent organisation
for meeting such calamities. There-
fore, Jct there be a Central Agency
respon«ible for coordinating efforts
to provide relief on a national level.
I think 1t will be also usefu} to have
task forces in different States to work
out permanent programmmes of relief
work including treining of home
guards. That will reduce the tension
on the police force and the military
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force, Before I conclude my obser-
vations in the matter I would like
to know from the hon, Minister the
following: Firstly, what long term
measures are contemplated by Go-
vernment to combat and control the
floods? Secondly, have the Govern-
ment considered any proposal to have
a permanent agency responsible for
flood protection and flood rehlief?
Thirdly, 1s there any clearcut ciiteria
for central assistance for flood relief?
Fourthly whether in respect of com-
pensation given on ad hoc basis to
these affected by floods, they will get
equal treatment in all the States?
Fifthly, have the Planning Commus-
sion and State Governments prepared
any contingency plans for conclusion
in the Fifth Plan? Lastly, in view
of the fact that many countries like
USA have developed effective sys-
tems of flood control, may 1 know
from the Government whether they
have studies these foreign systems
regarding flood rehef measureg in or-
der to get uscful lessons from the
experience of other countries and if
s0, what has heen the progress made
so far in 1mpiementing them n our
country?

DR K 1. RAO' Government has
been undertaking measures ever since
1954 to control flood; to the extent
possible we have attained a certain
amount of success; stiil a large amount
of wourk will have to be done. The
hon. Member asked about long-term
meagures There are various long
term measures which are undertaken.

Take for example the State from
which the hon. Member comes,
Orissa. Cuttack delta has been pro-

tected from the floads by construction
of the Hirakud dam and by storing
water there. It is very wuseful
Similarly we are doing for con-
trolling the Brahmini and the Baita-
rani. We have already sanctioned
one project for the Rengeli dam.
Similarly we are thinking of Bhim-
kund project. It is mot sanctioned
yet, but when it is sanctioned, it will
be of help in respect of food control
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Therefore, such long-term, measures
are being undertaken in various partg
of the country. This Rengeli dam
project will cost about Rsc 40 crores
and 1t will teke about 5 to 6 years
to construct i’ I would request the
hon. Member to have some lLittle
more patience till the works under-
taken are completed. He raised a
question about personnel. We have
built up a good organisation parti-
cularly in Ganga basin and Brahma-
putra basin which are most difficult
regions and where we see damage
every vear We have got a Chief
Engineer for Flood Contro} and Mem-
ber 1n charge of flood control who go
mto all these malters and as I said,
we have got a very good organisa-
tion. India has got a large number
of rivers and it will take a Jong time
for al] the rivers to be covered It
will take another 10—20 years. It is
a big problem, but as 1 said, we are
taking these long-term measures in
various parts of the country.

o THo Qo mawm (AT
™ %14 UEPA &1 AFAT EEAT A 39
PRI I N ANT  TH<T0 FIRT
AT Q1 R griaaT d vy F awtw 956
¥ faem ¥ Wiz Frarem 9w Wi s
¥ fremay 4o 3o # ) wfew geaw
zo a1y %71 2 fx fafaeey amge & awasy
¥ a7 e Y A E ST mTw Al 9
waarrm ¥ vt gé #1 gar e
FAT & f5 sammT Wi a%gE
¥ feay Tt &, S I s o fem
war % 5 framwEr gew 7 awar
o g W w1 ik o
AW AL T | TH AT T WRTHT TEW
garg e @ et & A g fawfad
¥ ¥@ ¥ wf SURT TN GO ST §
fogt e fafres age A dam &
a4 § 1 woew o fawfad & @
Nagar g wh e fom w22
AT gUT & AFEr w7 firewr g
gur &, W w1 fEe e gt



243 Devastation by Floods  AUGUST 20, 1978

[st TR0 qo wiiiw]

TR & W st o7 firawt arAe g
2 | ¥feT @ e & T ¥ 5 W
@ TS A gar W e fe qwr
T T weera g, afew 9w R oo
st & B ow & surer qwm wHeEAT
¥ ogar § WX aTaAT A Y 3w ¥
g frarmar g ) gwa g e fe
A IF § ART A=A Qv
ST § g W gafeort ¥
AT FT TATET  WEEA VR |
fafrezt qge 3 a3 a8 s ify
fermr swar, fRet w<Mfew e
T ¥ A9 5 vf § oty I firesl
ARG ¥ FAe wr AT gaT & ) &
Sy T AT F THrEr w7 dqar srEqr
g 38 0 %7 fr oF wra & qanfaw )
qMEE 10 EATT OFE AN AW &
NEard r w @ Ay w)
gforfes Az § 1 o a@T agar 2
o aury € ww gow g af
grg eIk i agwgraard 5 1959
¥ ATX 4g §9 7 GaATE AW AT |
# oz fammrargarg 5 160, 2oz
TEAAH GAATE A9 91 WX AN
P qwam™ g & AT AW ST
LT A g 8

gva¥ram gg § fe agrr Fag
2 ¥Arar 737 fr ¥y fFax S
uT¥ Wl AQ § Y w7 ) § IRy
AAETE A SATHT T FAT wrgAT
& gz waarow & og @At ot E o
Wi fafreet & ff o waar® seen
7 ¥z1 ¥ i oF g & saver ara oY
FARa ) fafrer KT R
wfa® st oF fads 64 args3 wive
gt & #fea ¥ o s  gfer
& gatfies ag arrz ;s aw oy N
¢ forag o arfa & ageft aie

in the country (C.A.) 244

Qe gur g fs dora Y ¥ opy o
¢ fiem i gt Y 1 gewe wrew
ara s goen firer wr fF ot IEwr
ag qzryr ot a7 fis o7 wawAR AT
ot | vAwd qrorg T /5 g w7
W 1 ATAT E0 ata ) ATgT $a1 ¢
f& atg A O ¥ fod ot gweAT
7 9ifed @ A gu | wAY B Wy
® ¥ fad aavag ar faawed)
gy fearg o€ | 0% Wy & gafaw
S FTEATY FTRE N FATAT @ o,
€Y Q9 %t TE AT @I,  ARE
FATT AHTATT ®Y AFATT 9g=T & A
TSTH FATC BEAATT T T A5 FARIY
grwd } o & amy fav faerd & ford
®E ®E A ¥ | ¥F MW FT AT
Y 78 o mr @ Sfe mea T gfee-
& ey st 5 gfamr ¥ aar-
fax e oY waTatA 3 a0 F Q. F7
AT gAT & 1 195 1 ¥ A {13 WA
g1, 1 {Are { WTAT 4 ) IAF ATG ¥R
AT wTE AT FT ATT YFTEET ¥ A7
w9E oA * & fr qfF 2w aw nae
r ATta mwrar g /lv AW A
AR w9z w w0 § 3% qrE
Frrr Ty ot fam dmargax
uy wXaT & whA & fag 39% oy
quF W wE A @ 10F wadeq
AT FZA FTTE0 I NGV R IA TATHY
¥ ) g ag 9 sasTife v 3w @al
T #3 wwrawT w7 w1 @ ) fafaeax
ATgE 7 qgr A gEnA ¥ Sfawt @
RUTATHY & 1 & saar efamT & garwt
T 3T ARATg fin darg & vy sorer
et F1at w7 B1F W ww /9
fasr srdura & aat &1 OwA ¥ fad
farae ot Dadr ¥ wrw wH §F
grerd vl A few A ¥ G
 gEEar &3 ¥ wifow B § o
witen Wzt S &Y qger vk N



24§ Devastation by
Floods

aifore & § grn genfems & o
ot waa @, A1 W 19w a
IER § qF FT AT TaTaTEAr § 1

“What iz shocking is that even
when the threat of floods became
fmminent the authorities did not
put the administrative machinery
on a war footing. An operational
headquarters was set up only after
the rivers in spate had risen above
the danger levels. The authorities
confess that this time the danger of
floods could have been at least
partially foreseen since the wea-
ther officv had given ample warn-
ings. But no precautionary mea-
sures were taken till the damage
had been done.

Not only that

“At the mnisterial level, fairly
elaborate plan had been drawn up
to meet the contingency, but these
were not implemented.

“These distressed victims were
seen demonstrating against the -gov-
ernment 1n most of the affected
areas. On the bundh a chinar tree
wag falling on a houseboat. Its owner
was crying for help but no official
would come forth.”

This may be true of all the other
States as well. The Editorial goes on
to say:-—

“It was a sight to see officials
making merry in the operational
room when Srinagar city itself was
confronted with a serious flood
threat. The room looked like a re-
creation hall, with officials relaxing
and sipping tea as if nothing seri-
ous had happened.”

Some engineers were seemingly
rejoicing perhaps on the fact that
the government would make gener-
ous allocations for relief works
from which they would have their
usual cut. Incidentally, in Kash-
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mir, engineers have acquirea such
notoriety for their corrupt practice.
It is hard to find an engineer here
who does notf own a car and pro-
perty worth lakhs of rupees.”.

T A wqTET ARAEAE oAy i e
T ¥ ofY frarae #Y var T A, 9
# "o U0 Mo TR ¥ a7 fafrezt
¥ gt g A @ gfafersdt ww
fa mar, g & oo fegy v

To quote one instance.

“Another factor, that hampered
efficient execution of relief and
rescue operations was string-pull-
ing by politicians in power. Relief
agencies would rush to a place from
where a minister or an influential
MLA hailed. The result was that
the worst affected areas were given
less or no attention. For instance,

of the 180 boats meant for Srinagar

district, about 50 were sent to Las-
jan, a minister's village which had
yet to see flood waters. As against
this, no boat was pressed into ser-
vice i Quarwari, a suburb of Sri-
nagar even when people there were
fleeing for shelter”.

-—

T A § JEA ¥ AT FF
fafare wgR ¥ AN AHFAE A T A
Qo7 W AT G917 F @A R T FH
Ffm, A A AT N W FAE
forg gamry &7 WD § ST TR
o vy & wr e fam Y Al &
fafrer aga Y o A AT R 1 Wl
¥ Y wga T T fea 1 ¢, e
Eamdm s g | GEE A BN
faraer § wft & | e R ofam
# gl Wnt N oy ¥ At
Fea T T £ g AT, W I § I
qrafa MR G @i, WY
w§ ¥ 1 & waferenee TR @ o S ar
@z fredr ey § § awEn e
gfr T wrfenwad?
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“What is shocking is that even
when the threst of floods became
imminent the authorities did not
put the administrative machinery
on a war footing. An operational
headquarters was set up only after
the rivers in spate had risen above
the danger levels. The authorities
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confess that this iime the danger
of floodg could have been at least
partially foreseen since the weather
office had given ample warnings.
But no precautionary measures
were taken till the damage had
been done.

Not only that

‘At the ministerial level, fairly
elaborate plan had been drawn up
to meet the contingency, but these
were not implemented

LJ L . * [ ]
“These distiessed wvictims were
seen demonsirating again:t the

goveinment 1n most of the affected
areas On the bundh a chinar tree
was falling on a houseboat Its
owner was crying for help but no
offiual would come forth”

This may be true of all the other
States as well The Editonal goes on
to say

‘It was a <ight to see officials
making merry in the operational
room when Srinagar citv itself was
confionted with a serious flood
threat The room looked hke a
recreation hall, with officials relax-
ing and spin sipping tea as if noth~
ing serious had happened

Some engineers were seemingly
1ejorcing perhaps on the fact that
government would make generous
allocations for rehef works from
which they would have their usual
cut Incdentally, in Kashmur, en-
gineers have acquired such noto-
riety for their corrupt practice It
1s hard to find an engineer here
who does not own a car and pro-
perty worth lakhs of rupees”
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To guote on instance:

“Another factor, that hampered
efficient execution of relief and res-
cue operations was  string-pulling
by politicians in power, Reliet
agencies would rush to a place from
where a minister or an influential
MLA hailed. The result was that
the worst affected areas were given
less or no attention. For instance,
of the 180 boats meant for Sri-
nagar district, about 50 were sent
to Lasjan, a minister’s village which
had yet to see flood waters, As re-
gard against this no boad was pres-
sed into service in Quarwari, a
suburb of Srinagar even when peo-
ple there were fleeing for shelter.”
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DR. K. L. RAO: The information
given in the statement is based on
the report received from the State
Government. We do not take it from
the newspapers, because we have got
to depend on the information from
Goverament sources, and therefore
this information has come entirely
from the State sources.

In the tabular statement, informa-
tion regarding the warious aspeets
which the hon. Member has referred
to has been given, as for example,
that the damage suffered by Jammu
and Kashmir is about Rs. 8} crores;
it may be a little more, because they
are still assessing it; similarly, the
statement gives a lot of inforteation
regarding the number of human lives
lost housey damaged and sé on,
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Then the hon. member referred to
the deaths. The report indicates a
loss of about 64 lives. We are very
sorry for it, that so many human lives
were lost. But it has to be remem-
beted that this year in Srinagar and
the Jammu Valley, the rainfall was
eight times the normal. The deaths
were not due to the rivers carrying
away people, but due to the collapse
of houses. When there is very heavy
rainfall, house collapses take place
and then people inside these houses
perish. So it is really connected with
the problem of housing in very heavy
rainfall areas, what type of housing
should be adopted and so on.

Then the hon. member asked about
the works that have been done and
what more works would be under-
taken. I am very glad to say that so
far as Jammu and Kashmir is con-
cerned, the works undertaken so far
have proved very successful. In this
particular case, the main works so far
undertaken are, first, the formation
of a by-pass 1o Srinagar City so that
water may not enter the city, as was
happening before without the by~
pass; simlarly, works have been un-
dertaken below the Wular Lake.
There the river Jhelum was carrying
a very small discharge capacity We
have been spending a considerable
amount of money to increase that
capacity. We have now a capacity
of about 25,000 cusecs there, we want
to increase it to 40,000—50,000 cusecs
and works are still in progress.
Therefore, the works undertaken so
far have proved effective. But for
these, the damage to Baramulla and
other areas would hive been more.

His next question weg about the
relief that would be given to the
State Government. A central team
vigited the State between the 14th
and 1Tth August and we are awi:
ing its report. I am sure as soon
'x?gis received the TFinance Ministry
and the Planning Coramission will give
the necessary funds to the State fr
undersaking further relief works.

SHRI P. M. MEHTA (Bhav: ogar):
The  foitditdent mbde by tw Bow.
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Minister gives the impression that
the coming of the floods in the rivers
is an act of God and it is beyond the
reach of this Government to prevent
or control them.

Floods and famine are usual annual
phonomena in this country. Unfortu-
aately, the damage caused by the
floods has increased since 1967. The
annual damage caused by floods bet-
ween 1953 and 1968 average Rs. 70
crores. In 1967, it was Rs. 136 crores.
In 1968, it was Rs. 194 crores. In
1969, it was double the average and m
1971, it was Rs 600 crores. In 1972,
it was Rs 627 crores.

It would be observed from thz in-
creasing damage that planning to con-
trol the floods has practically failed
or has achieved very little results,
Want of an adequate warning system
and flood forecast is a major factor
for causing heavy damages in the
flood-affected States Because of this,
1 illions of people are rendered home-
les¢, hundreds of human lives are lost
and innumcrable heads of cattle get
washed away The invisible damage
tnd the damages done to communica-
von and essentlal services leave be-
hind great suffering and hardship to
the p ople after the flood- subside
Government will rontent itself with
some rescu . 1elife or rehabilitation
work but that 1v also not sufficient to
meet the requirement of the flood
victims 1n our country The Mimister
has prepared a decade plan, 1971-81,
for flood control estimated to cost Rs.
540 crores, that means nearly Rs, 54
crores every vear. I should like to
know whether there is any shortfall
in the States which have recently
been affected by floods or whether
the States have implemented the vro-
jectzs according to the plan anl the
needed assistance wag given to the
States,

Gujarat recently faced the worst
drought conditions; now it is again
hit by floods. Flood waters of Nar-
mada hive entered the outskirts of
of Breath and according to the state-

1533 LS—9.
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ment the damage is of the order of
Rs. 46 crores. When Gujarat was
under drought, the Government of
India sanctioned Rs. 14 crores for the
drought prone area programme and
released Rs. 9.52 crores and the Gov-
ernment of Gujarat spent nearly Rs.

9896 crores or so. Therefore, the
Government of India informed the
State Government that no further

amount would be released during
1973-74. Now again Gujarat has be-
come the victim of floods and the
damage is estimated at Rs. 46 crores.
There is no adequate or proper machi-
nery to assess the damage; this
assessment is mostly confined to the
loss of house, cattle, etc. Nothing
more. The total loss must be higher
than that made in this assessment.

I want to know whether the flood
warning system had been established
in the flood prone areas of the State
and if so whether it is functioning
properly or it 1s a failure Secondly,
I want to know whether the amount
allocated for flood control projects is
fully utilised or whether there is any
shortfall in the respective States. A
number of dams have been investiga-
ted 1n the river Narmada but they
have not been taken up because the
Narmada award is being delayed and
it leads to damage to the people of
Gujyarat. What measures does he
propnse to take up work on investiga-
ted dams on river Narmada®

DR K L RAQ' The warning sys-
tem. that is the flood forecast system
13 domng very well. It has saved a
number of lives by giving forescasts
much earlier. The number of deaths
reported here are mostly due to land
shdes, house collapse and lightning
most of them—for which there is no
question of any forecast. The ovly
way in which it can be avoriel « by
having better housing. The States
have been spending all the money
allotied to them for flood contral w rk.
They are taking a good deal of ‘nterest
in it. We have put in the filth pin
quite a considerable amount of rwney
tor flood control, an amount equal to
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" the entire amount we have spent so
far on flood in all the four plans put
together; it will be pdobably more not
less. With regard to the various point
he raised, for example, in Tapti river
in Gujarat, floods have been contrclled
by the construct’'on of Ukai dam. I
think similar construction of dams on
the Narmada will avoid floods in the
region.
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DR. K. L. RAO: I am very sorry
for the tone and language of the hon.
Member. Thien dam has nothing to
do with flood. The problem in Pun-
jab is mainly that of drainage. It is
very unfortunate that the hon, Mem-
ber has referred to the Thien dam in
this debste. The Thien dam, as 1
heve steted in the Rajya Babha, ix a

véry weful project and we sre anxi-
oug to build it. But not only Punjed
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is involved in it; there are five States.
We are trying to bring them together,
Since the construction of that dam
will take eight years, we are anxious
to start the work soon. Unfortunate-
ly, so many problems are cropping
up. We are trying to find solutions
and alternatives for them. 1 cannet
mention here everything that we are
doing here. If the hon. Member is
interested, I can discuss them outside.
We are anxious, and the Planmng
Commission is insisting that the Thien
dam work should be taken up imme-
diately. So far as the Irrigation
Ministry is concerned, the project was
technically cleared long ago,

I am very sorry that the hon. Mem-~
ber takes every chance to abuse the
Ministry and the Minister. Of course,
so far as I am concerned, I am not
a very capabls man. But the Minis-
try is definitely doing extremely good
work. Punjab in particular has mno
reason for any grievance because the
floog prevention work there is main-
lv a question of provision of drain-
ages 1 am very happy to State that
Punjab is attaching a lot of import-
ance to this work and it has provid-
ed a sum of Rs. 20 crores in the
Fifth Plan.

MR SPEAKER: Now papers to be
laid on the Table.

SHRI S. M. BANERJEE: Sir, food
riots bave taken place in Indore and
Bhopa! It is not merely a law and
order situstion. which is the concern
of the State Instead of solving this
problem by supplying food, the peo-
ple are hemg killed by firing. So,
1 would request the Minister through
you to make a statement. It is a
manifestation of the attitude of the
people against the Government.

MR. SPEAKER: 1 would ask the
Minister to make a statement.

st wg fwad : (IrET) wEw
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MR. SPEAKER: There should be
something before the House,

SHRI VIKRAM MARAJAN: There
can be no procession or meeting on
the Ridge unless the permission is
taken from the Government. No per
mission wes taken, They viclated

e

Parliwmant
the law sud, thepefore, ‘they
arrested. No Flag was turn,
was no insulf to the Flag. It is ene
tirely & wrong vemsion.

ouse
ware
there

ot wrw Rl wraw Y ; &% e
foraee Wor § 4

1253 hrs.

RE. RAILWAY CANTEEN IN PAR-
LIAMENT HOUSE

(Interruptiong)

MR SPEAKER: Mr. Pioo Mody,
I have not allowed you, You please
sit down. You write to me every
day that you saw in this paper this
thing and that thing. Every day, you
send it to me In this case, you sent
it to me under Rule 193 How can
a matter under Rule 198 come imme-
diately after this?

SHRI PILOO MODY (Godhra): I
mean Rule 377.

MR SPEAKER' [ have only al-
lowed one under Rule 377 Shri
Vayalar Ravi,

SHRI PILOO MODY: Please listen
to me for a munuie I realise this
matter 1s very delicate and that is
why you have not allowed me

MR SPEAKER: Kindly sit down
Why are you bringing it in this way*

SHRI PILOO MODY- 1 would ltke
to make a submission to you irres-
pective of all correspondence....

MR. SPEAKER: You bring it
every day. That is & bad practice.

SHRI PILOO MQDY: Three times
in the whole session is nol “every
day”,

MR, SPEAKER: I do not thipk
. 1 wil) have 10 see whas you did
the past.

F8
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SHRI PILOO MODY: I have not
written to you more than three times
in this session. I do not get up emly
«enough to write to you....

MR. SPEAKER: It may be a week
only, not the whole session. I think,
you are sadly mistaken.

SHRI PILOO MODY: A certain
campaign—] will not mention it—has
been launched in the press to defame
Parliament. If any part of it is true,
it is scandalous. My submission is
that it is not true, and the fact is that
there ig something more involved in
this that meets the eye. It is this
point that I wanted to bring before
the House. It is necessary that it is
ventilated in Parliament to proteet
your honour and our honour. It is
for this reason that I seek your per-
mssion

MR. SPEAKER: 1 did not give my
permission. Wil] you please sit down
You know it. You sit on the Busi-
ness Advisory Commaitee. You gave it
under rule 193. How can you speak
on 1t? And here you say that it was
not under rule 193, To me it came
under rule 193 .,

-

SHRI PILOO MODY: I do not
knuw the numbers so well ag you do.
I do not play the numbers game.

I do not think
I know you

MR. SPEAKER.:
you are 80 ignorant.
.are very vigilant,
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SHRI PILOO MODY: 1t is essen.
tial that this sort of slander does not
take place in the Press or elsewhere,
We do not want any special privi-
leges, but we do need the services in
Parliament House, and those services
can be provided at economic price;
the price can be fixed on the basis of
whatever is economic price, on a no-
profit-no-loss basis, but the services
are required. We do not want any
special privileges or subsidies to be
involved in it. You would not let
us discuss it rationally here. So, 1
suggest that you appoint 3 Committee
consisting of Members of Parliament
which can go into not only what has
been published by way of scandal
but also what future arrangements
should be made where we are assured
that we get services in Parliament
House without having to bear the
odium of scandal in this manner.

MR. SPEAKER: When I received
it under Rule 108, it was not accom-
peined by papers. So, I thought that
we would fix some discussion, and
also I would see the contents and dis-
cuss with the members. If I had re.
ceived it under rule 377, perhaps 1
would not have asked Mr. Vaywler
Ravi but asked you first to speak.

ot wy feord : qp® el
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I quite agree with the observations.
1 very much gappreciate what Mr.
Piloo Mody has said. We should
geriously think over it...

ot WU WY IW A F g
Wt verwme v §

MR. SPEAKER: I am one with
you all that this is quite serious. This
should not come in the form in which
it has come before the people. I will
certainly look into it, consult you and
appoint a small Committee to look
into it. There are many other things
also which are happening. The other
day sométhing came about milk bread
and all that. Even if any kind of
dearnesg allowance or any such thing
is increased outside, MPs are getting
the same old salaries. If any allow-
ance is increased, it is subject to so
much of criticism. I think, we shall
discuss it in that small Committee.
We shall meet together. I will con-
sult you as to what are the issues on
which it should sit. The whole thing

should be properly put before the
people . . (Interruptions).
13 hbrs.

SHRI S M. BANERJEE (Kanpur):
You might remember, Sir, the previ-
oug contractor Mr. Shashi Ram, was
supplying rotten food and there were
corrplaints, and with great difficulty
he was removed, and then it wss
handed over to the Railways. Sir,
I would only request you not to hand
it over again to a contractor. There
will be propaganda against the con-
tractor also.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): My submission is that
when such reports appear in news-
papers, it 1s the duty of the Govern-
ment to come ouf with a statement
because it involves Members of Par~
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liament. The correct position shouid

!&wm::ore?omn that
are al to judge what

is the state of affairs, sxactly

Secondly, my submission is that it
is not only Members of Parliament
who are benefited by this but also
many poor employees. So, if there
is an element of subsidy, to an extent
it ig justified.

SHRI PILOO MODY: 1 would
only add a little paragraph to put the
record straight. ® says here:

“It appears that in the proceed~
ings it came out, (This is the in-
vestigation that was carried out)
that the Raiways increased on
their owni (on their own) the ingre-
dients in the Parhament House
Iunches to hide their cheating of
the railway passengers

The Committee called for data
on the cost, the menu, etc. of the
special lunches arianged by the
Pa:liament  dignitaries. Fantastic
figures were supplied, such as pro-
fit worked out to two decimal
points and no left-overs. When
the Commutlee called for the menu
of the special lunches arranged by
high railway officials, the Northern
Railway refused to submit it.

Incidentally, it came out, that the
dining car run by the Northern
Railway on the Delhi-Moghalsarai
section showed a daily sale of
around Rs. 800. A publie spirited
contractor took it over and showed
a daily sale of over Rs. 2000, The
difference used to be pocketed by a
coterig of high rallway officials.”

sfiwzw fayrdr st : oy A
Wy & faars arlt §

MR. SPEAKER: We will leave it
here. I am not going to allow sny
debate. I apprecias the many views
that have been expressed on this.
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SHRI  VIKRAM MAHAJAN
(Kangra): A Gommittes should by
appointed.

MR. SPEAKER: 1 will appoint not
& big commitee but a small commitiee
to look into it. The Chairman of the
House Committee has reviewed it,
and the Chairman of the House com-
mittee will be there along with others
and a few members from the Opposi-
tlonn and from the Treasury Benches.

We do not want any concession from
any people.

DR. HENRP AUSTIN (Erankulam):
The Congress Parly has already mov-
ed 1 tlus connection.

MR. SPEAKER: Whatever the peo-
ple get, we will get.

SHRI ATAL BIHAR! VAJPAYEE:
We do want focilities. We have (o
function hers in Parhament. It is
not a Party quostion.

MR. SPEAKER Espcaally on this
thing I am very happy that you huve
no party question on this issue

SHRI ATAL BIHARI VAJPAYEE.

They are Lri.,ng in the Congress
Party.
DR. HENRY AUSTIN: 1 did not

raisz it 1n that way. I only said that
we¢ have already mede a gesture in
thig connection I have said 1it, not
in a controversial view. If you are
oftended. 1 am sorry.
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MATTER UNDER RULE 377
NON-FUNCTIONING OF BaANKS 1IN

Kenata
SHR! VAYALAR RAVI (Chirayin-
kD: t would like to draw the
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attention of the Government to the
situation that has arisen in my Biate
of Kerala where the majority of the
banks are not funcidoning, especially
the clearing houses. It all happened
due to the agitation in the South
Indian Bank Ltd. No statute allows
this, and if the clearing house is not
functioning. there is difficulty all-
round, Sir, The situation now is this,
that neaily Rs, 30 to Rs. 40 crores
wortht of cheques, drafts, etc. are
lving idle and are not cleared. The
Government of Kerala could not clear
the -alez tax cheques. Foodgrains
ptic+, Lave gnne up. No cheques are
cimared.  V..:5us complaints have
becn placcd before the Cen'ral Gov-
ernment and the hon. Finance Minis-
ter. But, still, nd action has been
taken, I am rot going uto the merits
of the case. But, ] am afraid, they
are not taking any steps in this direc-
tion Either they must surrender be-
fore the employees or they must take
some action to see that the interests
of the people are protected. These
cheques should not be allowed to lie
idle, they should be cleared, and these
clearing houses should be able to
function a: quickly as possible.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I know that this question of clearing
house has become quite an irksome
thing to the public also, but, unfortu-
nately. the trade union organisstion
15 utihising this to get ceitain issues
settled by putting pressure on the
clearing house. Here, in this case, it
is a non-nationalised bank and they
have got certainlv some dispute with
the employees.

SHRI S. M. BANERJEE (Kanpur}:
They have suspended 42 people.

SHRI YESEWANTRAO CHAVAN:
I am not going into the merits of the
case. My only point is that the
Lavour Ministry and its officers are
fully seized of the matter and the
Reserve Bank o? India has ssked the
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Bank to start segotistions with the
employees. ‘The Managertent fas in-
formned the Rewerve Benk that they
are shortly starting the negotiations.

DRBR. HENRY AUSTUN (Ernaku-
lam): It is almost two months awnce
the negotiationg started. Unlesg effec~
tive measures are taken, I am afraid,
the position will be serious. Food
situation is very acute in Kerala.
Consequently the prices have gone up.
Onam celebrations are coming in
September. 1 would appeal to you
to take expeditious action.

18.08 brs,
PAPERS LAID ON THE TABLE

ANDHRA PrADESR VACANT LANDS IN
Unman Areas (ng”mxox) RuLss,
1

THE MINISTER OF WORKS AND
ROUSING (SHRI BHOLA PASWAN
SHASTRI): I beg to lay on the
Table:~—

(1) A copy of the Andhra Pradesh
Vacant Lands in Urban Areas
(Exemption) Rules, 1972, published
in Notification No. G.0 Ms. 878 in
Andhra Pradesh Gazette dafed the
29th August, 1872, under sub-section
(2) of section 9 of the Andhra
Pradesh Vacant Lands in Urban
Areas (Prohibition of Alienation)
Act, 1972, read with Clause (c)
(iii) of the Proclamation dated
the 18th January. 1978, issued by
the President in relation to the
State of Andhra Pradesh.

(li) A statement showing reasons
for delay in laying the above Ncl-
fication. [Placed in Library.. See
No. LT-5436/78].

ANNUAL Rerorr OF ANDHRA PumaDrsx
Brare WaArEROUSING CORFORATION
Hyperawad, 1971.72

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE

AUGUSY 20, 1073

Popers Lait 274
(SHRI ANNASAHEB P. SHINDE); I
beg to 3ay on the“tth)e a copy of
Annual Repott’ (Hindd and
versions) of the Andhra Pradesh
Warehousing Corporation, Hyderabag,
for the year 1971-72 together with
Audited Accounts, under sub-sgction
(11) of section 31 of the Warehous-
ing Corporations Act, 1962, read with
clause (c) (i) of the Proclamajion
Gated the Ifth January, 1973, issued
by the President in relation to the
State of Andhra Pradesh. [Placed in
Labrary. See No, L.T-5437/78).

NOTIFILATION Te ANDHRA PRADESR
Moror Vemicres Ruixs

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B. RANA):
1 beg to lay on the Table—

(1) (1) A copy each of the follow-
ing Not:fications (Hind: and Englsh
versions) under sub-section 13) ot
Section 133 of the Motor Vehicles
Act, 1939, read with clause (c) (i)
ot the Proclamation dated the 18th
January, 1978, 1ssued by the President
in relation to the State of Andhra
Pradesh

(a) GO Ms No 486 published 1n
Andhra Pradesh, Gazette dated the
7th June, 1973, making certain
amendments to the Andhra Pradesh
Motor Vehicles Rules, 1964, and

(b) GO Ms No. 517 published in
Andhra Pradesh Gazetted dated the
7th June, 1973, making certain
amendmients to the Andhra Pradesh
Motor Vehicles Rules, 1964

(ii) Two statements (Hindi and
English versions) explaining reasons
for not laying the Hindi versions of
the above Notifications. [Placed in
Library. See No. LT-5438/781.

(2) (i) A copy of Orissa Notifica-
tion SRO. No. 602/78, published in
Orissa Gazette dated the 13th J!Il!.
1973, making cerfaln amendments
the Orissa Motor Vebicles Rules, xm
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under sub-section (3) of section 188
of the Motor Vehicles Act, 1839, read
with clause (¢) (iv) of the Proclama-
tion dated the 3rd March, 1978, issued
by the President in relation to the
State of Orissa.

(ii) A statement (Hindi and Eng-
lish versions) explaining the reasons
for not laying the Hindi version of
the above Notification. [Placed in
Library. See No. LT-5439/73].

ANNUAI REPORT OF INDIAN INSTITUTE OP
TecaNorocy, Mapras, 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): 1 beg to lay on the
Table a copy of the Annual Report
(Hindi version) of the In&ian Institute
of Technology Madras, for the year

1971-72. ([Placed in Library. See
No LT-5440/73.}

MESSAGES FROM RAJYA SABHA

SECRETARY: 8ir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclogse a copy of the Payment
of Bonus (Amendment) Bill, 1973.
which has been passed by the Rajys
Sabha at its sitting held on the 16th
August, 1973,

(ii) “In accordance with the pro-
visions of tule 111 of tHe Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
enclose & copy of the Foreign
Awards (Recognition and Enforce-
ment) Amendment Bill, 1973, which
has been passed by the Rajva Sabha

{Delegation of 274
U.P. State Legps.
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at its sitfing held on the 16th
August, 1973.”

—

BILLS A$ PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the following Bills,
as passed by Rajya Sabha:~—

(1) The Payment of Bonus
(Amendment) Bill, 1973,

(2) The Yoreign Awards (Recog-
nmtion and Enforcement; Amenl-
ment, Bill, 1973,

——

1310 hrs.

UTTAR PRADESH STATE LEGISLA-
TURE (DELEGATION OF POWERS)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT)- I beg to move.*

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Uttar Pra-
desh to make laws, as passed by
Rajya Sabha, be taken into conside~
ration.”

The House is aware that in the
proclamation dated 13th June, 1978 in
relation to the State of Uttar Pradesh
the President has declared the powers
of the State Legislature shall be ex-
ercised by and under the authority of
Parliament.

However, in view of the otherwise
busy schedule of the two Houses, it
would be difficult for Parliament to
deal with the various legislafitve mea-
sures that may be necessary in respect
of the State. It would be even more
difficult in  situations requiring
emergent legislation. The Bill,
therefore, seeks to confer on the Pre-

*Moved with the recommendatjop of the President.
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sident thé power of the State Legisla-
ture to make lawg in respect of the
State. 1t has been the normal prac-
tice to undertake such legislation in
respect of the Stateg under the Presi-
dent’s Rule and the present Bill 1s
on the usuml hines. Provision has been
made for the constitution of a Consul-
tative Committee consisting of Mem-
bers of Parliament in this regard.
Provision is also being made to em-
power Parliament to undertake modi-
ficationg in the laws made by the
Paridament if considered necessary.

I request the Honourable House to
accept the proposal before it.

MR. SPEAKER: Motion moved:

“That the Bill to confer on the
President the power of the Legis-
lature of the Siate of Uttar Pradesh
to make laws, as passed by Rajya
Sabha, be taekn nto consideration.

Before I allow any discussion, 1
would like to say that we have had
enough of discussiong while the U.P.
Proclamalidn was under consideration
The Business Advisory Committee,
taking full view of this position, has
allocated the time schedule of one
hour for this discussion. They consi-
dered about the time and they put
down one hour for this. Previously
it was decided to put down both to-
gether each having one hour. 1
would request the Members to confine
themselves to this limit.

oy AT QI FE AR,
LOFT AT AFAT F1H | (GAUXTA) )

SHR1 BISHWANATH ROY (Deo-
ria): Thia problem has cropped up
again and sgain. And so, more time
is needed.

ws wEE g qe IhEH
1T #u § fr gu¥ o graT A W

U.P. State Legis.  AUGUST 20, 1978 (Delegation of Powers) "2
Bill

faat § o viww ot o fer i o
wye e {1 oo ae W Wi A
war YA feararawarg )

1 think the Bill ig a very small one.
Four to Five Minutes for each Mem-
ber will do,

SHRI 8. P. BHATTACHARYYA
(Ulluberia): Mr. Speaker, Sir, the
Presidential power conferred by Par-
hament to legislate in Uttar Pradesh
is very painful to us. OCur Frime
Minister, in the course of her elcc-
tion tours, repeatedly said that if the
ruling party—Congress—hag got «
thumping majortiy in very State, then
the Government would have stabilised
evcrywhere. Now, what we see here
is this. In spite of thewr having a
thumping majority, this Legislature is
superseded by the Presidential Rule.
We must examine what are the causes
behind it. We think that we cannot
solve the problems of the people re-
garding the price rise unemployment,
poverty ete. The problems are getting
multiplied more and more. In spite
of the thumping majority, the Legis-
lature, I should say, is guilty of all
these things. You say that because
of this you are trying to solve these
problems by having a President:al
Rule here. I cannot support thir
But, Parliament must think over what
are the reasons behind this and it
should take all real steps so that ins-
fability may go and the problem of
the State may be really solved by
this Pariiament of independent India

Jeit el arerdar o (Wremrye)
wem wEET, vrgafa ®r FR7 93
e fram gew & fafwdr aama N
nfer g wor ® fAy o faw s
mar §, & IRET T FTATE o

I adw ¥ graw  faafafes
argeh ot T oy, Ry s e WY
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& ¥ sl W of ol fepd ¥
wfwre fivar qr | 39 il & wwe
81 o fis S adw A o go WMo
w foiwe g, wiz wAfefafom
% QAT AT A% ogw wdit fF Wi
ST ¥ feafa aga fawrg o o1y
T WaEnT } qgE & W N AR &
ATAAZ AW WY A TOANH HF HIAT
- gEdtRr waiaa fiear s #=0w qORTe
% ¥R ar@ w1 W faar fe wg WY
oA s9ETer HIT 9TeA-Ad R IF
w1 | dar fr 47 wgr &, wEw WA A
AFAT T T AT EW F FrA97 ATA-
fwar ot awg A veflar w51 AW
®T 47 FI9 FMAT AF 1A% M7 &
AT gAAATT JATE 1 (2 TaweA) )

oS TAT AR H qMYATH FAT
A F0Td MrRTH w9
AT £ a7F & fafay gwv A FY
agrEAr & Wl &, ag wew @M ¥
axtfad & aga & 7w 2, o & Froor
agl Y FTTETT AoTAT AP A o0
@ & A TR G oy g g ar
TR TB g A1 awT g §, WA
T IN Ez Y auEe w1 e gy
qaict A& @ 1 qAq w7 T
I ¥ A g8 qug faar a0 fr
farefy, Trgm o dodvm oifx &
¥} AgraAT & wraeg N, dhiw wrIedy
¥ Wy 1, oF AvAw oafer @
wrfz?, aife sg A e A gy 2
f& 3 7 o M O fgw gur @
it g Rw wn ag A
ww "oy oG fr Ry @m” U
feewan g, &Y # ey & W
fawre wwz wew, K g W @
¥ v @ agar wg f B A
WORTT ®} ¥ 6T agrpafagds s
¥ wfig

{Delegationof 278
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o gL agt AN S qed A
g Ty N FogA ¥
TR A {EAN Y Y a6y
e w8 fer g1 wfew & fydaa
wo wrgat g & ool wod dw &7
MEZI Ry fed & o
4 33 & wgelr & 1 7 fr 4

MR. SPRAKER: 1 do not want to
limit the debate, but the the scope of
the Bill is very hmited, namely the
conferment of powers of the State
Legislature to make laws, on b~
President. It is a technical thing, {t
is not a general debate that we are

having now. We have had it already
We are not discussing the Proclama-
tion now. We have already approved
of the Proclamation. Now, the ques-
tion is whether powers should be
conferred on the President or not, and
the hon. Member may say whether
he supports it or opposes it. This Ball
only seeks to authorise conferment of
powers on the President to make laws

) Ty AET A T W@
¥ ot grAEed Ffaw T a1 @ 2,
INF AT AT ®1 ATH (IRE
EHEAWIAT, qe@ e afra &
wgge #wAr § 5 quamwd #ifew
# T arg a7 W faare s ey
fs fasr<azr fawm & fom, woree
aifm e, R EWsWF  al
7w ofeda feur smr sfgy o
¥y AR & arw 3 fra aw
grifaa fear iy 1 % ¥ ag
Fed § 5 Rfgwe do9 = oW
e = qawafee fear oy, fawd
vt faet @R W oW A,
garasd Wi # faw & v wife
wrat  oafeadr & g Wi
¥ gfafafdy %1 ¢& Jaww . a7l
TN W BN e @
orimgfer #ifew o wx agl &
Tawade WX @ifan ¥ ay e ®€
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aumg fear ok, ewr urw feardde
fardy °' & TreY fafvrw wifama wr el
FaTaT Ny W g Hifawr wr qraT
? w faar @ T aFzareeing
ety | wgae ™ F AT @
» afim & o wifew = & oW
ARG FEHT T ¥F & ggare e
qreet fefigwe dfads & v fafim
¢ 1 fefigee APy wrget ¥ g ooy
fe Folr WY mraw sy #Y ¥ R,
fodlt ag 1 A fr aREET
g1 7 qrn ¢ WX A I aw aREgT
B W N, W aF EIeTe 3w
o% w Y Tt foraqr iy i Fefgee
it o gd Wfaw & g T fear
AR, aM VAT AT AW
vt ot | RO eve AT 9T WA
t i fifge dfw o o
fefgee ®faa aar amm—ad gn
i A 1 A qut Dferaree § W)
wfeae e fafreedt g, sfrawe ¥
U QRirRfer Ffr 37 ¢ 3T N
aorw qrde Y I 1 S fawemeas
2 I B oeiwif dfaw W
A%O o wfgy o @@ Fw
I W ¥ I AT anfgd
o =mro Wo Mo W N wwvx
8 | W ¥ W) w9 wEAT nigd ;
T H oy ad § Wl v Y e
% o qa™ W 7 AT A FOT TR
A v Nawemafer g
% a% fa¥r ¥ grare 9¢ fefige dfy-
gz ¥ gra< wr fadwiteor o fear
i, g Iw & fo¥ s
oy w1 R Wi W aw @)
g0 Tl & ge # wier aff @
amgehy, feferne Sfaa wr fmfe o
fir ardem, qeolgfen whfeaer
*T Ix WY qrae aff fear st

Fawife o g graw & nfr fasdere
wff syTAT Ay, oW aw Wiy O
¥ wg wmwe faw WY gw werr
v ¢, Faw g wgd & fr am-
* o firgw ogw wy, ag g gt
g i v fad & wger g fis v
‘gwdeiy dAriT” o wea &, “Fafi
2y foderfud” oY wer it &
A frdaw wrar §—& 99 w1 oy
AT § Wi Ay w1 g s wrgar
g fr d@r sTawqr MY g fe foir &
& o ford wR W vk o 3 Wt
Iw a0x ¥ phdRea f v

To Miwwy vrw Fegfear (aft) -
werw WP, A ey gz g S
7 qw frar @, & 39 &1 qwdA waAr
g1 I ¥ 99 Krq WA ATHTC T
tar femrr wmger g fe o o ¥
W AT ¥ T wrardy w7 3w §, g9}
w&w, 3g zah faedr oA} §
fres mar 8, ww gw sewfafafudl &
TAFTA T RAF AT agt &
wq-mfead & ag wv &, A1 IT
w1 § 5 fagN dremmdt ¥ dvEr
s famar wfy axfe gmr «nfgy o,
ITTRTF IFAT AR GAT 1 T
s gfa waf|m g U A3
oo g W § W g ¥ Ty
agt vt ar faoedly wife o w )
Y | gawar e g, I
¥ gt it o Ha—aRe aw
FT XA a1 Gif Jer< q2or 7 W ww
%, xg Wi wfuw frey mar §, @@ g
¥ agi & vo wearw W wdT wTw
agi we & ag o wer Tt f e ag
dar wrr & w fF qiwft deEr
R AT Y §~——qhueft Fror w1 e
arX ¥w # darc gt <ot §, o N fwelt
Rt s s N
freeht danll ¥ 9w & W v
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0§ 3 W U R W P W
WLETC w2 |

QS s Srend Wi
TR b qu e gE &1 fewrd WY
s faod o, 97 W goa @i
W E IT A T ¥ ArEaLawar
t 1 s smar gt gf @ fx
9% guifer g 2w 99 & f
ity fear mar a1, feea 99 9% wa
& W AE AGTGRT | I 9T WA
¥ o E femrom ) o §RT Ay
*1 fipeer aga Frowr gur ... ..

weuw &gt : av faw ¥ @A
& Ay a1 a7, A Ay & gaar o )
ooy a7 fag & a1 ¥ fore w2 glv 3w
& arz gudr X w1g, Y 17 W Ay
Yo & wy gar e wre o fasger
I I AT

we Mer o fomfoar gz AN
fagwar ¥ & yrwrawdy AT L)
™ % argArg & g {58 oA wgar
g & oz wE TAT v ZaTeY avar ®
w7 T KW quy w4 ufery
for 2w Aw gfew W oA
ot 7@ gur 1 gy ot agEa X
agr w4 e we vm v Ra
T[T F sTATAT ¥ Y FAT 97 0 4T,
flo To Ho 7 7 39zT guT ¢ fHdy
A G A, ™ & FTO FTFA gedvar
2 faar 91 a7 ow wiaw suftea fear
~—gATL e WAt ® X5 aE § I9 w57
TR F g W IF # e
W gy J&r 4% v ¥ Frde Fa,
IuT AW & A Y feedy § o fred
@ & o W 9 s fear aw
o a fis Wy wee ® ag frew
et Relimig@iw W
WWPIT ¥ T q¢ Arar ey o g

(Delegation of 283-
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o & ag vt s & § s g,
o wdw & qff fodr ot ogrly S
N § 3 & faq ww ag A owew @
trird and o & fis 3w w1 @
T 92w & W QR Wi & anw
A fee F aUaT F @R AT AW |
ary 9w e gfamor & s@w g &
e Wi faoefr o= 4 §, sex
2w & f7 o av g A grarr ¥
Q& mra § g www A 3, faoeh A8
g R g AT AR AT E
ura 71 fawiy swaqr qoely Ao &
) qEdr |

1328 hrs,

[Mr DeruTY-SPEAKER in the Chair]

ury #1 8 2 f% Sav w3vwr 9%
mey q3m & fiw ¥ 3o afzar i FwT
faarz w= wr gr—fa=rd & fa=fad
¥ FA497 7€y QT TGHE AT AGTE
g, 99 & foemm W/ 1 wdw
sam war o A fean, &few 3w o8
FRAN AFTTE | TF W0 FE
§ B 35 %1 w0 wivey w% fear wraan
Y avg & gevgT WK arT ¥ WY
&F arg T q4 Y 4T N2 /K
JHT MWW F AT A, I 7 W N
N WE FHE N AAEGEAT g |
Far & sg-EieE qE] ©@ee OF
& fomr, Wl 99 &1 w19 &6 guT
2, g %1 ¥ it er E FTA A wrAwaw
g 1wl ¥ ¥ aleEw 9T
o gdw AT &e e e ¥
TRAE WEEE A IW § qEWme
T FT W1 § WK i e ¥
sy § fe 9% Wim—aihw B
LU
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MR, DEPUTY-SPEAKER: I hope
you will be an hon. Member of one
of these consultative committees and
that iz the proper forum for you to
mention all these thifigs." Kindly
conclude now,

ot greaes o (W) - Tneasr
waea, wtwr v feqfy s a7 WRw
¥ dar g &, va % wEw A1 AN R
1 wfoed 9ft qar AW
¥ faorga SEEEaT WY 3@ 7Y 5
¥ g M I4 e & -
FI07 & YW 97 FAAT WR-ITET FA
F ara o Ioft AT F40 1 SsETETT
FCEINT X A ATAT | BT HHA
s #Y gge AW AT A
W arad W wE ¥ s wvr— gfam
wrfagig | ST A "Iam F I
2w ¥ wry 9 Feafr dmrd 1 &
"Y1 §S QWA A @F T
g g Mg AN F wy 9w
gadr fmbaraqa iz 2 fr
GTCT JTET Z&T ATEAT & 1 o
wo o faEg gl I & gfem A
oAty ¥ avz uw wlgdia wzar &)
g F1 I E aeaT & &aT wifad,
za & faf &= ¥ griam g iy
sty w37 F D6 w1 Al
7 &, ot g &, o faararT
wrd s7fF & A1 9T &Y oY sy gl
Frfer \ sav Ay, ag eaw or fade
Q1 1 37 %, 4 feafa zrez gr nfed
FA5 7, FAAT 7, wadfyw G §,
F@ 7 & ;WA 37 fawy & oy
¢ 1 %9 73 o favrev wfFw wo
WA AR KT GCAT WY

waAmfr N FeeR 0¥, ag
sfrrd s qofead g oar ar )
Tq fafy & 39 w1 AT wEin A
st wtatr qr | AT A gE g
Wt  f5 1o qo o fadrg & ARy 9%

UP, State Legis. AUGUST 20, 1978  (Delegation of Pm;:{u) as4
1

wow wiem W ¥ Wi arentes
w7 & gzrf ot ot ofrs dhed o ot
& gzrar war W) fedt giw daed
wivdad?  uEW e d el
wY w1 ArE v § a1 w8 ? o=
suemafa off N vET W e
TATAT AT VET R 1 XAw Wz
A =g W7 gAwT favdrge gAr
ufge—ug 3T g d 1 A P
gfeer ATt 9% AT F=T gIAT Wfe o
g 7 fogfr &1 g gefrn ol
g 1w feafr o 2w &Y o wr
& 7% § aza it ot ) {1 ronotdlo
¥ 1600 WTEHl WA 9% ¥, T°F WE
T arfge + forvd 3o srgar Satk,
arda ¥ ¥ fag €1 o9 o ¥y 4
WY & FT F qafaw A gad o
smafer A#r & 1 arg @ gfew Y
w1 WY AaeT AR w7 wfawre @ar
wifag o difaw aa? & w=v ) wd-
Fifedqt & e gfars 747 ) oo
g w7 Ay fory gare fox v S+
Fag g Qowriontvo 7t # Frw agar
g flo wrfo wivo # grAWW
mary fadifgar & furs grn =nfeg
7 i g8 fpme St a7 % fadt
S (wraaer)

§ nF Aty woez wq A FTn
fF et s afim wres w1 A
wedregz a1 form &t At IR
W& W FHA v A A &, wry o
¢ forrr feell & frdre 0 e g,
T ad & § gafm v g A
Friw adf # wfgwre & 9@ argany
wefer ot & Fr wodt AT W O
Ty W A g W v fag
afrar ¥ wfgm 1 Eefy e
FORIT & AT W a7 B v, T WU
wrifor aradr § salt gF ¥ s
aff § 1 ¥er e ag feefle alt
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fsfy & @ T |

20 awT & A1 (5 fygm gar ) T
FLA HY ArT AZ0 Fr Ao 9F TR
FIAT Atfzm W% TRt 94T 9419

FAT AT )

THATT AXE ) 1972 wIGH
mifagufemgifans et @ &
W@ & oFaa § rgifaer & fwgag
nrizas #ik ufzard § 5 oF oy
FTAZAQ IZ | 0 qET R AT o7
frew 53 fqd 72 &7 qit @1 w7a
wigs 9zt &g wfey @i 98 9T
aad faz gragr ) ow SET & A
X ZI, o6 ST A0 WA W OgQ
U 747 fergears & e gat A
aeaifarg G310 qmr T wiE
Zz 2 & @s g3 dHE T
sitafes w9z I T E 'a'aﬁq
g oo 93y 7@F & |

T wifzy v wrdwa #r gmar m

LR '1% g ar ag ifey @

743 & 1 7w I faed fogradman

&, Famcit wTAET A gFar 7 g1, 9@l 7Y

qrerfEddy femg & o %{i,
& T uTEA wE g0 saifiey
ST oAFATE |

7 & g widl aﬁ
AT FRIG QT
g fiF TTe WO T9
w0 F fowdr

03y,

MR. DEPUTY-SPEAKER: I have to
explain once again the scope of the
Bill. Under the President’s rule, the
pawer tc make laws for UP rests with
this Pariiament. Because Parliament
may not have the time, this Bill seeks
to confer that legislative power on thz
President and the President will do
it in consultation with the hon. Mem-
bers of this House and the ather

SRAVANA 29. 13895 (SAKA)

(Delegatisn cf 286
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House. That is the scope of the Bill.
1f you want this, support it if you
do not want this, oppose it. If you
go inty the various things going an
in UP, it is irrelevant and it takes a
iot of time. These matters were dis-
cussed when approval of the Presi-
dent’s Proclamation was made and the
forum will be when the consultative
committee is set up.

o Ay BRI (3T): A GEE
q% HIET

§ ara fr U?'«: ATgar § T4 a7 %
Tzg fag JEF gz {397 %A
T szfaaﬁr( g MT zafagw & smaEr
§qTH T%T 356 ST &H 12 & W
g@ET MEAT § | g sy feafm
ag ¢ f 99 waw & {qoa aar (7
faq &, ga=r safsg g fRar yar g
o 78 U A 3T ¥IA A IH fcfaqcn
T Tl agw g wwdr g W« fqere
TT F1 g gEEd fwEm oAy | w7
a% fagra war agheq 430 2y 556
qrE ¥ Sy gifasd gy g g S 9v
TaN A8l g aFHar § |

_">

awr 356 (1) (dr) Haaroum g !

“Make such incidental and con-
seguential provisiong as appear to
the President {0 be necessary or
desirable for giving effect to the
chijects of the Proclamation, includ-
ing provisions for suspending in
whole or in~part the operaticn of
any provisions of this Constitution
relating to any body or authcrity in
the State:”

od § FE A qEar §

What is the meaning of the expres-
sion “any body or authority in the
State”?
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[ oY g et ]
T ol fawwr awr  (Aforeiraz) W
ur § 7
Doeg it include the Legislature of
uP?

wre ffrara ) g 12 W @
forarir “oou” &7 afomer WY A &
g WIEHT 59 FHIT §

Part III. Fundamental Rights, article
12: -

“In this Part, unless the context
otherwise requires, ‘the State’ in-
cludes the Government and Parha-
ment of India and the Government
and the Legislature of each of the
States and all local or other autho-
rities within the terntory of India
01 under the control of the Govern-
ment of India.”

TR Afadracsr oG w7 Fran
mar § gt d e @ruETE ?
Frwm nor a7 nafEs ? rafd
AT A Faarrey Ay AEY Wt aF Y @ I@fE
afzrm 12 R smmr @ of § W
1 A FF) TEAOT &) A AT wEEAT
¥, wft wgmy ¥ g3 v fafer &
M, QAT JATT W LATT ALY
qfosmr @R aifgn fe reafa ¥

st wfgere € ag v wfurv 2 °

“for suspending in whole or in
part the operation of any piotvisions
of this Constitution relating to any
body or authority in the State:”

The question is whether the “Legis-
lature” is included in the expression
“any body or authority in the State”,

ey wgAT g Bp ot 128 T WY TR
vt 8 gt ok B W
fasgm worr & gedva ferr w44

(Delegationof 288
Powers) Bill
TEWT 4% qaaw § e dafedt  arer
% Wfmdec mfrumr & 1 ey
o wr owwh § wfafatfeda or
awdt §, i Aréw it Wy oy
¥ qifgfrd) A, qurw o am W
i it § g A g WA
o felt & qowr AV @ A &,
WA uF gt feafear ww fea,
fagrr awr it Frafer wom, ¥fey
wx faegrr awr w7 ufers § &) gawr
A ¥ w1 ufgec gw o Agr
ww § 1 ofon ag wgw afr wm A
Iy N X W faein AR fr ardr
o gl ¥ fawrw & wrwEA
€ ar afy, 3aw! Faafaa fear o orar
o i R IR wfawd 6t e ¥
wdT § At g |

MR, DEPUTY-SPEAKER. Now
Shr1 Madhu Limaye says this 1s a
point or order To me 1t 1s a const:-
tutional objection to this Bill It 1s
his point that this Bill cannot be
accepted by this House It 15 a cons-
titutional objection It hag nothung to

do with the order of the House as
such

SHRI MADHU LIMAYE Why not?

MR DEPUTY-SPEAKER Kindlv
do not get excited.

SHR; MADHU LIMAYE [ am not
getting excited I am only trying to
get the Rules of Procedure enforced

MR DEPUTY-SPEAKER Your
constitutional objection is there. It s
expected that the Minister will reply
to that. After the House has discussed
this pornt it is for the House to decide
it

SHRI MADHU LIMAYE:
you to give the ruling.

MR. DEPUTY-SPEAKER: It is an
established proceduré thet the Chal*
off hand here should abt give any

It is for
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tegal or conmstitutional pronounce-
ments on any constitutional or legal
point. It shodld not.

SHR} MADHU LIMAYE; You re-
sarve your ruling.

MR. DEPUTY-SPEAKER: There-
Yore, when a constitutional objection

is raised, it is necessary for the
- Chair to0 hear the other side also.

S0, your point is there. Let us go
on with the debate....

SHR! MADHU LIMAYE: How can
the debate go on?

MR, DEPUTY-SPEAKER: You tell
me how it cannot go on.

o ay fmi : am ww Wad
376 (1) 1 fomaManmwrgfeue
fedz 73 qm ad Iw o | e
TEgETF AR AT AT :

“876(1) A point of order shall
Telate to the interpretation or en-
forcement of these rules or such
Articles of the Constitution as ve-
gulate the business of the House
and shall raise a question which 1s
within the cognizance of the
Spesker.” -t

¥q ¥y ¥ oy e ¢ e
# X ug vy ¥ fir 9w aw fauer AWy
wieren & §, @ &4 & 99 & wiwsy
Y g Wt & wwd ) W e qWy
waier Hifad ax vmw o oo §)
WIT W ¥ FEAT 9% ¥ fe o
¥, Wyt ¥ faerrer vy ol § Yy enfefiemr
12 % s o & & arfu fear & -

Legislature is an entity, distinct
from a body or authority.

wafwd wr oy Frofy B § o welt
off Ay uw ghvd W wneelt whire ok
1883 LS.—10

Powers) Bill

™ ot § 1 xafed o aw W W
vl i wven aw v a9y wgw wiF
W e |

ot wday mOc@qiE . Tww
o, & ¥ dve qwr Y qoeAr sivfifen
wavft § | o wdvaelt wr off T
% & weiw gur a1 T gl G
® sidRguaw Mz At o mAe
feafr ¥ gsaray ) g a e ane ¥
HrF @ & wenw A ox sfam & off
fow & I wE qv, A et oo
& vyl wforr % wgy fiw ag wsiediggwas
vt §, 99 & geoiRwa w1 A
¢ ¥ ST ¥W T WY W0 ®y ISTAT
& o 7w & ange gk ar g A
¥ o7 wT JoT A% §, IQ By A9 H
a5y § 1 Afew aEr @ sediegmas
uredwz 9T efiwT o s ad 2
sy &)

6 & a1z ot age A frna awd
qeiT WY ¢ W % T Y W
dearged  wrefarA & H & ady
Ffew ag wow Faw o awm I
g7 9T 95 gvg W s & Y ag §

|IT AT FAAT IrgAT F 1 W | faegw
aft wfan &t § ohT & Twwar g fe ag
wr I wwg A &

! vy foma w39 Fiw A
g W )

SHR; K. C. PANT: Sir, I have
been trying to follow the arjument
of my. friend, Shri Limaye.

Firstly, on questions of constitu.
tional interpretation, I thought that
the normal practice was that the tagk
of interpreting the Constitution was
left to the courts. It is not done by
Parliament. . But that apart, here,
the House hes already approved the
Proclamation. It is in the course of

-



291 UP. Stote Legis. _AUGUST.20, 1973 . (Delegation of Rywem) sga
B

{Shri K. C. Pant]

the Proclamation that the President
declared that the powers of the State
Legislature shall be exercised by or
under the authority of Parliament.

This is & consequeniial plece of
legizlation. The FProclamation has
already been approved. That power
has already been transferred. The
House has already approved the trans.
fer of power from the State Legisla-
ture to Parliament. So, if at all, a
point lay, 1t was at the time the
Proclamation was diséilssed. Today,
the poifMt does not lie at all. It is
irrelevant. All that we are doing is
to see that there is 5 Consultative
Committee and; where the Parliament
will got have the time, the President
can take that power from Parliament.
Therefore, this cannot arise at this
stage.

SHR] B. R. SHUKLA (Bahraich):
Sir, the constitutional bar to the dis-
cussion of the Bill should have been
raised when the Bill was sought to be
mtroduced. Omnce it has been intro-
duced, the discussion can be ramised
only with respect to the merits and
demerits of the Bill

Article 356 (1) (b) clearly provides
that, once the President has made a
Proclamation, then Parliament will
make provision that the powers of
the Legislature of the State shall be
exercisable by or un@er the autho-
rity of Parfiament. The wordings in
article 356(1) (b) are not confined
only to the case where the Legisla-
ture is under a Btate of suspension:
this is a general provision and ex-
tends to the case of suspension and
also to dissolution.

As the hon. Minister has pointed
out, we have now come to the atage
of article 857, which is only & consé-
quential provision. Once the Procla-
mation hag been approved by the
House, there is na gption but to make

» pr
the

W

+

MR. DEPUTY-SPRAKER: Now 1
am concerngd with the arder of the
House. The order js whether we gan
g0 on with this discussion or not.
. That is your main point, Mr. Limaye.
Although for suppasition saké I adpit
that these may be a Conptitutionsl
point in "what you are pwesping-—
there ‘Wiay be—, I am now concerned
with the order of the Houwe. I think,
your objection is tather late. The
Minister has pointed out that the
President'’s Proclamation has laid
down specifically, which this House
has adopted, that the powers of the
Legislature of the State shall be exer.
cisable by or under the authority of
Parliament, This is the decision of the
House. We have done it. If thig is
not regular, it 1s for the court to
decide. As far as the House is con-
cerned, this has been done. That is
number one,

" for jegisiative procesy hy

aw

Secondly, I think, the next occa-
ston when you could raise this objec-
tion was when the Mimster wmoved
this for consideration. Anyway, it is
late now. We Have already adopted
and this is only a conseguential mea-
sure. Therefore, 1 think, we can go
on with this discussion....

ot vy fowd : A S wORE
# syrear 48y Wi ?

MR. DEPUTY-SPEAKER: Mr.
Limaye, this is a legal interpretaiion.

ot wg frad : ww woh wfaw
frad $ifwd

MR, DEPUTY-SPEAKER: It is
most reckless for snybody sitting in
the Chair without going deep into
the matter to give a legal interpre-
tation to a thing like this, I canuvot
go into it. I am concerned with the
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& wrew gt fr ow govesar W
Wl ferg w1 o7 9 9EY @R faar

a3 U, §tote Legis. SRAVANA 29, 1895 (SAKA)

order of the House at the momaent.
Kindly do not préss this.

Shri Bishwanatk Roy.

st frne ww  (ofar)
Ty APRw, TmEfr B Iw
W g feara weew ¥ fafuat s
N wfer em s & fadas w1 &
AT SO g | %6 W AT
78 anq ot g€ fow www G
YA ¥ Iew grew Jal Nqw ¥
AW H AT T AGHT T BT EQ
eayfr frar 1 425 A & 272 ¥ WgRA
WY qC W aT §TT A el
fea YT 9w & amx oot wwes ST
FWT | TTEEEAT WY 99 @ & frem
R o W wrEawsw A 2, afer
ag syaew § % 39 wree & a1 W faww
Amagarad, Afsr & fdag
3 fr 34% v X §B 17 AW
w1 grq WY @A wifgd o @y o
AT, AR A FIT IV g H
aF WAMT 7 g wawse afqfe
T, afer far & = A gy afafat &
w54 gV 1 8 O WY wivy fafa
N wdY 2 @ € JdY TaT 7 WA A
Tfga o7 AN & ITW wEs %
Aze7 A1 & I Fori | wEgER
afufy 7 1 1 Ry & 77 97 g9 €G
faq &1 & swgwre  Afgfr 393
gafagd qasn ¥ fewrsa afy wvar
w1fyd , wfew 39 %) wran v g
e ag Tafad WY wravas § e wdw
¥adamrM ¥ wrgrar fod &
m guTE T g 8wy ) fae
T ¥ 3% v 7 § fawr o7 fawn
rrx qr g faa feqr s wfgda
fare & fad wom dov gut fe
@ www wifufr 2 qw
gomg qgy ¥ wqd faRyr ¥ oAy

ok sty wawfew ) wm w ow
o Wiz TG AT | A AT § L e
gheomt 97 wrarae g & 1 TNy
A A =k Ay AT § 1 T Ty
Wt & W g e e med w€a
& =fgd 1 gfvort, deare T,
werm g T W T Eag
gy oy, T wfz F o= 7 3B
W 93 & 7 A& T A9 O AE
amr, gafad & wign g e mvash
&Y femrer  faamr wm afw afe &
sfafafy & wx, T70x & Wy § N7
9T A7 ghvadt & fraty ewr afaliz
% dralr #1 AFT AR ANREY
sfafrar favr fady ¥ @y wifed anfs
aoTd FHErd Aar gl s
weafear mfz ®v% § 3 AR sl
® s & ady & < Ay A
M A s afge A AR F
guEr  amar ¥ froae S Zd@w
7§ 39 ¥, w1 1 77 ag) femr Amn
2, grrarsaT A = fewr o gET
ad% & 39 faur ey A7 aew Wl
wfgr faeh ¥ st a7 ogwn
et Are T g & Pl gl
ity 1 gAr wwd ¥ ) Trgefa
H TR =W W afgw fear @v @
t g F9AT F F@) &Y ATHA AW
# fg a7 w0 2 fr fs $etg @3
A AT T a6 gW T A, W9
wEC A I Tas A § aARe
g fs wite w131 a7 weTgaTe Afwfaur
avlt afgd | N AR wdw W
T AT FTHET G § I S W
T FTy A A T ARG 1§ AR
afr S wfed |

o @ PN N T & o7 &g
AT ATEET § | TloRoqTHo TR WY wfciww
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[oft Ferparer <va]

ur qre & fafrere § ovk amx
gs feié o & fie ¥wfoar Py &
fad 37 afreY ®IA T R w1 T
uq axr § | xa8 o ¥ ayr wvwd
FUT | 27 A WY OF O agt S A
eyt o ) 3% arg ek 26 o Ty
it w1 S ot g eveat v i varer
37 RIeT qT T wae qgr § ¢ A%
TR W FUTC RN 8 X 7 w8y
ag v ey o fe e 37 it
srmergft gl 1 wag & W
e i selt § sa% < s

YAt Afgd ¥ T Aq LA LT
A | dfag W ORI aF A
W gk HA 1 NG vy F N FAY
@ oYT gaX ARy g oY A ¥w [,
A% Y egafa wAT ¥ wATY &
M Fee g0 woar agww o1 &7 qg
oifew ¥ ¥ Ay § fr Wil
Wigta wygg Qe Al qn &
YA Y qg AV A X QAT AR )

ot wgr Ngw fay W (wrnix):
Fosaw wiey, o et ¥ Iwe
AW T 27 2 AR ET WX N A{E
FATHA T 13 T WY w0 g W%
ety It ¥ ge 92w ¥ wwk wrer
Y Yoy o 1 I WYART TT 7 TqeATy
wga g€ e Faw faa fawre sqwn firy
A | gt IEL AeH Ay wifgdi A
g wff wamar W x gy wk e qwr
woft wgve ot g wrlt woew

AUGUST 20, 1078

(Delegation of Powers) 298
B

WP WY, 272 Sl gk & Pt
o Jrer Aot dew wd Wk ¥ qww
w7 gt gur wr, W Iy e vy
¥ frg Frew BT vy ? & s f e
T IAW WY AT OF WAy e
g ar | & 3w # feere & omr
aft wrgat § | qEt IT U Ay ww Wy
oY § vy 3w o A ofy oy i fedee
T s ey fiear § fre ¥ oy
wgrard fr weaf oy WY et
Fearr wmg gy wrh Wy ) & s
far frelt o Jur & oy Y wveq WA
¥ g wre wmet o w9 80
37 wre are} wY g w3 ¥ Iwe swdw
ORI ool % frw g o e g€ 8,
3 9 & qYer &1 T wree ey
waram 66 & o fadaw o i fady
sy

ageht avy ag § fs garer v
g ag erws § o w0 ¥
ST A Y | grAeEy e A £y
&1 ox g W gl o /A a
O & A ¥ J5 wEX W uy wwwe
# &1 3o stw ¥ avafor goar #d
W AR & gt FT AT A
qw % ag ft v B agh o s
vl %7 wr v gfera da v T 2RO
v o frare s T own g
it /vy wrs @Y T ot Feemt 4 Ay
agreT, fary Y2, Tt e wv ag e
2 1 ag <Y gy, AT wRfaw giv B
wrefordt #Y wma A, g vy arefidt
G T ¥ AR W AT ax T
T agt TP vha T wE MY |
& wt N o g g gt e
& ot 3fx Sver o | bt ST o
A} ¥ dw wiw wol qE @Y @ e
8: argfed, ow e ¥y &y, wrogat
# vy 3o R 1 wrefin figdt wie
@ wedt ff, weardt & @t awfy @
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Wfier vt ot Wit Y reed Y,
¢ woite wiff ey or wwer § 1+ e
e s: wit ow adarede on faardy
o v e vy Y gul B anefedt
WY e 9 o o wred agt § v
&% + wuz Qur miY feny Wt ¢ o
gave wqr fany ovi, gfew ah &
farars zer 395 Wi 397 W Qwwon
o fieay v § W qwotte grer wek vy
war 1 7off ¥ ¥ & G gy o wey
fir g Y & o aw oy ww eI N
anf?, gform aveli 3 Arxfooy o ot
X & e W frar die s ol )

MR DEPUTY-SPEAKER: If you
are opposed to this Bill because of
absence of security ete. I would like
to know what you would have done
in U.P.? You have taken 5 minutes
Please conclude.

ot Wyt e oy wiew : & 1 =
ot g ehar ¥ ame ¥ g fo qwo
Fro aYE g Y, I L B wwwnr
dfenr I wgr o ofir T gm &
) &Y gy & 1 o ag gwv e gfew
ATt A qegy TATALE F AW 378 W
0 o foq wo o\ B qwad
fod | & wr war § fe o gfew oy
w77y § I qage fivar av

MR. DEPUTY-SPEAKER: Are you
opposed to legislative powers being
given to the President? That is the
man question. ...

AN HON. MEMBER: Obviously.

MR DEPUTY-SPEAKER: Are
you opposed to these legislative
powers being given to the President?

ot gy Ve Fg e : T
§ f qrevfon gy way & farg s
wrew qern aft Y wwar § 1 oy fag &
3wy fedw wan g

(Delegation of 298
Powers) Bil!

MR. DEPUTY-SPEAKER: Now,
conclude please,

oft wgy Vow fag wiew : & quwr
¥ for oY wgae sveft wgy g Ao oY
Tawt nifgy a7 fis ag g w1 v
WY o duy oz Ay ad v gwdy
oY oY 3wt anfige av e s faersy e
Y W HE T AT FOd Wi ag
WORT WY e 2W |

AR WY AT & W W
Wt & o W wwAT Wi ) safe we
w§ e A a W e A g awa
2 1 a3 Fay § i O gl 9w w9
T W g & Wiy ek
fag oY o Q 2 O &1 Ay
Wt wrmT g § A I wg fam
AT fr o it ghr w7 &
wel § W oww R i § e ar
fraaw 73 & foqg my wir afufar
wg, W wfedr & @ s,
st w1 w1 WIT smaear v T Ay gawr
AT THTH O AT A€ ATHT § AR
P, mE AN G awar &

T, ¥ ey, Wi qfe feww
) gfe & T4 g WA BT 4YS IX
& o, 1w | wieg o g
w7 g3w § e ) I 508 W
% AT AT ywaelid AT WY
w7 w1 a3 foor

1400 hrs

SHRI NARSINGH NARAIN PAN-
DEY' Sir, Irise on a point of
clarification. ] have referred to cer-
tain proceedings of 1966, as I have
quoted and Shri Madhu Limaye
wants me to quote which is here in
my hand. Should I read it out?

MR, DEPUTY-SPEAKER: In what
connection is it? I think I have given
my ruling. And that was over.
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ofr Pt ity (el ¢
JuTEre WY, Wi gw g few & gror
werwign rapyfe o werT W e
woyw & wigwrc o o § & oW
foer v wordo woowr 4

IR A EY T www § W
wrr agt ¢ weifE owwma g
fa wroon & e wew agr An
e war, 37 wroor ¥ O % Ay oT
g, o & sri g7 R @ oy
UTHY WET w1 g g e e ave o
avs Y st feur snw s I sk
# gfere & fiesr wreelt & fadlg s
W qg Ag & OF 287 w1 qweE @t
fawrn qrett 3w & freder & wmor
gferw & fae foar ? oy amw o e
# vt wniy § fix e Ay vt ww
#fwn @ Isfaerdt T 71 g7 ¥v-
wav F, fom ofy ax o ¥ WH g
e w2w ¥ gfew o7 fody gwr
a0 7l ¥ sirwaRr 1 Q% QAT wraw
s v, Y favr & o g w7 gt
a1 | A wgr o AT e 8,
iy ft 3w mfasrd A gfew
afwwnd wod gt w7 el avg geadnT
TR fm & wrw I gfew
% flg w54 & g wage sefearear
& wveita g Wt & o v A ey
¥ f& @ogodlo w1 M gwisT fem
ot vgr & I A N qurc fet T @
§ aa 37 & ot wfewly Arafga
T g foq & ¥ gfae 1 fdg
&gt

qg wegr wrar § fie sorr JwT wdw
¥ aeew ot wd, @Y ged sl 3
ofew faty & @ wew wwdlt ot
gfew & fomr sl ¥ Ralig fear o,
SRR G R U B B |
fagnit agares kfs gram @

ol i 7 avere i ot v oy v
wi? ghew & wwali v fpwed
& Wy oty iy et o
o o e ot il o g
wyi faalty & ov gfewr & Rt W
foreren, wgr 3w W) gfewm & wfwerlodt
* Wt Frgvorr g w, farnls welir
gfer & oy ww v K Koy
i wftwew vy vy Wew & o
wwly wy & 7 A T g for vy
T gfirw whirstioat & w & o frwre
w, fer & oW gfew wr saEw
a1

il o Ia7 R AT afr I
gt @ ow aivd gwaffa g
w1 ATeT AT AT gy § WAy guhe
N oA g gt atw A R T
Ay saewdw ¥ fafed gream
% g &7 & forg I wdIw A W1 A
o dryd Ff ok § I o whwre
fasar wrar wifgg AT Fare sw sowry
¥ swarwer f W waufe aph 4y,
JOT AW W e W 2@ 3q

ag € vt wfge )

TN & qrangrr ot A zw
faat %) frwer gar o gamwer Oy
ferr ) sgww guia & amr § fs
a= fasr Faww & 9 ¥U @wkia
Ru g wre fa® guwer  wifen 52
wy 8,3 welt faw ), 1w
a0m o7 IAfua fear & qeme
wew gy fear aat 1 & onfi weeT
fexn® wrwror § 7

o siw srefos afie & iy wge
frowrgar &1 30 & worhwtr &
Ty ot oner Wiy §, 3w #t  edwre
frat wrn Wi )
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ot ow g Gty w1 T g,
§ OF mgoer v wigar § 1 ¥fo ¥
aw e wrrare ar, fary oy e I
s ot fvary oar ¥ qearti W
T T W I W 7 o dafor W
BT | wad < ey dwfoar o w
R, ¥fiex TR v wvdwa <@ W faav
wrgafe wrew ¥ ag wfer Mewge
# frcwyowrer g oar & 1 vE X wgh
e af feafa dar wo t ,faw &

BTN Treagy ¥ W wrdew i N
g §

T FAw A
ey Wiy fraoft § Wi uw
gy A war W oF
aw & g fBrerr T @
£1 Twx wrIw W
e v wfgw

% T we

|

soc wew & foger W e
0 W & ywaAgig g F AW W
T WA wifge | 4T 9T W%
7w UF WANG HYWTT ;AT Y

T WHEATVTE &1 HATS FIAT AT0E0

W Wt % Ay & gy fdus W
mda wvr g

ot wyfew3 (arer) I
afw, gA fegoes & awar § e
|E W 6 g R X W N R
s agafe ¥ g mive fed amaw,
FRAAR G WD N or W
iy ) % srgr § e woeaR i
7, @ o fagaw ¥ g% I
fen o ) faearr awr ST v e
R A § 0 N T e
srwd § , yarefaw aoiy § Wit
i & fwwwd §, 37 qo iy fear
anr fewceh § 1 wa g8 WA

(Delegation of 303
Powers) Bill

# x7 Al ¥X fF §, @ fez wA

T S A ft ey

N rAEfe g F o H W

ugafr W wRE o garg ¥ ?

fag fodt g & uwmfx @@=
fvREE ) s AN Iw wady
#r 5§ faesll ¥ 7 P 3N
gk W ToEE A od ) AT W
qgi ¥ qar aw fr w0 &Y dsH Q1 oY
g ofs sS4 & wet & o wAw
* W wwAT fawrad & w3 a7 &% )

us da faxify & gro o WD
A1 #TEAE W W XAGT & ATHA
AT gy 91 wgarT Iy ®r o
@ =fgg 1

YT T FAA F agy e
wwr i Fewr o § 1 @9,
& g W gead ¥ it wv
¢ f& vwife wrew s g &
AL TEAAGAT § W F oF AT
ar Afefedna Y foar qar
& TE A B TE R FAC WY AT
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&9 & T[T § aga ¥ duTy A
¥ afgere fow amar §. fraw s
™w W s Afafeee freea
#T, & €9 TRET AT T F FTC 7 ww4f
& w1 Ao fasar wfan

9 459 I I ¥ FTC AV e
§—TE 10w d gd wAwe qAU }
I w1 %L, AT @ faady w1 qw,
WY1 G & NI ST AT | WS ATANTE
¥ W AAHYL &, TARE & g
A aurE § f AT qawT fwTe @
oY ¥ art ¥ ® ww war , g
% ga 3ary, few e w ferga
g Y oo g7 &1 ST EE Swww wr
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der {1 arar Hwr Rdw wdw wr
'!ﬂ saner W tn ﬁ'.t
wrea Wiy wgt 7 § e gdw
Jahr gt wga § | oA § ada wv
s §, federarr ¥ wfedt ar
IuhT § WY €5 qutw 912 Iuhr M
W wret oy faw <gr &0 A 91w
9% ror wga |t QW ywr wT ol
g fe ¥ad & qwm ¥ 99 ¥ wrdaTe
a TR Y 1 A it Nod & awy
w g%z § 1 w3t dae § amrafy
|RAT qFT § WM w1 | wrsAv
awz § o Afa w1 ) 17 arle w
UL AW AL W FART A | AT
gaT? aw & & gorre wrafaat w) fregar
w3 famr W g wA Faga ). .
(weam) | g b T gwr
gz fam nifeai & ¢ e gt §
wg Wt wrey § R qifees AT oar
ot urfeea @ a1 ) fedware Y
or Wl § gwaw qwfam o o
fiwr 3a & & @Y ST wgar 1 & wia
wor wvgen @ fr oa €1 goe wrefat
w7 far wY wro ¥ fregare fear & 9w
1 sy w1y AT ? At g w3t I
srgse i Agrare & Fdn
ww & gfafea somE w1 g5
I § 30T 9¥w %) vga vy faad ?
gafad & et wERs & wgAT ARAT
g T o ageflt 43% &) 97 wwws AN
wrd R g7 A aFT & F97 39 ¥ faur
for w1 noft w3 A
Fa7 aqwrk ¥ |

SHRI B. R. SHUKLA (Bahraich):
Under very painful circumstances and
most reluctantly, 1 extend my support
to the passage of this Bill. Day in
and day out, in this House we are
condemning the increasing role of the
buresueracy, But it is most unfor-
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% very slahle
of 425 mem-

Shri Kamlapatiji, like God Shiva i
mythology, has taken the poison
under his threat, - It stands to the
credit of Central Government that it
has not spared its most beloved leader
in whom this party has full confiden-
ce, That should silence the criticlam
of the Opposition parties when they
say that whenever we get an oppor-
tunity we see to it that a State Gov-
ernment of a party other than Cong-
ress is dethroned. We have the power
and capacity to ask our own men to
resign and come down from the seat
of power when national security and
interest demand it. Whatever his
fault, at least on this occasion Shri
Tripathinn has done the right thing;
when he saw there was trouble in his
State which was likely to spread and
engulf the entire country, he resigned
from his seat and the Central Gov-
ernment advised the President to
impose President’s rule in the State
which he did.

SHRI1 DASARATHA DEB (Tripura
Kast): Why are you maintaining idle
members of the Assembly? Dissclve
it.

SHRI B. R. SHUKLA: There was
a Ministry in Bengal headed by the
United Front. On a legal pretext,
they were refusing to resign. But
here is a Chief Minister who has re-
signed without any hesitation, We
are bound to support this Bill, as a
stop gap arrangement. I want to
voice my feellngg that the Committee
to be formed by the Parhament should
not be merely an advisory body but
it should function effectively by
making it at least a convention that
the voices of the Members who con-
stitute the Consultative Commijttee
are heard with the effect and rigouwr
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3z the voices of the members of the
State legislature were heard by the
Minjistry concerned.

8o far as I have been able to under-
stand, there is no provision in the
Constitution for forming a consulta-
tive committee. Article 3587 provides
that the Parliament can make a pro-
vision conferring the power on the

- President to make laws for the State
and the President in hig turn can
delegate this authority to anybody
subject to certain conditions. There
is no provision for constituting a con-
sultative committee, which should be
consulted. The power should be ex-
ercised by the President himself or
by persons to whom this power is
delegated. 1 want to be enlightened
on this point. When a certain pro-
vision is not made in the Constitution,
by implication it is forbidden.
Whatever is not expressly provided
for is impliedly prohibited. Though
on principle ] welcome the formation
of a consultative committee as
envisaged in the Bill, T want to be
assured of its constitutional validity

I want to conclude by saying thst
everything has not become better or
happier by the imposition of the
President’s rule, Bureaucracy by its
pature is wooden and unresponsive
and opposed to progress. If this
arrangement continues for any period
longer than is absolutely necessary
and justified in the circumstances, it
would put back the wheels of pro-
gress and would revert us to the days
of the Britishers.

ot et wgre W (geirege)
g whew, & v fam wr G
wor g W e we oregafa wraw & At
g awd § fe w5t 2% | v AW
ara & wyar wg § oW o ew
afeerdl waT wow g f, dwr aft
% wrein quer ® wgr, Iw WY de
wft T wYr wird ot s are o) wfawrly
&3 o o s wrw gt T opew sl
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qgd Wt wg onT § e, w7 qaw Hed
wer &), €9TRTT g1, A waddz &
fawer @t aweft § ? ag o fasger
wora § fe ew W wegy 9T
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& vy qES Wy Awr g
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R g AT g 7 4 3
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agr Wl WA § 1 9w gty
wgET ¥ T wW oga oy § 7 e
Er gun . Ty & € v wlrmteat
w Wiz 7 fafaed ® i & sax
WM & mOw § 7T a7 s Ay
qEET w1 FTT 7 T wew Wy
2 § war oWt aF W W g
feo® 25 e ¥ Afwm A W ¢ oWl
uYr w7 ot aF 39 B ggwd wel
w§ ? wi af) 37 W X9 A doy war ?
wft avx & o & T o &S wiplt 9w
T waw W w6 Y afoerd w65 )
o ezt § e wgt g sy i fermmst
w wgwn §, xafed Sy sefrdt
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Ty afwal & g B orp
AT f e s ol §, afer o
T wwwrd §, gt ghomy 9T
vy g 8, qwr et §, aw
wTt §, g el g W e
£ Sfier faretef? ¥t & afeuh aotg v
§, sfeerdt gl AN e wT Oy
oo fad afy ox dut & wawdfes sy
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wawe fey #98 § agiw ¥ o e
E1T — ay suray wher g o IE W
wrar SEfew Fwey g

SHRI PILOO MODY (Godhra): I
am really surprised that this Bill has
come before Parliament. It seeks to
confer on the President the power of
the Legislature of the State of Uttar
Pradesh to make laws. I cannot
understand how there can be two
bodies representing the legislature of
a State. We are now going to have
a body over here legislating on behalf
of the State and we are having a body
mm UP, which has been 1left 1
suspended animation I do not know
why. If it is the intention of this
government to icontinue President’s
rule in UP, all the way up to the
elections, the Assembly should be dis-
solved. Otherwise, I can only suspect
that this is a rather crooked way of
keeping a lot of Congress MLAs and
MLCs with bhatha, bhusa, daily
allowance and what have you at the
cost of the people We have con-
stanfly been hearing about our serious
resources position, we have been con-
stantly hearing about cutting down
non-productive administrative ex-
penditure and, on the other hand, we
have these two Assemblieg in suspend-
ed animation for months on end,
fulfilling no purpose at all, doing no
work at all, and yet being paid daily
allowances and what have you of I
do not know how meany crores of
rupees. The result is that one
serjously questions the sincerity and
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the bona fides of this Government it
it continues to do something like that.

1 um not even clear about the con-
stitutional validity of a suspended
legislature. I think that there can
be at best two opinions, that if not
completely ultra vireg of the Cansti-
tution whether’ there should be
a suspended legislature. Either the
legislature is there, which has a
majority and which can function as a
majorfty; and if that majoirty cannot
function, and no other majority can
function within that legislature, it
should be dissolved.

AN HON. MEMBER:

A Congress
innovation,

SHRI PILOO MODY: Yes, it is a
Congress innovation. It is one more
method that the Congress has devised
in order to plunder money from the
people in order to feed its own party.
I am sorry, 1 have to stay these hard
words in a debate here on the floor
of Parliament. Normally 1 reserve
these remarks wonly for my public
speeches. But on thig occasion I have
to bring that élement into thiz House
in order to impress on the Minister
and on the Government that they are
fooling nobody by this process at all

The fact of the matter is that there
is a constitutional crisis not only m
UP but all over the country where
you have a party which has sought
and got a massive mandate, or a so-
called massive mandate, and won
umpteen seats in Parliament and in
the Legislatures by hook or crook.
and yet they cannot hold these people
together for the purpose of governing.
T am seriously worried that if through
the process of majorities we are not
in a poisition to rule this country, are
we going to rule it through the process
of minorities? Therefore, it is highly
questionable whether a legislature
where a majority exists and which
still demonstrates ite inability to rule,
whether such a legislature should be
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of democracy. T feel that you must
g0 back to the people and seek a
fresh mandate as a result of which
there will be a new Assembly. If that
new Assembly also fdunctions in a

similar fashion, I say that also should
be dissolved.

I think that the manner in which
the Congress has gathered its mem-
bers, the manner in which it has
collected people, the manner in which
it has collected mandate is today
being laid bare by what has happened
m UP, Andhra Pradesh, Bihar,
Gujarat and so many other places. I,
therefore, think that they have for-
feited their right to rule over this
country. It is now merely a matter of
people. It is a matter of a few days
or months before the people will give
their verdict on the Government. 1
only appeal to the Home Minister that
before they are thrown out, do not
run the condition of the country any
further, or the constitutional proce-
dures of this country.

SHRI K C. PANT: The Speaker
and you, Mr. Deputy-Speaker, if I
may respectfully say so, rightly limit-
ed the scope of this debate It was
only your inattention, perhaps, which
enabled Shri Piloo Mody to go into
the merits of whether or not the
President’s Rule should have been
imposed. Passing references were
made to the fact that the Congress
was in a majority in UP but, in spite
of the fact that there was a majority,

President’s Rule was imposed on that
State,

This debate has taken place earlier
in the House and I do not want to go
over the same ground. The Home
Minister hag dealt with it here. But
when my hon. friend, Shri Pilon
Mody, speaks of the massive mandate
and other friends speak of our
majority of 272, they must give us a
credit at least of having considered
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this point beforeshand. It is nol as
though this is a very complicated
matter. It is obvious that the State
Government or the Chief Minister of
U.P. or the Government at the Centre
acalised fully well that we had a
anajority of 2372 when the President's
stule was imposed. In spite of that,
the Chief Minister of U.P. and the
members of the Cabinet recommended
the imposition of the President's Rule,

1 can understand the criticism of
the Government both then and now.
But I cannot understand how thig is
sought to be portrayed as a matter of
serving the self-interest of the Con-~
gress 1 the State., If there is any-
thing to establish that the Stae Gov-
ernment, the ‘State Chief Minister,
acted only out of a consideration of
national interest, that he was impelled
by a consideration of national interest,
to come to a decision in the matter,
nothing else can establish it mope
than the fact that he chose to recom-
mend the President’s Rule. Mr. Patel
says, party interest....

SHRI PILLO MODY: You are
twisting what I said.

SHRI K. C. PANT: 1 am replying
to the points raised by hon, Members.
These points were raised when you
were not here.

Mr. Patel says, this was to serve
the party interest. If Mr. Patel had
been governing the country, would

he have served....

SHRI H M. PATEL:
huka): I did not say that.

SHRI K. C. PANT: He whispered,
I think.

SHRI PILOO MODY: You don't
reply to my pointg and you reply to
what he whispered,

SHRI K C. PANT: I have to
listen to his whispers. You never

whigper. If you have to say anything,
we can hear even in the corridor of

the Lobby.

(Dhand-
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It was implied by Shri Bhatta-
charyys, for instance, in his speech
right in the beginning, that thig was
doae to serve the party interest, Now,
unfortunately or fortunately, no other
party in the country has been able so
far to gain control of the Govern-
ment here or to run the Government
at the Centre and also to have Gov-
ernments in the States. But if # party
does have a Government at the Centre
and in the States and the situation
similar to one which arise in this
vase arises, then only a party which
will place national interest above the
party interest will take an action
which the Congress hss taken in this
case.

SHRI PILOO MODY: I am not
bluming you for imposing the Presi-
dent’'s Rule, I am blaming you for
putting the Legislature in suspension
and paying all your Members T.A./
D.A., etc.

SHRI K. C. PANT: 1 was under
the impression that there were many
political parties in the Opposition and
Mr Piloo Mody did not speak for all
of them. He only come at the fag
end of the debate. He does not know
what the debate has been before he
came here. He is not aware of those
facts. -

MR. DEPUTY-.SPEAKER: That is
one of the problems with him.

SHRI K. C. PANT: So, this is all
I have to say in regard to the basic
question of majority apd massive
mandate which had been raised here.
I can only say that a specific situation
arose and a pecific answer was given.

The points which had been raised
cover a wider fleld. Mr. Pandey said
that U,P. should not be allowed to
lag behind. Somebody else raised the
question of the Fifth Plan allocation
for UP. I do not want to go into
details now. But I can assure thetn
that the State Government is con-
tinuing to bear in mind the past
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needs, the present needs ana the
future needs of the State. The con.
tinuing projects and the need to
develop backward areas about which
Dr. Richaria spoke, all these things,
are being considered and discussions
are going on with the Planning Com-
mission just now.

SHRI PILOO MODY:
it is outside the scope.

SHRI K, C. PANT: Outside whose
scope?

In any case

SHRI PILOO MODY: Your scope.

SHRI K. C. PANT: In the sense
that the Home Ministry has a co-
ordinating role when a State is under
President’s rule. I happen to know
something about it. Ordinarily it
would have been outside my scope.

It is quite true in a general gense
to say that if U.P., the largest State
in India and with a large population,
lags behind, it becomes a drag for all
the States, it becomes a drag for the
country. Therefore, it is in the in-
terest of the nation that U.P.’s back-
wardness should be taken care of.
The whole country will not grudge
it UP. is allowed to be pulled up
economically speaking, and that ap-
plies to other States also like Bihar,
Asgsam or any other State which is in
a similar position. So, I would agree
that, looking at it from the interest
of the nation as a whole, U.P, should
be enabled to make economic progress
and where it has lagged behind, to
catch up with the rest of the country.

There was some reference to the
need to have district level advisory
rouncils. He referred to extension of
democracy. I do not want to get inta
a discussion of the three-tier system
at this stage, We do have a three
tier in the form of Zila Parishad,
State Government and Parliament.
But during President's rule also, we
would ke to have these advisory
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committees at the district level with
MLAs, MPS, etc.. and in the situa-
tion now prevailing....
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SHRI PILOO MODY: Panchayats
also?

SHRI K, C. PANT: You do not know
the position. The position there is
that new elections have been started
for Zila parishad. They have pro-
ceeded upto a point. Block Pramukhs
have been elected. One representa-
tive each has to be elected from the
Blocks and co-option has to take
place. After that, the Zila Parishad
elections have to be held. The idea
is that there should be advisery com-
mittees and I agree with the sugges-
tion. .. (Interruptions). Non-officials
pose a difficulty. I would like to ex-
plain that having a non-official head
poses the difficulty as to who should
be chosen. On that point you can
have further discussion. I myself
think that it would pose difficulties to
make a choice in the present circum-
stances, and perhaps having the DM
would be less controversial, although
one may prefer to have non-official. ..

SHRI NARSINGH NARAIN PAN-
DAY: There is a circular from the
Government of India in which grada-
tion has been fixed and accordingly
a non-official should be the Chairman.
The gradation of MPs and MLAs is
higher than the District Magistrate.
Why should the District Magistrate
preside, when M.Ps., MLSs and other
non-officials are there?

SHRI S. M. BANERJEE (Kanpur):
During the Conference of Ch
Whips in Simla, this question wac
raised and a unanimous decision was
taken that a non-official thould be
the Chairman.

SHRI K. C. PANT: Both of my
friends are speaking about normal
situation. There were States includ-
ing—it was not UP, it was some
other States; I forget the name of the
State now—where the District Magi-
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strate. ... (Interruptions). A point
was raised and I am trying to deal

with it. You have widened the scope.
of the debate luckily,

SHRI PILOO MODY: I am against
these committees altogether.

SHRI K. C, PANT: I was only
explaining that some State had DM
as the head of the Zila Parishad. At
one stage, UP. also had it during
Chaudhuri Charan Singh’s time if I
remember right. Later on, this point
was raised, I konw this. But the
point is that, just now, the elections
are not complete, therefore, whom
to select just now will obviously pose
a practical problem. That is all I
want to say.

Dr. Richhariya raised the question
of the atomic power plant. There
also 1 would simply say that discus-
sions are going on with the Planning
Commission about the allocations for
this projcet and the Department is
making efforts to see that the work
which is already started proceeds
quickly.

Mr, Jharkhande Rai raised many
questions. He and Pandeyii referred
to the problems of yarn to the
weavers. 1 do not want to go into
that now. 1 am told that the situa-
tion has eased in relation to the past
and if there are difficulties, we would
like to do everything possible to ease
those difficulties and I would be very
happy to discuss this problem both
with my friends perhaps outside the
House. 1 do not want to take the
time of the House on this.

The questions of corruption, students
and prices raised are not relevant
only in the context of UP. These are
wider questions.

He referred to the pen-down strike
or whatever it is by the engineers
in UP. I must say that I am rather
surprised by the action of the
engineers. They know that in U.P.
just now there is a power shortage.
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They also know that although the
rafnfall has luckily improved in the
Edstern UP. stil] we have not had
rainfall in_the catchment of ‘Rfhand.
The level of water in Rihand ts just
800" which is a precarious level from
the point of sustained power produe-
tion. Therefore, on the whole, the
power position is precarious in UP,
just now. In this gituation, the need
of the hour is for all concerned to
put their shoulders to the whee! and
see that power production and gene-
ration is carried out at the maximum
efficiency and that nothing is allowed
to be wasted. This is the need of the
hour and in thig situation, if the
engineers in U.P, say that they will go
on strike because the Punjab Govern-
ment hag suspended the Chairman of
their Electricity Board, I just cannot
see the logic of it and I cannot see
how such an actlon can be justified,
It is for the Punjab Government to
take action against their officers and
the Punjab Government hag proceeded
against this officer, as far as ¥ know,
on charges of corruption. His house
has been searched and certain things
have been recovered Now, what are
we getting into? If the Punjab Gov-
ernment takes action against an
officer who it regards, as corrupt, if
the engineers in U.P. go on strike over
this. it is completely unjustified and
1 hope my hon. friends will raise their
voice against this kind of a thing at
a time when public interest in UP
requires that power generation and
distribution is at its best. If the
engineers using it &5 an excuse go on
strike, it is something to be condemn-
ed and 1 would requeat all the sections
of the House to raise their voice un-
equivocally on this matter.

ot Rrewt W - § ¥ g9 rvEw
) arg af¥ & Y, afew oy aeft
TIEF 4} TTER WET AT L

SHRI K. C. PANT: Only a couple
of minutes more and 1 have finished.

He raised the question of the Police
Association having the limited right
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of association. That right is nlnuly
there. Only the constitution of

Police Association hag to be nmnnd
by the Government. This is the con-
dition. Otherwise, the right ig already
there.

Some specific instances were referr-
ed to by my féiend from the Jana
Sangh. 1 cannot offhand say anything
about these gpecific instances.

Now, Mr, Madhu Limaye said that
general matters should be discussed

by the Consultative Committee.
(vaadtvn) vy & AR T A Y
g A e Y ar AT 4w A
& 3 fvar Y &Y aar Hfad

He referred {0 the Consultative
Committee discussing general matters
also. He knows even now it is the
practice for them to discuss general
matters and this is an advisory com-
mittee and it is not a legislative body.
It only advises the President and so,
Shr1 Shukla said that there was a
constitutional point involved I am
not an expert on this and I cannot
say whether any constitutional point
is involved 1 would have thought
that 1t is wel] within the powers of
the Parliament to constitute such a
Consultative Committee There is
absolutely nothing wrong in it. It is
advisory in character. Shr1 Limaye
suggested that proceedings of the
committee should be publicised;
usually they are publicised; and if
the House agrees that the Government
can give some kind of a handout to
the Press at the end of each committee
meeting that can easily be arranged,
but if each Member gives out a
version of what happened then it
creates difficulties.

SHRI MADHU LIMAYE: Draft
aleo should be approved by the Com-
mittee,

SHRI X. C. PANT: How can you
approve it It takeg time. There is
nt controversy about it. H some-
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body has something to say, it will be

reflected in thé handout. Everybody

{as ample apportunity to say what he
€8,
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Then reference was made by him
to the bandh by the socialist
party. He said 2,000 people are in
jail. I do not want to deride his
effort either. It is & fact thet the
bandh failed; and the bandh has been
a failure throughout the State, I
know his party alone is not to be
blamed; certain other parties were
there which backed out,

Wt w1 forad - oy guy av A 4z
AT 9N F T F AR § 1 I
AT AN AY FT 9T ¥ WA gIAT FA
FAE TR FLTWERT &
e s a4

SHRI PILOO MODY: It is a valid
question that it the bandh has failed
then why did they take 2,000 people
in jail?

SHRI K. C. PANT: After I reply,
Sir, Shr1 Madhu Limaye will save
me from my {friends, because, Sir,
Piloo Mody is now forcing me to give
the figure. 1 do not want to belittle
the effort that they made. At the
insistence of these friendg I give the
figure, it is only 176, That is a small
figure 1n relation to 20600, but in rela-
tion to the effort that the party has
made, and in spite of being let down
by some other parties, it ig consider-
able. Sir, I do not really know why
this bandh is being organised. The
State Government is doing its level
best, taking action against hoarders,
against profiteers etc. From hoarders,
near about 50,000 quintals of food-
grains have been recovered, Raids
are being organised all over the State
and those who comes from the State
will bear me out in what I say, from
thefr experience in their own distriets.
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[Shri XK. C, PANT}

‘These bandhs only disrupt the normal
distribution system. By this, you only
add to the difficuities of the people,
Without disrupting there can be pro-
tests. In this House you are pro-
testing every day. The country takes
notice of it.

wt wy fowi : 5 woy & frd
90,000 fiezer | ag ¥ T figara &

SHRI K. C. PANT: If somebody
else had said it, then I could have
accepted it. If Shri Limaye has said
it, there is usually something in it
and it would have come to the notice
of all people in the whole country.
And this is the right forum in which
you protest. Certainly you criticise
and protest. Who is saying ‘no' to
this. Why organise bandhs and
things like, where by you disturb the
distribution of grains at this stage?
Sir, we are Gandhians and we have
been brought up in Gandhjan tradi-
tions. How do you expect us to be
like C.P.M. people?

I think you are looking at the clock
and you are feeling somewhat impa-
tient. I do not want to waste the
time. I would only like to say that the
basic objective, with which the
present agitation would have been
started, has been achieved. Now, the
P.AC. is being re-organised, the
C.LD. organisation is also being look-
ed into. In the State, the administra-
tive officers sre bheing screened.
Senior officers are being gent for from
Delhi whenever the State Government
asks for them. Efforts are being made
to speed up the developmentsl! pro-
jects and various areas of priorities
have been marked out, like giving
power connections for energising tube-

wells and diesel sets are given where
power cannot be taken. The guestion
of giving home stead land for harijans
is under contideration, And most defl.
nitely, in regard to Harijans, the State
Government has been particularly
vigilant after the President’s take-
over. My hon. friend knows that in
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Becent weeks no incidents of strocity

committed on harijans have come to

With these words, I hope that the
House will agree with this Bill with-
out any reservation.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to confer on the
President the power of the Legisla-
ture of the State of Uttar Pradesh
to make laws, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted. "

MR, DEPUTY-SPEAKER: Now

we shall take up the clauses. There

are no amendments to clauses 2, 8

and 1, the Enacting Formula and the
Title,

The question is:

“That clauses 2, 3 and 1, the
Enacting Formula and the Title
stand part of the Bill"”.

The motion was adopted.

Clauses 2, 3 and 1, the Enacting For-
mula and the Title were added to the
Bill.

SHRI K. C. PANT: Sir, I move;
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: Motion
moved: -

“That the Bill be passed.”

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Deputy-Speaker,
Sir, by now, it is clear that the
President’'s Rule is really the party
rule in the State.

The President’s Rule is funectioning
most brazenfacedly for the aggrandi-
sement of the interests of the rufing
party. The discredited set-up re-
maing more or less intact,
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they continue to dominate the politi-
cal scene'‘there: © I would give you
a few examples how: the old set-up
had been kept intact there. In- faet,
the old set-up havei got now a shield
to proteet them to'dd* whatever they
like. - No words can be too strong
to condemn this attitude of the Cen-
tral Government,

Mr. Deputy-Speaker, as'I told you
earlier I am now giving a few exam-
ples on how the -old set-up is being
maintained there. Shri( Kamalapati
Tripathi is the Chairman of the Plan-
ning Board. @ Shri Narain Dutt Tiwari
is the Vice-Chairman or Vice-Presi-
dent, whatever be the designation, of
the 'Planning Board. Shri- "J.'P.
Rawat is the President of  the Pan-
chayat Raj Committee. Shri Chatur-
bhuj Sharma is the Chairman of th=
Irrigation Commission. Shri “Beni
Singh Awsati, who was the Minister, in
the old set-up, is the honorary Food
Advivser to the Governor there.
Only during the last week, probably
ten days ago, tem members of the
ruling party have been made in
charge of the so-called campaign for
the procurement drive in the State;
they have been made divisional-in-
charge in all the ten Divisions, with
full parapphernalia,—cars and. all that.

There is another submission that
1 would like to make. Now, reports
are pouring in that raids are being
organiseéd on producers and 'consu-
mers “against’ the rules’' that have
been laid down by Government. Gov-
érnment “have laid down rules that
every producer can ‘keep with him
self 20 quintals’ and’ consumers eight
quintals.’ * But,- now; - 'émergericy
meksures are béing used by the cor-
rupt -officers® to ' line! their own
pockéts ‘and raids are being organis-
ed to the great oppression of the
people there.

s Atve T < sovien apry Hirpes ity

I wanted to make only these sub-
missions during the third reading.

1533 LL.S—11.
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“SHRI“S. M. BANERJEE (Kan-
pur): ‘IfﬁWas"” expecting the hon.
MiniStG‘I‘LShI’I‘K.: (9 Paﬁfto say some-
thing”about “the release of the two
undisptited” leaders of the State Gov-
ernment employees, Shri P. N. Sukul
and Shri‘-S, 'K.” Mishra, who were
arrested at'‘the time when there was
the PAC agitation. I do not"call it
revolt or mutiny but 1 call it only
PAC agitatien. I do not know why
they were detained and why they are
detained still. I would request the
Minister to"kindly throw some light
ori this matter: What was the state-
ment” for which they were arrested?
They simply said, as some of us also
say, that the demands of the PAC
employees were just and legitimate.
They had said nothing which warrant-
ed' the application of the DIR, and
yeét they were arrested wunder the
DIR, and ‘thus the DIR were misused
completely. Representations have
been made o Government for their
release, and I would request the hon.
Minister to throw some light on Whe-
ther they have been released, and
if not, the reasons for not releasing
them.

Again, 41 persons” Were ' arrested
under the DIR when they were agi-
tating against the boarders, in Lakh-
impur.-:. But:the: hoarders were not
arrested.

MR, DEPUTY-SPEAKER: In what
way, are these things connected with
this Bill? ]

SHRI'S. M. BANERJEE: The State
is under President’s rule. Where eise
should I say this? The panchayat is
there, of course, but I cannot raise
this there. There is no Assembly
also. That is why I am raising it
here.”

‘SHRI A. K. M. ISHAQUE (Basir-
hat): And that.too in the third reagi-
ing.

MR. DEPUTY-SPEAKER: That too
during the third reading.



SHRI A, K M, ISHAQUE: Most
probably he has committed this to
memory.

SHR] S. M. BANERJEE: Anybhow,
I am happy that he has started laugh-
ing at least,

I waé saying that the people arrest-
ed in connection with the food agita-
tion should be released immediately.
The hon. Minister has asked why
there should be bandhs, and he has
asked why people should not take
recourse to democratic methods, 1}
wonld submit that dandh is a demo-
cratic method and quite legitimate
too. In UP, in the open market,
rice is being sold at Rs . 1.80 per
k.g in the case of the ordinary
variety, and atta is being sold at
Rs. 2 per kg Dalda 18 out of the
market completely and it is not
available at all. Mustard o1l is sell-
ing at Rs 8} per kg. Ghee which
was avallable at Rs. 14 per k.g. about
three months back is now being sold
at Rs. 24 per k.g. When people are
manifesting their anger at this and
they want some reply from the Gov-
ernment, why should thereé be firing
and why should they be arrested?
Even the Prime Minister has said
that there should be resistance move-
ment in the country. When people
start the resistance movement we
find thut they are arrested under the
DIR or there is firing as in Bhopal
where seven "people have been killed.,
1 would like to have answers to these
points from the hon. Minister.

o oy fewd - goegw W,
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SHRI K C. PANT. I do not think
my friend, Shr1 Limaye, would have
written to me,
Nt wy fewl B A ap war w7

fam &, 9 aF qar &1

SHRI K C. PANT: 1 have not
personally seen the letter.

ot wq fowz : wrwe safey

cardfalodr <o § 7



325UP. State Legis. SRAVANA 20, 1005 (SAKA)

80 over the main points. These in-
clude a very substantial increase In
the welfare fund, more funds for
polics housing, new tents, extension
of medical facilities to families of
policemen, more liberal uniforms sup-
Ply, changes in TA rules to benefit
head constables and constables, free
food supplied for duty beyond 9 hours
#s8 against 18 hours earlier, extension
-of subsidy on motor cycles to CID, in-
telligence staff etc,

SHRI MADHU LIMAYE: No
liberty.

S8HR] K. C. PANT: Liberty Is not
something which we can give. I am
oot clear how it is covered by griev-
ances. Does he meapn the liberty of
those who are arrested? Some have
been arrested and disciplinary action
hag been taken against some. Keep-
ing in mind the unanimous sense of
outrage in the House at what had
happened in UP. I think the House
will take us to task if we dn noi
reimpose discipline 1n the PAC. I
think the whole country will ask us
why we did not reimpose discipline.
How are you to reimpose discipline
unless disciplinary measures are
taken? 8o it is in this light that my
friend has to see this. We are not
vindictive. We do not want to take
any extra measures apart from what
is necessary, If we do not take the
action necessary, we will again be
guilty of dereliction of duty.

He asked for details about drought
ete. Again, if you want me to go
into it, I can do so. But these are
matters which have been discussed
in the Hoiise before. In the Consulta-
tive Commitiee, we can go into these
matters in depth.

The leader of the Congress(0),
Shri Mishra--he is not here—said that
a certain number of committees had
been set up.

SHRI RAMAVATAR SHASTRI
(Patna): He is going fo Join your
parly very soém.

SERT K. C. PANT: Just now he Is
sitting with you. 1 do not know what
he does tomorow.

(Delegation of 326
Powers) Bili

I would like to clarity one point,
He said that Shri J. P. Rawat and
Bhri Chaturbhuj Sharma had been
appdinted by us under President's
rule. This 1s not so. Both of them
had been appointed earlier by the
elected government.

So far as other things are concern-
ed, he himself is complaining that
raids are being organised in a certain
manner which js causing harassment.
Is it not better that a certain element
of non-official association is there at
least in some areas? I think he should
have welcomed this. Instead he is
criticising it. All the time we hear
that President’s rule is bureaucratic
and if some eminent public men are
associated with it, § do not think it
should lead to any cause for com-
plaint.

1 think Shri Banerjee referred to
the arrest of Mr. Sukul and Mr
Mishra. I do not think that their
statements are quite as innocent as
made out by Shri Banerjee. If Shri
Banerjee himself sees this statement
which they made at the time and if
he is in agreement that anybody who
gets involved in permitting this
kind of indiscipline in the PAC
should not be allowed to do so....

SHRI S. M. BANERJEE: You kind-
ly read the statement as it came in
the newspapers. P. N. Sukul, apart
from being a Government servant i
also the President of the Federation
of State Government employees,

SHR] K. C. PANT: I have under-
stood the point. I am personally of
the view that if somebody is a Jeader
of the employees, by virtue of his
being a leader. he is more responsible.
One could understand some of the
failures of the erring employees bul
when the leader is involved, and if
he is found guity~I do not know
whether this action was taken during
the elected State Government’s time
—and it they were sstisfed thal he
had said something or done something
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[Shri K. C, Pant] MR. DEPUTY-SPEAKER: The

which was encouraging indiscipline in
the PAC as s leader of the employees,
then he deserves less or more punish-
ment? That is the point to be con-
sidered. it is a fact that he is leader
and that makes-it difficult; if he were
anybody else it would not have made
it so difficult. I hope you appreciate
it.

SHRI S. M. BANERJEE: T have not
appreciated it at all. Why do you
not release him now?

SHRI K. C. PANT: Appreciation has
two meanings, I meant the other
way. He talked about the high prices
and the organisation of bandhs. [
was only saying that under the cir-
cumstances of today bandhg Ilead to
disruption of distribution and thereby
the vulnerable sections are the ones
to be affected. Prices will not come
down through bandhs. Price resist-
ance—yes; creating an atmosphere
against price rise, action against
hoarders and profiteers, adultera-
tors—yes. ‘But bandhs disrupt distri-
bution and that is something to be
taken note of. If he gives some
thought to this he will himself come
round ard the constructive part of
him wiil respond to what I am say-
ing.

SHRI S. M. BANERJEE: Why not
use the DIR against hoarders in
Delhi? Why against the striking
PAC men?

SHRI K. C. PANT: DIR is being
used against hoarders in many parts
of the country.... (Interruptions) If
you want information, I can tell you
that in June itself, the Home Minis-
ter wrote to the State Governments—
not after the President’s rule in U.P.
that stringent measures should be
taken against all hoarders and pro-
fiteers and so on and he followed it
up by another letter. They asked
whether MISA could be wused; we
said: yes, by all means. Then we
wrote a letter that DIR can be used.
So, there is no question of .giving any
quarter to those~antisocial elements.

question is:

“That the Bill be passed”.

The motion was adopted.

15.11 hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PROCLAMA-
TION IN RESPECT OF MANIPUR

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): I beg to move
the following Resolution:

“‘That this House approves the
continuance in force of the Procla-
mation, dated 28th March, 1973, in
respect of Manipur, issued under
article 356 of the Constitution by
the President, for a further period
of six monthg with effect from the
14th November, 1973.”

Members are fully aware of the
circumstances in which the Proclama-
tion dated the 28th March, 1973 was
issued by the President. The justifi-
cation for Parliamential Proclamation.
was also debated in this, House on two
earlier occasions. There is, therefore,
no need to go into that guestion now.
As the House is aware, the Legisla-
tive Assembly of Manipur has been
dissolved and Popular rule can be re-
stored only after new elections to the
State Assembly are held. However,
article 82 of the Constitution requires
after each census the allocation of
seats in the House of the People to the
States and division of each State into
territorial constituencies shall be re-
adjusted. The Election ‘Commission
have accordingly taken up the delimi-
tation of Parliamentary and Assembly
Constituencies in all States including
Manipur. We hope that this process
will be completed in the course of the
vear and elections will be held early
next year. But meanwhile there can-
not be a vacucum. The period for
which the House had earlier accorded
its approval will expire on the 13th:
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November, 1973 when the House will
1not be m session. Therefore, we have
now come to this House with the re-
quest that the duration of the Procla-
mation made by the President may be
further extended for a period of six
months. Such an extension is consti-
tutionally unavoidable. I would,
therefore, request the House to accord
its approval to the Resolution.”

MR. DEPUTY-SPEAKER: Resolu-

tion moved:

‘That this House approves the
continuance in force of the Procla-
mation, dated 26th March, 1973, in
respect of Manipur, issued under
article 356 of the Constitution by
the President, for a further period
of six months with effect from the
14th November, 1973.”

SHRI DASARATHA DEB (Tripura
East): Sir, I oppose the continuation
of President’s rule in Manipur for a
further period of six months. Mr.
Pant says they are contemplating to
have the elections in Manpur in early
1974. I say that he should keep his
word.

It has become a regular practice in
this country to keep certain States
under President’s rule for more than
six months. The, pattern of this ruling
party has become such that they are
in the habit of bringing more and
more States under President’s rule.
Even if there is a single majority
party 'in' the Assembly, if .a certain
action does not suit the interests. of
the ruling party, immediately they
impose President’s rule. Once they
have brought a particular State under
President’s rule for six months, it
has also become a regular practice to
extend it for another six months,
another six months and so on, thereby
depriving the people of that State
the right of being administration by
their own popular government. Mani-
piir people want their own govern-
ment and this practice should be put
an end to.
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I do not know what was the posi-
tion earlier. but for the last two or
three years, Manipur has become a
deficit area anq they are getting food-
grains from the centre. But because
it is far away from. the centre and
transport is very difficult, every year
it so happens that government do not
take care to keep food stocks ready
there for the difficult period. Since
Manipur and Tripura are being ruled
by the Centre and being far away
from the Centre, T have suggested
that in those States at least foodgrains
must be stocked much earlier, long
before the rains set in, because you
cannot reach those areas once the rain
sets in. I do not know what action
Government have taken on this sug-
gestion. I hope Shri Pant will refer
to it in his reply. If they have not
already done that, they should do it
now.

I am happy that Manipur has got
district and regional councils. But
they could not develop the tribal area
because of so many handicaps. First
and foremost, adequate funds must be
placed in the hands of these councils
to develop these tribal areas. It is
meaningless to set up these boards
without giving them adequate funds
because then they will not be able to
serve the purpose for which they are
set up. I feel that the Government
must specifically set apart a certain
portion of the funds exclusively for
the development of the tribal areas.
If they are to depend on the general
revenues, sufficient funds will not be
available to. them and those areas will
be neglected.

It was pointed out in the Consulta-
tive Committee on Manipur that hun-
dreds of Manipuri women using
hanlooms are suffering because of
shortage of yarn. The yarn supplied
to them by the govérnment is of 120
counts which cannot be used by the

- handlooms are suffering because of

vers can use only upto 50 counts. So,
this specific type of yarn which can
be used by the  handloom weavers
should be supplied to them.
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Now that Manlpur is under Presi-
dent’'s Rule and since the Home Min-
istry is desling with this matter. the
entire responsibility lies on the Home
Ministry to see that all these difficul-
ties are removed.

SHRI N. TOMBI SINGH (Inner
Manipur): Sir, I support the Reso-
lution for the continusnce of Presi-
dent’'s Rule in Manipur for another
six months. Though this cannot be
a normal or very encouraging trend,
we all remember the circumstances
in which the administration of the
State of Manipur had to be taken
over by the Centre from the very-
corrdpt and high-handed ULP Min-
istry headed by Bhri Alimuddin,
supported by his gang of politicians
of the MPP. and other alliances.

On earlier occasions we have dis-
cussed a number of grievances faced
by that State. The importance of the
strategic position of the State cannot
be exaggerated. It iz in the extreme
east, having a long common border
with Burma. The law and order
situation in that State and its :ndus-
tria] development should receive the
utmost attention of the Government
of India. Now that it is under the
able supervision of the Government
of India, particularly, the Home Min-
istry, 1 think, we should expect rea-
sonably certain vigorous steps. I do
not like to repeat the issues I had
already mentioned earlier, a few days
back, when we discussed the Supple-
mentary Demands in respect of Mani-
pur for this year.

As you know, the geography of
Manipur is such that flood and
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, been necegaitated, I think, the Go-
vernment of Meanipur, with Hberal
asgistance from the Government of
India, will meet the requirements of

the farmers so that they will not
suffer,

The permanent aspect of flopd con~
trol to which I have tried to draw
the attention of the Government of
India, particularly, the Irrigation
Ministry is this. We have been so
far raising the river bunds withowt
identifying the primary causes of the
floods. The present technique will
ultimately increase the factors that
have compelled the Engineers to raise
river bunds. The railing of river
bundg wil not solve the problem.
The nriver sources are near the
valley; water comes quickly and goes
quickly. Naturally, therefore, the
suggestion hag been put forward,
times without number, that the rivers
should be dammed at their sources
so that there will be perennial navi-
gation, so that there wil] be water
supply throughout the year and also
the dams and outletg that will come
out will be used for power. These
suggestions have been so far not pro-
perly attended to I think, the Gov-
ernment of India will look into this
matter,

The next point that I would like
jmpress upon the Home Minisiry
the ghifting of the Assam
the very heart of the Imphal
Immediately atter the down
Mampur in the RBritish
British Government,
policy and also to insult public senti-
ments, stationed the
very Palace of the

)

J
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and, of Jmphwi, tids portion, parti-
cularly, ocsupled now by the Asssm
Rifles which ix known ag the old
Palace. is the most beautiful and
most important place from different
angles. This is the symbol of our
prestige. Now, during the President’s
Rule, I would like to draw the atten-
tion of the Home Minister who has a
thorough knowledge of Manipur and
the sentiments of the people of Mani~
pur that the Assam Rifles should be
shifted elsewhere outside Imphal
There might be financial difficulties.
I do not know. It will be, at worst,
only some {ramsaction between two
Minigtries. From Defence Ministry
or whatever Ministry to which this
Battalion belongs, the land will be
transferred to some other Ministry.
They can be given a very suitable
plave ouicide the town. This place
can be utilised, apart from pleasing
the sentiments of the people, for
Civil purposes, for running of admin-
istrative offices and also the old
Palace which is a symbol of senti-
ments can be thrown open to tourists
and public pilgrimage because there
are ancient sacred spotg which people
visit round the year according to
tradition and wherefrom people col-
lect sucred dust or collect water for
theiy rituals,

President’s Rule 334
in Manipur (Res.)

The general weorking of the tele-
phones iz highly unsatisfactory.
Over-billing is done and there are
a lot of complaints about the ineffi-
ciency of the exchanges.

In spite of the demand and in spite
of there being adequate justification
for it, in this State Capital, no auto-
matic exchange has been installed. I
do not know how long it will take.
I hope, Government of India will
hurry up with this.

The next point that I would like fo
mention is about the poor sports faci-
lities that are provided in Manipur.
Naturally, our young boys and girls
provide very rich talents for sports,
particularly those in the northeastern
region to which, Mr. Deputy-Spea-
ker, you also belong. Our boys and
girls do take part in the sports acti-
vities and their enthusiasm fs second
to none; and they have given good
account of themselves, Conxidering
this sports facilities provided in the
State are very insignificant, particu-
larly the absence of stadiumes, out-
door as well as indoor, and separate
playgrounds for hockey, football,
tennis and such other games which
the people love very much is serious-
ly felt. This is a serious grievance
and it should be removed. Now there
is only ome polo ground and there
along with polo, hockey, football and
several other games are being play-
ed. One can imagine the plight of
sports lovers. 1 hove, Government of
India will pay special attention to it.

Next, I would like to draw the
attention of the Government to the
working of the Khadi and Village
Industries Board in Manipur. The
constitution of thix Board during the
erstwhile ULP Ministry was done
purely on political basis. Now there
are abundunt reports of corruption
and mis-handling of funds by thie
board, All kinds of favouritism are
going on under the banner of Khadi
and Village Industries Board. People
who are particularly strange or
forelgn to the very ides of village
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inaifdtfhis ¥hd Xnadt Have been ip-
pdihted Wil foW by cohtiatie, What
hapfiens now iz that slmoet dafly the
local papers dre fall of sepiorls of
corruption and mismanagement of
this. So, this has to be looKed into
and the Board has to be re-consti-
tuted so that the objectives of the
board may be achieved and the
mishanding of funds and powers
may end.

Next, [ would like to draw the
attention of the Government to the
working and the performance of
the nationalised banks in Manipur. The
nationalised banks in Manipur are
not doing justice to the cause of agri-
culturists and industrialists in the
matter of loans and assistance....

SHRI DINEN BHATTACHARYYA
(Serampore): Nowhere. Not only in
Manipur.

SHRI N. TOMBI SINGH: Of
course, I am referring to my State.
I am not surprised and I hope the
Government will perhaps look into
this. There are only two branches of
nationalised banks—the State Bank
of India and the United Bank of

India and they have sub-branches in
the rura] areas alto. According to
my information, the branchés as well
us the head office; are exiending
losns to gome busihessmen only on
the basis of seeurity. Of course, it
is public funds and security is a very
important consideration. But, unless
we support the industrialiste and
agriculturists by allowing certain
eoncessiong in precedures etc. the
very purpose of nationalising the
barks will be défeated. So, the per-
formance of the nationalised banks

i Manipur, particulazly, in the rural
and the hilly aress should be looked
into go'that agriculturists and small
industriclists I the rurel -and the
hilly areas will get the benefit.

(AOGUNT W, SN Neosiddiey -Tidy Wi E. 3
Monipur

(Ru)
Tamt, dot ner We Nady' the

puct 1t teh plentusion P,
wwm«uma«a i
s n lot ¥ wild grovth of ﬂlh‘ ih
Munifiupy n cortedn aites. The ‘e
planters thé world sver kiibw thist the
Maripur variédly of tea 15 very: good
for spreading. Therefore, we falt to
understand under ‘the existing circun-
stutices, aftér the 'developaient of the
meank of conmunication, why the Tea
Bbar] Nes not tifkken up the prospect of
having a féw tea gardens on an ex-
perimental basis in certain selected
areas of Manipur. I undersiand that
the Chairman of the Tes Board visited
Manipur sometime sgo. I do not
know what happéned and what dia-
logue he had with the Agriculture
or the conceérned Department of
Manipur. All these things cannot be
taken up casually.

Now, in this connection, what I
would like to say is that the economic
development of Manipur can be done
only through a few projects namely,
setting up industries like paper and
cement about which 1 had occasion
to refer to in this House repeatedly
and I would not like to repeat them
now. Over and above the facilities
for paper and cement, the abundant
prospect for setting up tea gardens in
Manipur is still there and we have
not been able to tap thig resource
The Government of India not only
from the point of State’s economic
development but also from the point
of general development of tea indtis-
try in the courltry shiould take neces-
sary siéps and u plive lke Mmnipur
should hot go Dy default and I think
serious sttéiition will be jgiveh to this
aspuet,

Another point 1 would tike to men-
tion is the affairs of the Reglonal
Medical Collége stivted Yast yéar in
Manipur, This Regioha] Medical
Colleje has been stirted In order to
sérve a numbér of Matés including
Yours, r. Deputy-Spiikér, Bir.
Meghdleys, Nafdland,  Manipur,
Misseasl) ‘wte.  Triphbs § Wio In-
cluded. Now, the number of seats
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ult to accommo-
diité the reghirednents of the Btutes,
Partimslarly, the hust  Shete ¥ the
vietim because according to the anth-
metic of the population figures, the
Nost State gets ohly 11 seats The
guestion is whether the Ministry will
help the State Government to find
opportunities for more students than
allotted in the present quota so that
the usual quota of seats outside
Manipur be restored to Manipur
irrespective of the regional college
which cannot meet the present
requirements I understand in this
connection that the Government of
India have agreed to allot a few
more seats outside Manipur to accom-
modate the usual quota of gseats. The
question of re-opening of the wait-
ing list which was prepared on the
basis of the Gauhuti University ad-
mission programme should receive
the topmost attention of the Govern-
ment. There are quite a number of
students who were left out of the list
only because they inspite of good per-
formance could not subrmut the marks
sheet in time They should be
accommodated. With these words 1
support the Resolution. Thank you

off omraTe MWy (9zar)
gunaw  ft, WA ¥ megafa &
wrEA ® 6 WEN Y wafy & o O
R & geme w7 & frdw war g
ag aw ¥R sww A At welt v 6
g O wafy ap & v grvrear
wof? gl agrm g e d
agd 5 1974 ¥ agy r@wTd
IR ot o N Rardt & faefud ¥
@ waly ® agrr o1 wr o fred
6 Wiy & wam war @ afrdom
ol s wk, rd dafa o v
a% 1 6 WY w1 AN Qo wuy @)
§ 1 s ag o ¥ wngd R wgi Y
I & grd A A aoere f wni
& & aftdfam &1 T oY woar A €,
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aTeX fare ot Gar@aer 3t @
ATy wnd & fer gg s @A
WA Ao SEeY ST T g
are ¥ s wfige 3 6wt dw ofix
vregafs w wea wre e, agy
F wEar wt site warlt av o o
@ g | ofed & s frdy wear
g S AWM Tt g fa oger a7 fim
¥ WY qaE wT ww A W e

sy & agr F 9 go sfafafe Y
LU R LR Ci 1

15.38 hre.
[Sarr S. A. Kapan in the Chair]

TFT 9T ATER WY ATF 7 JIT A
ug rar famn vy At w77 mr s dwr
¥ s w1 gw fawfaa w1 g 3,
I e W AvAA w7 § Afew
wWawg ygefa & wwme 9 enfog
FE A N T4 ¥ glewt § S
FT IATH F FGC N TH abw ¥
g1 N HE e owmea ¥
wmg wEdw Aty @ R oag
9T WA GF Awin A Ag e,
av feam o mam s{d i &
frofwm W W & fd, v
T ¥ AamE e & fag,
WY B AR g A W agr aowrr
FTEWM IR T JETED A &
g & g ¥ @i 9 Avwcag
gaIt 3w § F¥ A A g &
AT 51 wgE® woet § 1 frodf
ax 9g fggema & A T ww
A geaT FT & gxA @ fw fww
add & i T EE qd @ Sl
T TEME TEA #T sty WY
A @ Awond o s
wART A 7 T | W 9T F@T
A W FT T afr wd | saled
g1 AIETg ArErT I ang o
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dfrerdt any oy & fie g o #7 g
&t frerer g figeat § i S o e
qui sifeeT § wiifs ag T @ s
i igsmrgm i wag &
sal & e & SR oY W anr ¥
T2 ST AT wlgd 1 W F g
agt IO a8 Y feafr gww ¢, A
# d%TQ ¥ | T T TH A A
FEAT FL TWT E, SATETAT AW & 9
s 74 & 1 Al W arfew s
wga fasfea ady §, aramre & aww
Wt wfrsfas § fag & s1o00 ama &
Qv+ HEH & ﬁﬁ ﬁ ‘ﬁ' m
wfears gt & 1 & g ¥ froya w
= w A foird W oA
oqre & AR ¥ qEAAT 54 AHEAHY BT
THIGTT AT a% AET T TT AF AT
AT € 717 ¥ IO aG vt 4 el
TF | agh & FEA F FW A F
Ao A, & ad &y enfan
i ¥ FHT0 gT 6 & AW Y
A Oy RwarAT ATy H ) Afer
Fae ofF wrad AT w3 Feam ot i A
FHTQ 7 gL el | o & AT W
Tt & | G TS T g W ey
sofd W v e, o amr
sfafafird & gre ¥ wrea § I
st fiscan §1um e &
fadk iR @ § ¥
oy &4, e oF @ F o A0
AXE W W g7 ATAT wifigd e agi
7 frawro g g o s agi &
73 waw f& wrowd #Y AT §
g it waW § wew forareT g WA
it § T A R S figrgeam o
figear 1 ot § afew grag & it
A FT I w1 wfawTT ) ag wgge
Foar agi & A0 A W w1

L

Manipur (Res.)
gt ¥ wivpfie ToTw W e
wfr ot &1 afrge g o A ot
e wwd § wte dar o §, oW o
ot uw W s o gy arfe

w}eramém?rﬁwrfﬁl

Qfox | wae g T8 €4 Qv &% w1
A4y M 1 WA WA AE AT AT
# T AT A AgET | A WA W
g fawwa oY frwsmw ¥ o g
gr 1 Y Preerd w & wyr
9T & ¥4I ¢ R € AW FT GEAT
agi ot @av 1 wingy, fager, weoem,
AT fre® g vd § I vy sy
s {ifad, Wt ' a7 a7 afrgs
W ArE Wi 6 TET TS wT WA
ey &)

uwm w%c ag N} waife ag
wbaqrdr 3 W7 wfge ag.r 1 §
wgt ofy wgrk &, el Y ot § whow
% qrp § e wy &w o e
s AT AT § &Y, QR qew
¥ wk &R ok o @
T Wre aenn At 47, I O e &
e wewr At @ o wgt A wnw
wei Wt )l g e fows.
erlr § Fs agf ¥ rrer Y v & v
e e 1 ¥ & Wi figedly WY
s aforge & oy e Ao, agderd
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R T §, oer wewt g v W &
wafet a3 af qear dor R avAy oF
AR 9T Sar Arar g, 4
writ W wrer gTAT FHA & o
e &7 X ¥ KT o af At
¥ W ¥ wrg g fawaTe 7 ®T 9%,
QAT W W T AwA 97 T
w7 A 7 6 | T weEr & A ¥ gawt
farg wran g W wm won § fF
"y A=A § AET AR YA FA L
Agt F qAFYT AL FT FAT HF FA
q afe =g wox wfqa & fmio
o &7 %, W 4% A% 6 3w F A
W& FAW fAE w AT A%

SHRI PAOKAI HAOKIP (Outer
Manipurt: 1 rise to support the re-
solution seeking to extend further
President's rule in Manipur State.
The need for this extension would
not have been there if only there had
not been failure to conduct elections
during the period between the day of
the proclamation and now. But then
this has been the only course possible,
because cven if there had been com-
pletion of the delimitation, it would
not have been possible for the peo-
ple of Manipur to go to the polls, be-
cause of the circumstances that
obtained there und that are still
obtaining there, such ag the famine
condition, the law and order situation
and such other things. So, there is
need to extend further the Presi-
dent's rule there, But I hope that
this would be the last such extension,
and electiong would be conducted in
the early part of 1974,

Actually, I did not intend to make
a speech on this resolution, but since
{ have risen, I would like to make
a few points. WMirstly, 1 would like
to touch upon the law and order
situation. As the House kmows well,
the law and order situation hes been
very bad there for the lsat so many
years, especislly during the recent
months. On the earller occasion
when Manipur was discunsed in this
House, there was peference to the
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incidents that took place between the
underground  guerillas and  the
jawans, in which 17 jawans and some
civiliang had lost their lives.

This has been the recent situstion
and thig situation is atill continuing.
This is what agitates the mind of the
people, specially those living in the
hill areas. Day to day they are liv-
ing their lives under great conster-
nation and fear. In this atmosphere,
in thig wretched condition, these peo-
ple have been trying to survive.

No doubt, Government has been
doing such, but that is not sufficient.
1 am sorry to say this. On this as-
pects of the problem, it has been my
desire, and now also, that to prevent
to a certain extent the occurrence of
these incidents, to prevent anti-peo-
ple elements committing such erimes,
there should be on the borderline a
number of armed forces posts instal-
led so that these elements cannot in-
filtrate from abroad. But so far this
has not been done by Government.
I must say that the incidenfs that
have been taking place in recent
times have been due to the lack of
such an arrangement. Had there
been such an arrangement on the
borderline, it would have been quite
impossible for those elements to
commit such crimeg so easily. This
1s one of the aspects to which I would

like to draw the attention of the
Home Ministry

The second thing I would ask Go-
rernment to tell us is about what has
been done to the bereaved families
of the jawans as well as the civilians
killed not only in the recent months
but in past years aiso. I am wmot
aware that Government hag been do-
ing anything with regard to this. So
when the Minister replies, he will
kindly enlighten the
aspect.
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[Shri Paokal Haokipj
have been addad. New they are six
in number, I am informed that these
two new districts have not been de-
clared as full-fladged districts &s in
the éase of others, What is the difi-
culty in making them full-fledged
distriets? If my information is in-
correct, this may be ignored; it cor-
rect, I would regquest Government to
muke these two districts full-fledged
districts, as immedintely as possible
so that they could function properly
for the welfare of the people. Five
years ago some kuki refugees came
from Burma and after three years of
their arrival they were given some
help, about Rs. 3 lakhs. After that
the Government has not been giving
them further help. I know their con-

dinons. I request that in this matter
also the Gavernment should do

something.

There is one sorry aspect of the
problem so far ag security measures
are concerned. Kecently, the Home
Ministry and the Government of
Manipur have issued orders that the
village chiefs and the tmbals in the
hilly areas of Manipur should inform
the Government “when hostile ele-
ments come to their places and try
to do something. If they fail to in-
form the Government or if they in-
formed the Government after the
elements had done something, they
would be punished or they would be
fined. This is a new method to pre-
vent the crimes. Formerly this was
practised only in the State of Naga-
fatsd. This has come td Minipur now.,
I am not going into the guiestion how
far thiz measure wilt the
orimes. But are theré not more effec-
tive measurés that thé Government
cauld take? ‘Thére could be mbre
forces. More alert could help. I
know there are n numbér of forces
in the hilly areas and their number
could be increased. I must expfess
my fear in regard to this matter. It
mighs 80 happen thet & villager might
be ignorant of the presente of histile
elements and in such cases, if the Go-
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velinént pPamstelity Abm, what: will
happen?

16 hre.

(Manipyr is » backward ptate.
ere does the badkwarduess of
Manipur lie? This has to be dis-
covered by the Government, Ity
backwardness lies in the hilly areas
of Manipur. All these years develop-
ment has been going on in the heart
of the State, Imphsl, in the vailley
only. Hardly anything has been done
for the hil] areas. In order to im-
prove the condition of the people of
Manipur as a8 whole and further
beautify the picture of Manipur, the
only thing that can be done is that
the hill areas and f{ribals should
receive special consideration and
more specia) programmes and projects
should be taken up there. No doubt
huge amounts of money have been
spent, but where have they gone?
This should be looked into, I would
request the Government to consider
the poasibility of setting up a special
committee to review the progress
and developmental work over the
years in order to ensure that effective
measures are taken to eradicate the
poverty of the hill areas, so that the
rate of progress of a a

whole can be stepped up.

ot wrce o wf (wonw)

avmafe wgvew, it o & o oy weny
oy § fis afrge ¥ wrezafy e oty
o T * B g od, § e
frlry wvar f 1w R ¥ fi wferer
¥ wfafomr afm o qo7 giw &
Wt argufr wrew sy ey o
WY oY wt o At fipger ¥
et wre uE wRow & 7 A
www piar § T wostr qrevdeg
ot

uferge aw amde Wz ¥ ot ox
firwat gotr witw ¢, otgt virFirardt whn
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v on A X W SRR
grr 7 cregafy wrew W e 4
wORfor wam 1 sfagr ¥ asf
W e ok v et & afarafion
ot e g § iy g o fedd o
TR W W A e g g
Y plr g AwTanll AT W,
wr fr &1 oy ofenfr S o
T 5 war i Jm gy SRR
T wwd) 8, & SarNdY o ¥ ST
favgrs 23 o oY ¥ & fai oy ow
g &1 fad ging

i IR S T 4
wod zfeer fex Ty o7 AWK £
g gt & ag wom TP A
w1 &y & fir w8 ¥ fowr & 35 #3904
stay fe vy sy Wt 3, sforge e
I W aia @y sfg ¢ famd
R #W Lo Mo AW § 1 TP A
r fafrer qewfrd | &few om
o\ MW sty 7 afagy ¥ oty
WTAR AT HVH F 4g #a TG &
SATE W WA §T TRWT | s Wy
wERy @ WA Ay fe i oW
W & agr wAW wOY JEA, o W,
™ gomy W AYww muw AwA o
e o weme & v ety e
% wwfe & TR % Y ag@l o @
# ot ot W W W ol R
¢y gEfE e B v &
oFTaT W e Ao ) 2

NN W NS WA A W
gATY Y weear o wfow & agrit
&t ¥ gy fom @E wraws g,
wife g e e wgfaten o
&, W wgt wATe W S 797, AY W
& s B aom SToR i e ) 9
T WRT A R W X e
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¥ TN g T ST Ty, A) g Y A
@ wHY )

W ooy &g war & fw A
# wezrarr § ) x| AT X A AF
ww & fer w9 AY AT
srzrar &, AY ferey i frar o ?
wflrs gezrare ot #di & wgl WaranT
TF wwa oz A  Froagt
M wme s s far
I WA GgEATE W AW
% ¥ e am & _wWE g Em
& avir 1w g ey A frar sy
AR ¥ wia 39 715 51 fare
g safA wit g qnph S s
ATQ At | A owrerafa W
wafed aft =y fegr o @ 5 a0
omETare § ) AW FTRW 9g AT 6
T AT W wver A Wit oY, W
ATE QEET A4 1 gafad Azw W
%7 faom AT B

SHRI DINESH CHANDRA GO-
SWAMI (Gauhats). Mr Chaurman, I
take my stand heie to support the
Resolution 1 feel that normally
President's Rule m any Staie should
not be extended. But there may be
compelung reasons for doing so in
some special cases In the case of
Mampur, one such compelling reason
has alreadv been mentioned, namely,
that delimitation 15 going on and it
the clection takes place before that
process 15 completed, it will not be in
the interests of the State

The last speaker spoke in a critical
vein about the promulgation of Press-
deats Rule mi Manipur It seems
that he 1z not aware of the conditions
and crcumstances under which Pregi-
demt’s Rule had to be promulgated
in Mampur The House heas distus-
sed in detail the wrcumsiances n
which the Alimuddin Ministry Rad to
go atd Presidest’s Rude had to be
promulgated.
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[Shri Dinesh Chandra Goswami]

I am in agreement with him when
he says that Manipur ia a backward
State located in a strategic region.
Because of its strategic position, I
feel we should try to understand and
appreciate the problems of not only
Manipur but all the other strategic
States which are located in that re-
gion and adjacent to Manipur.

We should bear in mind that a seri-
ous effort is being made in that re-
gion by forces which are hostile to us
to bring disharmony in that region,
We have read in the newspapers
about it and I hope the hon. Minis-
ter wil] clarity the position in his
reply. Recently, the underground
Nagas have increased their activities
in this part. We have also come to
know that various unlawful forces
are trying to entrench themselves in
this region. Therefore, this being in
a strategic position, it should be our
utmost effort to see that an efficient
Government is in power in that area.
If a particular popular government
is incapable of running the adminis-
tration efficiently, what alternative
have we except to promulgate Presi-
dent’s Rule?

By extending the President’s Rule
for another six months Parlisment
today ig iaking upon itself a very
serioug responsibility. The moment
we say that we authorise the Presi-
dent, or through the President the
Union Cabinet to run the Government
of this State, it is our responsibility
to see that the expectations of the
people of that region are fulfiiled.

What are the maladies of Manipur
and other States in that area? [
think no serious effort has been made
up till now to identify these mala-
dies. As far as I can see, the three
basic maladies are backward agri-
culture, absolute lack of industrial
elimate and lack of infra-siracture.
The last speaker has referred to the
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food position in Metipur. The agri-
cultural pattern in Manipur is pri-
mitive. 1 had the opportunity of go-
ing through some of the statistics of
the Agricultural Refinance Corpora-
tion recently, 1 was struck by the
fact that though this Agriculturel
Refinance Corporation was brought
into being to improve agriculture,
especially of the backward regions,
the entire eastern region has been
completely neglected. The total
amount allocated to the eastern region
comprising of Bengal, Orissa, Assam,
Meghalaya, Manipur and Tripura and
the two Union Territories of Aruns-
chal and Mizoram was less than
Rs. § crores when the total all Indis
allocation was nearly Rs. 500 crores.
How can we expect the industrial
growth, how can we expect the pat-
tern of agriculture to change, if you
only allot 1 per cent of the total re-
sources of the country to these eas-
tern areas? Now, this State being
under the President's Rule. T haope,
the Home Minister will sec to it that
more allocations are given so that
there ix agricultural growth and the
pattern of agriculture can be changed,

The second aspect which we ghouid
keep n mind is that the mere allo-
cation will not do because expertise
1s a thing which is extremely essen-
tial in this region. Therefore, we
should try to provide expertise also.

Then, there is lack of industrial
climate in this region. I have my-
self a bitter experience. When we
ask for Industries in this region, the
obvious, the routine, answer that Is
given is we cannot have industries
because there is no infra-structure.
When we ask for infra-structure, the
reply given is that there are no in-
dustries to support the infra-struc-
ture. Therefore, we cannot have in-
dustries. This is the amswer given
to ug every time. Who is to resclve
this paradex? After gll, the Govern-
ment must resolve thiy paradox. Un-
fortunately, nothing has been done to0
resolve this paradox. In this region,
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the people’s patience has almost
reached the last point of elwsticity.
Therefore, 1 would like the Govern-
ment to keep these aspects in view
very seriously.

My learned friend said about sports
and cultural activities. Though in
the present physical state, I do not
look like & sportsman, 1 am one who
is actively interested in sports. I can
tell you, i properly groomed, the
Manipur boys can really make a mark
in Indian sports, particularly, in the
athletic events, 1 know it from my
experience and I ask the hon. Min-
ister to keep this in mind.

In this context, before I conclude,
I want to draw your attention to a
very serious thing which is prevalent
not in Manipur alone but in the en-
tire eastern region. The paradox
today is that there is a lack of har-
mony, a lack of emotional integra-
tion, in these eagtern States. I you
look at States of Bihar, Bengal, Assam
and other States, there :s a lack ot
harmony amongst the population of
these eastern States. Therefore, be-
cause of lack of harmony, we have
seen disruptive forces coming t0 &
surface. The eastern region is the
most strategic one. The forces which
are hostile to ug inside the country,
the reactionary forces, the vested in-
terests, and the forces which are hos.
tile to us outside the country are try-
ing to capitalise these forces and are
creating a sense of imbalance in the
eastern region.

Now, the entire lack of harmony
in the eastern region is the cause of
economic uncertainty there. Because
there i5 no economic certainty or
there is economic uncertainty, there
is a restlessness amongst the younger
generation and this younger genera.
tion falls an easy prey on sentimen-
tal issues. Therefore, if you want
to have real harmony and emotional
integration in the eastern region, we
must have economic development in
thiy region. ¥Unfortunately, here has
not been economic development in
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this region because the people of the
eastern States, we the politicians,
have not been able to fight from a
common platform. That is the para-
dox. The people cannot fight from a
common platform because there is
mistrust resulting from economic con-
ditions. The economic conditions
cannot be improved because there is
ristiust amongst the people. This
paradox must be resolved.

Now, a body was formed to resolve
this paradox, that is, the North-Eas-
tern Council under the initiative of
Mr. K. C. Pant. 1 do not know what
thigs Counci} is doing. Up till now
at least, no ostensible sign has come
to us as to what the Council is doing.
1 would like him to enlight us as to
what the Council 15 doing so far as
the backward States of Manipur and
1ts adjoining areas are concerned. I
hope, he will do it.

With these words, I support the
Resolution.

SHRI P G MAVALANKAR
t{Ahmedabad): 1 find it rather diffi-

cult to support the Home Minister's
Resolution, although, I must admit,
the grounds of objection are not as
strong as they were at the time of
the Resolution on Utfar Pradesh.
There was, undoubtedly, a Cosntitu-
tional crisis and there was no possibi-
ity of forming an alternative Gov-
ernment in Manipur; therefore, the
president’s rule had to be mtroduced.
But, Sir, the Minister of State for
Home Affairs has not given any
arguments for extending this period
by another six months except to say
that the Election Commission requires
some time for the electoral rolls to
be revised, etc.. he has not come out
with any specific or valid reason as
to why the President’s rule should be
extended. I should have thought that
revision of electoral rolls would be a
normal process, would be going on
continuously and that that would not
be, in itself, the major reason for
extending the President’'s rule. There-
fore. 1 feel it is very pathetic to see
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my esteemed friend, Shri K. C. Pant,
moving this Resolution today—earlier
he moved the Resolution on Uttar
Pradesh and after this Resolution on
Manipur he will be moving a similar
Resolution on Orissa. It does un-
doubtedly mean erosion of the demo-
cratic processes in our country. The
Constitution envisaged President’s
rule in one or more States of the
Union as a rare phenomenon, But I
find, of late, what should be a rare
phenemenon has become a matter of
daily occurrence. If you go on ex-
tending the President’s rule like this
not only in more than one State but
also in the same State for more than
six months without giving any valid
reason why you are extending the
President’s rule in that particular
State, I am afraid the erosion is still
deeper and still wider. That is why,
on that count, I would like to object
to Mr. Pant’s moving this Resolution
and asking this House to give its
endorsement.

If I now take this particular case
of Manipur, it is a very smal] but
significant area; it is far-off from the
Centre, i.e., the Capital, and is loosely
connected with the rest of the
country; nonetheless, one cannot
ignore the significance and importance
of this border area. The people who
live there are already economically
under-developed—I do not like to use
the word ‘backward’—and coupled
with their economic under-develop-
ment is also the political under-
development—they are denied their
very legitimate and natural right of
a popular Ministry in their State.

I had the good fortune of making
a somewhat leisurely and good visit
to the State of Manipur in Apri] this
year. 1 spent nearly four or five days
there. I went round not only Imphal
but also the other parts of the State;
I went as far as Moreh, the border
between India and Burma. When I
had that pleasure of visiting the entire
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State of Mze aipur, I could see that
the places I visited and the people 1
met were impressive; I found the
people of Manipur to be cheerful,
charitable and considerate; their spirit
was indomitable; their desire to make
progress was very good. - But every
time I found that they had only one
complaint by and large; that was,
whatever they want in their State is
not done either because of lack of
funds or bacause of lack of interest.
If this happens even when they have
their own Ministry, they have a
justifiable grievance that they are
being neglected, that adequate Central
funds are not being made available,
that adequate Central attention is not
being paid. And under the President’s
rule, this grievance becames all the
greater. They get the feeling that
the whole country does not look to
them and their problems as their own
problems and their own people. In
other words, the people there get the
feeling that they are not yet totally
accepted as part of the Indian Union,
they are not yet nationally integrated
with the other peoples of the Indian
nation. Therefore. I should think that
extension of President’s rule comes
as an obstacle or hindrance in the
path of the people of Manipur feel-
ing that they are part of the nation.
If people in the other parts have
democratic processes, enjoy all these
rights, enjoy the Centra] attention,
the <Central assistance and get
adequate funds for drought and other
purposes, even for industrial growth
and economic development, how is it
that people in this far-off place, but
one which is very much part and
parcel of our own nation, are neglected
and ignored? I hope the Minister of
Home Affairs wil] kindly look into
this matter and see to it that this is
porperly attended to, because this is
not merely an economic and political
problem. This is also a psychological
problem. They must not*be allowed
to feel, having got into the main-
stream of our political life, ‘that they
are separate from us or away from
us or that they are in any way
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neglected. Therefore, I feel that these
people of a beautiful State—it is a
very lovely State in terms of natural
scenery and the drive from Imphal to
March on the Indo-Burma border as
very delightful—should not be
ignored. As I said the people are a
cheerful people and they have a rich
cultura] heritage. I do not want to
go into those details but they have a
feeling of being neglected, a feeling of
being ignored. I want to suggest that
the under-development both economic
and politica] and this continued forced
spell of President’s rule make things
worse. Therefore, I feel that Mr.
Pant, while asking the House to
endorse his resolution, will see to it
that priorities and speedy action with
regard to the peoples and problems
of Manipur are looked into and
attended to.

Tken, Sir, I am concerned, and I
feel that if there was President’s
Rule for a spel] of six months only,
and from November onwards with the
elections taking pace, there were a
poepular ministry again, than it would
have been possible for the Manipur
people to feel that they can have
participation in the democratic nro-
cesses.  Whensver there is an ex-
tension of President’s rule, it means
that you are asking the people not
te feel conceined, not to feel involved
in what is hapvening around or not
tc Iee] interested in their own pro-
blems. Therefore, I feel that the
ahsance of a popnular Ministry for yet
another period of six months will
mean tha*t there will be no people’s
participation. After all when people
participate, that is how they begin to
get educated in the art of democracy.
Ne¢ country in the world, not even
America or Britain, are fully develop-
ed in terms of democracy. They also
learn through the  process of trial
and error. These people should get
a chance to feel that they are in-
volved in th& public affairs of their
own areia. I feel that this absence of
a popular Ministry for another period
of six months will to that extent deny
them their natural rights and the

1533 Ls—12.

SRAVANA 29, 1895 (SAKA)

President’s Rule 354

in Manipur (Res.)
rights. Now, during the
debate, even if there is a thin
house and sometimes there may
not be even the quorum in the
House, we are sure this resolution is
going to be passed because the Gov-
ernment have the majority. There-
fore, 1 want to suggest, when it is
going to be passed and we are going
to have President’s rule in Manipur
for another period of six months, I
invite Government’s attention to some
of the problems of that area, namely,
the question of weavers, the problem
of yvarn prices and the non-availabi-
lity of yarn and the problems of
defence and the problems of economic
development, the problems of indus-
trialisation, and also the problem—
which one of my friends from the
ruling side referred to it, the problem
of wversons of Indian origin from
Burma who have come to India. When
I was in Moreh, the border village, I
saw the people of Indian origin
coming from Burma and settling down
there. They have many complaints.
They fee] that though they have been
there for many years now, they are
denied even elementary facilities like
water, electiricity and housing, etc.
I hone, now that the President’s rule
will be extended by another six
months., the bureaucracy will admi-
nister with a certain amount of
svmpathy, speed and understanding
so that development in Manipur
takes place rapidly.

democratic

In conclusion, I want to say this.
While the President’s rule is being
extended, I find some people, parti-
cularly, young journalists in Imphal
have been arrested under some Gov-
ernment of India Act, either DIR or
MISA. 1 want the Minister to look
into these cases because I feel as
reports go that some of these young
people who were arrested are only
political opponents. I feel they were
arrested on the grounds of their
political views and ovinions rather
than on the grounds of any violent
action. If that is so, I want to suggest
that this is a gross misuse of DIR
or MISA and that the Government,
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Continuance of

355

[P. G. Mavalankar]

especially under the President’ rule,
should see to it that while the Presi-
dent’s rule goes or and the bureau-
cracy administers the State, even the
norma] rights and the civil liberties
of the people are not damaged or
violated in any way. Therefore, I
want to conclude by saying this. If
democracy is found unworkable in
a particular State or, for that matter,
in the whole country, I have always
felt and I always believe., the remedy
for that is not to get rid of even the
little democratic process that is left
but to see that you inject a greater
dose of democracy. The remedy is
not dictatorship or the President’s rule
for a short or long time, but to inject
a greater dose of democracy so that
people learn through the democratic
precesses and in terms of public
opinion and in terms of development
all round both economic and political.
I hope therefore that while extension
cf President’s rule takes place, the
Governor and the bureaucracy in
Manipur will see to it that derain
problems which need to be tackled
with symrathy, with understanding
and speed, will be tackled soon, so
that, in February 1874—I hope that
would be the last date—the elections
could take place and then Manipur
will have a democratic Government.
And I also hope, Sir, that certain of
the maladies to which I referred to,
wil] be eliminated.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, C. PANT): Mr. Chairman,
Sir, T am grateful to the Hon. Mem-
bers who have participated in the
Debate,—not only for pinpointing
some of the problems of Manipur,—
but for expressing sympathy for the
problems of the North-Eastern region
cf the country, as a whole.

I think, Sir, it is necessary that
more interast should be taken in
regard to the nroblems of the North-
East. It is an area which does not
have very ready communications with
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the rest of the country, in the sense
that the road and rail links are rather
long. Today it is true that by air
it is easily reached,—any part of it,—
but sometimes the weather intervenes,
the air travel is disrupted, though
that is happening less and less, as
better planes are being used.

Apart from that, the one point
which Shri Mavalankar mentioned just
now is something which is important
and that is, that the people of the
North-Eastern region must feel that
the rest of the country is deeply and
intimately concern=d with their wel--
fare, they must feel that they are not
only to be developed only, but any
psychological barriers that might exist,
must be demolished.

Sir, T have oftea hal the chance
to visit these areas. I am glad to say
that by and large the feeling and the
sense of belonging is very much in
evidence everywhere that I went, by
and large there is no sense of separa-
teness among the peonle of the North-
Fast. It is true that there is the Naga
underground, there is the Mizo under-
ground, etc. But, over the years, these
undersground wmoveraents have also
come dewn. They have declined in
strength and been reduced to terrorist
activities rather than indulging in
organised underground movement.
Apart from this, there is the sense
of belonging, even among these
sections, and we also find that Mizo
rebels have been surrendering more
and more in the recent months. Many
of the top leaders have surrendered.
Hon. Members must have seen in
the papers the news that a large sec-
tion of the Naga under-ground has
surrendered. I think about a thousand
of them have surrendered at the
ceremony where the Governor was
present. They surrendered their
arms. It is true that it was a break-
away faction of the N.F.G.

But, neverthelese, it was a biggest
group and it surrendered. These are
the happy developments in the North-
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‘East. T hope that the rest of them
who are still underground would take
advantage of the opportunities now
offered in all the States and Union
Territories of North-East to parti-
cipate in the act of construction, the
act of development and also partici-
pate fully in public life in that area.

In Manipur, the question of this
aspect of separateness hardly exists
today. It is true that there
was a small group there in
that valley among the mighty
youth which was talking in terms of
secession some years ago. But, to-
day, there is hardly a trace of it.
There may be a certain amount of
resentment even to-day. There may
be other causes for that, unemploy-
ment, etc. But, by and large, the
situation in the valley, so far as this
aspect is concerned, is very much
improved after Manipur became a
State because, that was the demand
of the people there and when it
became a State, there was a per-
ceptible improvement, change, in the
political atmosphere of the State, Also
in the Hills, there was relative peace,
as has been mentioned by some hon.
friends, particularly, the Member
from the Hill region, Shri Haokip.
There have been, of late, instances of
infringement of law and order, of
violence and of killings. This is the
work of a group of underground
Nagas to which I referred earlier.
This is perhaps to demonstrate that
they still exist to demonstrate that
they stil] can create trouble. But,
whatever it is, I can assure him and I
can assure the other friends that the
State Government there as well as the
security force of the Centre are
vigilant or are fully alive to the
dangers of the situation and are
taking action wherever it is necessary,
We know that it is a border State
and, as a border State, there is par-
ticular need to be vigilant and to take
all action that is necessary.

SHRI NAWAL KISHORE SINHA
(Muzaffarpur): May I ask a ques-
tion? A short while ago, he referred
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SHRI K. C. PANT:
der’.

I said ‘surren-

SHRI NAWAL KISHORE SINHA:
May I know the name of the manu-
facturers of these arms on inspection
and the country in which they were
manufactured?

SHRI K. C. PANT: I cannot really
answer that question just now. I do
not have the information with me.
But I shall certainly give that infor-
mation to the House later; if a proper
question is put, I can collect it
and give it to the House. I was point-
ing to the positive features in the
North-Eastern region because, there
has been publicity of late, naturally,
about instances of firing and shooting
by the underground, instances of in-
fringment of law and order, instances
of ambushes of our security forces.
But these special developments are
not so widely known. Therefore, I
choose this opportunity to mention
those. I was saying that the people
must be protected against the harass-
ment that these hostile elements want
to inflict on them and it is the func-
tion of the security forces to take all
necessary measures. That they are
doing. Apart from that, I think Shri
Haokip mentioned about security on
the border. That is a question which
I can hardly discuss in detai]l but, I
can assure him that that aspect is also
being fully taken care of.

There was some reference to the
food situation. Some suggestion was
made Wy Shri Dasaratha Deb and by
some other hon. Membe>r that food
should be stocked, in view
of the communication difficul-
tiess. I agree with them, and
in fact , this is what we have been
trying to do in Manipur. According
to my information, the food situation
in the State is on the whole satisfac-
tory. The Administration had come
here to ask for more foodgrains. I
¢o not know whether they will get
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all that they want, because you are
fully aware of today’s food situation
and to some extent every part of the
ccuntry has to share in the shortages.
But this whole area is a sensitive
area, and, therefore, we would iike
to take care of their requirements
even perhaps at the cost of some of
the other States that might not mind
this sacrifice. More than 100 public
vehicles were commandeered to
transport foodgrains in Manipur and
te reach them out to various points
where they were stocked, and this
has been done in response to the
natural difficultizs that arise in move-
ment once the rains set in.

On the basic question of why
there was extension of President’s
rule, I was surprised that Prof.

Mavalankar also did not quite un-
derstand why it should have been
done, and he disapproved of it. He
said that no valid reasons had been
given.

When President’s rule was imposed,
it was imposed at a time when the
alternative to President’s rule was a
communist government. I want the
House to understand that once the
other government fell, namely the
coalition government of the MPP and
other parties, the Congress would
have come into power, but at that
voint, instead, we chose to have Presi-
dent’s rule, for various reasons which
I need not repeat in the House today.
But that was how it started.

He seemg to think also that the
process of delimitation of constitu-
encies is a continuougs one. It is not
so. After the census, it is a consti-
tutioal reguirement that the number
of seats in Parliament from each State
has to be determined afresh, depend-
ing upon the changes in population
in the various States, subject to a
total number in Pariiament which is
decided, and then for the State
Assemblies also, seats have to be de-
limitedq and electoral rolls have to be
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drawn up accordingly. This is a pro-
cess that must follow after the cen-
sus figures are known, and there is
no é&scape irom this, and it cannot
be done gquickly. Sir, you are aware
ef the whole process. Certain pro-
peosalg are drawn up, they are discus-
sed with some non-official members
like MLAs, MPs and so on, and then
they are published, and objections are
invited, and later on, finai lists are
drawn up. Al] this takes many
months. Work has been going on.
But even with the best of will, many
months do pass in this kind of work.

As I have said earlier, our effort
is to see that the elections are held
as quickly as possible. But I do not
krnow whether any blame can lie
either with the Central Government
cr with the Election Commission in
such a situation, and I think that it
is less than fair on ths part of a
fair-minded person like Prof. Mava-
lankar to blame the Government for
this situation.

There was some reference to yarn.
I know that yarn is very important
for Manipur. It has lovely hand-
looms, and it has a number of per-
sons who use ‘this yarn. In the con-
sultative committee, this guestion
had come up earlier, and the Ministry
of Commerce was asked to take this
meatter up, and they have taken it up,
and T am told that the earlier diffi-
culties that were felt in the beginning
norhaps for want of adequate infor-
mation that yarn of such counts were
going to the consumers as they did
not want, have been sorted out. The
right kind of yarn is reaching the
consumers and today the situation, I
am told, is much better. But in this
matter, if the members from Manipur,
for instance, feel that any further
improvement is called for, something
is happening which I am not fully in
the xnow of, I will be glad to know
about it zo that remedial action can
he taken.

My friend, Shri Tombti Singh refer-
»2 to various mattars of great im-



Continuance of

361

poxtance to the development of Mani-
pur. I cdo not have the time to go
into ali of them. He referred to the
drought situation. I am sure he
knows that the administration has
done z good job in dealing with the
situation that arose on account of
drought. It was not merely drought;
it was a water famine, Water had to
be reacned to the villages because
they did not have water to drink, In
that situation, new pipelines had to
be laid. Even in Impha]l City, there
was no water for some time. He
gnows ‘that in Imphal City, new pipe-
lines were laid with tremendous speed
and water suoply restored very quick-
ly. So it was a difficult situation.
There is no denying that. It was a
situation in which one could not help
a certain amount of difficulty arising
for the population, but I think he will
agree with me that the administration
had to deal with the difficulty in a
manner which lessened that difficulty
as much as possible.

In the matter of drought, what Iis
important is that a large number of
pump sets have been distributed. This
will not only take care of the problem
this year but is an insurance for the
future also.

He refsrred to the Battalion office
of the Assam Rifles. We have been
going into this matter. The point is
that the Assam Rifles is important
from the law and order point of view.
This was a very central location in
the city. It was for that purpose that
we chose this area. But in view of
the sentiments expressed by my hon.
friend, which was expressed also
wnen I went to Manipur we have
agreed in principle to find some other
place. We are trying to find about
200 acres. The Manipur Government
has located about 120 acres. It will
take somg time to build it up. But
in principle, we have accepted this.
This is purely in response to the
wish of the people of Manipur, of
the people of Imphal. As far as I
know, almost all sections had agreed
on this warticular matter. I think it
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is in the fitness of things that I ex-
vressed this agreement in principle,
in particular in deference to the wish
of Prof. Tombi Singh, who has work~
ed ceaselessly for this as well as
cther development projects in the
area.

™

There was a reference to funds be-
ing provided for the development of
tribal areas. A sum of Rs. 137.9 lakhs
hag been provided in the current
plan, Rs. 120 lakhg for tribal develop-
ment blocks, Rs. 11 lakhs for post
matric scholarships, Rs. 2 lakhs for
girls’ hoste] and so on.

My friends also know that a spe-
cial administrative arrangement is
made for the hill areas, that district
councils are elected particularly to
safeguard the interests of tribals in
the hill areas. Some elections to the
district council have already taken
plac=.

He referred to sports facilities. T
am entirely at one with him. As he
knows perhaps, I have great perso-
nal interest in sports and I think it
is very necessary that we should have
proper sports grounds, stadia and
other facilities for young sportsmen.

He wanted the Home Ministry to
help in the matter of seats in Medical
colleges for Manipur students. I can
assure him that we are seized of the
matter and I have in fact personally
taken it up with Mr. Khadilkar. T
shall be very hapy if some way could
be found out to acommodate morse
students from Manipur without do-
ing injury to the concept of a Medi-
cal college for the whole region.
That naturally is a concept which we
will all welcome, but there may be
seats in other parts of the country
which could be made available.
This matter is being explored.

On tha question of industries a very
important confribution was made
by my friend Shri Goswami. He
referred to the need for having an
industrial climate and industrial
infra-structure. It is quite true
that because of the long commu-
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nication lead to the northern region
there is a certain handicap in regard
to the industry which has to send
its products to the rest of the co-
uniry. But he knows that the Plan-
ning Commission and the Govern-
ment have agreed sometime ago to
subsitise the transport cost to the
north-cast which should definitely
contribute to the creation of the in-
fra-structure which he spoke of.
These were the inhibiting  factors
which uwie being got over, The im-
portance of comumnication is obvious.
I do not want to go into details in
regard to the entire north-east re-
gion. In respect of Manipur, for ins-
tance, previously there was only one
road via Nagaland which wag the
connecting road and one had to go
ffrom Imphal through Kohima to
Asram. Today there is an Alterna-
tive route. Apart from that there
are other roads Imphal-Ukrul, Im-
phal-Taminglong, Imphal-Tiddim
road and Imphal-Sugun road on
which a lot of money has been spent
in recent months. These are the im-
portant roads in that region.

This alone will not bring in indus-
try and we have to consider the
point, how the lack of entrepreneur-
ship is to be made good. This is a
very serious question in respect of
a backward region. I cannot give
you a ready solution. But coming
from a backward region, myself, from
a hilly area in U.P. 1 know the pro-
blem. The only thing we can do
is to hope, that given the basic
favourable condition for industry,
entrepreneurs will come forward
either from the area or from outside
and once this process of industry
starts, once people see industry com-
ing up, this itself will create the
nucleus for further industrialisation.

Mr. Tombi Singh referred specifi-
cally to cement and paper industry.
Perhaps he knows that work has
been taken up in respect of both
cement factory and paper miil, Sam-
ples of local lime stone were des-
patched for determining the suitabi-
lity for manufacture of cement &nd
later on this has been followed up
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by various negotiations with the re-
glonal research laboratorv and the
Cement Corporation is coming into
shs -gicture. A project for 8050
lonnes conventional plan was vefer-
red to the Cement Corporation for
advice. They have found certain
difficulties in thig project. I de not
want to meniion more about. it now.
1f he 1t interested I can tell him
whit ig the difficulty. In respect of
the paper mill the project report
was prepared by the NIDC for set-
ting up a 200 tonnes per day paper
cum pulp mill at Chand: ghat end
for a 25 tonnes per day insulated
paper mill at Karong. These were
referred to the Government of India
and vigorous efforts were made to
pursue this project, preliminary dis-
cussiong reveal reasonable prospects
for their establishment in Manipur
during the Fifth Plan. That is the
report from the Government of
Manipur. And I will add a word of
caution to the optimism expressed
here because they naturally are per-
haps a little more optimistic than
you or I might be, knowing the situ-
ation today in Delhi, knowing the
Plarning Commisgions difficulty in
the resourceg sector. There is a
proposal for a vaccum pan sugar fac-
tory-cum-distillery. There is the
Manipur spinning mill in which work
has gone ahead and in fact the Gene-
ral Manager has bee appointed.
Thes: are the steps that have been
taken in the fleld of industry.

The only other point that remains
in about the North Eastern Couneil.
I will be the firast to admit that the
Council had a slow start but of late,
there has been increased activity
with the appointment of the Secre-
tary and now the entire work of
preparing the fifth plan is on hand.
This is very important from the peint
of view of the entire North Esstern
Region to take an integrated view of
the entire region, which really was
the basic purpose behind the North
Fastern Council. That is being ful-
filled in respect of the preparation
of the fifth plan. 1 would ask my
friend, who is very knowledgesble
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about these matters, to wait for the
fermulation of the fitth plan to judge
‘the work of the North Eastern Coun-
¢il. 1 think he will have reason to
be satisfled with the work that is
now being done,

There was some reference by Prof
Mavalunkar fo certain arrests on
political grounds. I can assure him
that we do not arrest prople on poli-
tical grounds. Politicians are arrest-
ed cometimes but not for political
reasons.  Sometimeg politicians break
the law or have intentions of break-
ing the law. Sometiimes they pro-
voke the people. For one of these
reasons which the local administra~
tion considers valid, it may arrest
people, But it can never be for hold-
ing a political opinion. If there are
gpecific cases brought to my notice,
1 will be glad to find out the facts
and let him know the exact position.

SHRI P. G. MAVALANKAR: 1
also referred to the people who have
returned from Burma. You have not
replied to that

SHRI K. C. PANT: I am not just
now aware of the exact position of
the people who have returned from
Burma. They are in different areas
spread in various States. As to the
precise difficulty of the people who
have come to Manipur, I cannot say
of hand. Sir, I have done.

MR. CHAIRMAN: There was
some reference to Manipuri dance.
SHRI K. C. PANT: I may remind

you that I had the privilege of pilot-
ing the North Eastern Council Bill
in this House. On that occasion, 1
allowed myself full freedom to dwell
on matters like Manipuri dance, the
cultural refinements of the area, ite
heritage and stholarship, the beauty
of the terrain, the beauty of the peo-
ple, the enormous impact it has on
any visitor from any part of the
country, etc. These are things which
1 have mentioned every time I have
partie’pated in any debate on Mani-
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pur. This time I thought the Hous
has had enough of ﬁ;‘:t But slnc:
you have reminded me, I "hink it ia
my duty not only to acknowledge
the beauty of Manipuri dance but
also to acknowledge the interest you
have taken in it and to say how

happy we are that i
e you are keepin
up that interest. eping

MR. CHAIRMAN: Shri N. K
S.iha has raised one point to which'
the hon. Minister hag said that he has
no information now. When he gets
ihat information, will he pass it on

150 the House, because this is a very
importunt point?

SHRI K. C. PANT: May I sugg
3 est
that he may ask a question.

SHRI NAWAIL KISHORE SINHA:
(Mx_lzaﬂ’arpur): There are man):'
subjects on which question are

asked. Will be accept a Short Notice
Question?

MR. CHAIRMAN:

He can find
out rome way.

Now the question is:

‘“That this House approves the
continuance in force of the Proc-
lamation. dated the 28th March,
1973, in respect of Manipur, issued
under article 356 of the Constitu-
tion by the President, for a fur-
ther period of six months with

effect fro.. the 14th November,
1973.

The motion was adopted

16.56 hrs.

STATUTORY RESOLUTION RE:
CONTINUANCE OF PROCLAMA-
TION IN RESPECT OF ORISSA

MR, CHAIRMAN: We will now

toke up item No, 9, Statutory Reso-
lution on Orissa.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (BHRI K. C. PANT): I beg
10 move the following Resolution:
“That this House approves the
continuance in force of the Proc-
lamation, dated the 3rd March,
1973, in regpect of Orissa, issued
under article 356 of the Constitu-
tion by the President, for a further
period of six months with effect
from the 26th September, 1873."
SHRI P. K. DEO (Kalahandi):
Shame.

SHRI K. C. PANT: Shri Dco
mignt hide his shame after he has
heard me.

SHR! P. K. DEO*  Shame.

SHRI K. C. PANT: Nevertheless,
you should not be so happy to ex-
pres; your shame because if you know
the facts you will yourself gee that
it is inevitable.

SHRI P. K. DEO:

SHR] K. C. PANT:
hide your shame.

We are anxious that the elections
te the Orissa Assembly should be
held as early as possible and popu-
lar rule restored to that State. How-
ever, in accordance with article 82
of the Constitution, after each census
the Parhamentary and Assembly
constituencies in each State are re-
quired t; be re-adjusted end new
electoral rolls prepared before elec-
tions are held. The Election Com-
mission are already going ahead with
{his constitutional requirement and
2t 13 hoped that the Election Com-
mission would be in a position to
ronduct the elections to the Orissa
Assembly early next year. It is be-
cause of this unavoidable constitu-
tional process that we are now seek-
ing the spproval of the House for
continuance of President’s Rule for a
further period of six months. 1
we o1d, thevefore, request the House
to accord its approval to the Resolu-

tion.

It 15 a plea.

1 ask yoy to
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MR. CHAIRMAN: Resolution

moved:

“That this House approves the
continuance in force of the Fro-
clamation, dated the 8rd Maroh,
1978, in respect of Orissa, issued
under article 358 of the Constitu-~
tion by the President, for a further
period of six months with effect
from the 26th September, 1978.”

The time allotted for this Regolution
is two hours. I have got a big list
of members from both sides of the
House. So, I would like hon. Mem-
hers to be as brief as possible.
While they should try to cover all
aspects, th¢yy should not be repeti-
tive.

*SHRI JAGADISH BHATTACH.
ARYA (Ghatal): Mr. Chairman, 5ir
in the curret session of the Lok
Sebha we discussed the Orissa huiget
some davs ago and on that -¢rision
we got an opportunity to expres; our
views on the President's Ruls in
Orissa. But within vne month of that
it is found that a resolution has pcen
Lrought before this House for ex-

tending the President's Rule in
Orissa by another six months. This
only proves that the present Go-

vernment is reluctant to show the
slightest respect for the views of
the opposition parties. We are sorry
to see that the President’s Rule has
heen clamped in many  States.
However in the case of Orissa the
circumstanceg are somewhat extra-
ordinary

17 hrs,

The reasons that have been put
forth for the dissolution of the Orivsa
assemdly are not all logical. The
argument that a Government formed
by the opposition parties cennot be
a stable one is not reasonable In the
gsystem of Parliamentary Democracy
as it prevails in our country, if such
a situation ariseg that no single party
it able to gain absolute majority in
a State election, then should we take
it that no representative Government
will he installed in that State and
only election stter election will ¢o on

~“*The original speech was delivered in Bengal.
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being held till one perty gains abso-
lute majority. It the single biggest
party in any State being unable to
gain absolute majority though hav-
ing a simple majority refuses to form
the Government in that State, then
the pa:ty coming next in strength
can surcly from the Governmet
though not having absolute majority.
Whether such a Government enjoys
the majority or not will be decided
on the floor of the Assembly. If
they fail to gain the majority support
in the A<sembly, then they will sure-
ly quit. No particular party has got
the right to decide whether any coali~
tion Government will be sucessful
and stable or not. If such a Go-
vernment cannot function properly,
if they cannot meet the hopes and
aspirations of the people, then the
people will decide their future, It is
for the people to decide whether that
Government will continue in office
or not. The need of the hour was to
hold elections in Orissa at the earli-
est. In a backward State like Ori-
ssa which is pregnant with immense
potentialities and possibilities, a po-
pular elected Government should
huve been installed through fresh
electionr. It is most improper to
keep this State under the President's
rule f{or long stretches. During the
diseussion today on Manipur Shri
Pant has said and during the discu-
ssion on Orissa budget Shri K, R.
Ganesh had also said that the reason
for continuance of President’s rule
was the delay likely to be caused
through delimitation of constituen-
cies etz for the purpose of holding
fresh elections, But the reason
cited is not very convincing, Had
there been really a will to hold elec-
tions. then it surely wag possible to
expedite these process and to hold
the elections in some States atleast
‘We are unable to comprehend what
difficulties could be there for holding
the elections to the Orissa Assembly
when al! the Municipal elections were
held there. The other day during
the discussion on  Andhra Pradesh,
Shri K. C. Pant hag said that the
imponition of President's rule there

President’s Rule 370
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was necessary not only for the main~
tenance of law and order but alsc
for expediting the development pro-
grammes of that State. If that is
80, then what is the necessity of the
State Asseblies etc.? T will ask
Shri K. C. Pant to abolish all the
State legislatures and set up their
great leader, Shrimati Indira Gandhi
as the President of India. All the
States may then be brought under
the President's rule and let it be
shown how the country can prosper
and make progress by leaps and
bounds. But this ijs not to be so.
What do we see in Orissa? During
the President’s rule the condition of
the people has not been bettered in
any manner. The prices of essential
commodities have sky rocketed und
are still rising. Only yesterday I
read in the papers that the quantum
of wheat that was supplied to Orissa
has been reduced from 20,000 tons
to 10,000 tons. That is, it has been
reduced to half. Thig has been the
benefit of President’'s rule, More-
over, can it be claimed that there
has been noteworth improvements
in the field of industry or agricul-
ture, or education or in the matter
of employment during the period of
Presidient’s rule in Orissa? The fact
1 that President's rule is being
continued there only in the interest
of the ruling party. Otherwise it
would have been possible for them
iy hn'd elections during the pa t «ix
monthe  The more delay is there in
holding the elections, the more ap-
y rehensive people become that the
ruling parly don’t inted to hold
elections till conditions are favour-
able to them In the words of
Tagore it can be said, “when the
right moment will be at hand, 1 will
visit you in the bower”. The peo-
ple have been bluffed in this manner
and democracy has been strangled,
The realities of the situation there
have been suppressed from the peo-
ple, A few instances of starvation
deaths in Orissa were mentioned her
in the Lok Sabha. Some steps
were also takén for discussing them
here¢, But subsequently due to some



371 Continuance of

[Shri Jagdish Bhattacharya)

Jmysterious reasons the Lok Sabha was

deprived of the opportunity of dis-
cussing the starvation deaths in
Orissa. The Government always de-
nies the occurance of any starvation
death even when cases are cited
before them. But Sir, the situation
there is very grave. I come from a
place bordering Orissa ang I have
to go there on many occasions. I
hsve personal knowledge of the con-
dition prevailing there which is ab-
solutely unbearable. The conditions
in Orissa are no way better than
any other State in the country. The
people have been deprieved of a
popular Government of their elected
representatives to whom they could
go with their demands and grievan-
ces, and whom they could pressurise
for their redress. Therefore, Sir,
my first demand ig that elections
must be held in Orissa at the earliest.
The present term of the President’s
Rule is coming to an end in Sep-
tember. It is not possible to hold
the elections before that. It is true
that it is necessary now to extend the
term of President’s rule. But it
must not be sought to be extended
any further. I will expect the Minis-
ter to state in his reply when the
elections wiil be held there. He may
categorically announce it here in the
Lok Sabha.

Sir, the assembly has been dissolv-
ed in Orissa. But side by side we
see that in some other States like
Andhra and Uttar Pradesh the as-
semblies have been kept under ani-
mated suspension. When these in-
stances are viewed side by side, the
people get the impression that where
the Congress party hasg got a major-
ity but are unable to form a Gov-
ernment due to their jncability and
due to their internal feuds, they like
to keep the State Assembly under
suspension but in other States where
there is a possibility of the opposi-
tion forming a Government,
they dissolve the State Assembly
with undue speed and impose Presi-
dent's rule, Therefore, Sir, the hap-
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penungs in Orissa and creating a
bad precedent for the entirs coun-
try. Democracy is being buried
there. The earlier this situation is
remedied in Orissa, the better it
will be for the country, I will re-
queot the Government to bring an
end to this situation as early as
possible.  With that, Sir, I conclude
my speech.

SHR]I JAGANNATH KRAO (Chatra-
pur): Mr. Chairman, Sir, I rise to
suppori the Resolution which seeks to
extend the President’s rule in QOrissa
by another six months. The House
is well aware of the circumstances in
which President’s rule had to be im-
posed on the State of Orissa—the then
Congress Chief Minister resigned and
recommended to the Governor dis-
solution of the Assembly; the Gov-
ernor consulted the Opposition
whether they could form a stable
alternative Government and when
they failed to do so, recommended
imposition of President’s rule. That
iz how the President’s rule was im-
posed on the State of Orissa.

The question) now is whether it
should or it should not be extended
by another six months. The Minister,
while moving the Resolution, has
explained the circumstances which
necessitate the continuance of the
President’s rule for another six
months, the main reason being under
Art 82 of the Constitution after the
enumeration of the censug fresh
delimitation of the territorial consti-
tuencies and that takes a long time
and the Delimitation has to be done
Commission has not yet started work
rerarding Orissa.

17.10 prs.

[Mr. Drrury-Spraxer in the Chair]

The Commission has to meet the
associate Members and then it will
visit the State and hear the objections
and then come to certain decisions
which will be nolified in the Gasaite
of India and then the delimitation
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completed. 80, it natrually
wt?::e and the earliest this work
could be completed would be by the
end of the year. Therefore, no one
is anxious that the President’s rule
conlinues for a longer period than
necessury. The earliest that we can
think of having elections in ihe State
is February or March 1974. Tt_xc hon.
Member who preceded me said that
when municipal elections could be
held why not elections to the Assem.bly
be held. Again he misses the point.
Elections cannot be held unles; th.e
delimitation of the constituencics 1s
completed. That is the reason why
the delay is taking place. Not that
the people of Orissa or the Congresa-
men or the Government of Ind.sa ax"e
anxious to continue the President’s
Tule.

e hon. “Member also sopke of
Sa::hvu Gharishta. The Sa?tkhya
Gharishts of the Congress will be
proved after the elections and 1 can
assure him that the Congress will
come out with a big majority.

e real question is, as I said ...
(l'ft:lmptm‘ " y. It will come t'rue.
Last time when 1 spoke on Onssz_x.
Budget, I said that Orissa is a _poliu-
cally weak State. Why i? is so is that
the feudal forces in Orissa are still
active and powerful. In eiglft of the
districts they still hold their s.w‘ay.
This is responsible for the political
instability in the State. That is the
palitical history of Orim._ From u“el
day it was carved out in 19}6 til
1972, no Party could .contmue in
power for five years. It is all short-
lived Ministries, one Ministry going
out, another Ministry coming in and
being toppled and then another coming
in and also being toppled and then
the President's rule and so on.

Therefore, I say that the people
need a stable Government. Stability
carries with it the progress and deve-
lopment. The political histery of
Orissa alao proves that coalitions are
failures, We have had two coslitions
in Orissa ~the Swatantra and the
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Jana Congress in 1967 which lasted
for four years with internal bicker-
ings and then in 1971 we had the
coalition of the Swatantra and the

Utkal Congress which lasted for one
year,

SHRI P. K. DEO: What about the
Ganatanira Parirhad coalition?

SHRI JAGAMNATH RAO: The
ele.tion symool of Swatantra Pariy 1s
star. When any Party joing as a
tail 1o the stur, the star becomes a
comet and when comet js seen, it 18
a bad omen. The comet was seen on
the Orissa horizon from 1967, The
result wag disaster, famines, pesti-
lences, ete. Therefore, coalitions are
no good for Orissa. The people want
a stable Government....(lnterrup—
twns). I my friends feel that they
can have it, by all means they can
have it. If the people vote them into
power, then none will have any
objection.  Therefore, the present
need of Orissa is a slable Government,
And stability can be ensured only
when elections are held atter the
delimitation of the constituencies,

Having sad that, fortunately or
unfortunately, I would say Orissa will
be under President's rule for full one
year, for the 1973-74 financial year,
which 1 the final year of the Fourth
Plan. Orissa will be fortunate if the
Central Government takes into
account the various developmental
needs of the State so that the projects
on hand are executed quiekly and the
needs of the backward areas, the
tribal areas and the chronically
drought areas of the State are attend-
ed to. The people of the State would
be unpshhy if no fresh orientation
is given. if no emphasis is given with
regard to the execution of the projects,
Actually, some of the projects in
Orissm have had a bad history, 1
would cite for instance the case of
the Balimela power project, which is
a joint venture, It was taken up ten
years ago. It was a joint venture of
the QOrissa and Andhra Governments,
The original estimate was Rs. 12
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crores. Now it is Rs. 50 crores, 1}
understand that Andhra Government
ig not willing to share the increased
cuost which has come about new.
Several projects are just dragging on.
In my own district there is a project
called Bshuda Irrigation Project.
This was taken up in 1960 and four
wiers work was done at varioug levels.
But the construction of dam is not
included in the Fifth Plan. If the
Central Government bestows attention
to these facts and immediate needs of
the people, the people will be benefit-
ed by continuing under the President's
rule, The provposals of the Fifth Plan
of the Orissa State are at present
under discussion with the Planning
Commission. 1 hope the Plan as
formulated by the State Government
with such modifications as the Plann-
ing Commission thinks necessary in
view of the resources position, would
be finalised soon.

Out of 18 districts of Orissa, 8 dis-
tricts are chronically backward. The
terrain is hilly. Unless minor irriga-
tion is given importance, the people
who are tribals and adivasis will not
get the bencfit This is an aspect
which 1 have been emphasising. But
so far my requests have not been

complied with.

The backward areas and tribal
areas need attention by accelerating
development under the minimum
needs programme. This minimum
needs programme envisaged by the
Central Government must be imple-
mented fully and the Central Govern-
ment must bear the entire cost of
the minimum needs programme of the
State for the entire fifth plan period.
1 hope Government will take nofe of
ihis aspect of the matter. Orissa
States is more backward than some of
the backward areas in the developed
States. Therefore, to remove this
backwardness, to enable the State to
catch up with the other developing
States and developed States, special
attention has fo be given by the
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Central Goverriment 10 see that Orisss
tioks not lag behind, And it éan catch
up only when it 15 énabled t0 be on
a level with the rest of the Stated,
1 wil] not go into the details about all
these matters at this stage. The
Central Government will be in charge
of this State for full one year. I hope
und trust that they will justity the
continuance of the President's rule
there in Orissa by concentrating fully
on the cconomic development of the
Stalc and thereby uplifting the down-
wrodden  tribal people and adivasia.
Thank you.

SHRI D. K. PANDA (Bhanjanagar::
With regard to the Resolution under
the President’s rule, the situation 12
Orissa, both politically, economically
and administratively, had come to
such an extent, that even one of the
members of the Terasury Benches in
the Consultative Committee on
Onssa—Mr, Kumar Majhi—came out,
or burst out that starvation deaths
had taken place in Orissa. He also
gave certain concrete instances and
figures.

Now, sir, whenever any problem
connected with Orissa is raised in this
Housey it 1s being referred to the
State Government and they are
always relying upon-—rather they are
depending upon—the statement from
the Orissa. Government. The Centre
is now seized of the whole problems
of Orissa. Therefore, even though
there is Governor’s Rule and much
was expected, nothing has come about,

We find that as far as plan target
is concerned, from Rs. 838 crores it
has come down. We are afraid that
it would be brought down still to
Rs. 535 crores. For that, discussions
have been going on but nothing has
been finalised,

Therefore, I demand here that as
far as plan target is concerned, the
Centre must allocate a minimum of
Rs. 1000 crores for Orissa. ' They
have now circulate a note on the
activities of the Departments of the



377 Continuance of

Government the President’s
Rule in Orissa, that is upto 30th June,
1953, From this, one can see that
oy far as lift Lrrigation is concerned,
put of 1,000 lify irrigation points, only
§0 el irrigation points have been
energisged. It is ridiculous that for
the year 1973-74, Rs, 45 lakhg is pro-
vided for, For 1972-73, out of 1849
projects, only 1167 are completed and
the rest 700 of them require Rs. 30
Iakhs. If funds are given, they could
be energised by March 31, 1974
Regarding procurement target, that
was fixed at 3 lakhs tonnes but it has
been brought down to 2 lakhs tonnes
out of which the fulliment shows that
it has gone up to only 1} lakhs tonnes,
You will see that not a single hoarder
has been arrested. Just as an eye-
wash, some of the retailers some-
where have been arrested and now it
has been given a publicity that so
many hoarders, so many profiteers
and so many cases of arrests have
been made, Thig is nothing but a
mere eye-wash, Not a single big
hoarder or wholesale trader has been
arrested so far. So, the position in
this regard has also deteriorated, On
the other hand, those who are fighting
for de-hoarding or those who are
fighting against the profiteering have
been arresied  For cxample, the Com-
munist  Party led the movement
against the hoarding and organised
a handh. The President has thought
it proper that the people should come
out openly and take the initiative for
it against the price. He said that there
must be 28 movement against the price
rise. In spite of these declarations
being made by him, we find that
many people in Ganjam bandh had
been lathi-charged; indiscriminataly;
there was a firing and also there was
tear-gas. Scveral arrestg have been
made. At Chatrapur on 6th two
students who were making mike pro-
paranda were arrested under instruc-
tions from the District Collector—ane
student is from the Students’ Federa-
tion and the other is from the C.P.M.
This is something ridiculous Why
should a man, who is meking 2 pro-
vagunda against hoarding, be arrested
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and put into the prison house? That
is how the Administration is going
down in its eficiency. As for the in-
complete and continuing projects for
medium and minor irrigation projects,
we now find that the speed has come
down. An absolutely there is no pro-
vision. I had also a discussion with
most of the engineers and they were
complaining of shortage of funds, No
alloeation has been made in the budget
either {for the completion of the
projects like Daha, Bagwa, Jarwa and
Harabanki though a demand by the
Orissa Governor for an additional
amount of Rs. 3 to 4 crores had been
made. This could not be sanctioned
by the Centre. So, the Centre has
been only an on-looker and it is not
concerned with the lives of the
people in Orissa; it is also not con-
cerned with profiteering and de-
hoarding by the traders who are
looting the Orissa people who live
below the poverty line. And no action
hag been taken by the Centre, They
are mere on-lookers. Perhaps, it
appears that they are concerntd only
with the election chances making their
own calculations by sitting here.

Therelore, T brin, up this serious
char~e against the Centre that with
regard to procurement of foodgrains,
with regard to medium and minor
irripation projects etc, nothing has
be :n done which might have resulted
in mncrewsing the food production to
a great extent.

From the report that has been given,
we find that except for some help for
raising the rabi crop, otherwise no
incentives have been given. We have
been putting forward proposals that
if some agricultural inputs could be
given to the landless people who are
now getiint some lands and who are
already in occupation of some lands
the food produ-tion could be increas-
ed In this very House, I have shown
by ecalculation that by spending just
Re 2 crores to Rs. 3 crores, we could
have an additiona! income in the form
of £0 crores of rupees worth of paddy,
which would constitute about 20 per
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cent of the total food production in
Orissa. But nothing has been done
in this regard. But on the other hand,
we find that much has been spent only
for suppression of the different move-
ments.

For instance, what happened at
Cuttack? The electricity workers
organised under the federation which
is led by the CPI there, which re-
presents 12 units, had entered into an
agreement with the Government, the
chairman of the Electricity Board etc.,
and at least after having achieved
four of our demands we could have

withdrawn the strike call, but the
surerintending engineer at Cuitack
and some other saboteurs who had

organised the strike sabotaged the
eintire line and thereby thev caused
great damage to the electrical installa-
tion. Those very persons against
whom there are charges of misappro-
priation to the tune of Rs. 2% crores,
which have still not been looked into,
are etill centinuing at the helm of
affairs. The Governor had transferred
one Chief Engineer who had been
working in the State Electricity Board,
but after a few days, he has been
re-transferred to his original post,
pernaps under the pressure of some
political leadership belonging to the
ruling party. That is the information
that I have got. This matter has to
be gone into. I do not want to men-
tion any names here, because hon.
Members would agsin raise objections
and moreover the person concerned
is nct here. But 1 would only submit
that this has to be gone into and in-
vestigated. This is how the bureau-
cratic administration which has been
functioning there has become corrupt
and bad.

Regarding the movement against
price rise, we fought very hereically
and we dehoarded a huge quantity of
foodgrains. At Bhugaon we
dehoarded 10,000 quintals of food-
grains, at Balasore, we dehoarded 37
bags of sugar from one Harmukhlal

20, 1973

President’s Rule in
Orissa (Res.)

Joshi, and 294 tins and 45 barrels
mustard on from one Tirthraj an
Company, and 100 tins of vanaspa
from one Rampyarelal at Chandwali.
All tihese things were dehoarded
because of the movement led by the
Communist Party in Orissa. At the
same time, we find that when we
demanded that these things should be
sold, some people at Balasore inter-
fered and they said that since Gov-
ernment had no information, there-
fore, they should not be sold. What
is the reward from the Central Gov-
ernment that those people got? The:
bureaucratic officers in the adminis-
tration and the police officers com-
bined together, and not only did they
suppress the movement, but more:
than 650" volunteers who campaigned
for dehoarding have been arrested..
Section 144 continued till the 13th.
On the 7th, the bandh was organised
in-Ganjam district and sec. 144 which:
was promulgated continued till 13th.
Is this democratic? So 1 say that
these wvicious bureaucratic officers
should be removed; there should be an
inquiry so far as tihis is concerned..

Then Rs. 1 crore worth of towers:
ior Balimela and Raigada could net
be purchased due to faction fights
beiween the two Chief Engineers in
the Eiectzicity Board. These things
have been brought to the notice of the
Governoy, but no action has been
taken.

Coming to small and medium indus--

MR, DEPUTY-SPEAKER:
are details.

These

SHRI D. K. PANDA: These are
very vital points. |

They were ailowed to consume
eleciricity at 16P For domestic con-
sunption, we are paying 28.6 P. per
unit. A public LuMertaklng, HSL, is
p“_,lng 12P whereas the alumininum
industry run by a big foreign mono-
polist and Bangur Brothers’ Jai Shri
Chemicals have been given a con~
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cessional rate at 15P. What js the
unit cost of production? It is 3P,
whereag they are given the power at
12P, TUnder the head ‘Financial effect
of social burden’, ali these concessions
are given to al] the monopolists and
big and large houses.

Therefore finally, I demand that
firstly, medium and minor irrigation
projects should be given more
emphasis and the continuing projects
should be completed before the com-
pletion of the Fourth Plan. Further
allocation of necessary funds should
be made.

Secondly, as regards labour policy,
there is the Daitari Mines Labour
Union. Shrf,\ Balachandran who is
adviser number two....

MR. DEPUTY-SPEAKER: Under
the pretext of concluding, you have
started again.

SHRI D. K. PANDA: Even
the Regional Labour Commissioner
has declared that the Dairari Iren
Ore Mines Labour Union. .

when

MR. DEPUTY-SPEAKER: This is
no conclusion. This is a new subject
you have siarted.

SHRI D. K. PANDA: When the
Regional Commissioner has already
verified and found that it is the major
union, even Shri Balachandran, could
not ask Shri Nair who ig the chair-
man, that is the management, to re-
cognise this Union. Therefore, the
situation has become worse. Admi-
nistrative functioning has gone worse
and it has beeome so critical now by
such criminal acts of the Government
that the right reactionaries will
capitalise on these criminal acts of
the administration. | So I demaznd
that there should be vroner admini-
striive stens taken, proper emphasis
has fo be 1zid on minor and medium
irrigation projects and- central pro-
jezts nlready Analised chould imme-
digtely ke tzken up and money should
be allocated for the purpose.
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¥R, DEPUTY-SPEAKER: Shii B..

V. Swaminathan who was to rais2 the

half hour discussion today is, I am.

told, not here,

SHRI
inkil) :

VAYALAR RAVI (Chiray-
Postpone it.

MR, DEPUTY-SPEAKZER: He is
not here. I think we can utilise this
time upto 6 P.M. for the present

debate.

AN HON. MEMBER: Where is
he?
b

MR. DEPUTY-SPEAKER: He is-
not here.

SHRI KRISHNA CHANDRA
EALDER (Ausgram): Was he re-
moved?

MR. DEPUTY-SPEAKER: Order,
order. I do not know. We will con--
tinue with this debate till six.

SHRI P. G. MAVALANKAR (AL-
madakbad): [ want to kaow what
happens to the discussion when ihe
member concerned is absent.

MR. DEPUTY-SPEAKER: The-
rules will take care of it. Why should
we discuss about it now?.... (Inter--
ruptions).

SHRI
Sir,

P. GANGADEB (Angul):
while speaking on this resolu--
tion, I am one with the Union Gov=-
ernment that there is justification to
continue President’s rule for some-
time more and I do hope that the
Government are doing their best to
hold the Assembly elections at the
carliest opportune time. Sir, the
Governor’s administration over there
has done a good job in toning up the
administration, but to an extent only,
and much more remains to be ¢lone,
The loose-ends of coordination bet-
ween departments are yet to be tight-
ened up; the lack of impetus amoxng
the officers and officials needs boosting
up; the feeling of “Hatao Jhanjhai”
amongst the staff should not be
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ailowed to find place in the day
to day administration. h ore,
Sir, the cumulative effect of all
these in the administration has been
causing a great deal of concern to the
general public in Orissa. As the State
ig still under-developed, if I may say
so, still backward and lagging behind
in its progress inspite of 25 years of
rule since Independence, I must stress
that only a forward looking and clean
administration is called for to work
relentlessly for the progress of the
State of Orissa. It is a vital problem,
a problem—with every State, to find
the right man for the right job and
for the right system; and Orissa is
no exception to this rule. The cuit
of corruption in the State is very
much visible,  Neither the bureau-
cracy is free from it, nor the politi-
cal parties. BSir, something rational
in this regard has to be done as
because man is a rational animal! and
the animality part of the man has
been the root cause of retarding the
progress of our democracy and
socialism. Let me, therefore, hope
that the new political ~et up after the
Assembly elections will usher m pio-
gresuve Rule, a renaissance in the
right direction for the benefit of the
people of Orissa During this current
year, there has been a spate of re-
ports about the sub-standard living
conditions of the people with chronic
problem of drought, alternated by
cyclone and floods.

AN HON. MEMBER: What about
starvation deaths?

SHRI P. GANGADEB: Starva.
tion deaths are denied by the
Governor, Death; are probably due
to malnutrition. There have been the
details in the bunch of papers that we
have received; there were no starva-
tion geaths. That §s all I can say
here. I, therefore, suggest that firm
and effective measurez be introduced
to establish accountability for admi-
nistrative lanses and responsibility in
running the Government efficiently.
Sir, it iy gratifying to note that the
Government have taken the decision
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to establish a new fertilise; plant in

the State; and for that, Sir, all our

thanks to Hon'hle the Prim: Minister,

and the Minister of Petroloum and

Chemicals for accepting our popular
demands,

I now wish to refer to some ag-
pects of the States Five Year Plan,
because 1 feel certain changes are
necessary at this initial stage. The
Orissa Government have presented a
draft fifth plan with an outlay of
Rs. 836.09 crores inclusive of the
national progrmame for minimum
needs, which is to the tune of
Rs, 216.11 crores. If this amount is
exeluded, the amount available for
development of different sectors comes
to Rs, 619.17 crores. Out of this, 38
per cent goes to irrigation and 84.7
per cent to power. Both are no
doubt important But, to my mund it
seerns the Plan is somewhat imbalanc-
ed because only 5.8 per cent of the
outlay bhas been allotted to industries
and minerils. Whereas the stiategy
spelt out say< that the main thrust
of development will be primatily in
the central =ector, in respect of large
scale and heavy industries, including
mineral pr2jects. In the first instance,
the shape of central projects should
have been much more. The amount
of R 2731 croies allotted to luge
and medium industries along with
mincral development iz a Jdrop in the
ocean Today even a single unit in
core industries hike cument, paper etc.
ma— cost Rs. 15 crores or Rs. 20
crores. The Orissa Industrial Deve-
lopment Corporation has a large
number of scheme< in hand. There-
fore. the question arises whether the
State Government has worked out
any estimate as to how much 1t wili
cost to establish these units? In a
State like Orissa, which lacks local
entrepreneurship and other pre~
requisites, I for one feel that the
Government themselves have to play
a promotional role in setting up new
industries, And to do that, therc
should be enough funds and tho plan
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should provide for that. Then again,
to my mind, the amount «f Rs. 7.2%
¢roreg allotted to small and village
industries is also too small. The small
industries have great employment po-
tential and their growth in the State
will also help rapid increase in the
supply of gss_ential commodities.
Therefore, I suggest that these small
industries be made focal points for
development in the Plan and that the
allotment should be raised substan-
tially.

"Yet another problem to whick I
wish to refer is the grain distribution
system in the State. There are re-
ports that some quantities of grains
which were dehoarded are being
handed over to the FCI. I dc not
know whether the report is correct.
If it is so, I do not think it is the
right step. It will be better if such
dehoarded stocks are sold to the
needy people at cheap rates through
the existing fair price shops, - of
course, under Government supervi-
sion. Also, let the Government es-
tablish distribution centres, where
grains are stored and the pecople are
supplied with grains againz? ralion
cards at controllell rates.

- This will spread out the distribu-
_ tion system and it is definitely for
the better. My only apprehension is
that the ¥CI will bungle, as it has
been doing now. Let there be a good
distribution system run by the State
itself, which will have nothing t: de
with the FCI organisation.

much publicity about shortages is
given in the newspapers. And for
that, the hoarders get a cue to hoard
more. What is worse is that the iaw
enforcement has not been rigorous
enough. to detecg hoarding - and to
punish the culprits. Sir, you will
agree with me that the Government,
whether at the Centre or in the
States, can maintain its good image
only -if the ‘enforcement machinery is
de more alert and vigorous. There-
RO T O N
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fore, I am in agreement . with the
suggestion of the West Bengai Chief
Minister, which came out in tue
papers, that the Penal Code should
be amended to provide life irnprison-
ment and as third class prisoners, for
those blackmarketeers, hoarders and
other anti-social elements, whao are
taking the society to ranson. it is
high time that such elemenisz are
strongly dealt with not only in Orissa
but all over the country. With these
words, 1 support the Resolution.

s atw W wrd (3T
IR WRKd, §8 qWA O 99T
FT IO AWT 91 IF |VT Jg WA %7
o 9 fF NFHT fFTER & @
fag T A AfeT wEw F STy
A F FRA T T AT GHQ A~
e T A AT AL SE A A
T far war AR et e ane
%< fear mar 1« w9 & ey wrew
39 gualam fmar ag 4F , s
¥ 37 N nafg a3 F fasg g
AT A 6 G I 7T = qqrar
A g A H falw FRarg, u@y
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i Fwe & Fg g qeEy @
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Stete Government had submitted a
Rratt. Plan for Re. 336 crores which
is completely insufficlent also. There-
fore, I would like to submut to the

of people living below the
line, that is, 85 per cent
people living below the poverty line
they should get a top priority

{ would Like to suggest that duning
vhe President's Rule, the foundation
should be laid for a totul investment
of oearly Rs. 8,000 crores in Orissa
during the course of comung five
yoars, I am submitting this to the
hon. Minister so that the Planning
Caommission should take thig into con -
sideration and, so far as the Plan
allocation is concerned, they must
have a Plan of Rs. 1,000 crores. Al
the 14 nationalbised Banie, including
the State Bank of India, are having
an investment of Rs, 800 crores to
Rs. 1000 crores in Maharashira
apd Ra. 800 crores in Gujaratl
Taking into consideration the special
needs of Orissa and the eastern
region and its backwurdness, the
widening gap between the national

announcement that the navy
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that the Government of India are
opening their mind to see that the
backwardness of Orissa is gradually
removed,

The Central Government has beun
kind enough to give ug these two
projects, There are a number of
other projects which are lying with
the Central Government hke the
Nickel Project, Nalangatoli Iron Qre
Project and the Lead Project These
are projects for which the foundation
was laid one year ago. Government
of India chould try to see that these
proiects also come up immedistelv
during the President’s rule.

Then there (s the Jakhpura-Bans-
pani rail link, That is a ‘must’ not
only for Orissa’s development but for
the development of the eastern region
and also for the development of ih.
Paradecp Port. The engineerirg
survey was already over. I do not
know whv the Rallway Ministry I
trying to delay this matter by having
another engineering survey which
will take another two years T would
submit to the hon. Minister that this
should be expedited, 10 that this
Jakhpura-Banspanl rail Ynk icomes
up in the Fifth Plan period.

The Central Government has al-
ready decided to set uo the fartillser
plant at Paradeep and [ reguest that
this should be exvedited Alonz with
it the caustic soda plant and the sois
ash plant should also come up,

The atomic mineral complex at
Gonalpur with an investment of Re, 30
to 85 croves should also come up. The
Gopalpur Port also, which needs to
be developed to help in the exvort of
atomic minerals, should also come un;
it is belng delaved onty at the Central
Government level: the technical rur-
vey and other things are not being
expedited,

¥

Then, the super thermal power «ta-
tion at Talcher and the ship-building
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varg at Paradeep should also cume
up

All these are lying with the Uenizal
Government and should be cleared
All these projests invoive a tefal
investment.of another Re. 1,000 ccores
Theretore, altogether, with an invests
ment of Re 3,000 crores, in the coma-
g five years, foundations will have
been laid, under the President’s rule,
for building a new and prosperous
Orissa ..
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MR DEPUTY. .« The
hon Member may continue on tb'ﬁ
next steadion,

The House stinds adjdivingd " to
MWMM:AWIS.
1978, at 1100 &ﬁ;. ' '

18 s,

The Lok Sobha then ndi&»m i
Elgpen of the on W
August 23, 1978/Srevana 31,
(Saka) 1
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